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LOK SABHA DEBATES 

LOKSABHA 

Friday, April 7, 19891Chaitra 17, 1911 
(Saka) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chaiij 

ORAL ANSWERS TO QUESTIONS 

[English] 

EOUs In Andhra Pradesh 

*533. SHRIGOPALKRISHNATHOTA: 
Will the Minister of COMMERCE be ;:>Ieased 
to state: 

(a) whether Government propose to set 
up some more 1 00 per cent Export Oriented 
Units (EOUs) in Andhra Pradesh during 
1990-91 ; and 

(b) if so, the details thereof with the 
places identified for the location of these 
units? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) and (b). Gov
ernm'ent does not establish units under the 
scheme of 100% Export Oriented Units. 
Projects are established by applicants at 
suitable locations of their choice, with the 
permission of the Government. 

SHRI GOPAL KRISHNA THOTA: Mr. 
Speaker Sir, I would like to know from the 
han. Minister the total value of goo~$' ex-

ported for hard currency areas and sec
ondly, how much is being .rted to the 
rupee areas. 

SHRI DINESH SINGH: The total export 
of these units is As. ~2 crores. I do not have 
the break up into exports to rupee area and 
non-rupee area. 

SHRIGOPALKRISHNA THOTA: What 
has happened to the proposal to set up free 
trade zone at Vishakhapatnam in Andhra 
Pradesh? 

SHRI DINESH SINGH: I think, the hon. 
Member is referring to the export processing 
zone. A decision has been taken to establish 
this and we are already in correspondence 
with the Andhra Pradesh Government to set 
it up. 

SHRI C. MADHAV REDDI: The ques
tion which was put to the han. Minister was 
regarding the establishment of 100 per cent 
export oriented industries. May be, while 
giving notice the hen. Memberdid notputthe 
right words in order to convey that meaning. 
We all know that it is not the Government 
which sets up 100 per cent export oriented 
industries. There cannot be any misunder
standing on that score. No information need 
by be given on that. The point is, how many 
industries in Andhra Pradesh are likely to be 
set up under the export oriented industries 
scheme? The question actually relates to 
the Ministry of Industry and not the Ministry 
of Commerce. I do not know whether the 
Ministry of Commerce is directly dealing with 
the licensing of 100 per cent export oriented 
units. But, if you have the information, please 
tell us-how many units had been set up so far 
under the 100 per cent export oriented in
dustries scheme and how many are being 
set up in Andhra Pradesh? 
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SHRI DINESH SINGH: 13 industries 
have valid approval for being set up in 
Andhra Pradesh. The total number of indus
tries which have been approved is very 
large. But that does not mean that they will all 
be set up. These are the permissions .they 
have sought. 226 permissions have been 
given. Of the 13 which I have mentioned in 
Andhra Pradesh, these are ones that are 
likely to materialise. 

Payment of Income Tax 

*536. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of FINANCE be pleased to 
stat.: 

(a) whether there is any system of 
ground survey to identify the people who are 
liable to pay income tax under the law but do 
not pay; 

(b) if so, the details thereof; and 

(c) ij not, whether it is proposed to 
introduce such a system? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN THE 
MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) and (b). Provisions of Section 
1338 of the Income-tax Act empower the 
Income-tax Authorities to collect certain in
formation in a prescribed form. This informa
tion is collected by the survey teams by 
moving from one business premises to 
another and it enables tho Income-tax De
partment to identify such persons who have 
taxable income but are not paying income
tax. 

(c) Does not arise. 

[ Translation] 

SHRI VIRDHI CHANDER JAIN: Mr. 
Speaker. Sir, those who should pay the 
income tax, do not pay it. Even the raids etc. 
conducted by the department have not been 
much successful. Even now the evasion of 
income-tax is going on and the income tax 
arrears of the Central Government are 

mounting high. Income tax, arrears are 
standing against the capitalists, actors, ac
tresses and the Government is not taking 
any stringent action against them. What is 
the reaction olthe Government in this mat
ter? 

SHRI B.K. GADHVI: Mr. Speaker, Sir, 
it is perfectly correct that those who have 
taxable income are not paying income tax. 
That is why a survey has been conducted by 
the Government to bring these people under 
the tax net. Searches and seizures are also 
conducted in the cases of those persons 
who try to evade income tax. tt is not correct 
to say that the Government is not taking any 
concrete action in this regard. It is clear from 
the figures that in 1988-89 as a result of the 
searches conducted upto 28 February 1989, 
assets worth Rs. 141.24 crores were seized 
and the people made voluntary surrender of 
Rs. 216.80 crores. It means that almost in 
every search. an approximate amount to the 
tune of two lakh and nine thousand rupees 
was seized. We are continuing with our 
efforts to bring people under the tax net 
through surveys. Besides, premises of the 
big tax evaders are searched and they are 
brought under the tax net. However, more 
efforts are required to be made in this re
spect and the Government is working con
stantly in that direction. 

SHRI VIRDHI CHANDER JAIN: Mr. 
Speaker. Sir, the Government employees 
have to pay income tax on their salaries 
which remain constant. Generally they 
complain that they are made to pay the 
income tax quite regularly. With increasing 
prices, the salaries of these people have 
also been increased but the income tax limit 
still stays at As. 18 thousand. With no in
crease in the limit, the employees are being 
meted out injustice. What steps are pro
posed to be taken by the Government in this 
regard. Whether the demand of raising the 
limit upto Rs. 25 thousand is being conceded 
by them. 

SHRI B.K. GADHVI: Mr. Speaker, Sir, 
in his Budget speech, the hon. Minister of 
Finance has given the reply to this demand. 
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The Government do not propose to increase 
the present tax limit of Rs. 180001-. Calculat
ilg1hetataldeductions allowed to an individ
ual ovw and above Rs. 18 thousand, one 
has not to pay the income tax, if his total 
annual income oomes to Rs. 32-33 thou
sand. 

[English] 

H you calculate totally academically, without 
taking into account the real situation, then 
even if a man is having inoome to the tune of 
As. 70,000, he has not to pay the tax. The net 
effective tax is only twenty-eight per cent in 
this country. 

[ Translation] 

SHRI GIRDHARI LAL VY AS: Mr. 
Speaker. Sir, smuggling is widely rampant in 
JII the border areas like Barmer. Jaisalmer, 
:lunjab. Gujarat and the coastal areas. 
Drugs, gold, silver and other valuables are 
being smuggled into the country. These 
people have a lot of money with them but 
their premises have not been raided as yet. 
Premises of big capitalists have been raided 
but the premises at such people who have 
been living in the border areas and have 
accumulated gold and black money have not 
been raided. Do you propose to conduct 
such raids? h is indication of defICiencies in 
your inoome tax system. Inspite of it you 
cannot raise the income tax limit upto Rs. 25 
thousand. The Government should nab 
such people, so that people can get conces
sion upto As. 25 thousand and it could add to 
the Government revenue receipts. 

SHRI B.K. GADHVI: :"'r. Speaker, Sir, 
although this question is not related to 
smuggling, but I cannot keep mum, when the 
senior parsons like Shri Vyas have been 
asking the questions. I would like to say that 
the smuggled goods are seized by the cus
toms offICials or in any other way. You read 
in the newspapers that such and such 
amount of gold and narcotics has been 
confISCated and such and such number oj 
people have been arrested under 
COFEPOSA. So action is taken in each and 

every individual case. Whenever, we get 
information about the people who have 
evaded tax and have black money with 
them, then action is taken against them 
under Income tax Act and other relevant 
acts. It is very well known and as the people 
say that the people of Rajasthan have the 
maximum amount of gold. 

AN HON. MEMBER: There is only 
sand. 

MR. SPEAKER: We have both the 
things--sand as well as the valuable goods. 

SHRr V. TUlSIRAM: Mr. Speaker, Sir, 
the officials who conduct survey, harass 
poor people to extract money from them. 
They never go to the rich people as they are 
already in collusion with them and receive 
grafts from them. Whether the officials con
duct any survey in respect of those people 
who have been earning Rs. twenty to twenty 
five or fifty lakhs whether the Government 
~ropose to conduct such surveys. If not the 
'easons therefore. 

SHRI B.K. GADHVI: Mr. Speaker, Sir, 
there are two types of survey. Assesses 
covered under section 133 A are asked to 
furnish relevant papers which are checked 
and properly etc. is also physically verified to 
see if something has been concealed. Sec
ond type of survey is conducted under sec
tion 133-8. Underthis section premises and 
the business centres of those people who 
have' not yet come under the tax net are 
being searched and information is being 
colleded from them about their items and 
mode of sale and their net turnover and 
profits. While conducting the survey of our 
assessees, we conduct a scrutiny of their 
accounts. A special survey is conducted to 
cover those who are not assesses and are 
yet to be assessed.lwouJd like to submit that 
in market some traders appear to be small 
traders but after survey and some strictness, 
sometimes large assets are seized from 
them. Sometimes such complains are also 
received .... 

SHAI V. TULSIRAM: I am asking about 
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the officers and you are not telling about 
them. 

SHRI B.K. GADHVI: Sometimes, offi
cers are over enthusiast. However when
ever we receive any complaints in this re
gard. we conduct an inquiry and corrective 
measures are also taken. 

SHRI V. TULSIRAM: Please tell the 
exad number of people against whom ac
tion has been taken. 

MR. SPEAKER: Shri Ram Pujan 
Patel-Not present. 

Shri M. Raghuma 
Reddy-Not present. 

Shri Bhadreshwar 
Tanti-Not present. 

Today Shri lanti is also not present. 

Shri Debi Ghoshal. 

[English] 

Central Assistance for Cyclone affected 
Victims in West Bengal 

*539. SHRt DEBI GHOSAL: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Union Government have 
released funds for recent cyclone affected 
victims of West Bengal; 

(b) if so. the amount sanctioned and 
released; and 

(c) the expenditure reported by West 
Bengal Government? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN THE 
MINISTRY OF FINANCE (SHRI B.K. 
GAOHVI): (a) Yes, Sir. 

(b) and (c). A ceiling of expendtture of 
Rs. 13.54 crores was approved by the Union 

Govemment. The State Government have 

reported a total expenditure of As. 13.48 
crores including anticipated axpancIbn 
upto March. 1989. On the basis of the ap
proved pattern for financing relief of naIuraI 
calamities, Central Government have so'" 
released Rs. 762.51 lacs to the State G0v
ernment for cyclone reliai. Further amounIs 
would be due to the State Government onIr 
on receipt of expenditure details. 

SHRI DEBI GHOSAL: Sir. you must be 
knowing that most of the victims of the cy
clone are from the districts of South 24 
Parganas and Midnapore. Those are the two 
distrids where people are most affected. So 
far as our report goes - the area of South 
24-Parganas is very vast - the relief work 
so far has either not been started in most 01 
the areas or even if it has started. i has 
started in such a slow speed that hardly one 
can expect relief out of the money sanc
tioned by the Central Government. WI the 
Government be more vigilant in making sura 
that the money that has been sanctioned so 
far has really been spent by this time and if 
not, they can spend it and give to the affected 
people at the earliest. It is already too Iale for 
these people to get the relief. 

SHRI B.K. GADHVI: Sir, I quite appre
ciate the concern of the hon. Member that 
money meant for the beneficiaries must 
reach them. The Centre as such perseis not 
the implementing agency. But we rely upon 
the statement of expenditure submitted to us 
by the State Government and on that basis 
we give the money within the ceiftng ap
proved by the High Level Committee.on 
Reliefs and in this respect. as I have already 
stated that up till now we have recaivad a 
total expenditure, as reported by the Stale 
Government, of Rs. 13.48 aoras in which 
they have some anticipated expenditure 
also up to March 1989 and on that basis 
taking into account the margin money and 
other things they have already released As. 
762.51 lakhs at the state Govemment and I 
have already stated in my main answer thai 
on receipt of the further expenditure slate-
ment, the balance would be released 10 
them. But I wish that the State ~ 

also should make more efforts to see thai 
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ben8ficiaries are benefited really. For the 
information of the han. Member I say that for 
the cfnd rarlef to the affected population the 
money earmarked is As. 2.73 crores, for 
rehabilitation purposes it is Rs. 7.91 crores 
and tor repair and restoration of the public 
properties, roads etc., it is Rs. 2.90 crores. 

SHRIINDRAJIT GUPTA: Sir, one block 
in my constituency, Hingalganj block, was 
particularly devastated by the cyclone and 
after some time an inspection team was sent 
from here as is the practice. Already we have 
had a Conference in Raj Bhava~Jn Calcutta 
where Central Ministers were present along 
with State Ministers and various officials and 
the local representatives of the people. I 
want to know from the Minister what was the 
estimated expenditure according to the 
Stale Government which is necessary in 
ordertofutfilthe necessary relief operations, 
what was the amount which they asked for. 
And this amount of Rs. 13.54 crores which is 
being sanctioned by the Central Govern
ment and is said to be the ceiling, that 
means, they are not prepared to give more 
than that, how has this amount of Rs. 13.54 
aoras been calculated. on what heads? The 
heads which were read out just now with the 
amounts do not tota' up to anywhere near 
ttis amount. even this amount. 

SHRI B.K. GADHVI: This is the dis
bursed amount. 

SHRIINDRAJIT GUPTA: But I want to 
know what was the demand of the State 
Govemment, how much they require. Over 
70,000 to 80.000 heads of cattle perished, 
Sir. lakhs of houses were destroyed. I went 
thara,l saw for myself, the heavy loss of life, 
aM the aops were ruined, the village fields 
have been rendered incapable of being cul
tivated and there was really a tremendous 
damage which requires much more than this 
amount. I want to know how much the State 
Govemment asked for and in response to 
that, what is the amount which the Govern
ment has sanctioned and how they have 
calculated it. 

SHRI B.K GADHVI: The hone Member 

being a very senior Member of the House is 
aware that help by the Central Govemment 
is just an enabling help to the State Govem
ment to go to the succour of the people who 
are affected by natural calamities. It is also 
the duty of the State Government to give 
relief. But under the Finance Commission's 
recommendations some norms have been 
set out. The State Government initially 
asked for As. 52.92 crores and later on they 
submitted an additional memorandum for 
Rs. 1,10,00,000 and the team which want 
there recommended after seeing on the spot 
Rs. 15.23 crores for relief. But some of the 
recommendations were beyond the norms 
and therefore, the High Level Committee on 
Reliefs which is here came to the conclusion 
that the ceiling of Rs. 13.50 crores should be 
fixed and accordingly whenever the state
ment of expenditure comes, we are releas
ing the money. This takes into account also 
the marginal money. The figure which I gave 
earlier about the direct relief to the people as 
others is actually Rs. 13.54 crores which we 
have earmarked and that is the ceiling ap
proved by the High Level Committee on 
Reliefs. I quite agree that two districts, 
namely, the North 24-Parganas and South 
24-Parganas were severely affected dis
tricts and the loss also of human lives and 
cattle was colossal. But this is the pattern 
applied for all the States-West Bengal a~ 
others. 

It is because in 1988, about 21 States 
were affected by the floods. 

SHRIINDRAJIT GUPTA: Are you pre
pared to give any loans? 

SHRI DEBI GHOSAL: A large portion of 
Sunderbans area, in the district of South 24 
Parganas and North 24 Parganas is affected 
and at least 12 to 15 blocks are affected by 
unprecedented cyclone which took place on 
29-11-1988. After that. our Union Minister of 
State for Agriculture visited almost all the 
spots and held discussion with the State 
Government and its Ministers. A few days 
back, I visited 24 Parganas district South 
and met some Ministers of the Govemment 
of West Bengal. 
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I would like to draw the attention of the 
han. Minister that though up to this time, Rs. 
30.5 crores have been sanctioned, not more 
than 50% of the total money allocated by the 
Government of India has been disbursed by 
the Government of West Bengal. In this 
regard, I would like to know whether he 
would immediately send one Central team to 
visit all the blocks to see whether the sanc
tioned money is properly utilised by the State 
administration, timely and properly. 

MR. SPEAKER: You put the question, 
no question of dialogue. 

SHRI DEBt GHOSAL: The Govern
mentof India sanctioned money in the month 
of December, 1988 and today it is April, 
1989. I would like to know whether the 
money is properly utilised. (Interruptions) 

MR. SPEAKER: You put the question. 
What can I do? 

SHRI DEBI GHOSAL: The money allo
cated is not disbursed timely and purposely. 
( Interruptions) 

MR. SPEAKER: You should not take all 
the time of the House. You put the question. 
It is not like this. 

SHRI DEBt-GHOSAL: I have come to 
know from some source that the amount 
would be disbursed at the time of elections ... 

SHRI INDRAJIT GUPTA: Does he 
want that the Central Government should go 
and intervene in the relief work of the State 
Government? 

SHRI BASUDEB ACHARIA: He is 
making a statement and allegation. (Inter
ruptions) 

MR. SPEAKER: I have not allowed you. 
I cannot allow. It is over-ruled. 

(Interruptions) * 

MR .. SPEAKER: Will you take your 
seat? Ort I will ask you to withdraw. 

·Not recorded. 

Strategy for I:.Xport of Caah8w K8rneI 

*540. SHRI THAMPAN THOMAS: W. 
the Minister of COMMERCE be pleased to 
state: 

(a) whether the export of cashew kamef 
has shown a declining trend during the last 
three years; 

(b) H so. the reasons therefor; 

(c) whether Govemment form~atad 
any strategy to improve the exports; 

(d) if so, the details thereof; and 

(9) the additional exports generated 
thereby during 1988-89 and likely to be 
generated in coming years? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) to (b). A state
ment is given below. 

STATEMENT 

From Rs. 225.11 crores in 1985-86, 
India's export earnings from cashew kernels 
rose to Rs. 334.11 crores in 1987-87 and 
showed a slight decrease to Rs. 332.11 
crores in 1987-88. In the first 11 months of 
1988-89, exports were As. 254.80 crores 
(provisional). The main reasons for the 
decline in the year 1988-89 have been a 
decline in the unit value realisation by about 
8% in the international markets. higher pr0-

duction of lower priced cashew nuts by 
Brazil, the disturbance caused to trade due 
to change in policy relating to procuremantof 
cashew in Kerala and competition from 
almonds, pistachios, etc. 

The Government is keeping the situ
ation under constant review and taking 
m easu res wherever possible. These include 
publicity abroad through brochures and 
other public~y material, participation in inter
national Food Fairs abroad and sponsoring 
trade delegations to visit traditional as wei 
as potential markets. With a view to increas
ing availability of cashew nut for ~ 
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for export, Government of India, in the Min
istry of Agriculture, have initiated schemes in 
the cashew producing States. The formation 
of a Cashew Board for taking care of the 
various aspects of production, processing 
and exports is under consideration. As the 
country's export earnings from cashew ker
nels would depend upon the factors men
tioned above some of which are variables 
beyond the control of Government of India, it 
is not possible to estimate realistically future 
exports. 

SHRI THAMPAN THOMAS: Sir, from 
the statement, two things have come up. 
One is the price of cashew from India is little 
high as you have said cheap cashew is 
available from Brazil and there is value 
added realisation of 80/0 less. That is one of 
the reasons for the export reduction. The 
other point is, there is drastic reduction of 
export in the previous years. In the first 11 
months of 1988-89, ~ seems there~ is a re
duction of about Rs. 80 crores as compared 
to the previous year. There was some in
crease in the year 1986-87. But in 1987-88 
and in the first 11 months of 1988-89, it has 
come down, and the earning for the year 
1988-89 upto 11 months is about Rs. 80 
crores less. Even if you assume that there is 
Rs. 20 crores earning per month, then the 
earning forthe year 1988-89 is less by As. 60 
crores. 

In Kerala, cashew is one of the major 
important economic activities and many 
poor people find their livelihood by cashew 
processing work in the cashew industry. 
Lakhs of people are depending on it. Now 
this has become a big problem. Even there 
is concerted attempt to sabotage the econ
omy of Kerala on the one hand by draining 
out the items to the other States and on the 
other dwindling the export of cashew. By 
that, the processing of cashew has come to 
a standstill and the workers are not having 
the work. They are not getting the job there. 
Along with that, only recently in the Assem
bly, 10 MLAs from the Opposition have of
fared hunger satyagraha and they have 
been removed to hospital. They have been 
demanding that higher price is required for 

cashew. I am just tailing that these are the 
concerted attempts to weaken our economy. 
I am only asking the question. What is the 
policy of the Government of India on this 
point. I want a direct answer. I am putting the 
question straightway. On the one hand. it is 
being drained outside. Rs. 5 acres is the 
realisation of Karnataka Government on 
sales tax. This is being transported to other 
States. On the other hand, the Opposition 
parties demand higher procurement price. I 
would like to know from the han. Minister 
what is the policy of the Government of India 
on monopoly procurement because you said 
something about monopoly procurement in 
your answer which was the policy of ~ 
State Government. What is your approach? 
What is your procurement price? If it is 
increased, will it affect the export? 

SHAI DINESH SINGH: The han. 
Member is right that there has bean a faR in 
export of cashew largely because of the 
reasons that I have given. But, the point that 
he has made is a very valid one. This disrup
tion came largely because of the procure
ment policy of the State Government of 
Kerala. They introduced a procurement 
price without consulting us or without having 
a wider consultation amongst growers and 
processors, with the result that there was a 
problem on processing. Processors refused 
to take it because they said that there had 
been some faults in the procurement and 
cashew crop had been damaged. Govern
ment of Kerala then took over 36 processing 
units to process then and were very keen to 
import some cashew for processing and 
export. Government of India gave them 
assistance. STC was asked to arrange 
import for them and also to arrange export. 
We had releasedfundstothe Government of 
Kerala Corporation to be able to both import 
and to buy cashew locally but, because of 
the disruption there has been a loss. Now it 
is not for me to comment on the policy of the 
Government of Kerala. It is for them to de
cide what is in the best interest of the grower. 
But, n would be of help if they would consult 
with us and with the growers and the proces
sors so that a policy could be evolved where 
their policy objectives could also be kept in 
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view as well as the interest of the growers. As 
I turns out. the growers are the biggest 
losers. So, while they are saying that this 
poky has been initiated in the interest of the 
growers, it is the growers who are losing and, 
that is why, there has been some agitation. 
Growers are wanting a higher price than the 
Kerala Government is willing to give them. 
We shall be very glad to assist the Govern
ment of Korala if they wish to consult with us. 

SHRllHAUPAN THOMAS: The Minis
ter has not answered because one of the 
answers which is given is the price of Indian 
cashew abroad is high and Rs. 80 era res we 
have lost because the cashew price which 
we export abroad is high and I cannot under
stand what the Minister is saying turther. If 
further higher price is given to the growers, 
how will that help export. That part has not 
been answered. I want a categorical answer 
to that. Aiong with that, I would like to know 
how the banks are playing their role. I have 
rome across an instance where banks have 
been directed to advise the cashew proces
sors to start industry elsewhere, not in Ker
ala Then onty they will finance them. There 
were instructions issued to such banks. How 
are you going to coordinate this activity? 

SHRI DINESH SINGH: No such in
structions have been issued. In fact, the 
banks assisted the Government of Kerala 
Corporation last time and gave them ad
vances to be able to import cashew. So far as 
the prices are concerned, it is not only a 
question of what price the prod ucers get. It is 
also a question of processing, packaging 
and also getting a good price in the interna
tional market. One of the reasons why we 
lost last year was that we entered the market 
1 too late. It is because of the disruption that 
has been created bv the policy, we were able 
to enter the world market very much late. 
That created difficulty. So far as improving 
the price of the general condition of cashew 
is concerned. Government of India have 
decided to set up a Cashew Corporation 
whi:h will assist the growers in having a 
batt. quality of crop, also assist in the gen
eral way more or less on the lines that we are 
assisting the rubber growers in Kerala. 

PROF. P.J. KURIEN: Sir, the hone 
Member Shri Thampan Thomas himsal has 
admitted that cashew is taken from Kerala to 
other States. The main reason is that in other 
States, cashew is givan higher price 
whereas in Kerata the price is very low 
because of the wrong procurement policy of 
the State Government. Sir, the hon. Minister 
himsetf has said that this policy has caused 
a disruption in the industry and it has af
fected our exports adVerE'9Iy. You know that 
there MLAs were on fastfor 10 days. Vester
ddy they were arrested and removed. An 
agitation is going on in the State. That will 
adverspty affect the cashew production and 
will again adversely affect our exports. Since 
this is a matter directly affecting the export 
earning of the country, I would like to know 
whether the hon. Minister will take up the 
mattQr with the State Government and use 
his good offices to correct this wrong policy 
so that a better price is given to the farmers 
and the export is improved. 

SHRt DINESH SINGH: We have al
ready sent message to the Government of 
Kerala that we would be happy to assist 
them in any manner we can and have 
enquired from them as to what are the diffi
cu~ias that they are facing. I have had some 
consultations with the Min isters of the Kerala 
Government in this regard. But they are 
following a policy which is not accepted by 
either the growers or the producers fully and 
it is this difficulty that we face now. The State 
Government feel that there is very little that 
we can do except to offer assistance. But 
once the Cashew Board is set up we will 
probably be able to give them even more 
concrete assistance. 

MR. SPEAKER: Shrse Basheer ... 

SHRI BASUDEB ACHARIA: Sir, 
please allow Members outside Karala also. 

MR. SPEAKER: After this, I will allow 
Prof. Dandavate. 

SHR I T. BASHEER: Sir, in the answer 
given by the hon. Minister. one of the rea
sons given for the decline of the Indian 
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export of Cashew is that change in policy 
relating to procurement of Cashew in Karala 
by the KeraJa Government. Due to this pro
curement policy by the Karala Government, 
as my hone oolleagues have correctly put it, 
the Cashew growers are in distress. The 
cashew industry is in crisis. This is a big 
issue agitating the minds of the people of 
Karafa, cashew growers and the workers in 
that industry. Sir. some MLAs are on hunger 
strike for the last 10 days. 

MR. SPEAKER: Is there anything new? 

SHRI T. BASHEER: The Kerala Gov
ernment is very adamant. It is not for solving 
this problem. So, my request is that the 
Government should intervene immediately 
and try to evolve something to protect the 
interests ofthe cashew growers in that State. 
So, I would like to know as to what assis
tance the Government has so far given and 
what result has been achieved there. The 
hone Minister has stated that he is prepared 
to consult that Government. What is the 
reaction by the Government and what steps 
the Minister is going to take in this matter? 

MR. SPEAKER: I think you have al
ready replied to that question. 

SHRI DINESH SINGH: Sir, I have al
ready replied. I would just like to mention that 
when I said that we are setting up the 
Cashew Board, I had probably mentioned 
'Corporation'. Anyhow, the han. Member 
has reminded me. h is the Cashew Board 
that we propose to set up. 

PROF. MADHU DANDAVATE: Is the 
hon. Minister aware of the fact that in the 
backward Konkan Region of Maharashtra, 
only some industries which exist, many 
among them are cashew processing indus
tries. they are able to provide you the neces
sary export and get foreign exchange re
serves? It is a fact that these cashew proc
essing industries in the Konkan Region are 
not able to get the requisite amount of raw 
cashew and as a result of which the proces
sors suffered a loss, and what they have 
been consistently demanding is this. You 

impon some raw cashew·from outskle and 
give it to various processing industries. But 
in the case of Konkan, sometechnicaJ issues 
have been raised and as a resul of thai. they 
are neither able to get adequate slJAlly of 
indigenous cashew nor could also gel in
ported cashew. Will you look intQ the mailer 
and try to settle the issue? 

SHRI OINESH SINGH: So far as in
digenous cashew is concerned. the hon. 
Member may wish to disaJss this wiIh his 
colleagues in the Nation:ti Front (/ntenup
tions) 

PROF. MADHU DANDAVATE: For 
that, you do not worry. 

SHRI DINESH SINGH: But. so far as 
imported cashew is concamad, I shaH be 
very glad to look into it and also assist the 
processors in Maharashtra for this purpose. 

SHRI G.M. BANAlWAlLA: Mr. 
Speaker. Sir, in view of the Government of 
Kerala's persistence in destroying the 
cashew industry, will the Govemmant c0n

sider it proper to see that the cashew g1OW

ers are not left at the mercy of the KeraIa 
Government which will findy destroy the 
cashew industry altogether? In view of the 
stubborn attitude of the Kerala Govamment. 
will the Government consider the proposaIto 
dismiss this Leftist Govemment over there? 
( Interruptions) 

SHRI THAMPAN llK>MAS: Now the 
cat is out of the bag. The attempt is for that. 
( Interruptions) 

MOU SIg,.cl by Gte .net HlnduJ
National Hospital 

*541. SHRI K.S. RAO: VIii the Minist. 
of FINANCE be pleased to stale: 

(a) whether the GefMII3I Ins&nnce 
Corporation (GIC) and Hinduja National 
Hospital. Bombay have signed a m~ . 
dum of understanding which ensures high 
quality medical attention to poIcy--holders: 
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(b) whether four Gle subsidiaries-the 
National Insurance Company, the New India 
Assurance Company I the Oriental Insur
ance Company and the United India Insur
ance Company are also entering into sepa
rate agreements with the hospital authorities 
to provide facility to policy-holders; and 

(c) if so, the full facts in regard to (a) and 
(b) above? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). A state
ment is given below. 

STATEMENT 

(a) to (c). Yes, Sir. The Generallnsur
ance Corporation of India (GIC) and Hinduja 
National Hospital have signed a Memoran
dum of Understanding whereby the Hinduja 
National Hospital would extend the treat
ment to ·Mediclaim" policy holder without the 
collection of hospital charges upto the limits 
of benefits available under the Policy. The 
hospital will send the bill directly to the insur
ance company for reimbursement. If the cost 
of the treatment exceeds the limits of bene
fits available under the Policy, the hospital 
will recover the excess directly from the 
insured. 

On the basis of the aforesaid Memoran
dum of Understanding, the four subsidiaries 
of GIC have executed separate agreements 
with the Hinduja National Hospital on 
27.3.1989 and the same have come into 
effect from 1 st April, 1989. 

SHR1 K.S. RAO: I am happy that the 
Government of India has introduced a policy 
on health insurance. Why 1 am happy is that, 
on the one side, the research is going on very 
fast and on the other the modern equipment 
and machinery is there to diagnose various 
diseases in a very minute manner. But unfor
tunately, as the cost of the treatment is vary 
high, it is not within the reach of the common
man. The introduction of this medical insur
ance has brought an advantage to the 

common man to getthemselv8s checked uP. 
for which I am happy. But I only wish to know 
from the han. Minister whether any discrimi
nation is shown on the part of the insurance 
companies in permitting various diagnostic 
centres and hospitals in approving their 
policy and only restructuring it to diagnosis, 
that is, if a patient were to go to the diagnostic 
centre and get himself checked up under Cat 
Scanning, without the necessity of getting 
himself treated later, and accepting that 
policy of one hospital or one diagnostic 
centre and not accepting the same policy 
with others, by which only a few people can 
exploit the medical insurance policy and it 
would not be justice to all. 1 wish to know from 
the han. Minister whether there are any 
instances of discrimination in this regard. 

SHRIEDUARDOFALEIRO: Ofcourse, 
there are no issues of discrimination and 
there is no question of discrimination. I think, 
I should give to the hon. Member all the 
material regarding this policy, the pamphlets 
and other information and material which are 
there so that he can fully understand this. 

As far as this partICular matter is con
cerned, we have approached different hos
pitals earlier. We had approached Bombay 
Hosp~al, Parsi General, Jaslok, Breach 
Candy I Harkissondas, Nanavati and Bhatia 
General Hosp~al. But presently, only one 
hosp~al has responded. But at the moment, 
we are talking to other hospitals also and we 
hope that we will conclude similar agree
ments with other hosp~als-Bombay Hospi
tal and Jaslok Hospital. The talks are going 
on in Harkissondas and Bhatia General 
Hospitals. 

As far as diagnostics is concerned, the 
hon. Member will appreciate that this is·an 
insurance scheme. Diagnostics means 
anybody can go there and have a diagnosis 
everyday or more than once in a day, if he 
has time for this. Now insurance is basically 
on the question of fortuity. There must be a 
position in which a man, only when he gats 
sick, will get this insurance; otherwise not. 
Diagnostic in the course of sickness will be 
considered; but not diagnostic per se. It will 
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not tal within the scope of an insurance 
poley because the element of fortuity will not 
bethera. 

SHRJ K.S. RAO: I appreciate the stand 
of the .. ister which is my stand also. But 
unfortunately the Hon. Minister possibly is 
not aware of the discrimination shown in 
accepting the insurance policy only for diag
nostic and not given to others. Anyway I 
leave the maHer at that; but I will request the 
Han. Minister to go into it in detail. 

I know that in ijt ially the Government may 
have m lose in this policy of insurance be
causa the daims might be more than the 
premium that they get; but in the process 
when it bemmes very popular it will certainly 
yield good returns to the Government and 
also to 1I1e people. I wish to know from the 
Han. Minister as to what happens to the 
clains of the amount which exceeds the 
cIain amount. whether they will take an 
assurance from the ooncerned hospitals that 
they wiR ensure that only genuine cases are 
treated and not ingenuine cases only with a 
view to mvering the loss that they might 
incur bv paying that extra amount. Because 
earfier we found several cases that were 
ingenuine and several people exploiting this 
uuation. WiD the Minister ensure that he will 
appoint a Committee if necessary to ensure 
that certain people will not take advantage 
and misuse this policy and later on they will 
avoid this? 

SHRI EDUARDO FALEIRO: We have 
issued an advertisement asking all the hos
pital authorities to subscribe to this scheme. 
Any hospital that comes within the scope of 
this scheme is welcome to take the benefit of 
this scheme. As far as genuineness of 
claims is ooncemed, it is the general insur
anceposition that only genuine claims will be 
reimbursed and rd others. H they are fraud, 
obviously they wil not be reimbursed. Thera 
is nollling special as far as Mediclaim is 
concerned. Thal is the position regarding 
each Md every Insurance scheme. 

As far as extension of this hospitalisa
tion beyond insurance cover is concerned, 
to that extent the patient himseW obvlousty 
will have to bear the cost. The cost born. by 
the insurance will be only to the extent of the 
cover which is provided in the agreement 
with the patient. 

Model Railway Stations 

*542. SHRI T. BASHEER: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the estimated cost involved in the 
development of each railway station se
lected to be developed as model railway 
station; 

(b) by when the work in this regard is 
expected to be completed in case of each 
station; 

(c) how much funds have been altotted 
for each station during the last three years, 
year-wise; and 

(d) how much funds were spent out of 
the allotted on each station, station and year
wise? 

[ Trans/ation] 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA· 
HABIR PRASAD): (a) to (d). 67 stations 
have been selected to be developed as 
model stations. A statement showing the 
estimated cost. funds allotted for 1986-87. 
1987 -88 and 1988-89 and expenditure in
curred for 1986-87 and 1987-88 on each 
station is given below. The expenditure in
curred during 1988-89 will be available only 
after the accounts are closed in June J 1989. 

Works at all the 67 stations are in prog
ress. oommensurate with the availability of 
funds, and are likely to be c;ompleted by the 
middle of Eighth Plan. 
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[English) 

SHAI T. BASHEER: The Minister in his 
reply stated the works at all these 67 stations 
are in progress. My supplementary is about 
Trivandrum Railway Station. In Trivandrum 
Railway Station the estimated cost is Rs. 
227. n lakhs. There was no allocation for 
1986-87 and 1987 -88. But there was an 
allocation of Rs. 25.57' lakhs for 1988-89. On 
the expenditure side for the Trivandrum rail
way station for the year 1986-87 'nil'; '987-
88 'nil'. So from the reply it is seen that 
nothing is happening regarding the develop· 
ment of the Trivandrum railway station. 
What is the reason for that? What is the 
present stage there? 

~ Translation] 

SHAI MAHABIR PRASAD: Sir, I have 
already informed the hone Minister that 67 
stRtions have been selected to be developed 
as model station. All these stations are not 
being upgraded at the same time but they 
are being taken up one by one. Trivandrum 
railway station is being developed as a 
model station. The hone Member has sub
mittadthatfunds were not allotted for Trivao
drum railway station for the years 1986-87 
and 1987 -88. I want to inform the hone 
Member that we have aBotted Rs. 25.57 
lakhs in 1988-89 for T rivandrum Railway 
station. I want to categorically state that the 
estimated cost of developing these 67 sta
tions into model stations will be As. 100 
crores. 27 railway stations were taken up in 
1986-87 on which As. 4.16 crores were 
spent. 24 railway stations were taken up in 
1987-88 and additional Rs. 7.74crores were 
spent for their development. Similarly, 16 
stations have been taken up in 1988-89 and 
Rs. 15.04 crores were spent on them. Funds 
are allotted on the basis ofthefacil,~ios which 
are approved. As stations are already in 
existence, certain additional facil~ies are 
provided so that they becoma model sta
tions and therefore, it is a continuous proc
- until all facilities are proVided. Hence, 
lIDcation of funds also continues till the 
work is finally completed. Apart from these 
67 railway stations, several other stations 

win be developed as modal fBllway ItIIion.. 

[English) 

SHRI T. BASHEER: Sir. the hDn.. lin
isler has not answered my question.. ._true 
in 1988-89 there was an aBocaIion of As. 
25.57 lakhs for the Trivandrum raIway sta
tion but what I find is nothing has been spent 
from that amount. Nothing has been spent 
so far for the development of TrMnInan 
railway station. What is the reason fur not 
spending anything for the developm ... 01 
Trivandrum railway station? 

I would also like to know what are the 
salient features of the model railway station 
which differ from the usual railway station? 
What are the facilities that 818 going to be 
created at Trivandrum railway station by 
upgrading it as a model railway station? 

[ Translation] 

SHRI MAHABIR PRASAD: In reply to 
the main question, I had stated thai Ihe 
actual figures of the expenditure inctJTed 
can be provided only after the co:ourU of 
the year 1988-89 are closed. 

The second supplementary is regard
ing the criteria which has been set for a 

model station. Certain basic amenities are 
provided in all our regular and flag stations. 
In the model stations additional amenitieS 
are proVided. Arrangements are made for 
providing more waiting rooms. more Uting 
benches on the platform. more drink~ng 
water supply, and better booking facilities.. 
Besides, extension of platform or new c0n

struction is taken up wherever necessary 
and additional waiting rooms and bathroom 
and toilet facilities are also provided. 

[Eng/ish] 

SHRI SOMNATH RATH: Government. 
in principle, has decided to upgrade the 
railway station of the State Headquarters. so 
also one of the railway stations in railwaY 
divisions. since Bhubaneshwar which is 1h8 
State capital of Orissa has been upgraded" 
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a me ...... ......., iIIIIIIiLHI. withe GcMtmrnent 
axasidar 10 upgrade'" BerhsmDUr raihny 
station in GaJ1am didli:t to a model railway 
station in Khoradha raIway division of 
Orissa? 

[TnndaIildJ 

SHRI MAHABA PRASAD: Sir, I have 
aDady clarified thai we have taken up at 
least one railway sbiDJn of each railway 
cflVisDlwhich shaRbedavabped as a model 
station. The han. Member is aware that we 
have dacicIad 10 develop railway stations of 
the S1ata headquadars, district headquar
ters. rainy divisbns. State capitals, impor
tant junctions and the stations which are 
inportantfmm the point of view of tourism as 
roodeI sIaIions.. So far as Bhubaneshwar is 
mne.mad. it is aftady included in the list of 
roodeI sIaIioos and the work is in progress 
thare.. 

SHRI SOMNATH RATH: Near Bar
hampur there is a canlonment. Win the 
Govammant upgrade Berhampur also as a 
model railway staIiJn? That is my question. 

[ T ransIaIi>n) 

SHRI MAHABIR PRASAD: Mr. 
Spaakar. SW.I had already stated that we are 
not going 10 stop this process. After Bhu
baneshwar. several other stations will be 
developed as modol stations and the criteria 
shall be the same. Other stations shall be 
improved on the lines of Bhlbaneshwar. 

SHRI. BASUDEB ACHARIA: Mr. 
Spaakar. Sir. what is the meria behind the 
saIaction of a modal station? Which stations 
in the South-Eastern Ralways and Eastern 
RaIways have been selected for this pur
pose? 

SHRI MAHABIR PRASAD: Sir, I will 
mnvar the information separately. 

MR.. SPEAKER: Do so in wr"ing. 

SHRI NARAYAN CHOUBEY: Mr. 
Speaker, Sir, the hon. Minister had informed 
us that Kharagpur station would be devel· 
oped as a model station. However, one and 
a half or two years have passed since then 
but the work in this respect has not begun so 
far. I would like to know from the hon. Minis
ter when will the work start there? Besides, 
I would also like to know whether the M.Ps, 
M.L.As, Commissioners, Chairmen etc. are 
consulted before selecting a station which is, 
to be developed as a model station or is it 
done solely on the recommendations of the 
Railway Board? 

MR. SPEAKER: Shri Choubey, would 
you kindly tell us first why are you rarely 
present in the House. 

( Interruptions) 

SHRI MAHABIR PRASAD: Sir, the 
hon. Member is very clever and wise. As 
regards, Ki"aragpur station, I will inform him 
separately. I will consult and find out what 
more can be done in this matter. 

SHRI GIRDHARI LAL VYAS: Mr. 
Speaker 'clever' is an unparliamentary ex
pression. I should be expunged. 

MR. SPEAKER: tt has been used in a 
different context. 

SHORT NOTICE QUESTIONS 

[English] 

Fal( In Onion Prices 

S.N.O.No. 1. SHRI BALASAHEB 
VlKHE PATIL: Will the Minister of COM
MERCE be pleased to state: 

(a) the export target of onions for the 
year 1988·89; 

(b) whetherthere has been an unprece
dented fall in the prices of onion all over the 
country, particularly in Maharashtra Stat.; If 
so, the datails thgreof; 
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(c) whether export target of onions fixed 
for 1988-89 has been achieved; if not the 
reasons therefor and the steps taken or 
being taken to achieve the target; 

Cd) whether there is a strong demand 
from farmers that onion export should be 
handled directly by agencies other than 
NAFEO; if so, the reaction of Government 
thereto; and 

(e) the steps Government propose to 
take to protect the interests of farmers pro
ducing onions in view of the sharp decline in 
the prices? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) At the begin
ning of the year 1988·89, it was decided to 
maintain export of onions at the level 
achieved last year (1987-88) i.e. 1.41 lakh 
metric tonnes. However, considering the 
good availability and reasonable price of 
onion, it was decided in October, 1988 to 
allow export of onions upto a level of 3 lakh 
metric tonnes. 

(b) It is reported that the prices of onion 
have declined, particularly in the States of 
Maharashtra and Gujarat. 

(c) According to provisional information 
available, exports of onions during the year 
1988-89 would have reached 2.24 lakh 
metric tonnes, realising Rs. 65 crores, wh ich 
is highest ever achieved for any year so far. 

(d) On a request made by the Mahar
ashtra State Cooperative Marketing Federa
tion and Gujarat Agro Industries Corpora
tion, a quota for export of 25 thousand ton
nes of onions to each of these two organisa
tions has been agreed to very recently. 

(e) The Government of India has al
ready asked the Government of Maharash
tra to send their proposal for a market inter
vention scheme to protect the interest of the 
farmers. 

[ T ranslalion) 

SHRI BALASAHEB VIKHE PAll..: Mr. 
Speaker. Sir. with profound regret. I beg to 
submit that the condition oftha farmers in the 
country in general and the onion producing 
farmers in Maharashtra in particular is veq 
deplorable. I have concrete evidence thai 
onion is being sold at a pice of As. 20 a 
quintal in Kopargaon market, Kaaskhangay. 
Anand and Puna. People have thrown away 
their produce of onion. You can wei imapn& 
what a poor price cI As. 20 a quintal is baing 
offered to the farmers for his produce when 
its cost of production comes to about As. 901 
- a quintal. I would .e to know the ratbnale 
behind chdonelising the export of onion 
through HAFED only. What I feel is thai the 
exports will go up if the State federation or 
other such agencies are directly allowed to 
export because NAFED is nothing but a 
white elephant. There is rampart corrupIion 
and mismanagement there and there is 
neither any enquiry into their affairs nor any 
check on their misdeeds. The Government 
thoght of makil'YJ export as late as in 0cto
ber. will the Goverment10nnulale some long 
term policies so that export position COUIA 

become very sound. Is the Government 
going to decide its policy as to what quantity 
of onion it would ti(e to export from April next 
year. I would rake to know whether the Gov
ernment of Maharashtra has written to you. 
if so what are their suggostions? Threeyaars 
ago the State Government as wei as 1M 
Central Government purchased onion attha 
prices ranging between Rs. 75 to As. 85 a 
quintal and by that they suffered a loss d As. 
28 crores. Is the Govemment going to fix any 
support price for onion? H not. the reasons 
therefore. The NAFED had tried to purchase 
onion at the rate of As. 30 and As. 24 a 
quintal. The NAFED is not working for the 
interest of the farmers. As such I would Iut 
to know as to what the Govemment is think
ing about these two things. The question 
relates to agriculture and I know that it is not 
related to your Ministry. But we are helpless. 
Please let us know what you are going to do 
in this regard. 

MR. SPEAKER: A full delegation 00111-
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prising of 22 to 25 persons from Kopergaon 
had also come to me. They were also com
plaining that their onion was lying unsold. 

SHRI DINESH SINGH: Mr. Speaker, 
Sir, the information you have received and 
what the han. Member has said is corred. 
This year onion production has gone up. 
Rains caused heavy damage to onion in 
Maharashtra, particularly in Nasik. due to 
which. the prices of onion damaged due to 
rains, have fallen. We have received infor
mation that onion is selling at Rs. 30 a 
quintal. 

PROF. MADHU DANDAVATE: It is 
selling below Rs. 30. 

5HRI DINESH SINGH: Good quality 
onions which have not been drenched in 
water, are fetching a price ranging between 
As. 50 to As. 75 a quintal. So far as the 
Question of export is concerned, the han. 
Member is not satisfied with the perform
ance of the agency which was hHher to 
looking after export. I shall ask the Ministry 
concerned to look into the shortcoming of 
this agency. But I would like to make one 
thing clear. If we perm H one and all to take up 
export work, it will definitely lead to fall In 
export price and no benefH will accrue from 
export. Instead, it will be more beneficial if all 
the exporting agencies work together and 
export is channelised. However, as I said, 
we have permitted the State Federations of 
Maharashtra and Gujarat to make export 
and let us see how they are working. Further 
policy in this regard could be formulated on 
the basis of their performance. It is very 
difficult to say anything at this stage about 
the quantity we will export next year. It all 
depends on the quantity to be available for 
export at that time. Export is not the only 
solution to this problem. If the export ex
ceeds its limit, the prices in the domestic 
market will go up. The farmers will not be 
benefited if the traders hoard the stock of the 
onion at that time. We have asked the Gov
ernment of Maharashtra to examine this 
point. If they so desire, market internation 
could be done and in that case the Central 
Government as well as the Government of 

Maharashtrs should bear the loss In match
ing ratio. 

SHAt BALASAHEB vrKHE PATL: Mr. 
Speaker. Sir, it was a mistake on my part to 
ask the question. No policy for export forlhe 
next year has been laid down and it win lead 
to a further fall in the price. There will be 
nobody to purchase onion. I, therefore, urge 
the Government to issue immediate instruc
tions that same export must be made, other
wise there will be a further fall in the prices. 
I do agree that the production has increased, 
but your figures prove that it is the interna
tional market which is considered to be a 
good market for onion. The Govemment ci 
Maharashtra, the NAFED and the Ministry of 
Agriculture make procurement. As such 
orders should be passed within 2 to 3 days 
so that procurement may start early. Onlv 
the federations will not serve any purpose. 
The farmers are weeping and some of them 
have also fallen sick. 

SHRI DINESH SINGH: Mr. Speaker, 
Sir, I do agree that the difficulties expressed 
by the han. Member are there. We have 
asked the Government of Maharashtra 
through a telex message to take some earty 
decision in the matter. 

[English) 

DA. DATTA SAMANT: Sir, I have re
ceived a lot of complaints from Nasik and 
Lasalgaon. the farmers are paid 20 paise for 
the purchase of 1 Kg. onion whereas in 
Bombay it is sold at Rs. 2to As. 3 per Kg. and 
in Delhi ~ is As. 3 per Kg. So, this is the type 
of economy that we have in our oountry. 
Farmers are about to throwaway the onions 
not because due to more rains it is a bad 
quality crop but because there is no coop.. 
eration between the farmers and the seD81'S. 
The middlemen are swallowing the money. 
The Government has no policy with ragardtr 
its export as there is no advance planning as 
to what the crop is going to be. That is the 
reason why the farmers in Gujarat and 
Maharashtra are suffering this year and n~XI 
year they are not going to grow onions. 
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Keeping this in view, will the Govern
ment, instead of waiting for some proposal to 
come from Maharashtra, immediately inter
vene in this matter and see that the export of 
onions, which is at present 25,000 tonnes, is 
increased? Secondly. is the Government 
thinking of having some new policy to pre
serve onions and see that they are sold 
property in the cities? 

[ Translation] 

SHRI DINESH SINGH: Mr. Speaker, 
Sir. you are yourseH a farmer. You can well 
imagine how is it possible to assess the food 
production for the next year at this Btagp It 
will be of no use if we make an announce
ment this year that we will export this much 
quantity of onion next year and IT the produc~ 
tion fds short of our target next year, it is no 
use of making announcement here. We will 
make full export n we get the item available 
for export. Our present policies are for 
making maxillum export. If next year's on
ion crop is good, we will export more quantity 
of onion than what has been exported this 
year. 

MR. SPEAKER: You formulate your 
policy, we will make production. 

SHR~ OINESH SINGH: Very good, Mr. 
Speaker, Sir, as you are ordering ... (Inter~ 
ruptions) 

MR. SPEAKER: Mr. Choubey, please 
do not intenupt. You came late, but you will 
not be permitted to interrupt. .. (Interruptions) 

SHRI DINESH SINGH: Mr. Choubey 
has nothing to do with the farmers. (Interrup
tions) 

SHRI NARAYAN CHOUBEY: I want 
onion, I purchase onion at the rate of Rs. 5 a 
kilo which is purchased at Rs. 50 a quintal 
from the growers. (Interruptions) 

MR. SPEAKER: We will invite Shri 
Choube) to dine with us. 

( IntemJptions) 

SHRI DINESH SINGH: As desired by 
you, we will make as much export as you 
wish ... (Interruptions) 

[English] 

SHRI CHINTAMANI JENA: I would like 
to know whether the hon. Min ister is aware of 
the total expenditure incurred for growing 
onions per acre. The hen. Minister has just 
now mentioned that the price given to the 
farmers varies from Rs. 50 to Rs. 75 per 
quintal. Is it profitable? Or can it be at least 
considered as a support price? If not, what is 
the Intt:~ntion of the Government with regard 
to giving at least the support price to the 
farmers? Here I am not talking about remu
nerative price. What is the plan before the 
Government to see that the farmers get at 
leas1 the support price for the onions that 
they are growing? 

[ Translation] 

MR. SPEAKER: Don't linger on the 
question because it spoils its importance. 

SHRI CHINTAMANI JENA: The farm
ers are getting lesser price. You please ask 
the Government to pay attention towards it. 
We brought about green revolution and 
asked our farmers to increase production 
and the han. Minister is telling that the pro
duction has increased .... (Interruptions) 

[Eng/ish] 

I want to request the han. Minister again 
that at least support price must be given to 
the farmers. 

{ Translation] 

MR. SPEAKER: Don't linger on the 
question otherwise it becomes irrelevant. 

SHRI DINESH SINGH: The Ministry of 
Agricu~ure will definitely consider this mat
ter. 
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WRITTEN ANSWERS TO QUESTIONS 

[English) 

Book Stan Agreements 

*S32-A. DR. S. JAGATHRAKSHAKAN: 
Willthe Minister of RAil WA YS be pleased to 
state: 

(a) whether the book-stall agreements 
have different terms and conditions on 
So~hernt South Central and Eastern, 
Northern and North-Eastern Railways; and 

(b) whether the contractors on South
ern, Western and Eastern Railways are al
lowed to sell stationery goods at book-stalls 
as per agreements with them? 

THE DEPUTY MiNiSTER IN THE 
MINISTER OF RAILWAYS (SHRI MA
HABIR PRASAD): (a) There are some vari
ations. 

(b) On Southern Railway, bookstall 
contractors are allowed to sell stationery 
~ems. These are not allowed on Easter" and 
Western Railways. 

Profits expected from Coca Cola 
Project 

·534. SHRI CHINTAMANI JENA: Will 
the Minister of COMMERCE be pleased to 
refer to the news report 'Coca Cola project to 
generate super profits' appearing in the 
Economic Times of 8 January, 1989 and 
state: 

(8) whether (.;OC8 Cola is going to 
generate profits of Rs. 18.7 emrs as on 
investment of AI. 3.5 crore: 

(b) whether all the profits earned by the 

company are fully repatriable; and 

(c) if so, the conditions on repatriation? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (8) to (c). The 
scheme is not cleared so far. The Company 
has in its application projected a total profit of 
As. 18.76 crores over a five year period on 
an investment of Rs. 3.5 erores. An amount 
of Rs. 5.56 crores only is proposed to be 
repatriated out of that profit as dividend. 

Alleged violation of FERA by orGan
Isers of Planning Rural Urban lnte

grated Development 

*535. SHRI RAM BAHADUR SINGH: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether some organisers of -Plan
ning Rural Urban Integrated Development 
through education" were apprehended by 
the Enforcement Directorate on November 
24, 1988 in Bombay and also arrested in 
connection with the performance by foreign
ers and illegal payment in violation of FERA; 

(b) ~ so, the details of the cases; and 

(c) what further action has been taken 
in the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHAI 
EDUARDO FALEIRO): (a) to (c). TheOirec
torate of Enforcement conduded searches 
at the prem ises of "Planning Rural Urban 
Integrated Development through Educa
tion-, Bombay and residential premises of its· 
chief functionary on 3.12.88. The chieffunc
tionary of the said organisation was arrested 
and subsequently released on ball. InV8111-
gations are in progress. 
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[ Translation] 

World Bank Survey for Installation of 
TubeweUs In U.P. 

·537. SHRI RAM PUJAN PATEL: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether the World Bank has con
ducted any survey for the installation of 
tubewells for irrigation in Uttar Pradesh in
cluding Phulpur area; 

(b) if so, the details thereof; and 

(c) the time by which the survey work 
wiD be completed and the work com
menced? 

mE MINISTER OF LAW AND JUS
TICE AND MINISTER OF WATER RE
SOURCES (SltRI B. ·5HANKARANAtiD): 
(a) Not the World Bank but the State Govern
ment has conducted the survey. 

(b) and (c). Survey in most of the 44 
districts under the project including Phulpur 
area is complete, with a programme for 
installation of 3308 tubewells. 

[English] 

Trade with West Germany 

*538. SHRI M. RAGHUMA REDDY: 
SHRI BHADRESWAR TANTI: 

Wdl the Minister of COMMERCE be 
pleased to state: 

(8) whether any discussions have been 
held between India and West Germany in 
regard to improving the prospects of trade 
between the two countries; 

(b) if so, the details and outcome 
thereof; and 

(c) the details of high technology areas 
proposed to be covered in the trade between 
the two countries? 

fHE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) to (c). There is 
a Joint Commission between India and West 
3ermany for development of the bilateral 
economic and commercial relations be~ 

tween the two countries. The last meeting of 
theJoint Commission was held in New Delhi 
in March, 1988 wherein it was agreed that 
both sides would take steps to expand trade 
w~h a view to bringing about a greater bal .. 
ance in trade. Indo-German Cooperation in 
a number of sectors were discussed includ
ing computer software, telecommunica
tions, ahernate energies, etc. 

Complaints against Officials of State 
Bank of Indore 

*544. SHRI C. JANGA REDDY: 
SHRI RAJ KUMAR RAI: 

Will the Minister ot FINANCE be 
pleased to state: 

(a) whether Government have received 
complaints from Members of Parliament 
against some officials of the State Bank of 
Indore during the last three years; 

(b) if so, the details thereof; and 

(c) the adion taken by Government in 
this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Ves, Sir. 

(b) The complaints received against the 
officials of St.ta Bank of Indore during the 
period rela·el .. inter-alia to personnel mat
ters, alleg"J corruption, frauds and other 
irregularities. 
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(c) The complainls wefe looked into 
and aion 88 appropriate has been taken. 

Shipment of • PoIy8sIer Chips Con· 
eIgnmant 

*545 .. SHAI BANWARI tAL PUROHIT: 
WIIIhe a..isler of FINANCE be pleased to 
state: 

(_) whether the Cusloms authorities at 
Bombay have blamed the Shipping Corpo
ration 01 India (SCI) for failure to detect and 
raporI _ fraudulent bid by some of its over
seas agera to manipulate the shipment of a 
polyester chips mnsignment imported by 
0Ikay Sik Mills; 

(b) if so. whether the Customs authori
ties have since contemplated any action 
against Orkay Silt Mis; and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT ·OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) to (c). MIs Orkay Sil< Mills Ud., 
Bombay, imported polyester chips in the 
month d April. 1985 valued approximately at 
As. 106 Iakhs. The goods arrived by the 
vessel 'S.S.State of West Bengal' belonging 
m the Shipping Corporation of India. There 
were 14 cons~nmenls in all. In respect of 
these mnsignmen1s, the (X)untry of origin 
was declared by the importer as Yugoslavia 
and dained the benefit of concessional rate 
of duty which is 50% of the affective rate of 
dlfy. goods imported from Yugoslavia and 
Un ... Arab Republic. enjoy a concessional 
rata 01 duty 01 50% of the affective rata of 
dlty. Investigations conducted by the DRI 
corl'.med that the goods were adually 
"*"Ifacturad and shipped from Oristano 

(lair) to IncIa and ... oIlaiian origin and 
nat ...... tor CDllC8lsionaI rate of duty. 
",. lnvestigaliuilSt _ show cause notice 
.. iISuad m the importers. MIs Orkay Sii( 

Mills for the differential duty betw"n the 
concessional rate and the normal rate as the 
goods were not of Yugoslavian origin and 
also for imposition of penalties on the com
pany, its Chairman and other Directors as 
well as the Shipping Corporation of India 
(carriers) and MIs H. Saleix & Co. (indenting 
agents). The case was adjudicated by the 
Collector of Customs, Bombay, vida his 
Order dated 4.1 0.88. In his order, the adjudi
cating authority has observed that the Ship
ping Corporation of India and its concerned 
overseas agents had not acted in a proper 
and bonafide way and that the Shipping 
Corporation of India should have on their 
own reported the matter to the Customs 
authorities. However, in the absence of any 
evidence, that the acts of omission and 
commission done by the Shipping Corpora
tion of India or its overseas agents were 
done with an intention to evade the customs 
duty on the goods concerned, proceedings 
against the Shipping Corporation of India 
were dropped. The charge against MIs 
Orkay Silk Mills and its Directors for imposi
tion of penalty was also dropped, as no 
evidence, direct or indirect, to hoJd them 
guilty of the charge was found. However, as 
it was established on record that the goods 
had not originated from Yugoslavia, it was 
held by Collector of Customs, Bombay, that 
goods were not eligible forconcessional rate 
of duty. MIs Orkay Silk Mills were, therefore, 
asked to pay the differential duty amounting 
to Rs. 1,06,53,744.00 in respect of polyester 
chips imported and cleared by them. MIs 
Orkay Silk Mills have since paid the entire 
differential duty on 6.1.89. 

Trade tl •• between India & Malaysia 

*546. SHRI 5.B. 5IDNAl: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether Malaysia is keen on 
strengthening trade ties with India and is 
seeking avenues for increased cooperation; 



55 Written AnSW9fS APRIL 7, 1989 _Ana ... • 
(b) if so, whether any concrete plan has 

been chalked out in this regard; 

(c) whether any high level team from 
Malaysia has also visited India recently; and 

(d) if so, the details thereof and the 
outcome of the ta!ks held between the two 
countries? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) Yes, Sir. 

(~) Arrange'n~)nt~ have ~een made for 
award of projects by the Malaysian Govern
ment to Indian companies Of I a negotiated 
basis, against imports of palm oil, natural 
rubber, tin, diamond roughs, timber etc. from 
Malaysia. To expand two-way trade, by way 
of interaction at businessmen level, a ,Joint 
Business Cooperation Committee has also 
been set up. 

(c) and (d). Recently MalaYSian Minister 
of Energy, Telecommunications ~nd Posts 
visited 'ndia during 4-12 March, 1989 to 
know the capabilities of Ind,an c onSifuction 

companies in the field of design/construction 
of hydro-power stations and long tunnelting 
work. It is expected that this will result in 
award of PROJECTS in Malaysia to Indian 
companies for execution. 

[ Translation] 

Bhalnsatorl and Budhna Irrigation 
ProJects of M.P. 

-547. SHAI MAHENDRA SINGH: Will 
the Minister of WATER RESOURCES be 

pleased to state: 

(a) whether Bhainsatori and Budhna 
Irrigation Projects of Guna and Shivpuri 
districts of Madhya Pradesh sent by the 
State Government to Union Govemment are 
stfll pending for approval; and 

(b) I so, the nI8ID5. tt.aIar and the 
time by which lhasa pIQjads .... ap
proved? 

THE MINIStER OF LAW AND JUS
TICE AND MINISTER OF WAlER RE
SOURCES (SHR. B. SHANKARANAND): 
(a) and \(b). BhainsalOri ~ a mftJr I1iga
tion project. does ra need technical ap
praisal at the CenIJa. wheraas 8uchIa lrri
gation Project was approuad in 198(). 

(English] 

*548. SHRt SAMBHAJIRAO KAKADE: 
Will the Ministord RALWA YS be plaasadlO 
~;tate: 

(a) whether propMr8Is have becwt re
ceNed from various railway passenger or

g(~nisations to changetha namaoflha Puna
Ahmedabao train to -Mirnsa Express 11; 

(b) if ~, the dPCision taken theraon; 
and 

(C} wtl9n the proposed Pune-Ahme
dabad line ;s Hketr " be stl:Uted? 

THE MINISTER OF SlATE OF lHE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA); (a) Yes. Sir. 

(b) No decision has been taken so f .. _ 

(c) The weekly express wit Ml '10m 
May, 1989. 

Rahabllbtlon of SIck li1IIs 

*549. SHRI ATISH CHANDRA 
S~HA: 

SHRI JAGANNAnt 
PAnlWK: 

WiH the MiniaIar of FINANCE be 
pleased to s1a18: 
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(8) vI:nherGovemment havafinllsed 
the partage for rahablitalion m ... indus
trial ari!s in 1M countrr; 

(b) whaIner the units have been daB
slied inID large, medium and smal scale 
industries; 

(c) I so. the facts and details thereof; 
and 

(d) the staps pIOpOS8d to be taken to 
ensure thai ennsted managements do not 

waste Go\wnment pad(ages? 

DE MINISTER OF STATE IN THE 
DEPARllENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF ANANCE (SHRI 
EDUARDO FALEIRO): (a) to (d). Rehabilita
tion padGIges in rasp8I1 01 potentially viable 
sa indusIriai urals are drawn up by the 
concamad bar*s and financial institutions 
on a case to case basis in terms ofguideUnas 
ISsued by Reserve Bank of India from time to 
time. Banks and financial institutions peri
odically review iqRmentation of the raha

bitation pcdagas by the management of 
sick industrial uRIs and initiale corrective 
ado" where nacass8IY. 

In r8Ip8Ct of unb mining wihin the 
PWYiew 01 Sick Induslrial Companies (Spe
cial PftMsions) /Id. 1985, Board for Indus
trial and Financial R.oonstruction (BFA) is 
empo .... to taka necessary action for 
daterminalion of preventive. ameIOrative, 
r&macIaI and other measures in rasped of 
SQl.rilsandfDraxpedilious eriorcementof 
SIdl meaues incIucfing ClAJIopI me action 
against erring m..agaments. 

Undw the prasant raporti1g system 
adopted by RBI. the sick industrial units are 
dasaliad as SSI si:k, Non-SSI aid( and 
Non-ss. weak unIs from June, 1987 on
wants. 

*550. DR G.S. RAJHANS: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) the raason for allowing 100 per cent 
Export OrIented Units to sen 25 per cent of 
their prodIlds in the domestic markal; 

(b) wh8Iher the buyers in the domestic 
market require valid import licences to buy 
from 100 per cent Export Oriented Units; 

(c) whether Government propose to 
categorise these units as 75 per cent Export 
Oritnted Units; and 

(d) I not, the reuons therefor? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) to (d). 100% 
Export Oriented Units are permitted to sell 
their production in the Domestic Tariff Area 
against a valid import licence and the items 
placed on Open General Licence. 

These units may also sell upto 250/0 of 
the production in the Domestic Tariff Area 
outside the import regimes. This facility was 
extended as one of the measures for the 
revamping of the scheme of 100% Export 
Oriented Units in order to improve the viabil
ity of projects a~ to attract major invest
ments and large ventures which would con
trbut. significantly to export earnings. Sale 
in the Domestic Tariff Area is subject to 

applicable level of Customs duties and r. 
quires prior approval of the Government on 
a case br cue basis. Government may 
determine the quantum of dam..ac ..... ""*' a level of 25% having NpId to the 
relevant considerations. There II no pro
posal to categories these units .. 75"
Export Oriented Units. 
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R.structunng Terma of Credit by IDA 

-551. SHAI S.M. GURADDI: 
SHRIMATI BASAVARAJES· 

WARI: 

Will the Minister 01 FINANCE be 

pleased to state: 

(a) whether India has ~had the 
World Bank for restructuring the terms of 
cred~ given by the InternatloMl Develop-
ment Association (IDA): 

(b) if so, the main ftatuNlcl 1M PfO~ 
posal given by India; 

(c) whetherthl World a_nk has agreed 
to the same; and 

(d) H so. the details thereof? 

THE UtNSSTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFA!RS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALElRO): (a) No, Sir. 

(b) to (d). Do not arise 

Proposal for India Trade Centres 

-552. SHRI P.M. SAYEED: 
SHRI H.A. DORA: 

Will the Minister of COMMERCE be 
pleased to stata: 

(a) whether the Federation of Indian 
Export Organisation (FIEO) have requested 
Governmentto set up India Trade Centres in 
Tokyo and other key c~ies abroad to have 
liaison between the Indian exporters and 

overseas Importers; 

(b) If 80, the salient features thereof; 
and 

(c) the reaction of Government thereto? 

ntE MINISTER OF COUMERCE 
(SHRI DINESH SINGH): (a) and (b). The 
F.I.E.O.,has proposed the setting upot India 
Trade Cantr .. in _1Icted locations includ
ing Tokyo. Th ... Centres .. intended to 

function as integrated focal paints for dis
semination of information ~ expartars and 
importers. FacUities proposed iIcIuda show 
room, public relations, information desk and 
common services like conference halls, 
auditorium. telex, etc. 

(c) Government have all thair own 
decided in principle to sat up India Trade 
Centres in selected locations. An announc. 
mentto this effect has atready been made by 
the Prime Minister. 

Attestation of Mark Sheets of Students 
by Advocates 

5171. SHRI N. DENNIS: Wi. the Min
ister of LAW AND JUSTICE be pleased to 
state: 

(a) whether advocates are allowed to 
attest mark sheets of students seeking 
admission into educational institutions; 

(b) if so, the details thereof; and 
(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) to (c). There is no 
provision in the Advocates kJ. 1961, or the 
rules made thereunder, authorising the 
advocates to attest mark sheets. However, 
there is no legal bar to educational institu
t~ons authorising the advocates to attest 
mark sheets of students seeking admission 
into educational institutions 

Agitation against F .......... 
Project AuthorIIy 

5172. SHRIZAINAlABE,*: Withe 
Minister of WATER RESOURCES be 
pleased to state: 
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(a) whether an agitation is going on 
under the leadership of Ganga Erosion 
protection CommHtee against the Farakka 
Barrage Project Authority since 16 January. 
1989; 

(b) if so, the details of the demands; and 

(c) the reaction of Union Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir. 

(b) The demands relate to protection 
work on the right bank of river Ganga down
stream of the barrage, rehabilitation of af
fected persons and construction of a guide 
bundh. 

(c) While the Farakka Barrage Project 
is mainly concerned with the safety of the 
barrage and arrangements required for bank 
stabilisation tn its vicinity for ensuring suc
cessful regulation of flows down the Bhagi
rathi-Hooghly river system, aspeds of flood 
management and bank protection have to 
be taken care of by the State Government. 

Floating of Debentures/Bonda by 
Maharashtra State Electricity Board 

5173. SHRI GURUDAS KAMAT: Will 
the Minister of FINANCE be pleased to state: 

(a) whether Maharashtra Government 
has requested Union Government to permn 
it to float debentureslbonds for the Mahar
ashtra State Electricity Board; and 

(b) if so, the action taken thereon? 

THE MINISlER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). The 
matter is under consideration. 

Boards of Director. of Nationalised 
Bank. 

5174. SHRI H.G. RAMULU: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Government are restructur .. 
ing the Boards of Diredors of the national
ised banks for improving their functioning; 
and 

(b) ff SCi, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO): (a) and (b). There is 
no proposal under consideration of the 
Government to alter the structure of the 
board of Directors of nationansed banks as 
provided in the existing Schemes. 

Civil Engineering Contracts of RBI 

5175. DR. V. VENKATESH: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India 
(RBI) has been engaging civil engineering 
('.entractors for carrying out different jobs; 

(b) whether the RBI has also been 
giving them the benefit of cost escalation 
due to price rise; 

(c) if so, tne fads thereof and details of 
the principles/rules being followed by the 
Reserve Bank of India in calculating the 
basis of cost rise for such civil engineering 
jobs; and 

(d) whether these rule. are .Iao fol
lowed by other departments of Union Gov
ernment and/or Government Undertakingsl 
Companies? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
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IN lliE MINISmV OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. 

formula adopted by RSIIn such major WOIks 
are given in the Statement below. 

(b) Reserve Bank of India (RBI) have 
reported that a clause known as ·Price Ad
justment Clause- is provided in their tender 
forms for wori<s of major magnitude where 
the duration for the work is more than one 
year. This price adjustment formula offsets , 
to some extent the cost escalation due 10 

price rise. 

(d) Rules 12 (2) and 14 (2) (and Deci
sionslNotes thereunder) of the General Fi
nancial Rules (GFRs) lay down general prin
ciples for entering into contracts. The provi
sions contained in GFRs are to be obseNed 
in common by all Departments and authori
ties under the Central Government except to 
the extent indicated in the Rules them
selves. (c) The details of Price Adjustment 

STATEMENT 

The rates quoted shall be firm and shall not be subiect to any exchange variations, labour 
conditions, fluctuations in railway freight and any oonditions whatsoever underthis clause, any 
increase or deaease in prices of materials and labour rates shall be adjusted on the basis of 
the formula glv., below: 

0) 
where: 

Vm • 

V • 

C • 

S -
WI -
WIO • 

Materials: Vm- 70/100 X O.88V-(C + S) X (WI-WIO)JWIO 

Variation in material cost Le. increase or decrease in the amounts in rupees 
to be paid or recovered. 

Value of wOrk. done excluding advances pn materials, if any during the period 
under reckOning. 

Cost of cement used in the work. ] Covered by clause 23 of the 
General Instructions to contrador 
and Special 

Cost of Steel used in the work. Conditions. -
Average All India Wholesale Price Index for all commodities for the period 
under reckoning as published ;n the RBI bulletin. 

All In,dia Wholesale Price Index for all Commodities during the month of. 
opening of the tender as published in the RBI Bulletin. 

(il) Labour: VI - 30/100 X 0.8aV - (C + S) X (1- 10)/10 

Where: 

VL VSfiation in the labour cost i.e. increase or d8Ct888a in the amount in rupees to be 
paid or recovered. 

V, C & S As stated under (I) above. 

Average All India consumer price Ind~x Number for industrial Workers declared by 
~ur Bureau, Goyemment of Indla-as published in RBI Bulletin during the 
period under reckOning. ' 

10 All India Consumer Price In~ex Number for Industrial Workers declared by Laboltr 
Bure~u. Government of India, as published in RBI Bulletin during the months of 
opening of the tender. 
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CIoeure of Untta due to Shortage of 

PenIclIDn-V 

5176. SHRI JANAK RAJ GUPTA: Will 
the Minister of COMMERCE be pleased to 
ret. to the reply given on 3 March, 1989 to 
Unstarred Question No. 1337 ntgarding 
complaints in grant of import licence for 
Penicillin-V and state: 

(b) whether some units are closed for 
want of Peniciltin-V; 

(b) since when these are closed; and 

(c) when the report of the technical 
inspection will be submitted and the action 
Government propose to take in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). Ganerally Drug 
Manufacturing Units are engaged In the 
prodUdion of a number of Drugs. No report 
about the closure of any unit. due to non
avaJlIbIty of Penicillin V. has been ,e
cei_. 

(c) A technical report on the subjed has 
been received from the Department of 
Chemicals and P8IIochemicals which is 
under examinllllaft. 

Irrlpllon lahlmas pending Approval 

5177. SHRI MOHANBHAI PATEL: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) the number of major and medium 
irrigation schemes investigated and found 
techno-economically yiable by the Central 
Water Commission (CWe) during the last 
three years State-wise; 

(b) whether these schemas have baan 
cIend by the CWC; 

(c) if not, the reasons therefor; and 

(d) the steps being taken 10 clear these 
schemes early? 

THE MINISTER OF STATE IN lHE 
MINISTRY OF WATER RESOURCES 
(SHRlMAn KRISHNA SAHI): (a> to (d). The 
Central Waler Commission have invasti
gated 4 irrigatlonlmuhi-purpose schemes 
and another 14 achemes are under investi
gation. The project reports of only 2 
schames have been received for techno
economic appraisal. The compliance of the 
observations of Central Appraising Agen
cies for these two schemes by the State 
Governments is awaited. Their clearance 
win depend upon the compliance report from 
the State Governments. 

Irrigation Potential from Uft Irrigation In 
.... hya Pradesh 

5178. SHRI K.N. PRADHAN: 
SHRI MAHENDRA SINGH: 

Will the Minister of WATER RE
SOURCES be pleased to state: 

(8) the total lift irrigation potential in the 
State of Madhya Pradesh and how much has 
been exploited up to March, 1989; and 

(b) the efforts being made in the State 
to harness the balance lift irrigation potential 
and whether Union Government will provide 
additional funds to the State Government for 
the purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMAn KRISHNA SAHI): (a) Ultimate 
Minor irrigation potentiar including lift irriga
tion schemes of Madhya Pradesh is 42 lakh 
ha. out of which 24.61 lakh ha. is likely to be 
created by March, 1989. 

(b) To accelerate the pace of develop-
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ment of Minor irrigation, Central Govern
ment provides assistance to States includ
ing Madhya Pradesh through Centrally 
SpC'nsored Schemes. Under Special Food 
Grain Production Programme Rs. 450 lakhs 
have been released as 500/0 matching Cen
tral assistance to Government of Madhya 
Pradesh for the construction of 30,000 shal
low tubewells/dug wells in 1988w 89. 

Patna Railway Station 

5179. SHRI VIJOY KUMAR YADAV: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether it is a fact that Patna Junc
tion on Eastern Railway is not well devel
oped; 

(b) the amount allocated for the devel
opment of the station during the last three 
years, year-wise and the amount spent so 
far; and 

Outlay 

1986-87 1987-88 

Patna 31.99 41.74 

The expenditure incurred during 1988-89 
will be available only after the accounts are 
closed In June 1989. 

(c) The work relating to development of 
Patna Station as a Model Station is being 
taken up in phases to be oompleted by the 
middle of the Eighth Plan. 

Speed of Trains 

5181. SHRI PARASRAM BHARAD
WAJ: Will the Minister of RAILWAYS be 

pleased to state: 

(c) the future programme for the devel
opment of this station? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHAI 
MADHAVRAO SCINDlA): (8) No, Sir. Patna 
Station has been selected for being devel
oped as a Model Station. The work envis
ages various improvements and prOvision of 
facilities like drinking water supply, toilets, 
better lighting, additions and improvements 
to platforms, waiting halls, waiting rooms. 
circulating area, foot-over-bridges etc. The 
work relating to the improvement to plat
forms No. 1 & 2, beautification of circulating 
area and provision of additional retiring room 
etc. have already been completed. The work 
of extension to station building and third foot
over-bridge is in progress. 

(b) The amount allocated for the devel
opment of Patna Station during 1986-87, 
1987-88 and 1988-89 and the amount spent 
during 1986-87and 1987-88areasunder:-

(Figures In lalchs of Rs.) 

EXp9nditure 

1988-89 1986·87 1987-88 

34.79 31.99 43.74 

(a) the details of designed allowed an~ 
booked speeds of the modern tracks, diesel 
and electric 8ngln ... mod.-n ooaches and 
roller-bearing boX-wagonl: 

(b) the average actual speeds of pas
senger trains during the last three years; and 

(c) the details of steps taken during 

these yeara to reduce under utilisation 01 
rolling stock and track due to low ipMd'l 

THE MINISTER OF STATE OF lliE 
MINISTRY OF RAILWAYS (SHRI 
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MADHAVRAO SClNDIA): (a) The inform. 
lion is given in the Statement below. 

(b) The average actual speeds of pa~ 

BtoadGauge 

1985-86 

47.5 

passenger 27.6 

Mail/Express 35.6 

Passenger 24.6 

(c) It is not oorrad that there Is any 
under-utilisation (j rolling stock. As a matter 
of fad, thara is a sizeable improv8ment in 
utilisation of rolling stock which is evident 
from the improvement in the efficiency indi-

Year BG. 

1984-85 1150 

1985-86 1296 

1986-87 1420 

1987-88 1449 

senger traJ". (kmph) in the last three years 
are as below:-

1986-87 1987-88 

47.1 47.1 

27.3 27.2 

36.0' 36.9 

25.8 26.1 

cator NTKMlWagonlday over the years. 

The figures for the last four years are 
given below:-

MG. 

565 

sn 

703 

731 

STATEMENT 

1. Modem Trades 

The..-cribed track structure on BG trunk routes and main lines comprises 60 kg/52 kg 
rails llid on concrateIstaellwooden sleepers. The lines generally have maximum permisabie 
speed 01100 kJnnx)ur except on certain nominated high speed routes where nominated high 
SPMd trains run at a maximum speed d 1401120 kmph. 

On M.G. tnm routes and main Jines the track stndure conaIst. of 9ORI75R ralls laid on 
concr.taICSTIWaoden aleepers having maximum permissble speed of 75 kmph. However, 

on certain nominated routes high speed trains run at 100 kmph. 
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2. 

A. 

B. 

3. 

Written AnSW8l'S APRL 7, 1989 

EJedTIc Lot:DtTf'NN 
Btoad Gauge: 

TypB and dssign of locomotive 

1 

WAP1 

WAP3 

WAGS 

WAM4 (without latarallink) 

WAM4 (with lateral link) 

WAM1I\NAM2IWAW 

WAG1IWAG2NIAG3 

WCAM1 

Metre Gauge 

YAMI 

Diesel 

BlOadGauge 
Typ9 & Design 
of Locomotive 

WDM1 
CO-CO 
Diesel Electric 

WDM2 
Cu-Co-
Diesel Electric 
(OLW) 

WDM4 
Co-Co 

_Alan .. 72 

AbIed"..... .... 
ttnfIItJ 

2 

120 ,. 
71 

110 

100 

too 

80 

100 

80 

AJIowed maximum 
speed (kmph) 

104 

120 

120 
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1 2 

WDU7 100 
Co-Co 
Diesel Electric 
(DLW) 

WDS4 65 
~ 

Diesel Hydraulic 
(CLW) 

WDS6 71 
Co-Co 
DiaIeI Eledric 
(DlW) 

YDM1 88 
8'-8' 
Diesel Hydraulic 

YDIIl 75 
11'-8' 
Diesel Hydraulic 
(ClW) 

YDt.a 80 
18'-8'1 
Diesel Electric 

YDU4 100 
Co-Co 
Diesel Electric 
(DLW) 

YDM5 80 
C'-C 
Diesel Electric 
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Typs and design of locomotive 

1 

Narrow Gauge 

NIZOM1 
8'-8' 
Diesel Hydraulic 

ZDM2 
8'-B' 
Diesel Hydraulic.. 

ZDM3 
8'-8' 
Diesel Hydraulic 

ZDM-A 
18-81 
Diesel Hydraulic 

ZOMS 
8-B 
Diesel Hydraulic 

NOMS 
8-8 
Diesel Hydraulic 

4. Coaches 

Type of coach 

8roadGauge 

All steellCF coaches 

APRIL 7, 1989 

All steel high-speed type of ICF coaches 

MBtr9 Gauge 

All steel ICF coaches 

AU stael high-speed type of ICF coaches 

5. RoUer-bearing box wagon~ 

WnIIen AnI ••• 

AI/owec1 m"""'" .-II 
(kmph) 

2 

33 

so 

32 

50 

50 

50 

Maximum permiss" :,;p99d 

110 kmph. 

130 kmph or 140 kmph. 

75kmph. 

100kmph. 

75kmph. 

_ 8 .. _, Book61s~~. _______ . ____ =----, __ , ,_.,_,"_ .. ___ _ 
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Maximum speed of passenger carrying 
tralna on different I8dlon8 is dHfarent, de
pending on the type of train. For MaillEx
pre •• train. It Is 100 kmph. or 110 kmph. on 
Broad Gauge. For high-speed Express 
trains It is 120 or 140 kmph. On the Metre 
Gauge the maximum speed of most Mail and 
Express trains is 75 Kmph; the high-speed 
Express trains are running at a maximum 
speed of 100 kmph. 

The booked speed of trains is generally 
kept at 10% lower than the maximum per
missible speed for that train. 

Assistance by Banks to Small Selle 
Unit. 

5182. SHRI H.B. PATIL: 
SHRIPRATAPRAO 

B. BHOSALE: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the banks give loans to 

Involved In manufaduring. processing and 
preservation of goods. However, bank loana 
are not given for financial inv.strr'~nts i .•. 
purchase of shares etc. by small sCQ!a indus
trial units. 

(b) to (d). Reserve Bank of India has 
advised that marketing is not at present 
included in the existing norms and does not 
form part of working capital calculations. A 
Task Force appointed under the Chairman
ship of Shri 5.5. Nadkarni, Chairman,lndus
trial Development Bank of India had felt that 
in the norms of financing followed by banks 
and financial instttutions, provision for fi
nandng inttial cost of marketing particularly 
in the case of new products might be consid
ered although it was not possible to lay down 
any norms for such financing without regard 
to the nature of product and the type of 
activity. Reserve Bank of India has reported 
that ~ has not yet taken a final view in this 
matter. 

Coca Cola Application for EOU 

small scale industries for manufacturing re- 5183. SHRI AMARSINH RATHAWA: 
lated investment; Will the Minister of COMMERCE be pleased 

(b) whether banks are reluctant to fi
nance marketing related activities of these 
units; 

(c) whether Government have received 
any proposal regarding assistance by banks 
to small scale units in marketing their prod
uds like advertisement, investment in mar
keting offices, etc.; and 

(d) if so, the details thereof and reaction 
of Government thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Reserve Bank of 
India has reported that banks do extend 
cred~ to small scare Industrial undertakings 

to state: 

(a) whether an application to Export 
Processing Zone has to be cleared within 90 
days; 

(b) if so, whether the Coca Cola appU
cation is still pending w~h Government; 

(c) ~ so, the reasons therefor; and 

(d) whether this delay In decision will 
bring adverse publicity to our Export Proc
eSSing Zones especially for foreign inves
tors? 

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (d). It has boen rndicated 
that decision~: on applicat;ons for projects In 
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the EPZ would be taken generally in 45 to 60 
days. The application of Coca Cola is pend
ing consideration as it invoMts indepth 
examination of important iSSU81 arising from 
the mmp&ny's request that it be permitted 
the facility m sales of the product in the 
Domestic Tariff Area upto 25%. It will not be 
practicable or possible to adopt a specified 
time Omit in such cases. 

( Translation] 

(a) the number ~ casas of tax eveaion 
"_ed during 1 ..... by Directorate of 
Revenue Intelligence Md Directorate of 
Enforcement of his Minlltry; 

(b) the number of c.-In which legal 
action was taken; and 

(c) the number of caSH In which pun
ishment was given? 

THE MINISTER OF STATE IN THE 
ea ... of Tax Evasion DEPARTMENT OF REVENUE IN THE 

MINISTRY OF FINANCE (SHRi A.I<. 
5184. SHRI OAL CHANDER JAIN: Will PANJA): (a) to (c). The requisite information 

the Minister of FINANCE be pleased to state: is fumished below: 

Directorate 01 
Enforcement 

Directorat9 01 R9venue 
Int9Uigence 

1988-89 
(upto Feb. 89) 

1988-89 

No. of cases registered 4,636 141 

No. of cases in which legal action is taken 289 

No. of cases in which punishment given 

[Eng/ish] 

Disposal of Unclaimed Customs Goods 

5185. SHRI C. SAMBU: Will the Minis
ter of FINANCE be pleased to state: 

(a) the steps taken by Union Govern
ment to dis~se of the unclaimed Customs 
goods which are pending for more than 6 
months in the godowns; and 

(b) the steps proposed to be taKen for 
disposal of those items through Co
operative Societies? 

92 Penaltylfine imposed in 5-
casas and prosecution 
launched in 4..casea 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRt A.K. 
PANJA): (a) and (b). Contraband goods that 
have been seized as unclaimed can be dis
posed of only after the formalities of investi
gation. notices to the likely ownerslclaim
ants, confiscation in departmental adjudica~ 
tion and expiry of the period provided for 
appeal. 

The tJrocedure and modes of disposal 
of seized/confiscated goods have been re
viewed from time to time and instructions 
have been issued for expediting the disposal 
of seized/confiscated goods. The modes/ 
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The procedure and moda of disposal 

of saizedlconfiscated goodt have been re
viewed from time to time .net instrudions 
have been issued for expediting the disposal 
of seizadlconfiacated goods. The modes! 
channels of disposal were increased in 
1983. In 1984, confiscated yoods were di
vided into four categories to expedite dis
posal of goods susceptible to deterioration 
or rapid obsolescence. In 1985, section 110 
of the Customs Ad 1962, relating to 
seizures was amended to enable immediate 
disposal of seized goods specified by Gov
ernment by notification by filing an applica
tion before a Magistrate. 

Concerned efforts are being made to 
dispose of all confiscated goods including 
those that have been seized as unclaimed. 
As a result, confiscated goods worth Rs. 351 

crores approximately were disposed of dur
ing 1988 as against goods worth Rs. 149 
crores approximately disposed of during 
1987. 

Bulk sale of seized/confiscated ron
sumer goods is made to all Co-operative 
Societies approved by the Central and State 
Governments and duly registered under the 
Co-operative Societies Act and to the State 
Civil Supplies Corporation/State Co
operative Federation and to National Con

~um8rs Co-operative Federation for sale to 
bonafide consumers through the Consum
ers Co-operative Societies, Super Bazars, 
Sahakari Bhandars etc. DUring the final .cial 
years 1984-85 to 1987-88, almost 6.3% of 
the confiscated goods were disposed of 
through National Consumers Co-operative 
Federation and other Co-operatives. 

Ca._ Decided in Famlfy Court_ 

5186. DR. DIGVIJAY SINH: Will the 
Minister of LAW AND JUSTICE be pleased 
to refer to the reply given on 2 December, 
1988 to Unstarred Question No. 3193 ra-

gardlng Setting up of family courts and state; 

(a) the reasons for which Union Gov
ernment are not maintaining statistics re
garding ca ... decided In family courts set up 
in Stat .. ; and 

(b) If these Family Courts are onty 
marginally functional, whether Government 
would consider to review the Marriage Laws 
Amendment Bill, 19821 

THE MINISTER OF LAW AND JUS
TICE AND MINISTER OF WATER RE
SOURCES (SHRt B. SHANKARANAND): 
(a) As per scheme of the Family Courts Al;t, 

family courts ar& to be set up and supervised 
by the State Government. Therefore, statis
tics with regard to the cases decided by the 
family courts are not maintained by the 
Central Government. 

(b) Family courts set up by h" 
Governments are wholly functional and 
therefore, the question of reviewing the 
Marriage Laws Amendment Bill, 1982 does 
not arise. 

Purchase of Items by CLW 

5187. SHAI M.V. CHAN· 
DRASEKHARA MURTHY: Wilt the Minister 
of RAILWAYS be pleased to stata: 

(a) whether it is a fact that the Chit
taranjan Locomotive Works (CLW). Chit
taranjan, West Bengal has still been import
ing some stores and spares from abroad; 

(b) if so, the total cost of imports made 
by the Ch!ttaranjan locomotive Works dur
ing the last three years: 

(c) the expenditure incurred by the 
Chittaranjan locomotive Works for procure
ment of stores during the same period: 

(d) how much amount has been spent 
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by the Chittaranjan Locomotive WorKS for 
the procurement of store. hems from the 
Public Sector Units except from the Steel 
Authority of India Limited; and 

(8) how many Public Sector units have 
been enlisted during the last six months for 
supplies of store items to CL W? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHAI 
MADHAVRAO SCINDIA): (a) Yes. Sir. 

(b) Rs. 103.10 crores during 1985-86 to 
1987-88. 

(c) Rs. 299.22 crores during 1985-86 to 

1987-88. 

(d) Rs. 15.21 crores during 1985-86 to 

1987-88. 

(e) One. 

LIC scheme for Coal Mine workers 

5188. SHRI P. PENCHALLlAH: Will 

the Minister of FINANCL:: be pleased to state 
whether the Life Insurance Corporation of 

India is going to introduce any security 
scheme to minimise coal mine workers' risk? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): No. Sir. The Life 
insurance Corporation of India has no pro
posal, at present to introduce any security 

scheme to minimise Coal Mine workers' risk. 

Rail Transportation Facilities In Trlpura 
and Barak Valley region 

5189. SHRt SUDARSHAN DAS: Will 
the Minister of RArLWA YS be pleased to 
state: 

(a) whether transportation facilities for 

increased traffic potential due to oil, gas and 

'ndustrialisation of Tripura and Barak Valley 
region of Assam are inadequate; and 

(b) if so, the steps proposed to betaken 
to increase transportation facilities by rail in 
this area? 

THE MINISTER OF STATE OF mE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No, Sir. 

(b) Does not arise. 

Seizure of Incriminating Documents by 
Income-Tax Department 

5190. SHRI KAMAL NATH: Will the 
Minister of FINANCE be pleased to refer to 
the reply given on 22nd December, 1988 to 
Unstarred Question No. 2997 regarding 
notice to Cooperative House Building Soci
ety in East Delhi by Income-tax Department 
and state: 

(a) whether some incriminating docu
ments relating to Ministry of Works, Housing 
Co-operative House Building Society, Nir
man Vihar, Delhi were collected by the In
come-tax Officer. Vikas Bhawan, New Delhi 

in September, 1986-

(b) if so, the details thereof; 

(c) the nature of discrepancies noted 
and action taken: and 

(d) whether the Society will also be 
informed of the action taken in the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) No search or survey operations 
were carried out by officers of the Inoome

tax Department at Delhi in September, 1986 
in the Case mentioned by the Honourable 
Member. As such, there was no occasion for 
the officers of the Department to collect any 

document (whether incriminating or other-
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DeInIItIItIon of Conatltuenclel for 
Scheduled Cast •• 

5191. DR. B.L SHArLESH: Will the 
Minister of LAW AND JUSTICE be pleased 
to state: 

(8) whether in view of an increase in 
population since the last delimitation of 
Parliamentary constituencies, more con
stituencies for the Scheduled Castes are 
required to be reserved in some of the 
States; 

(b) if so, whether Government propose 

10 consider the setting up of either a New 
Delimitation Commission or undertake 

itself the work to ensure that the Scheduled 
Castes are given adequate representation 
consequent on thair increased population 
before holding the next General Elections; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) to (c). According to 
the provisions contained in artide 81 , 82 and 

170 of the Constitution, the population fig
ures for purposes of allocation of seats in the 
House of the People to the States and the 
division of each State into territorial constitu
encies rafer to the figures of 1971 census; 
and, it shalt also not be necessary until the 
figures for tha first census takan aftar 2000 
A.D. become available either to read just the 
allocation of seats in the House of the People 
to the States or the total number of seats in 
the Legislative Assembly of each State or 
the division of each State into territorial 
constituencies. Therefore, before a delimita
tion could be undertaken, the existing consti
tutional provisions have to be amended. 

There is no proPJsal to set up a new 
Delrnl:atlon Commission orto undartakethe 

work of deImitation in any other manner 

because even if the 18. is amended. it will 
not be possible for thil work to be completed 
before this next g8n.ral election due this 
year. 

Cocoa Export from K.ra'. 

5192. SHRI MULLAPPALLY RAMA

CHANDRAN: Will the Minister of COM
MERCE be pleased to state: 

(a) the value and quantity of cocoa 
exported from Kerala during 1988; and 

(b) the variations in price of cocoa in the 

domestic and international market during 
the first quarter of 1989? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) Statawise export data is 
not being maintained. Exports of cocoa and 
its products from India during 1987-88 are 
estimated at 151 tonnes valued at Rs. 78 
lakhs. 

(b) The prices of cocoa beans in the 
domestic and international market during 
the first quarter of 1989 are given below: 

Domsstic 

26 

International 
(Value Rs.tkg) 

22 

Export under MOU with Bofors 

5193. SHRI SYEO SHAHABUDDIt\ 

Will the Minister of COMMERCE be pleased 
to refer to the reply given on 10 March, 1989 
to Starred Question No. 226 regarding 
counter trade with Bofors and state: 

(a) the value of exports envisaged 
under the Memorandum of Understanding 
(MOU) alongwith the period for the futfill
mElnt of the target, the countries of destin a-
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tion as wen as the category of exportable 
iteme; and 

(b) the actual value of exports under the 
MOU upto 31 December, 1988 and the 
countries to which the exports were made? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) The value of exports to be 
made under the Memorandum of Under· 
standing (MOU) signed by State Trading 
Corporation (STC) with MIs. Bofors is SEK 
4.2 b Ilion to be completed by March 1996. 
Items and mo.~Ats other than those men
tioned in the stat€'ment below are currently 
permitted for exports under tho MOO. 

(b) The adual shipments cn the basis of 
documents accepted till31.12.1 988 amount 
to Rs. 66.15 crores. In addition, documents 
for goods worth Rs. 30.69 crores which were 
shipped before 31.12.1988 have been re
ceived aftar 1.1.1989 and accepted. The 
destinations for these exports indl Jde West 
Europe, North America, cr'ma, Japan, Aus
tralia, South East Asia and Middle East. 

STATEMENT 

Items for 9Kport under count9( trad9 

A) Not Oualified 

1. Semi-Processed Leather 

2. Opium 

3. Sugar 

4. lodised Salt 

5. lamongrass Oil 

6. Diamonds 

7. Naptha 

8. Basmatc Rioa 

9. Soyabean Meal with eftact from 
13.3.1989 

B) For Matket RsstricD)n 

1. Carpet Backing Cloth to North 
America 

2. Shrimps to Japan and USA 

3. Cashew KelT'eIs to USA (AJ.. 
lowed for shipments in 1 ~ '89) 

4. Coffee to Olt:.>ta oour1Irias 

5. Tea (bulk) UK. 

6. Exports to R~ payment Area 

7. Textiles (Quota itemsloountrias) 

8. Readymade garments (OuoIa 
Item/countries) 

9. Export~ Israel & South Africa 

Unmanned Level CrouInga on W ...... 
RaHway (Ma ..... ahtra) 

5194. SHRI PRAKASH V. PAlL: WI 
the Mini$tar of RAILWAYS be pleased to 
state: 

(a) the number of unmanned lwei 
crossings on zonal railways covering Uahar
ashtra; 

(b) the number out of them mamed 
during 1988-89; and 

(cj the number of level ctOSSings pIO

posed to be manned during 1989-901 

THE MINISTER OF STATE OF 1HE 
MINISTRY OF RAILWAYS (SHR' 
MADHAVRAO SCI NOlA): (a) n.a .. 
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1.278 unmanned leval crossings in tha State 
of Maharashtra. 

(b) One level crossing. 

(c) 5 level crossings are likely to be 
manned. 

Opening of Branche. of Nationalised 
Bank. In Andhra Pradesh 

5195. SHRI KATURI NARAYANA 
SWAMY: Will the Minister of FINANCE be 
pleased to state: 

(a) the number of nationalised banks 
branches opened in Andhra Pradesh during 
1988-89; 

(b) whether Government propose to 
increase the number of branches of nation
alised banks during 1989-91 in Andhra 
Pradesh; and 

(c) if so, the number of such branches, 
w~h their selected locations? 

, THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHAI 
EDUARDO FAlEIRO): (8) to (c). Reserve 
Bank of India (RBI) has reported that during 
the year 1988-89 public sector banks have 
opened 85 branches in Andhra Pradesh. 
Under the current Branch licensing Policy 
for 1985-90, RBI has allotted 440 rural. semi
urban, urban and metropolitan centres to 
banks induding Regional Rural Banks for 
opening branches. Out of these allotted 

centres, banks have opaned branches at 
283 centres so far. Under Service Area 
Approam to rural lending banks are ex
Pected to open branches at the remaining 
cantres expeditiously before June, 1989 

eXCept in rare cases where minimum infras
tructural facilities are not available. 

Rate of Initial Payment to Coffee 
Grower. 

5196. SHRt SRIKANlliA DATTA 
NARASIMHARAJA WAOffAR: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether there is a need to revise the 
rate of initial payment to the coffee growers 
for the forthcoming crop season; 

(b) if so, the steps taken in this regard; 
and 

(c) the steps taken to flnaHse the rate of 
initial payment to the growers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
OASMUNSI): (a) to (c). Consequent upon 
upward revision of MRP in October. 1988 the 
initial payment has already been increased 
to Rs. 7 per point from Rs. 5.50 per point to 
large growers and to Rs. 7.50 from Rs. 6.50 
per point to small growers during 1986 .. 87 
and 1987 .. 88 seasons. 

exemption Certificate. to Foreign 
Diplomats 

5198. SHAt MOHO. MAHFOOZ All 
KHAN: 

SHRIMATI USHA 
CHAUDHARY· 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether in view of several foraign 
diplomats having been found engaged in 
smuggling activities, Government have re
viewed the issue of granting duty exemption 
certificates to them: 

(b) if 80. the decision taken in the 
matter; and 
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(c) the restrldions Government pro
pose to impose in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) to (c). Duty exemption certifi
cates are given to foreign diplomats in accor
dance with the norms prescribed in the Vi
enna Convention on DipJomatic Relations, 
1961. In view of recent cases in which dis
crepancies were noticed in the ~ems de
clared and items actually imported by certain 
diplomats, greater care is being exercised in 
the scrutiny of such exemption certificates. 

Property owned by Nepalese CItizens In 
India 

5199. SHRI SHANTILAl PATll: 
SHRt G.S. BASAVARAJU: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Union Government have 
asked the Income-tax Commissioners to 
ascertain the details relating to properties 
owned by Nepalese Citizens in India; 

(b) if so, whether the Income-tax 
Commissioners have forwarded the list to 
the Government; and 

(c) H so. the total number of Nepalese 
who have huge property; State-wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHAI A.K. 
PANJA): (a) to (c). Sometime ago, at the 
instance of Government, Chiaf Commis
sioners of Incom8~tax were ~sked to collect 
Information about properties in India owned 
by citizens of Nepal to the extent such infor
mation is available from wealth-tax returns 

filed by them. This is a limited exercise for 
atatisticat purposes. It may be mentioned 

that the income-tax return form does not 
contain any column on citizenship. How
ever, the wealth-tax return form has a col
umn only to indicate whether or not the 
concerned is a citizen of India, but no obliga
tion to declare the exact citizenship status. 
The limited statistical exercise cannot. 
therefore, give a complete picture in as much 
as it will not include the properties owned by 
Nepalese citizens whose wealth is below 
taxable limit or of those who in the absence 
of a definite declaration of Nepalese nation
ality cannot be identified from their names as 
Nepalese nationals. 

Disposal of Confiscated Foreign Goods 

5200. SHRI N. TOMBI SINGH: Will the 
Minister of FINANCE be pleased to state: 

(a) the State-wise break-up of disposall 
sale of confiscated foreign goods by the 
Consumers Cooperative Societies and the 
principles and procedures followed in the 
distribution; 

(b) whether complaints have been 
received from registered Cooperative So
cieties regarding malpractice in the distribu
tion; and 

(c) if so, the details thereof ana steps 
taken to meet the complaints? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) to (c). Bulk sale of seizedl 
confiscated goods is made to all Co
operative Societies approved by the Central 
and State Governments and daily registered 
under the Cooperative Societies Act and to 
State Civil Supplies CorporationlState Co
operative Federation and to the National 
Consumers Cooperative Federation for sale 
to bonafide consumers through Consumer 
Cooperative Societies, Super Bazars, 
Sahakari Bhandara etc. The value of conti,-



93 Written An$w9I's CHAITRA 17,1911 (SAKA) Written AnSW91S 94 

cated goods disposed of during the financial 
year 1984-85 to 1987-88 through different 

channels of disposal are given in the table 
below: 

(Value Rs. in lakhs) 

Year N.C.C.F. Co-operatives Retail Others 

1 2 3 4 5 

1984-85 1332.01 273.41 280.88 253.67 

1985-86 1263.47 454.70 388.18 305.28 

1986-87 1389.51 665.51 399.86 523.49 

1987-88 1322.98 1437.78 499.36 1375.50 

State-wise break-up of disposal/sale of 
confiscated goods are not maintained sepa
rately. 

Specific complaints of any oontraven
tion of these instructions are enquired into 
and remedial action taken. 

Preference to State Assisted Railway 
Projects 

5201. SHRI HUSSAIN DALWAI: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether on account of huge cost of 
construction of new railway lines it is pro
posed to give preference to such works in 
which State Governments oome forward for 
shouldering the financial burden of acquisi
tion of land and levelling of rail track; 

(b) if so, which of the State Govern
ments have suggested such proposals; 

(c) whether any such proposal has 
been made by the State Government of 
Maharashtra also; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No, Sir. 

(b) Does not arise. 

(c) and (d). The Govt. of Maharashtra 
has recently suggested that they would like 
to finance part of funds required for already 
approved gauge conversion projects in that 
State by floating debentures. This proposal 

is under consideration with the Planning 
Commission. 

Quota of Berths at Rall-Cum-Road 
Reservation Count.r, Pithoragarh 

5202. SHRriiARISH RAWAT: Willthe 
Minister of RAILWAYS be pleased to state: 

(a) the daily quota of berths reserved for 
passengers of Pithoragarh distrid at rail
cum-road reservation counter at Phhora
garh for Tanakpur-Pilibhtt-Lucknow Ex
press; 

(b) whether, he has received request 
from people's representatives to increase 
this quota; 
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(c) if so, whether the request has been 
acceded to; 

(d) if so. the what extent; and 

(e) H not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Reservation 
quotas are not allor.ed on district basis. 
However, a quota of 21st Class and 20 lind 
Class b.nhs is available at Pithoragarh Rail
cum-Road reservation countsr by 14sn Up 
T anakpur-Pilibhit-Lucknow Express. 

(b) Yes, Sir. 

(c) and (e). The existing reservation 
quota is not being fully utilised. As such. it is 
not proposed to increase the same at pres
ent. 

Control of 'Maths' by Government 

5203. SHRI R. JEEVARATHINAM: 
Will the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) whether Government have any 

proposal to bring under their control the 
property and the funds kept by various 
'maths' in the country; and 

(b) whether Government would appoln1 
a Trust to look aftef the funds and properties 
of these 'maths'? 

THE MINISTER OF STATE IN TIiE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (8) and (b). No such 
proposal is under consideration. 

Progress of World Bank A ••• sled 
Projects 

5204. SHRI V. TULSIRAM: Will the 
Minister of FINANCE be pleased to state: 

(a) the projects currently being under
taken with the World Bank assistance and 
how far the progress has been achieved in 
each case; and 

(b) the details of such projects in Ma
harashtra and Andhra Pradesh? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFt\IRS 
IN THE MINISTRY OF FINANCE (SHRI 
eDUARDO FALEIRO): (a) and (b). The 
details of projects which are currently under 
implementation with World Bank Group 
Ioans/cred~s, including the projects in 
Andhra Pradesh and Maharashtra, are fur
nished in the statement given below. 
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Action Plan to pro."ote export of splcu 

5205. SHRI G.S. BASAVARAJU: 
SHRI SHANTILAL PATEL: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether plans are being drawn upto 
grow more spieces and promote their ex
port; 

(b) if so, the details thereof; 

(c) the total outlay proposed for this 
plan; and 

(d) the impact thereof on the exports 
and earnings therefrom? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (d). An integrated pro
gramme for development of spices is being 
implemented during the 7th Plan at a total 
cost of As. 435.17 lakhs to increase the 
production and productivity of spices, par
ticularly, paper, by the Ministry of Agricul
ture, the details of which are given below: 

1. Production and distribution at 
150 lakhs pepper rooted cuttings 
of HYVS 

2. Establishment and maintenance 
of 20 model gardens of high 
yielding varieties of pepper in 
Govt. farms. 

3. Distribution of 1.8lakhs input kits 
to small and marginal farmers. 

4. Distribution of 800 plant protec
tion sprayers at 500/0 subsidy. 

5. Laying out and maintenance of 
360 pepper demonstration plots 
in ryots' gardens In the non-tradi-

tional areas. 

6. Rehabilitation of 2500 ha of ex
isting pepper gardens in Kerala. 

7. Production and distribution of 
1. 91akhs clove seedlings at 50% 
subsidised cost in Kerala. Kar
nataka, Tamil Nadu and A & N 
Islands. 

8. Maintenance of 11 ha. progeny 
gardens of clove, nutmeg, and 
cinnamon in A & N Islands. 

9. laying out 100 clove demonstra
tion plots in A & N Islands. 

10. Popularisation of scientific meth
ods of processing of pepper, 
turmeric and chillies by conduct· 
ing demonstrations. 

The Spices Board is supplement
ing the efforts for development of pepper by 
supplying about 45 lakhs rooted pepper 
cuttings annually to the farmers since 1987-
88. 

The decrease cost of production of 
cardamom to make it competitive in the 
international market, the Spices Board is 
implementing various development 
schemes to increase produdion and pro
ductivity of cardamom. The schemes in
clude replantation scheme, irrigation sub
sidy schemes, extension advisory scheme, 
and schemes to make available quality 
planting material to farmers. through depart
mental, certHiad and poly bag nurseries etc. 

For export promotion of various spices, 
in addition to the import replenishment li
cences and cash compensation support, air 
freight subsidy on cardamom to Middle East 
countries during peak period, exemption of 
certain value added items from cess and 
exemption of black pepper from export duty, 
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the Spicas Board is undertaking various 
export promotion programmes which in
clude publicity campaign abroad, scheme to 
develop a logo as a symbol of quality and 
setting up of quality control laboratory to 
ensure that stringent quality standards are 
met and that the logo scheme is a success. 

Actual Expenditure 

Year 

Allocation 

Year 

1989-90 

Despite natural calamities like succes

sive droughts, the exports of spices from 
India during the financial year 1983-84 

An year-wise allocation of funds II 
being made to the Spices Board under Plan 
for the purpose mentioned above. Yearwisa 
expenditure under plan for the years 1985-
86 to 1987-88, the allocation for 1988-89 and 
1989-90 are as given below: 

Rs. in lakhs 

241.90 

293.43 

334.11 

Rs. in Lakhs 

392 (including internal receipt 
of Rs. 30 lakhs) 

403 lakhs (including internal 

receipt of Rs. 23lakhs) 

onwards have been as indicated in the 
Statement below. 

STATEMENT 

Year Quantity Value 
(M. T. tonnes) (Rs.lakhs) 

1 2 3 

85834 11166 

89155 209'12 

1985-86 74501 28252 

1986-87 82825 28198 

1987-88 70279 29808 

1088-89 (Apr.- Feb.) 64022 20684 
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Optimum utilisation of Irrigation 
potential 

5206. SHRI KAMLA PRASAD SINGH: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether during the Seventh Five 
Year Plan period the major objective in the 
irrigation sector was to give priority to the on
going irrigation projects which WAre in the 
advanced stages of completion; 

(b) whether the Rashtriya Barh Ayog 
has also recommended for the optimum 
utilisatiOn of irrigation potential by way of 
constructing field channels, land levelling 
and introduction of Warabandi, to accelerate 
exploration and explohation of ground water; 
and 

(c) i1 so, the achievements made so far, 
State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir. 

(b) The recommendations made by the 
Rashtriya Barh Ayog primarily partain to 
flood management. 

(c) Out of 181 major and 433 medium 
on-going irrigation projects of the Seventh 
Plan, 41 major and 186 medium projects are 
expected 10 be completed during the Sev
enth Plan. 

Financing of projects by IFAD 

5207. SHRI VAKKOM PU-
RUSHOTHAMAN: Will the Minister of FI
NANCE be pleased to state: 

(a) the names of projects which have 
been financed so far by the International 
Fund for Agricultural Development (IF AD); 

(b) the details of financial assistance 
received for each project; and 

(c) the present stage of these projects? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). The proj
ect~ financed by International Fund for Agri
cultural Development (IFAD), amount of 
assistance committed and status of these 
projects are as follows: 
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Canadian offer to MMTC 

5208. SHRI E. AYVAPU REDDY: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether Canada has invited MMTC 
to participate in its mining Company; 

(b) if so, the salient features of the 
Canadian offer in this regard; and 

(c) whether MMTC has accepted this 
offer? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (c). Proposals have 
been received by M.M.T.C. from Canada for 
Participation in potash mining operations. 
However, details of the proposals have not 
been finalised. 

Catering Service In Valshall Express 

5209. DR. CHANDRA SHEKHAR 

partment&l base kitchen, Gorakhpur. 

(c) Disciplinary action has been taken 
against the Inspector held responsible for 
under-weight. The staff have been warned in 
other complaint cases. 

ComputarlBatlon of Passeng.r R ... r
vatlons at VIJayawadl 

5210. SHRI B.B. RAMAIAH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Railways propose Introduc
tion of computer reservations at Vijayawada 
Railway station; and 

(b) if so, the likely date by which this will 
be done? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No, Sir. 

(b) Does not arise. 

TRIPATHI: Will the Minister of RAILWAYS [Trans/ation] 
be pleased to state: 

(a) the instances during thv last two 
years when food packets served to passen
gers in Vaishali Express were found to be 
underweight and substandard; 

(b) the details of those cases including 
names of suppliers; and 

(c) the action taken against those found 
guilty? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) and (b). Dur
ing this period, in one case, the food packet 
was found under-weight and there were six 
complaints of substandard food. In 154 On., 
the food is supplied by departmental base 
kitchen, New Delhi, and in 153 Up. by de-

Issue of Rig ht Shares by Com pan le8 

5211. SHRI SHANTI DHARIWAL: Will 
the Ministerof FINANCE be pleased to state: 

(a) whether Government have given 
permission to a numberof companies. under 
the Companies Act, 1956 to increase their 
working cap~al by issuing shares on right 
basis; 

(b) if so, the criteria adopted for giving 
permission to companies to issue right 
shares; 

(c) the number and names of compa

nies which sought permission to right shares 
more than twice during the last three years; 

and 
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(d) the number of companies which 
sought permission for issuing right shares 
during the last three months and the financial 

I position of each of such company? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. 

(b) A copy of the guidelines is given in 
the statement below. 

(c) and (d). The information is being 
collected and will be laid on the Table of the 
House. 

STATEMENT 

Guidelines for issue of fresh share Capital 

Under the Capital Issues (Control), 
1947 all companies whose issue of share 
capital is not specifically excluded by the 
Capital Issues (Exemption) Order, 1969, are 
required to obtain the approval of the Con
troller of Capital Issues in the form of a letter 
')f acknowledgement or a Consent. The 
guidelines for the examination of issue of 
share Capital other than Bonus Shares are 
Indicated below for the guidance of such 
companies. 

(1) All applications should be sub
mitted to the Controller of Capital 
Issues in the prescribed form 
duly accompanied by a Demand 
Draft (In favour of Controller of 
Capital Issues, payable at the 
S81, Central Secretariat Branch) 
for tees payable under the Act, 

(2) The applications should be ac
companied by a true copy of the 
Industrial Licence, wherever 
necessary, or registration with 
the Director General, Technical 

Development, for the project. 

(3) A realistic estimate of the project 
cost will be furnished together 
with the precise scheme of fi
nance. In respect of Financial 
assistance from the financial 
institutions copies of their letters 
indicating their participation in 
the financing of the capital cost 
should be forwarded. 

(4) Where issue of substantial 
amount is proposed to be made 
or where listing is a requirement 
of the financial institutions pro
viding assistance, the company 
should have the shares issued to 
the public and listed in one or 
more recognized Stock Ex
change except in case of listed 
company where it is proposed to 
issue as "Right Shares". 

(5) Where the issue of equity capital 
involves an offer for subscription 
by the Publicforthefirsttime, the 
value of equity capital sub
scribed privately by the promot
ers, directors and their friends 
shall not be less than fifteen 
percent of the total issued equity 
capital, if it does not exceed one 
crore of rupees, twelve and a half 
percent, if it does not exceeCf two 
crores of rupees, and ten per
cent, if it is in excess of two 
crores of rupees. 

(6) Ordinarily issue of shares for 
consideration other than cash is 
not permitted. In exceptional 
cases where the parties desire 
that shares should be allowed in 
lieu of the assets transferrad, 
detailed information in regard to 
the valuation of such assets 
together with the copies of nec
essary valuation reports be fur
nished. 
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(1) In case of eompanitartgistered 
I undert}l. M.R.T.P. h:I.. they are 
advJs,d ~ ensure that the requi
site appnWat under the M:R.T.P. 
Act has been 'Obtained before 
making an ,application to the 
Oontroller Of Cap~1 "",ues. 

(8) To finance the Capital cost of the 
project, the caphal structure 
should be such that an equity 
debt ratio of 1 :2 is considered fair 
and reasonable. In case of capi
tal intensive industries, a higher 
equity debt ratio can be consid
ered on merits of each case. 

(9) An equity preference ratio of 3:1 

is normally permitted. 

(10) The rate of dividend on prefer
ence shares should be within the 

ceiling as notified by the Control

ler of Capital Issues from the 
time to time. 

(11) No premium is allowed in re
spect of a new company making 
its first issue of shares. 

(12) There should be satisfactory 
underwriting arrangements in 
respect of new issues and the 
names of underwriters together 
with the amounts underwritten 
should be indicated in the appli
cation, except in case of I'Right 
Shares". 

(13) No company is expected to 
make an allotment of shares to 
non-residents except with the 
prior approval is writing of the 
Government of India or Reserve 
Bank of India and a copy of such 
approval should be attached to 
the application if the shares are 

proposed to be allotted to non
residents. 

(14) H any firm allotment is intended 
to be given in favour of the public 
financial institutions the particu
~ars thereof should be furnished 
i~ the application. 

1\ 

(15) A~y arrangement reached by 
the company or Commitment 
made prior to the issue of capital 
which has a significant impact on 
the capital, the same may be 

disclosed along with the applica
tion. 

(16) A certificate duly signed by the 
Secretary and or Director of the 
company stating that the infor
mation furnished is complete 
and correct be annexed to the 
appflCation. Similarly, a certifi
cate from the Auditors of the 
company stating that the infor
mation in the application has 

been verified by them and is 
found to be true and correct to 
the best of their knowledge and 

information, be furnished. 

[English] 

Shifting of Electric Loco shed, Kazlpet 
(AP) 

5213. DR. T. KALPANA DEVI: Willthe 
Minister of RAILWAYS be pleased to state: 

(a) whether there is any proposal to 
shift the proposed electric local shad from 
Kazipet junction of Warangal district of 
Andhra Pradesh to Chartapalli area nearer 
to Hyderabad; and 

(b) if so, the reasons therefor? 

mE MINISTER OF STATE OF THE 



137 Wrllten AnSW8l'S CHAfTRA 17,1911 (SAKA) Wrnten AnSW81S 138 

MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Presently, 
there 18 no sanctioned work of setting up 
Electric Local Shed at Kazipat. 

(b) Does not arise. 

[ Translation] 

Import and Export of edible 011. 

5214. SHRI BALWANT SINGH RA
MOOWALIA: 

SHRI OINESH GOSWAMI: 
SHRI HARIHAR SOREN: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the edible oils and their 
prodUds were exported during the current 
oil year (November-October) as the previ
ous oil years; 

(b) if so, the quantity and value of edible 
oils and their related products exported vis
a-vis targets laid during the last three years 
and proposed to be exported in 1989-90; 
separately; 

(c) whether the edible oils are also 
imported in large quantity in the country 

every year; 

(d) if so, the details thereof and the 
names of the edible oils and the value 
thereof imported this year separately; and 

(e) how the edible oils being exported 
and those being imported are different and 
the reasons for such exp'prts and imports? 

I 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). The figures of 
exports of edible oils and their produds are 
maintained on financial year instead of oil 
year basis. Data are available upto 1987-88. 
The quantity and value of edible oils and 
their products exported during 1985-86 to 
1987-88 are given in statement-1 below. Not 
being major items of export targets are not 
laid down. 

(c) Yes, Sir. 

(d) The quantity and value of edible oils 
imported by the State Trading Corporation of 
India Ltd., during 1988-89 are given in state
ment II below. 

(e) Since data on export of edible oils 
during 1988-89 is not yet available, this 
comparison is not possible at present. 
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STATEMENT II 

Import of edible oils mads by the State Trading Corporation of India Ltd., during 1988-89 

51. No. Oil Quantity Value 
(in MT) (Rs. CroteS) 

1 2 3 4 

1. Soyabean Oil 201293 135.26 

2. Rapseed Oil 189582 130.69 

3. Sunflower Seed Oil 78800 43.91 

4. Refined bleached deodorised palm 011 17980 10.76 

5. Refined bleached deodorised palmolein 533860 332.62 

6. Neutralised Palm Oil 

7. Refined Rapeseed Oil 

8. Refined Soyabean Oil 

Total 

[Eng/ish] 

Cases decided by Central Administra
tive Tribunal, Deihl 

5215. SHRIPARAGCHALlHA: Will the 
\I1inlster of LAW AND JUSTICE be pleased 
to state the number of service cases of non
Central Government employees of Corpora
tions/Sociaties funded and controlled by 
Central Go*nment decided by High Court 
of Deihl dunng the year 1987 and 1988? 

THE MINISTER OF LAW AND JUS
TICE AND MINISTRY OF WATER RE
SOURCES (SHAI 8. SHANKARANAND): 

(a) The number of auah cases decided by 
Delhi High Court dutlnu the year 1987 and 
1988 was 40 and 101. respectively. 

112572 76.95 

16913 17.75 

10936 15.12 

1161936 763.06 

Import 01 Non-Essential Good. 

5216. DR. A.K. PATEL: Will the Minis
ter of COMMERCE be pleased to state: 

(a) the details of the agreements signed 
with foreign countries for import of aids and 
equipments for non-essential eatables, ice
creams, sanitary wares, cosmetics, etc. and 
the agreements in which multinationals have 
been allowed entry during each of the last 
three years and the current year; 

(b) the reasons there for and the policy 
of Government in this regard; 

(c) the item wise names ofthe exporting 
countries and also of the multinationals; and 
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(d) the value of imports of such items, in 
each of the past three years and the current 
year? 

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (d). The irformation ;s 
being collected from various Ministries and 

will be laid on the Table Qf the House. 

Dwarka-Varanasl Express 

5217. SHRI SOMJIBHAI DAMOR: Will 

the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is any proposal to 
Introduce Express train between Dwarka 
and Varanasi via Bhopal and Jhansi; 

(b) If so, the details thereof; and 

(c) if not. the reasons therefor?-

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 

MADHAVRAO SCINDIA): (a) No. Sir. 

(b) Does not arise. 

(c) Operationar and resourc,e con· 
straints. 

Diversification of Trade by MMTC 

5218. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the Minerals and Metals 
Trading Corporation of India (MMTC) has 

been directed by his Ministry to diversify 
export; and 

(b) if so, the steps taken by MMTC in 
that regard in 1988-891 

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) Yes, Sir. 

(b) In respect of canalise exports lake 
iron are, manganese ore and chrome ore, 
MMTC has taken steps to diversify its ex
ports to new markets like Democratic 
People's Republic of Korea and Middle East 

for iron ore, Taiwan, Philippines and Swe
den for chrome ore and Taiwan and Pakistan 
for manganese are. In orderto increase non
canalised exports, MMTC has formed a 

number of export groups within the Corpora
tion, and is also concentrating on export of 
engineering projects. A data bank has arso 
been created. MMTC is continuing its 
counter trade policy which generates addi
tional exports. During 1988-89 MMTC's 
canalised exports are placed at Rs. 464.50 
crores and non-canalised exports at Rs. 
341.50 crores (provisional figures). 

Library-cum-Bookstaliin Long Distance 
Trains 

5219. SHRI P. SELVENDRAN: Willthe 

Minister of RAILWAYS be pleased to state: 

(a) the reasons for taking decision to 

provide essential facility of mobile library
cum-bookstaU in each and every long dis
tance train; and 

(b) the reasons for taking decision 
about no new mobilelibrary-cum-bookstalls 
to be introduced on any train in future? 

THE MINISTER OF STATE OF ~E 

MINISTRY OF RAILWAYS (SHRt 
MADHAVRAO SCINDIA): (a) Mobile U .. 
brary-cum-Bookstall service was earlier in

troduced on some selected trains to provide 
reading material to the travelling public dur
ing the course of their journey. 

(b) On review, it has been decided not 
to allot any fresh contract of mobile-library
cum-bookstall, after considering that: 
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(1) Bookstalls are available at all cated in the Project Report prepared in 1982. 
important stations the surveys were inhiated in 1975. 

(2) The contractors occupy berths (b) These details are not maintained at 

which could be better utilised for the Centre. 

passengers. 

(3) Free movement of vendors on 

the train is not always desirable. 

[ Translation] 

Survey on Bina River Irrigation Project 

of Madhya Pradesh 

5220. SHRI NANDLAL CHOUDHARY: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the year in which survey work was 
started for the first time forthe proposed Bina 
river irrigation project in Sagar district of 
Madhya Pradesh; 

(b) the total expenditure incurred on the 
survey work since then till date, year-wise; 

(c) whether survey work is still pending; 

(d) if so, the nature of survey work 
pending and the time by which it is likely to be 
completed; and 

(e) if survey work has been completed, 
the time by which the project is likely to be 
finally approved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) As indi-

(c) to (e). The State Government have 
been requested to submit a modified project 

report. 

[English] 

Over-bridges on Western Railway 

(GuJarat\ 

5221. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether there are demands for 
construction of over bridges in many big 
crties of Gujarat on Western Railway; 

(b) if so, the details thereof; 

(c) the plans. projects and estimates for 
the construction of over bridges in each c~y 
of Gujarat for the current financial year; and 

(d) the time by which these projects are 
likely to be completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHAI 
MADHAVRAO SCINDIA): (a) Yes, Sir. 

(b) and (c). A statement is given below. 

(d) Completion of tha sanctioned workS 
will main1y depend on the completion of the 
approaches by the State Government. 
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STATEMENT 

(b) and (c). Details of road-over .. bridges sanctioned/under construction in Gujarat are as 
follows: 

s. No. Location 

1 2 

1. Near Miyagam Karjan 

2. Near Pratapnagar (Baroda) 

3. Near Asarva 

4. Near Bharuch 

5. Near Ranori (Baroda) 

6. Near Vapi 

Costo/work 
(-Rs. in lakhs-) 

3 

132.39 

140.61 

144.48 

173.94 

230.73 

309.04 

7. Between stations near Baroda Piplod stations near Baroda 153.20 

8. Near Anand (on Ahmedabad-Baroda Express Highway) 120.83 

In addition, proposals for road-over
bridges at Lakhabval, Maninagar and 
Chandlodiya (near Ahmedabad) are being 

developed as deposit works. 

Demand also exists for provision of 

road-over-bridgrs at Rajkot and Bhavnagar 
in replacement of level crossings No. 220 
and 7 respectively, which will be considered 

for sanction by the Railways after firm pro
posals are sponsored by the State Govern
ment, duly agreeing to share the cost, as per 
rules. 

Withdrawal and Resumption of Trains 
on Eastern Railway 

5222. SHRI GADADHAR SAHA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Upper India Express
Up and Down trains Ex Howrah via Sa

hibganj loop lines and a Pair of Trains on 

A.K. (N.G.) line on Eastern Railway (had 

earlier) have been withdrawn; 

(b) if so, the reasons therefor; 

(c) whether there is any proposal for 

resumption of these train services in the 

interest of the travelling public; 

(d) if so, thetimewhentheirservices will 
be restored; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHAI 
MADHAVRAO SCINDIA): (a) "Upper India 
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Express" now runs on this loop line as 33134 
upto Varanasi. One pairoftrains (N.G.) were 
withdrawn on A.K. line of Eastern Railway. 

(b) Rationalisation of train services and 

to control the losses on N.G. section. 

(c) No, Sir. 

(d} Does not arise. 

(e) Existing services are considered 
adequate for the present level of traffic. 

Irregular Running ~I Kaiindi Express 

5223. SHRI KHURSHID ALAM KHAN: 
Will the Ministerof RAILWAYS bo plaa!;ed to 
state: 

(a) whetherGovernment are aware that 
Kalindi Express operating beht'een Delhi 

and Farrukhabad ;s running irregularly; and 

(b) if so, the steps Government propose 

to take to improve its operational efficiency? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAll\NAYS (bHR! 
MADHAVRAO SCINDIA): (a) Yes, Sir. 

(b) It is proposed to dieselise the train 
w.e.f. 1-5-1989. 

Assistance under IRDP In Orissa 

5224. SHRI K. PRADHANI: Will the 
Minister of FINANCE be pleased to state: 

(8) the number of families assisted by 
Government under the Integrated Rural 
Development Programme (IRDP) in form of 
cash and in kinds in the country during the 

last three years and the number of families 
assisted in Orissa; 

(b) the number of Scheduled Castes, 

Scheduled Tribes and women benefited 
under the Programme during the period. 
State-wise; 

(c) the amount spent by Government on· 
this programme during the period in Orissa; 
and 

(d) the amount mobilised by national .. 
ised banks in Orissa and out of this the 

amount given by way of aedit in the State 
during the period? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). The pres
ent data reporting system does not generate 
the information on beneficiaries assisted in 
cash and in kind separately. However, the 
number of famities assisted under Inte
grated Rural Development Programme 
(lRDP) in the country as a whole during the 
years 1986-87,1987-88 and 1988-89 (upto 
February 1ge~) was 1 09.51 lakhs whereas 
th~ number of families assisted in Orissa 
during the same period was 6.73 lakhs. The 
Statewise numbGr of Scheduled Castes. 
Scheduled Tribes and Women assisted 
under (HDP (luring tllecorresponding period 
is givel1 in the statements I to III below. Under 
IRDP, assistance is given by way of subsidy 
provided by the Government and loans 
given by the credit institutions for taking up 
viable projects by the identified beneficiar .. 
ies. The amount of subsidy provided by the 
Government and credit disbursed by the 
financial institutions under IRDP for the cor
responding period in Orissa was Rs. 93.08 

crores and Rs. 113.46 crores respectively. 

(d) The amount of deposits and the 
advances for the year 1986, 1987 and 1988 
in respect of public sector banks in the State 
of Orissa was as under: 
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September, 1986 

September, 1987 

September, 1988 

CHAITRA 17,1911 (SAKA) Written Answers 154 

(Rs. in crares) 
Deposits 

1026.22 

1281.24 

1531.45 

Advances 

865.50 

1052.72 

1255.67 
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Conversion of Parbhanl-Mudkhed 
Adllabad Railway Line 

5225. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of RAILWAYS be 
pleased to state: 

(a) the time scheduled for conversion of 
Parbhani-Mudkhed Adilabad rail line; 

(b) whether Government propose to 
increase the allocation for this project; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) to (d). Com
pletion of gauge conversion of Parbhani
Mudkhed .Adilabad MG line will dep~nd on 
availability of resources in the coming years. 
Due to acute constraint of resources it is 
difficult to increase allocation for this project. 

[ Translation] 

Falzabad Railway Station 

5226. SHRI NIRMAL KHATTAI: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the work on the sanctioned 
scheme of modernisation and eltpansion of 
Faizabad railway station has been started, if 
not, the roasons therefor; and 

(b) the time by which this work will start 
and phasewise completion schedule of each 
work and the total expenditure to be incurred 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCiNDIA): (a) Work on 
quarters has started. 

(b) the approved scheme for provision 
of additional platform and coaching f acilitie. 
at Faizabad is estimated to cost Rs. 251 laea 
and is likely to be completed by December, 
1991. 

[English] 

Loans advanced In Kerala under 20-
Point Programme 

5227. SHRI A. CHARLES: Will the 
Minister of FINANCE be pleased to state: 

(a) the total number of pers,-- ns in Ker
ala who were granted loans from the banks 
under the 20·Point Programme during the 
year 1988-89; 

(b) the total amount so granted and the 
amount given as subsidy and as loan; and 

(c) the amount earmarked for the pur
pose for the current year? 

THE MINISTER OF STATE IN THE 
DEPARTMEtlT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). The pres
ent data reporting system does not generate 
the information in the manner asked for. 
However, as per information received from 
Reserve Bank of India, the outstanding 
advances of commercial banks in Kerala 
Staie under Twenty Point Programme (TPP) 
as at the end of June 1988 were Rs. 376.96 
crores in 10.94 lakh borrowal accounts. 

Production and Export of Coffee 

5228. SHRI V. KRISHNA RAO: Willthe 
Minister of COMMERCE be pleased to 
state: 

(a) whether there has been substantial 
increase in the production of co'ffee during 
the last three years; 
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(b) if so, the details thereof; 

(c) whether the export of coffee has 
registered an increase during the last three 
year ", 

(d) if so, the quantity of coffee exported 
and the foreign exchange earned therefrom 
during the last three years, year-wise; and 

1985-86 

1986-87 

1987-88 

(c) to (e). The major countries importing 
coffee from India are: USSR, USA, Japan. 
West Germany. Italy etc. 

Year 

1985-86 

1986-87 

1987-88 

Source (Coffee Board) 

Quantity 
(Tonnes) 

99,298 

86,666 

92,533 

Pilgrim tax at Gaya and Parasnath 
Station. 

5229. SHRI YOGESHWAR PRASAD 
YOGESH: WiD the Minister of RAILWAYS 
be pleased to state how much pilgrim tax is 
baing collected per year from passengers at 

1985-86 

1986-87 

1987-88 

1988-89 

(upto Feb. 89) 

(8) the main countries to which India is 
exporting coffee? 

THE MINISTER OF COMMERCE IN 
THE MINISTRY OF COMMERCE (SHAI 
P.R. DASMUNSI): (a) and (b). Coffee crop 
is cyclic in nature where a bumper crop 
season is generafly followed by a lean one. 
The production of coffee during the past 3 
years has been as under: 

1.22 lakh tannes (Approx.) 

1.92 lakh tonnes .. .. 

122 lakh tonnes • • 

The quantity of coffee exported and the 
foreign exchange earned during the last 3 
years has been as under: 

Value 
(in Rs. 
Crares) 

274.98 

362.83 

260.10 

Gaya and Parasnath railway station? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRr 
MADHAVRAO SCINDIA): The amount of 
pilgrim tax for Gaya station during the last 
four years is as follows: 

Rs.1,13,929.00 

Rs. 1,87,343.00 

Rs.1,17,205.00 

Rs. 1,95,929.00 
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,Paraanath station Is not a notified pilgrim UC Agents In aangalen 

statton for the purpose of pilgrim tax. 
5231. SHRIV.S. KRISHNA IYER: WI 

T •• Plantation In Orissa by IDleOl the Minister of FINANCE be pleased to 

5230. SHR1MATI JAYANTl PATNAIK: 
wm the Mini$ferof COMMERCE be pleased 
to state: 

(a) whetherthe Infrastructural Develop
ment Corporation of Orissa Limited (101-
COL) has taken up tea plantation in some 
parts of Orissa. 

(b) if so, the different areas of the State 
where tea plantation has been started by 
IDleOl; and 

(c) the total hectares of land brought 
under tea plantation in those areas? 

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (c). Tea Board In consul
tation with the Government of Orissa, has 
set up a joint Venture company namely MIs. 
Orissa Tea Plantation Ltd., with the partici
pation of Mfs. Industrial Promotion and In
vestment Corporation of Orissa and Tea 
Manufaduring and Marketing Consultants 
pvt. ltd., to undertake a project in the State. 
The project aims at covering about 400 
hectares of tea in the State of Orissa. In the 
first phase of the programme so far 170 
hectares of land in the Keonjhar district of 
Orissa has been brought under tea planta
tion. 

state: 

(a) the number of the life Insurance 
Corporation (Lie) agents in 8angalore city 
as on 31 December, 1988; 

(b) the licence fee to becomellC agent; 

(c) the minimum business to be given 

by L1C agent in a year; 

(d) whether Government are aware that 
commission is being given to an llC agent 
even H he does not give the minimum busi
ness, if so, the reasons therefor; 

(e) its likely effect on other llC agents; 
and 

(f) the steps proposed to be taken by 
Government in this regard? 

THE MINISTER OF STATE IN THE 

DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Therewere4169 
Ltc agents in 8angalore city as on 31st 
December, 1988. 

(b) A licence fee of Rs. 15/- is charged 
to become L1C agent 

(c) The minimum business to be given 
by LIe agent in a year on which he is paid 
commission is as under: 

Agent working in City, Urban 
Agglomeration or Town with 
population of 

In the First Agency year In the Second and subs-
quent Agency years 

policies Sum Policies Sum 
on diffe- Assured on diffe- AsSU19d 
rent lives not less rent lives notlesg 
at least than at least than 

1 2 3 4 5 

\ 

Slacks & above 12 Rs.75ooo 12 Ra.100000 
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1 

1 lac & above but less than 
5 lacs 

Less than 1 lac 

2 

12 

12 

A~ Agent is. however, exempted from bring
ing in the business required of him if he has 
continually worked for Corporation as an 
agent for a period of: 

(a) Not Jess than 21 years; or 

(b) At least 15 years and he is at 
least 55 years of age; or 

(c) 15 years and at anytime subse
quent thereto there is business 
in force in the books of the Cor
poration under his agency yield
ing a renewal premium income 
of not less than Rs. 40000 per 
annum. 

(d) The minimum business is required 
to be fulfilled for continuance of the agency 
and not for payment of 1 st year's commis
sion in the year in which the new business is 
secured. Hence 1 st year's oommission is 

payable forthe business received during the 
year even if at the end of the year the agent 
has not fuHilled this condition. 11 the agent 
does not fulfill this condition in any year the 
agency is generally terminated and no fur
ther renewal commission is payable unless 
the agency is remained in force for 5 years 
and the agent has fulfilled other conditions 
required for continuation of renewal 
commission. 

(e) No, Sir. The same rules are applied 
to all agents. 

(f) It is not necessary to change rules as 
the present rules are working satisfactorily. 

3 4 5 

60000 12 75000 

40000 12 60000 

[ Translation] 

Policy for Import of Cars 

5232. SHRI JITENDRA SINGH: Will 

the Minister of FINANCE be pleased to state: 

(a) whether Government are aware of 
the misuse of the provision of the Import 
Policy whereby motor vehicles may be 
brought from foreign countries for a period of 
six months and re-exported to that country 
without payment of any duty. on those ve
hicles; 

(b) if so, whether many motor vehjcles 
imported under this provision have been 
seized; and 

(c) the remedial measures being taken 
by Government in this regard? 

THE MINISTER OF STATE IN THE 

DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRt A.K. 
PANJA): (a) and (b). Available reports and 
seizures made indicate the misuse of the 
provisions of the Import Policy whereby 
motor v~hjcles may be brought from foreign 
countries for a period of six months and r. 

'- exported without payment of any duty. by 
certain unscrupulous persons. During the 
last one year from 1 st March, 1988 to 28th 
February t 1989 itself. four motor vehicles 
worth Rs. 29lakhs approximately have been 
reported to have ben seized by the Customs 
authorities, for such misuse. 

(c) Intelligence is targeted against all 
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smuggling activities including those of the 
above type. Such motor vehicles are seized 
and the duty leviable on them is demanded 
from the Automobile Association. The per
sons found involved are penalised in depart
mental adjudication and are also prosecuted 
in Courts of law in suitable cases. They are 
also detained underthe provision of Conser
vation of Foreign Exchange and Prevention 
of Smuggling Activ~ies Act, 1974, if consid
ered necessary. 

[English] 

Improvement In Functioning of Banks 

5233. SHRI NARSING SURYANSI: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Reserve Bank of India 
has called for a major emphasis on better 
customer service, house keeping, training, 
credit management, recycling of funds and 
financial viability in banks as reported in the 
Deccan Herald of 14th February, 1989; 

(b) if so, the details thereof; and 

(c) the action taken by each national
ised bank in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO): (a) to (c). Reserve 
Bank of India (RBI) have reported that at 
their instance banks have drawn pp Action 
Plans for the overall improvement in their 
working. The areas covered in the Action 
Plan include, among others, customer serv
ice, house keeping, training, credit manage
ment and financial viability in banks. The 
implementation of the Action Plan by the 
banks has shown general improvement in 
the organisational structure, training. cus
tomer service, house keeping and overall 
working. 

The progress made by the public sector 
banks is periodically monitored at the high
est levels both at the banks and at RBI. 

[ Trans/allon] 

Arrest of Smugglers 

5234. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of FINANCE be 
pleased to state: 

(a) the details of the smugglers arrested 
by Customs Officials during the year 1987, 
1988 and 1989 so far; 

(b) the quantity of gold deposited in 
Government treasury and the quantity o~ 
gold returned by the court and the details of 
the persons to which it has been returned; 
an~ , 

(c) whether any complaints with regard 
to bungling in depositing the seized gold in 
the treasury have been received and if so, 
the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF THE REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) The number of persons ar
rested for contravention of the Customs Act, 
1962 in the year 1987, 1988 and 1989 (upto 
27th March) are given in the table below: 

Year 

1987 

1988 

1989* 
(27.3.89) 

*Rgure is provisional. 

Number of persons 
arrested 

2480 

3255 

681* 
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(b) and (c). The quantity of gold depos
ited in the Government of India Mints by the 
Customs authorities during the financial 
years. 1986-87 and 1987-88 are given in the 
table below: 

Year Quantity of gold deposited 
in the Government Mints 
(Ory. in Kgs.) 

1986-87* 1,832.996 

1987-88· 2,4B1.854 

*The figures are provisional. 

Available reports do not indicate and 
bungling ;n depositing of the confiscated 
gold by the Cust0ms authorities with the 
Government of India Mints. 

Gold which has been proved to be of 
foreign origin and confiscated under the 
Customs Act, 1962 is not returned to the 
persons from whose possession it has been 
seized. 

[English] 

Setting up of Currency Note Printing 
Press at Salbonl 

5235. SHRI SATYAGOPAL MISRA: 
DR. SUDHIR ROY: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government have taken a' 
final decision to set up a Mint/currency note 
printing press at Salboni, West Bengal; 

(b) if so, the details of progress includ
ing estimated cost, land acquisition , earth
.work, machinery installations etc. of the saic' 
project; 

(c) what is target date of the completion 

of the projed; and 

(d) if no final decision has been taken so 
far the reasons for the delay? 

THE MINISTER OF STATE aN llfE' 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRr 
EDUARDO FAlEIRO): (a) to (d). Detailed 
Project Report on setting up of a New Note 
Press at Saloon; in West BengaJ at an esti
mated cost of Rs. 723.40 crores has been 
circulated to appraising agencies for com
ments to enable Govt. take the requisite 
investment decision. Action for acquisition of 
495 acres of land at SaJboni has also been 
taken. It will take 48 months to commission 
the press after the investment decision is 
taken. 

Export of Basmati Rice by STC 

5236. SHRI SAIFUDDfN CHO-
WDHARY: Will the Minister of COMMERCE 
be pleased to state: 

(a) whether the State Trading Corpora
tion of India Limited (STC) entered into a 
contract with a Kuwa~ firm for supply of 
20,000 MTs of Indian basmati price; 

(b) if so, the details thereof; 

(c) whether the STC had further sub
contracted this assignment, if so, to whom it 
was given; 

(d) the specification of the basmati rice 
mentioned in the contract; and 

(e) whether the Export Inspection 
Agency, New Delhi ensured that all specifi
cations were adhered to before issuing the 
Certificate of inspection? 

THE MINISTER OF STATE IN ntE 
MINISTRY OF COMMERCE (SHAI P.R. 
DASMUNSI): (a) to (c). In 1987, STC en-
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tared into a contract with a Kuwait iirm for 
export of 20,000 metric tonnes of M8" Grade 
raw milled basmati rice, for making supplies 
under the contract, STC further signed a 
back to back contract w~h MIs. Abdullah Haji 

Rahimtutla group of companies, New Delhi. 

(d) The specifications stipulated in the 
contract were as follows: 

(i) Grade matter raw milled basmati rice. 

(ii) Special characteristics (maximum limit of tolerance on the basis of percentage by 
weight) 

Foreign matter ~/o 

Brokens and Fragments 100/0 

Other rice including red grain 200/0 

Damaged, Discoloured chalky grains 30/0 

Moisture 

(e) Yes, Sir. 

LIC Loans to Public Sector Undertak
Ings and Financial Institutions in Kerala 

5237. PROF. K.V. THOMAS: Will the 
Mif"ister of FINANCE be pleased to state: 

(a) the total assistance given by the Life 
Insurance Corporation to different projects, 
development works and institutions in Ker
ala during the last three years; 

(b) whether the pay-back arrange
ments ts working; 

(c) whether L1C has stopped loans to 
most of the public sector undertakings and 
financial institutions in Keraia; and 

(d) if so, whether Government propose 
to ask L1C to review its decision? 

THE MINISTER FO STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 

140/0 

IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRIO): (a). 

Year Amounts 
(Rs. in crores) 

1986-87 32.45 

1987-88 37.20 

1988-89 37.14 

(b) Yes, Sir. 

(c) No, Sir. 

(d) Does not arise. 

Wagon Repair Workshop at Guntupalll 

5238. SHRI V. SOBHANADREES
WARARAO: Will the Minister of RAilWAYS 
be pleased to state: 

(a) whether there is any proposal 10 



197 CHAITRA 17,1911 tSAKA) 

enhance the capacity of wagon repair work· 
shop at Guntupalli; 

(b) if so. the staps taken in this regard; 
and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) There is no 
immediate plan to increase the capacity at 
wagon repair workshop at Guntupalli. 

(b) Does not arise. 

(c) The available and already planned 
capacilyforwagon POH is adequate to meet 
the present and near future needs. The 
requirement vis-a-vis available capacity for 
repairs of Wagollli is under constant review. 
Additional capacity is created whan neces
sary keeping in view the Railways' overall 
requirement and availability of funds. 

Introduction of Computerised Legal 
Data base 

5239. SHRI VUAY N. PATll: Will the 
Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether Government have any 
plans to introduce a computerised legal data 
base to facilitate legal research and expedite 
legal services; 

(b) if so. the progress achieved so far in 
that field; 

(c) whether Government propose to 
introduce an automated legal reasoning 
system to enable a client to get legal advice 
by querying a computer; and 

(d) if so, when such a system is likely to 
be introduced? 

THE MINISTER OF STATE IN 1HE 
MINISTRY OF LAW AND JUSTJCE (SHA' 
H.R. BHARDWAJ): (a) Yes. Sir. 

(b) The following legal Data Bases 
have been developed by the Nationallnfor
matias Centre of the Planning CommiS$ion 
for the Ministry of Law and Justice. Supreme 
Court of India and Delhi High Court: 

1. Constitution information re
trieval system for Ministry of Law 
and Justice. 

2. Case law information retrieval 
system for Supreme Court and 
Delhi High Court. 

3. Caveat matching information 
retrieval system for Supreme 
Court. 

4. Listing proforma information 
system for Supreme Court. 

(c) No, Sir. 

(d) Does not arise. 

Action Takan on Decisions at Sixth and 
Seventh Meetings of National Water 

Development Agency 

5240. SHRI K. RAMAMURTHY: Will 
the Minister of WATER RESOURCES be 
pleased to state the details of decisions 
taken in the Sixth and Seventh Annual 
General meetings of the National Water 
Development Agtncy and the action initi .. 
ated thereon~ 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF WATER RESOURCE 
(SHRIMATI KRISHNA SAHI): The deci
sions taken in the Sixth and Seventh Annual 
General meetings related to hydrological 
and water balance studies of west flowing 
rivers south of T api. water requirements of 
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marginal basin States and involvement of 
technical experts from Indian Inst~utes of 
Technology and other technical institutions 
in the activities of National Water Develop
ment Agency. 

Murla-Uchalthsthan Railway Line 
(Bihar) 

5241. SHRI MANPHOOL SINGH 
CHAUDHARY: Will the Minister of RAIL
WAYS be pleased to state: 

(a) whether there is any proposal for 
construction of Muria Uchaithsthan via 

Raiyam railway line in Bihar with a view to 
connecting Raiyam Sugar factory with rail 
link; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No, Sir. 

(b) Does not arise. 

(c) No specific transportation require
ment necessitating the provision of the sug
gested railway line has come to notice. 

Assistance to fish ing Compan las 

5242. SHAIDAULATSINHJIJADEJA: 
Will the Minister of FINANCE be pleased te 
refer to the reply given on 1.0 March, 1989 to 
Starred Question No. 230 ra{ lrding SCICI 
loans to fishing companies and state: 

(a) whether any guidelines exist for 
determining the rehabilitation to be given to 
fishing companies by the Shipping Credit 

and Investment Company of India (SCICI ); 

(b) the rate of interest to be charged by 

the SCICI from rehabilitated fishing units; 
and 

(c) whether the SCICI is insisting on 
new equity for all applicant companies for ra
schedulement and rehabilitation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF ANANCE (SHRI 
EDUARDO FALEIRO): (a) Rehabilitation 
proposals from defaulting fishing companies 
are considered on merits on a case by case 
basis. Selel has reported that no standar
dised norms for determining rehabilitation 
packages for fishing companies has been 
framed in view of differing nature of prob
lems faced by individual fishing companies. 

(b) Where the rehabilitation proposals 
are considered viable; reschedulement of 
the defaulted loan instalments and interest 
instalments are considered at the document 
rate of interest. with penal interest being 
chargeable in case of default. 

(c) Since in most rehabilitation propos
als the equity base of fishing companies is 
shown to be eroded, sClCr has reported 
that, with a view to correcting the financial 
imbalances and improving the viability of the 
proposals, fishing companies are advised tn 
bring in additional equity. 

Conditions Imposed in Grant of Import 
licenee for Penicmln 

5243. SHRI H.N. NANJE GOWDA: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether in grant of import licence for 
Penicillin a ration of 30:70 is fixed for lifting 

indigenous material vis-a-vis imports; 

(b) if so, the basis for fixing this ratio; 

(c) whether this policy discourages 
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production: and 

(d) if so, the reaction of Government 
thereto? 

ruE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHAI P.A. 
DASMUNSI): (a) Yes, Sir. ) 

(b) The ratio of 30 (indigenous): 70 
(imported), for grant of Supplementary li

cences for import of Penicillin G, has been 
fixed keeping in view the estimated domestic 
requirement vis-a-vis anticipated production 
of PeniciDin G from indigenous sources. 

(e) No. Sir. 
(d) Does not arise. 

Inspectton of Emakulam Trlvandrum 
Railway Un. 

5244. SHRr SURESH KURUP: Will the 

Minister of RAILWAYS be pleased to state: 

(a) whether the railway track between 

Emakulam and Trivandrum had been in
spected by concerned officials recently; and 

(b) if so, the findings thereof and action 
taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 

MADHAVRAO SCINDIA): (a) Yes, Sir. 

Regular inspections have been carried out 
as per schedule laid down both by Divisional 
and Headquarters Officers. 

(b) No major defects were found during 
the above inspections. Minor deficiencies! 

defects noted have mostly been attended to. 

Major and Medium Irrigation Projects of 
Punjab 

5245. SHRJ KAMAL CHAUDHARY: 
Wdl the Minister of WATER RESOURCES 
be pleased to state: 

(a) the details of the major and m80turn 
irrigation projects completed/nearing com
pletion in Punjab as on 31 December, 1988; 

(b) the potential addedlbeing added; 

and 

(c) the names of new projects proposed 
to be undertaken in the near future? 

THE MINISTER OF STATE IN THE 

MINISTRY OF WATER RESOURCES 

(SHRIMATI KRISHNA SAHI): (a) 16 major 
and medium projects have been completed 
in Punjab as on 31.12.1988 at a total cost of 

As. 319.60 crores. Besides, 7 major and 

medium projects are under implementation 
by the Government of Punjab at a total cost 

of As. 323.1 crores. 

(b) The ultimate irrigation potential of 
Punjab State from major and medium irriga
tion schemes has been assessed as 3 lakh 
hectares of which a potential of 24.63 lakh 
hectares has been created till the end of VI 

Plan. The target of potential to be created 
during the VII Plan by Punjab is 1.38 lakh 

hedares. 

(c) The Government of Punjab propose 

to undertake 4 new projects namely provid
ing irrigation facilities to erstwhile Malerkotla 

State, modernisation of canals, Doon Canal 
and lining of canals Phase- II at a cost of 

about Rs. 59 crores. 

Metro Railway System, Madras 

5246. SHRI P. KOLANDAIVELU: Will 
the Minister of RAILWAYS be pleased to 

state: 

(a) whether the Government of Tamil 

Nadu have sent a memorandum to Union 

Government In February, 1989 requesting 
for more funds for the Metro Railway System 
at Madras; 
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(b) if $0, how much of funds has been 
allocated for the current year by the Rail
ways; and 

(c) the time by which the project is likely 
to be completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, Sir. 

(b) As. 9.85 crores. 

(c) This will depend upon the availability 
of funds in the coming years. 

[ Translation] 

Suspension of Train Services at Kanpur 

5247.SHRIKAMLAPRASADRAWAT: 
WiUtha Ministerof RAILWAYS be pleased to 
state: 

(a) whether any assessment have been 
made oftha loss suffered by Railways due to 
cancellation of trains via Kanpur during the 

period textile workers staged dharna at rail 
tracks there; and 

(b) if so, the details thereof? 

... 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) and (b). 
Though precise quantificatior, is not pos
sible, direct losses alone in passenger and 
freight operation are estimated to be about 
Rs. 5 crores 

Minimum Statutory Price for Lac 

5248. SHRI BASUDEB ACHARIA: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether the lac growers of the 
'.Quntry are not getting remunerative prices; 

(b) whether Govemmanthava recehNd 
a proposal to fix a minimum statutory price 
for lac; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R 
DASMUNSI): (a) to (c). The lac growers in 
the country have not been gelling remunera
tiv$ prices on account of fall in prices of 
stickJac during the last 2 F(1,2) years, 
However, the Tribal Cooperative Marketing 
Development Federation of India (TRIFEO) 
under the Ministry of WeHara is making ef
forts alongwith State TOOaI Development 
Federations to ensure that trbals producina' 
lac get remunerative prices. 

Quota for Handicapped 

5249. DR. PHUlRENUGUHA: Wdlthe 
Minister of RAILWAYS be pleased to state: 

(a) whethertn8f8IS any reserved quota 
of seats for handicapped parsons; and 

(b) if so, the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE OF lHE 
MINISTRY OF RAILWAYS (SHRI 
MAOHAVRAO SCINDIA): (a) No, Sir. 

(b) Due to acute shortage of reserved 
accommodation vis-a-vis the demand, it is 
not feasible to set aside a separate quota for 

handicapped persons. 

Concessions to SCIST Entnrpreneurs 
by Banks and financial institutions 

5250. SHRI HET RAM: Will the Minis
ter of FINANCE be pleased to state: 

(a) whether any concession is given to 
the SCIST entrepreneurs by the public sec
tor banks and the public financial instilu-
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tions; and 

(b) if so, the details thereof stating the 
number of SC/ST entrepreneurs benefited 
during the last three years as a result 
thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHAI 
EDUARDO FALEIRO): (a) and (b). The 
advances given by public sector banks to 
members of Scheduled Castes/Scheduled 
Tribes are treated as advances to weaker 
sections of the society for which a specific 
target is given to the banks. On bank ad
vances to professionals and self employed 
persons belonging to SetST the rates of 
interest on term loans and on other loans are 
13.5% per annum and 14.00/0 per annum 
respedively. 

Under the composite loan scheme for
mulated by Industrial Development Bank of 
India (DBI}-SC/ST entrepreneurs can avail 
of credit Rs. 50.000/- for small scale units at 
an interest rate of 10% per annum. Under 
general refinance scheme of National Bank 
for Agriculture & Rural Development (NA
BARD). rural artisans belonging to SC/ST 
can avail of composite loans upto Rs. 
30,000/- at an interest rate of 10% per an
num. NABARO also provides refinance for 
loans upto ~s. Siakhs given to SC/ST bene
ficiaries, for setUnq up small scale units. 

Reserve Bank of India has stated that 
their'data reporting system does not gener
ate the information relating to the number of 
SC/ST beneficiaries assisted in a particular 
year under various schemes. However. the 
total outstanding priority sector advances of 
public sector banks to the members of SCI 
ST, as at the end of December. 1988 were 
Rs. 2502.39 crores in 81.41 lakh borrowal 
accounts. 

Setting up of export oriented unit. In 
Mauritius 

5251. SHAI PRATAPRAO B. 
BHOSALE: Will the Minister of COM
MERCE be pleased to state:' 

(a) whether a request has been re
ceived from Mauritius for setting up of Export 
Oriented Units in that country; 

(b) if so. the details thereof; 

(c) whether any decision has been 
taken in the matter; 

(d) if so, the details of industrial units 
selected for the purpose; and 

( e) if not the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHAI P.R. 
DASMUNSI): (a) Mauritius has been inviting 
Indian enterpreneurs to set up export-ori
ented industries in Mauritious. 

(b) Areas suggested for setting up such 
industries so far are: 

(i) Plastic toys; (ii) Neckties; (iii) auto
mobile parts (iv) Jewelleries (v) Computer 
Software (vi) Hand~tools; (vii) Metal furni
ture (viii) Glass-ware and bottles; (ix) Locks 
and keys for wooden openings (x) Assembly 
of tractors. 

(c) to (e). It is for Indian enterpreneurs 
to select the areas where they want to set ur 
industries. 

As and when any proposal for setting up 
industries is received, the same is oonsld
ered by Govt. and approval accorded. 

Recently. approval has been given for 
~etting up a Spinning millm Mauri!ius. 
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SClST cans In Bank. 

5252. DR. P. VAlLAL PERUMAN: 
SHRt SITARAM J. GAVALI: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether banks have been directed 
to form SCIST Cells headed by liaison offi
cers for SCIST Welfare at Regional/Zonal 
Offices and Chief Liaison Officer at Central 
Office, if so, details thereof including status 
of Liaison Officers and Chief Liaison Officpr 
in hierarchy set-up; 

(b) whether Liaison Officers and Chief 
Liaison Officer are to be posted/recruited 
from SCIST categories only, if not, reasons 

therefor; 

(c) whether SC/ST Cell at Central Of
fice of Central Bank of India has been pro
vided with same hierarchical set-up of staff 
as provided in other Cells like IRP Cell R & P 
Cells etc. if not, reasons therefor with pres
ent set-up of SC/ST Cells at Central Office 
and RegionallZonal Office; and 

(d) names of Regional and Zonal Of
fices of Central Bank of India where SC/ST 
Cells have not been constituted with rea
sons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI EDUARDO 
FALEIRO): (a) to (d). Government has 
advised all public sector banks that an OffI
cer of the rank of Deputy General Managerl 
Assistant General Manager may be ap
pointed as liaison Officer at the Central 

Office of the bank of respect of matters 
relating to representation of Scheduled 
Castes & Scheduled Tribes in all establish
ments and services under their respective 
control. Similarly. in each Zonal/Regional 
Office of the bank a Liaision Officer has to be 
nom inated to deal with matters relating to the 

representation of Scheduled Castes and 
Scheduled Tribes in their respective Offices. 
Banks have been further advised that caDs 
consisting of suitable number of fundionar
ies may be constituted to assist the liaison 
Officers in their duties and to ensure prompt 
disposal of the grievances or representa .. 
tions of the employees belonging to Sched
ured Castes and Scheduled Tribes. Central 
Bank of India has reported that it has set up 
Scheduled Castes/Scheduled Tribes Celts 
at its Central, Zonal c.nd Regional Offices. 
The Cell at the Central Office of the bank 
consIsts of an Assistant General Manager, 
who is also the Uaison Officer, an officer of 
Junior Management Grade Scale- I and a 
clerk. Atthe Zonal Office, the Cell consists of 
a Chief Manager, who is also the Liaison 
Officer, and an officer of JlJnior Management 

Gr ade Scale- I. The Cell at the Regional 
Office consists of the Regional Manager, as 
liaison Officer, and a Clerk. 

As reported by Central Bank of India 
these Cells are generally manned by mem
bers belonging Scheduled CastelSched
uled Tribe category to assist their respective 
Liaison Officers. 

Trade with Mongolia 

5253. DR. KRUPASINDHU BHOI: Will 
the Minister of COMMERCE be pleased to 

state: 

(a) whether Government have taken 
steps to expand trade with Mongolia; 

(b) whether Indian and Mongolia have 
identified new areas for cooperation includ
ing joint venture; 

(c) if so, the details thereof; and 

(d) the steps taken to expand trade in 
those areas? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF COMMERCE (SHAI P.R. 
DASMUNSI): (a) to (d). New areas like 
hides and skins, textile machinery and ma
rine products etc., ara being explored to 
expand the trade between India and Mango
lia. Besides, some Indian companies have 
expressed interest in setting up joint ven
tures in Mangolia. 

Quota of Berths for Baroda 

5254. SHRI RANJITSINGH 
GAEKWAD: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether Government have pro
posed to refix the quota of berths/seats 
available to Baroda passengers on the trains 
towards Bombay, Delhi, Ahmedabad and 

other long distance trains towards Southern 
and Eastern Aailways; and 

(b) if so, the details of the quota avail
able for Baroda on the trains passing 
through/starting from Baroda and the details 
of the changes likely to be mada in tha 
existing quota? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHAI 
MADHAVRAO SCINDIA): (a) The reserva
tion quotas are being revised at Baroda in 
respect of certain Delhi bound trains only. 

(b) The changes in the quotas pro
posed to be made in the existing trains and 
the additional quota being allotted in new 
train from 1.5.89 are as under: 

Train No. Existing quota per day Revised quota per day 
AC FC AC lind AC Fe AC lind 
2T Chair 2T Chair 

2 3 4 5 6 7 8 9 

25 A.C. Exp. 14 15 46 14 56* 
(5 days) 

24 
(2 days) 

181 Sarvodaya Exp. 13 166 9 72 

171 Bombay-Jammu Exp. 8 2 32 6 72 

997 Hapa-Jammu Exp. 72 

* being increased to 66 Second Class berths from 15.6.89. 

The A.C. Chair Car quota in 25 A.C. 
Express is being withdrawn due to with
drawal of this class of accommodation. The 
reduction in Second Class accommodation 
in 181 Sarvodaya Express is due to overall 
reduction in the availability of this class of 
accommodation. However, the reduction 
has been compensated by allotting addi
tional quota in 171 Bombay-Jammu Tawi 

Superfast Express. 

Over-bridges on level crossings In 
Deihl 

5255. SHRIMATI O.K. BHANDARI: 
Will the Minister of RAIL WA YS be pleased to 

state: 
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(l) wheth ... 1t 18 a fact that there are still 
certain railway crossings in Delhi where ei
ther over-bridges or under-bridges are re
quired to be constructed; 

(b) if so, the details of such crossings 
locality-wise; 

(c) whether Government have drawn 
up any programme for construdion of these 
bridges; 

(d) if so, the details ther~of; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHAI 
MADHAVRAO SCINDIA): (a) and (b). Yes, 
Sir r There is need for construction of road
over/under-bridges in replacement of level 
crossing No. 14 on Delhi avoiding line in 
Wazirpur Industrial Area (Ashok Vihar), level 
crossing No. 156 in Vivek Vihar and the level 
crossing No. 9 near Badli apart from the 
works which have already been sanctioned. 

(c) to (e). The Delhi Municipal Corpora
tion are, at present, examining the feasibility 
of construction of road-over/underbridges at 
the above locations. Railways can take fur
ther action, only after firm proposals are 
sponsored by the Delhi Municipal Corpora
tion, duly agreeing to share the cost, as per 
rules. 

Posting of Husband and Wlf. at same 
Station In Narbard 

5256. SHRI DHARAM PAL SINGH 
MALIK: 

DR. CHANDRA SHEKHAR 
TRIPATHI: 

Will the Minister of FINANCE be 
eased to state: 

husband and wife at the same station is 
being strictly followed in National Bank for 
Agriculture and Rural Development (NAR
BARD); 

(b) H not, the reasons therefor and 
whether complaints to this effect have been 
received from some Members of Parliament; 

(c) if so, the details thereof; 

(d) whether any remedial steps have 
been taken in the matter; 

(9) if not, the reasons therefore; and 

(f) the time by which the grievances of 
such oouples are likely to be removed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (f). The Na
tional Bank for Agricuhure and Rural Devel
opment (NARBARD) has reported that it is 
following the policy of posting of husband 
and w~e at the same station in case both of 
them are working in NARBARD. In casas 
where the spouse of a NARBARD employee 
is working in other organisation, NARBARD 
tries to accommodate the officers at the 
same centre as far as possible. NARBARD 
has been receiving representations from 
various persons including from Members of 
Parliament for the posting of Husband and 
wife at the same station. Such representa
tions whenever received are examined in 
accordance with the policy stated above and 
appropriate decisions. keeping in view of the 
administrative exigencies, are taken in the 
matter. 

Rehabilitation of Loco SIWd on Palghat 
Division 

5257. SHRI R.P. CAS: Will the Minister 
(a) whether the policy of posting of of RAILWAYS be pleased to state: 
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(8) whetherGcwemmant have any plan 

to rehabilitate the erstwhile steam loco 

sheds which have been converted into die

sel sheds on Palghat Division; and 

(b) if so. the details thereof? 

THE MINlSlER OF STATE OF THE 
MINISTRY Of RAILWAYS (SHRI 

MAOHAVRAO SClNOIA): (a) No, Sir. 

(b) Does not arise. 

SUb-urban Train Services In Bombay 

5258. SHRI ANOOPCHAND SHAH: 

Willthe Minister of RAILWAYS be pleased to 

state: 

(a) wllether sub-urban train services in 

Bombay are deteriorating for want of fi

nance; and 

(b) if so, the steps Railways propose to 

take to improve sub-urban rail services? 

THE MINISTER OF STATE OF THE 

MINISTRY OF RAILWAYS (SHRI 

MADHAVRAO SCINDIA): (a) No, Sir. 

(b) Does not arise. 

Bank loans to educated unemployed 
youth In Goalpara, Assam 

5259. SHRt ABDUL HAMID: Will the 

Minister of FINANCE be pleased to state: 

(8) the number of applications for loans 

from the educated unemployed youth for
warded with recommendation by the District 

Industrial Centre (DIC) of Goalpara, Assam 
to various nationalised banks operating in 
the District during 1987-88 and 1988-89; 

(b) whether all the applications for

warded by the DIG were honoured by the 
various branches of nationalised banks; 

(c) if not, the reasons for rejection of 
applications; and 

(d) the action proposed to be taken by 
Government to help the people whose appli

cations were rejected by the nationalised 

banks? 

THE MINISTER OF STATE IN THE 

DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) During the year 

1987-88 District Industries Centre in Goal
para District of Assam forwarded 163 appli

cations to the banks for sanction of loans 

under the Self Employment Scheme for 

Educated Unemployed Youth (SEE4Y). 
The corresponding position for the year 

1988-89 has not yet become availabte. 

(b) As against the physical target of 135 
fixed for Goalpara District for 1987 -88, 
banks have sanctioned in all 138 applica
tions under the SEEUY Scheme. 

(c) and (d). Since the nUmber of appli

cations sanctioned exceeded the target, the 

remaining applications received for loans 
under SEEUY Scheme could not be oonsid

ered. 
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Issue of Bonds by Public Sector 
Enterprises 

5260. SHRI NARAYAN CHOUBEY: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether Government have allowed 
any public Sector enterprises/corporations 
to raise extra budgetary resources by issu
ing bonds w~h tax free status; 

(b) if so, the details of such enterprises 

Name of the Enterprises 

1. National Thermal Power Corpn. Ltd. 

2. Power Finance Corpn. Ltd. 

3. Neyveli Lignite Corpn. Ltd. 

or corporations. the total amount m such 
bonds issued by each of thJm; and 

(c) expected loss in tax- revenue by the 
Govemmant on this account? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). The fol
lowing public sector enterprises have been 
allowed to issue tax free Bonds during 1988-
89:-

Amount 

650.00 

650.00 

210.00 

4. Housing Urban Development Corpn. Ltd. 80.00 

5. Nuclear Power Corpn. Ltd 

S. Rural Electrification Corpn. Ltd. 

7. Indian Railway Finance Corpn. 

8. Mahanagar Telephone Nigam Ltd. 

(c) It is not possible to estimate any tax 
loss as the underlying assumption that such 
bonds could be subscribed fully without any 
tax benefit may itself not be realistic. 

Modvat Benefits to Concrete Sleeper 
Manufactures 

5261. SHRI RAMSWARUP RAM: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether any directions have been 
issued to the Railway Board that the 
MODVAT benefits which were being availed 

100.00 

272.00 

600.00 

300.00 

of by the concrete sleepers manufactures, 
most of which are smafl scale industries, 
should be taken back by the Railways as 
purchaser; 

(b) whether the same directions are 
issued for the other manufacture and stJAlli
ers of components required by the Railways 
and from the manufadures of RailwayS 
Wagons which are the biggest selars to the 
Railways; 

(c) whether Governmont are aware of 
the reports that in placing the orders in 
different lones, disaimination has been 
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made for realizing the MODVAT benefits; 

(d) H so, the investigations proposed to 
be made in the matter; and 

(e) the reasons behind giving the 
MODVAT benef~s to the industry by the 
Rajlways. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI 
A.K.PANJA): (a) No. Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

(e) No Modvat benef~ is being given to 
the industry at the in~iative of the Railways. 

Source Pattern of Imports 

526~. SHRI K.P. UNNIKRISHNAN:Will 
the Minister of COMMERCE be pleased to 
state: 

(a) the patter of source of imports of 
major commodities, imported into India in 
1986, 1987 and 1988 and value of India's 
imports of particular hems from particular 
countries; and 

(b) whether this source pattern in re
spect of imports has changed in a marked 
manner in relation to any commodhy or area 
for imports? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) The trade data is complied 
on financial year basis. The details of desti
nation-wise imports are presently available 

only upto the financial year 1986-87 and 
these details are given in the volume II of the 
Monthly Statistics of the Foreign Trade of 
India (Annual Number for 1986-87) which is 
available in the Lok Sabha Library. 

(b) As the data is available only for one 
year of period specified i.e. 1986-87, h is not 
possible to comment on the changes in the 
source pattern of imports covering the pe
riod 1986-87 to 1988-89. 

Import of INK used In Printing Currency 
Notes 

5263. SHRI ANANTA PRASAD SETHI: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether huge quantity of ink which 
is used for printing currency notes at Nasik 
and Dewas Presses is imported; 

(b) whether the countries exporting ink 
to India are importing raw material for the 
preparation of ink from India itself; 

(c) if so, the amount of foreign exchange 
spent on ~s import during the last three 
years, year-wise, and 

(d) the efforts being made for the pro
duction of this ink in the country? 

THE MINISTER OF SlATE IN mE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). Inks ordi
narily used for printing currency notes at 
Nasik and Dewas are produced at the ink 
factory at Bank Note Press Dewas. How
ever, to meet the requirements of new inta
glio machines in Currency Note Press Nasik 
and Bank Note Press, Dewas the following 
quanthies of Ink were imported during the 
last 3 years: 
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Year Quantify in Metric Tonnes Expsndltu/'9 in Foreign Exchange 

1985-86 400 

1987-88 160 

1988-89 39.3 

The imported inks are ,he quick set 
intaglio inks which are not produced indi
genously. Since the formulation for the 
manufadure of intaglio inks is not known, it 
is not possible to determine whether any of 
the raw material required fortheirproduction 
has been imported from Indian by the (X)un
tries producing these inks. 

(d) Efforts are being made to enter into 
an arrangement with a foreign party for 
transfer of technology in order to produce 
intaglio ink at Bank Note Press, Dewas. 

Execution of Pagla Ban8101 River B881n 
Scheme 

6264. SHRI ZAINAL ABED IN: Will the 
Minister of WATER RESOURCE be pleased 
to state: 

(a) whether after tne completion of the 
Pagla Bansloi River basin scheme, only a 
small portion of the inundated, lands on the 
right bank of the feeder canal of the Farakka 
Barrage Project will be recultivable only upto 
raising a single crop in a year; 

(b) if SO, whether Govern,."ent propose 
to take any fUt"U1er step to make the rest of 
the inundated land recultivable and to yield 
more than one crop in a year; 

(c) H so, the details thereof; and 

(d) if not, whether Government pro
poses to arrange for the use of the yet to be 

Rs. 5.48 crores 

Rs. 4.06 crcres 

Rs. 1.35 crcres 

inundated land for purposes other than agri
culture? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) to (d). The 
Pagla. Bansloi rivers regulators envisage 
the release of stagnating water into the 
Bhagirathi in the Post monsoon period ena
bling the continuance of the traditional agri
cultural practices. 

Checking Smuggling by Ships 

5266. SHRI N. DENNIS: Wi Itt he Minis
ter of FINANCE be pleased to state the steps 
taken to check smuggling by passengers 
and cargo ships touching Indian ports? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI 
A.K.PANJA): (a) Intelligence is targeted 
against all smuggling activities including 
those by passengers and cargo ships touch
ing Indian ports. Suspect passengers are 
searched and cargo ships are rummaged to 
detect concealed oontraband. Close co
ordination is being maintained between all 
the agencies concerned in the prevention 
and detection of smuggling. Sophisticated 
equipment such as : X ray baggage ma
chines and metal detectors are being in
creasingly used. The persons found in
volved in smuggling activities are penalised 
in departmental adjudication and also prose
cuted In Courts In departmental adjudication 
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and alia prosacuted in Courts of law in 
suitable cases. Such persons are also de
tained under the provisions of Conservation 
of Foreign Exchange and Prevention of 
SmuggUng Activities Ad, 1974, if considered 
necessary. 

Work_hop at Bhuban8swar to Boost 
Export 

5266. SHRI CHINTAMANI JENA : Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether a workshop was held onthE 
1 st and 2 nd February. 1989 at Bhubanes
war in Orissa to boost the exports from the 
State and draw a plan on this issue; 

(b) if so, the details of the discussions 
held at the worksh9p; and 

(c) whether the export of sea products 
and connected problems were discussed at 
the workshop, If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (c). In its efforts to in
volve State Governments in the export pro
motion activities, Ministry of Commerce had 
organised a Seminar to finalise the Action 
Plana, prepared by Trade. Development 
Authority for promotion of exports from 
Orissa. Bihar and Sikkim on February 1 st & 
2nd 1989 at Bhubaneshwar and to evolve a 
long-term export strategy. The Action Plans 
has sought to identify specific products, 
having potential for exports, export worthy 
units in the concerned product groups and 
infrastructural facilities needed for back up 
support and had also suggested specific 
export development adivities to be under
tak8n in the markets. The 'ssues relating to 
8XpOI'ts of sea products and oonnected 
Plablams were specially discussed during 
the course of the Seminar. 

2. Soma of the thrust products, identi
fied for the State of Orissa are Handlooms. 
ready-made garments leather produds. 
Handicrafts, Software, cashew, tea, pol
ished granite, charge chrome, cotton yarn 
and products of trib.1 areas Ike Sate Seeds. 
ginger seeds, Kehdu leaves, tamarind. 
agarbatti, sabai rooe and marine products. 

3. Various State and Central level 
agencies like Export Promotion Corpora
tionIDirectorates, Trade Development Au
thority, State Trading Corporation, Minerals 
and Metals Trading Corporation, tree and 
industry etc. have been identified to imple
mGnt the Action Plan. 

Irrigation Potential I" 0,1888 

5267. SHRI CHINTAMANI JENA : Will 
the Minister of WATER RESOURCE be 
pleased to state: 

(a) whether the potential creation in 
Orissa has lagged for behind the national 
average in the field of irrigation; 

(b) the approximate land that can be 
brought under irrigation in Orissa; 

(c) the achievement so far made and the 
area of land brought under irrigation through 
major and medium irrigation sector; 

(d) the target fixed to bring the land 
under irrigation by the end of Seventh Five 
Year Plan; and 

. 
(e) the target fixed for the Eight Five 

Year Plan and the efforts being made to 
achieve the target? 

THE MINISTER OF STATE IN lHE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI)c (a) and (b) 
Ultimate irrigation potential of the country is 
assessed at 113 million hectares, out to 
which thel ultimate Irrigation potential of 
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Orissa is 5.9 million hedares. By the end of 
Sixth Five Year Plan, about 60% of the 
ultimate irrigation potential was created in 
the country whereas oorresponding figure 
for Orissa is 440/0 • 

(c) Out of 30.01 m. ha. of irrigation 
potential created through major and medium 
sources at the end of the VI plan in the 
country, 25.33 million hectares had been 
utilised. 

(d) Additional irrigation potential of 12.5 
million hectares is targetted to be created 
during the VII plan period. 

(e) Thetargetforthe VII Five Year Plan 
is yet to be finalised. 

Availability of Indigenous Penicillin 

5268. SHRI CHINTAMANr JENA: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether a number of units have 
complained to the Chief Controller of Im
ports and Exports about non-availability of 
indigenous Penicillin; and 

(b) ij so, the names of units and details 
of complaints and the action taken by Gov
ernment in this regard? 

THE MINISTER OF ST~TE IN THE 
MINISTRY OF COMMERCE \ (SHRI P.R. 
DASMUNSI): (a) to (b) Most 0« the 6 -APA 
manufacturers complained about shortfall in 

obtaining supplies of Penicilln G from the 
indigenous producers. In this background 
the ratio for allowing Import of Penicilin G on 
the basis of indigenous lifting was changed 
from 60 ( imported): 40 (indigenous) to 70. 
(imported) : 30 (indigenous) for the year 
1988-89. 

Loans to Fanners 

5269. SHRI MOHANBHAI PATEL: Will 
the Minister of FINANCE be pleased to state: 

(a) the number of branches and the 
rural banks opened by the Nationalised 
banks in different States and the amount of 
money disbursed amongst 1118 poor farmers 
and others in rural areas under the rural 
development programme bank-wise,. dur
ing the last three years; 

(b) whether any irregularities have been 
brought to the notice of Government in re
gard to the disbursement of loans, if so, the 
details thereof; and 

(c) the steps being taken to improve the 

working of these banks so that rural poor get 
more benefits under the scheme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF ANANCE (SHRI 
EDUARDO FALEIRO): (a) The Public Sec
tor Banks during the last 3 years period have 
opened 1895 branches in different States 
and have also sponsored 8 regional rural 
banks. The outstanding agricultural ad
vances of public sector banks (including 
advanC$ to small and marginal farmers) for 
the last 3 years as Teported by RBI are as 
under: 
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(No. of Ales in lakhs) 

Amount in Rs. crores 

Ysar ended December No. of Ales Amount balance outstanding 

1986 168.58 

1987 188.07 

1988 203.87 

Bank-wise data is given in the State
ment below. 

(b) RBI has reported that no irregulari
ties have been brought to their notice in 
regard to the disbursement of toans. Com
plaints in this regard as and then received by 
the concerned banks are looked into for 
remedial action. 

(c) RBI have issued guidelines! instruc-

10,137.91 

11,712.50 

13,501.87 

tions to banks from time to time regarding 
lending to priority sector, weaker sections 
(including IRDP beneficiary) etc. These 
guidelines, inter-alia stipulate period for 
sanction of loan applications, matters relat
ing to margins, security norms etc. Rural 
branches are required to disburse loans on 
a fixed week day and also to observe one 
day in a week as non-public business work
ing day to be utilised by officials to 
strengthen customer contacts, effect im
provement in recovery of advances etc. 
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OVer-briage at DamodarganJ Railway 
, Gum.1I 

5270. SHRI VIJOY KUMAR YADAV: 
Will the Minister of RAilWAYS be pleased to 
state: 

(a) whether there is any proposal for 
oonstrudion of overbridge at Oemodarganj 
Gumati on Patna-Ranchi bypass. near 
Patna (E.R) in view of density of traffic; 

(b) if so, the details thereof; and 

(c) the steps taken in this regard so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No, Sir. The 
State Government has not so far sponsored 
any proposal for construction of road-over
bridge at this location. 

(b) and (c). Do not arise 

11ck.ts for Jasldlh StaUGn (ER) 

5271. SHRI VIJOY KUMAR YADAV: 
WRithe Minister of RAILWAYS be pleased to 
state: 

(a) whether it is a fact that there is a 
·ltOppage of Hirngiri Express and Punjab 
~I at the Jasidh station on the Eastern 
RaBways; 

(b) whither It .. also a fact that to and fro 
'Bets are not Issued for the aforesaid trains 
in respect of the said stations; end 

(c) If so, the reasons therefor and action, 
Government propose to take in this regard? 

mE )JfNTS~~ STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
tMDHAVRAO SCINDIA): (a) Yes, Sir. 

(b) and (c). Punjab Mail and Himgiri 
Express .,. primarily meant for long dis
tance passengers. Therefore, while tickets 

ara issued for long distance passe~ 
from and to Jasldlh by these trains, travel by 
short distance passenger has been re
stricted. There is no proposal to relax these 
restridions 

Criteria for selection of beneflclar ••• of 
Credit Camps 

5272. SHRI JAGANNATH PATINAIK: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the criteria fllowed for selecting 
individuals for bank loans disbursed through 
credit camps; 

(b) whether certification from State 
Government authorities is necessary in such 
caS8~· 

(c) the ratio of recovery of such loans so 
far; and 

(d) whether the burden of non-recovery, 
of such loans rests with the disbursing au
thorities or with the areas concerned? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (d) The pres
ent data reporting system of RBI does not 
yield information in the manner asked for. 
since Central monitoring of Credit Campa is 
neither considered feasible nor necessary. 
Banks are advised to conform to RBI guide
lines issued from time to time pertaining to 
Priority Sector lending in sanctioning loans 
to small borrowers including those through 
Credit Camps. 

High Level Tribunal to Settle excise 
and Custom. ca ... 

5273. SHRI JAGANNA TH PA ITNAIK : 
Will the Minister of FINANCE be pleased to 
~tate: 
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(a) whelherGovemment propoaeto set 
upa high I8VeItribunalto sattI •• xpaditioualy 
.... Md CUIDnI cas.; and 

(b) if SO, the details in this regard? 

THE MINISTER OF STATE IN THE 
DEPARlUENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI 
A.K.PANJA): <.> to (b) the Customs and 
Excise Revenues Appellate Tribunal 
(ct:RA 1) Vlill be s81 up after the Customs 

I \ 

and Excise Revenues Appellate T~n~ 
Id, 1986, is brought into force and ntkes
sary formalities. inctuding issued of notifICa
tion. notifying the date from which it wiD come 
into force, appointment of members, etc. are 
completed. 

Smuggling of Narcotic Drugs from 
PMItda" aero .. AllJasthan Border 

5274. SHRI PARASRAM BHARDWAJ: 
Will ~e Minister of FINANCE be pleased to 
state: 

Ca) whether it Is a fld thai hugeqUMlly 
of heroin, charas and other nerc:dlcl 
.mUDD" ffDm Paldlt ....... t1Ijatthan 
border has been saized during the past • 
months; 

(b) H so. the details of the seizures 
made; and 

(c) the preventiv8 steps Govemment 
have talcen in the matter? 

THE MINISTER OF STATE IN niE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI 
A.K.PANJA): (a) and (b) The Rajasthan' 
sector of the India-Pakistan border c0ntin
ues to be vulnerable to smuggling particu
larly of heroin and charas. Details of 
seizures of narcotic during seized in the 
State of Rajasthan.from October, 1988 to 
March, 1989 are as below; 

Name of drug No.ofcasBs Oty{Kgs). 

Heroin 5 

Hashish 2 
(Figures proYisionaQ 

(c) Government have launched various 
aggressive counter-measuf1t. which. int9r 
ala include pnMslon of deterrent punish
ments against drug traffickers, strengthen
ing cipreventive and intelligence machinery 
(especially in and around borders and wl
nerabht areas), adoption of liberaHsed re
ward scheme for offICers and informers 
strengthening of bilateral co-operation be
tween neighbouring countries (including 
regional cooperation under the umbrella of 
SAARC). The prevention of Illicit Traffic in 
Narcotic Drugs and Psychotropic Sub-
8tances Ad, 1988 provides for preventive 

235.385 

17.265 

detention upto a maximum period of two 
years for drug-related crimes. 250 persons 
have so far been detained under said AI:J.. 

For the purpose of preventive detention 
for the maximum period provided under the 
k:A,. the inland area 100 Kms. in width from 
the India-Pakistan border in the states of 
Gujatat, Punjab and Rajas .... n have been 
defined as "araas highly vulnerable to illicit 
traffic-

Further, the Narcotic Drugs and Psy
chotropic Substanoes (Amendment) Ad. 



239 APRIL 7. 1989 

1988, recently passed by Parliament, intsr 
alia. Provides for death penalty on second 
oonviction in respect of specified offences 
involving specified quantities of certain 
drugs and also for forfeiture of propety of 
drug offenders. Besides, all drug-related 
offences have been made cognizable and 
non-bailable. Special narcotic cells have 
been created in all the Customs and Central 
Excise Collectorates and in the State police 
organisations all over the country. Further 
the Government of Rajasthan has been 
specifically advised to take necessary en· 
foreement action against such drug-related 
crimes. 

The matter is also kept under constant 
review for appropriate follow up action. 

Intarast Charged by UC on Premium of 
Policies 

5275. SHRI ATISH CHANDRA SINHA: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the policy-holders of the 
City Branch No.s 17 & 18 of the Life Insur
ance Corporation of India, Calcutta have to 
pay interest on the premium of their respec
tive policies even within the grace period due 
to incomplete accounts of the aforesaid 
branches; 

(b) if so, the number of policy-holders so 
charged interest during the last six months; 
and 

(c) the action being contemplated by 
Government in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) No, Sir. 

(b) Does not arise 

Cc) Does not arile .. In fact. no Intereat II 
payable within the days of grace u .... the 
previous premium is also outstanding. If in 
some case interest has been charged for a 
premium within the days of grace, it is for the 
reason that the records of the branches 
show that there was an eartier premium 
outstanding. However, even in such a case 
if the policy holder proves that the previous 
premium has aaady been paid, the interest 
collected, it arw, is refunded, after due recti
fication. 

calcutta Metro 

5276. SHRI A TlSH CHANDRA SINHA: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether it s fact that there has been 
sharp increase in the revenue collection of 
the Metro Railways. Calcutta out of the sale 
of tickets; and 

(b) if so, the details thereof during 1988-
89? 

THE MINISTER OF STATE OF lHE 
MINISTRY RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No, Sir. 

(b) Does not arise. 

Appointment of Physically HandI
capped Persons of Boards of National

Ised Banks 

52-n. SHRI N. DENNIS: Will the Minis
ter of FINANCE be pleased to state: 

(a) whether physically handicapped 
persons have been represented on the 
Borders of the nationalised banks; 

(b) if SO, the details thereof; and 

(c) ~ not, the reasons therefor? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (8) to (C). The 
Boards of the nationalised banks are to be 
constituted in accordance with the criteria 
and procedure prescribed in the National
ised Banks (Management and Miscellane
ous Provisions) Schemas of 1970 and 1980. 
These Schemes do not specifically provide 
for nomination of physically handicapped 
persons. 

UC Assistance to Private Sector 
Housing Bodl •• In Tamil Nadu 

5278. SHRI N. DENNIS: Wilt the Minis
ter of FINANCE be pleased to state: 

(a) whetherthe life Insurance Corpora
tion of India has financed private sector 
housing bodies in Tamil Nadu; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO): (a) No ,Sir. 

(b) Does not arise 

Acting Chief Justices In High Courts 

5279. SHRI N. DENNIS: Will the Minis
ter of LAW AND JUSTICE be pleased to 
state: 

(a) the details of High Courts where the 
Acting Chief Justices are functioning ; and 

(b) the steps taken to post permanent 
incumbents? 

THE MINISTER OF LAW AND JUS
TICE AND MINISTER"OF WATER RE
SOURCES (SHRI B. SHANKARANAND): 
(8) Acting Chief Justices are functioning in 

the High Courts of Madhya Pradesh, Madras 
and Sikkim where the office of Chief Justice 
is vacant. 

(b) Necessary steps have been taken to 
appoint Chief Justices in these High Courts 
in consultation with the concerned constitu
tional authorities. 

Itema not permitted for Domestic .. I .. 
by 100 per Cent EOU. 

5280 SHRI AMARSINH RATHAWA : 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the list of manufadured items which 
will not be allowed for Domestic Sales by 100 
per cent Export Oriented Units from the 
Export Processing Zones/Free Trade 
Zones; and 

(b) the reasons for not allowing the 
domestic sales for these items? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRt P.R. 
DASMUNSI): (a) and (b).The following 
items, being considered as sensitive in na
ture. are not permitted for sale in the Domes
tic Tariff Area by the Units in the Export 
Processing ZoneslFree Trade Zones. 

(i) Jewellery of all types. 

(ii) Diamonds, precious and semi
precious stones, jewels, 

(iii) Motor Cars 

(iv) Recorded video and Audio Cas
sette,and 
(v) Silver Bullion. 

Proposal for Coff .. Board Cant •• na 

5281. SHRI C. SAMBU: Will the Minis
ter of COMMERCE be pleased to state: 
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(8) whether there is ~Y proposal to 
op8ft .. canteen in every district of the coun
try by the t.aUee Board; 

(b) if so, the detailt1Mraof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) No, Sir. 

(b) Does not arise. 

(c) The various promotional units of the 
Coffee Board are supposed to be run on a 
non-profit, no-toss basis. However, these 
units have shown excess of expenditure 
ovar income from time to time. This has 
necessitated restricting opening of further 
such units. The proposal for opening new 
units can be considered only if the full 
operational deficns incurred by these units 

Short term 

Medium term 

Long Term & Schematic 

Computer Training In&tHute at Pragatl 
Maldan 

5283. PROF. MADHU DANDAVATE: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether a computer training insti
ute has been set up a Pragati Maidan, New 
)elhi; 

(b) if so, the nature of the contract be-

are agreed to be born by tho concerned 
departmental organisations for whosa bene
fit these units are opened. 

Nabard asststance to Stat. CooperatIve 
Centra. Banks 

5282. SHRI C. SAMBU: Will the Minis
tar of FINANCE be pleased to state the 
amount given to the State Cooperative 
Central Banks by the National Bank for 
Agriculture and Rural Development during 
1987·88 and 1988-891 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAlRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) The National 
Bank for Agricuhure and Rural Development 
(NABARO) has reported that the credit limits 
sanctioned to State Cooperative Banks 
during the year 1987-88 and 1988-89 were 
as under:-

fRs. in CfOI'9S) 

1987-88 1988-89 

2391.21 2839.52" 

356.32 119.67* 

196.29 106.16 

• upto January, 1989 

tween the Trade Fair Authority of India 
(TFAI) and the institute; and 

(c) the financial gains to the TFAI from 
the instnute since its inception? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHAI P.R. 
DASMUNSI): (8) to (c). The Trade Fair Au
thority of India has entered into an agree .. 
ment with the Alami Urdu Conference for 
setting up an Institute for Computer Aided 
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Knowldage in the Pragati Maidan Complex. 
For this purpose. Hall No. 12 has been 
licenced out by TFAI to the A.U.C. for a 
period of 3 years. The annual rental payable 
to TFAI is Rs. 2,53, 400/-. 

Headquarter for PQRS Chargemen etc. 
At Dhanbad 

5284. SHRI HARISH RAWAT: Will the 
Ministerof RAILWAYS be pleased to state: 

(a) whether it is a fad that there is a 
fixed headquarter for all railway employees 
for establishment purposes; 

(b) whether the headquarters for paRS 
chargemen etc. working in Dhanbad division 
of Eastern Railway is also fixed; and 

(c) if not, the time by which headquar
ters for these employees would be fixed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, Sir. 
Generally, there is a fixed headquarter for all 
railway employees for various establish
ment proposes. 

(b) There are machines called PQRS 
which have foreman, chargemen, fitter, 
welder KhaJasi category employees for 
working the machines and they have fixed 
headquarters. 

(c) Ooe$ not arise. 

Prosecution against Director. and 
OffIcers of MIS I.T.C. Ltd 

~285. SHRI PARASRAM BHARD
WAJ: 

SHRI K.N. PRADHAN: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Collector, Central ex
cise, Calcutta has launched prosecution 
against Directors and Officers of MIs. I.T.C. 
Ltd. against the show cause notices issued 
by Director Anti Evasion for approximately 
Rs. 804 aore; 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN TIiE 
DEPARTMENT OF REVENUE IN MINIS
TRY OF FINANCE (SHRI A.K. PANJA): (a) 

NaSir. 

(b) Does not arise. 

(c) It has been decided to consider 
prosecution after completion of the adjudica
tion pl'OC9ooings. 

External Debt 

5286. PROF. MADHU DANDAVATE: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Economic Survey has 
placed India's external debt at As. 55.000 
crere at the beginning of 1988-89 and debt 
service obligations around 24 per cent of 
current receipts: 

(b) whether the Institute of International 
Finance set up by the International banks to 
monitor the debt crisis in various countries 
has estimated India's external debut by the 
end of this year as Rs.90.000 crore and debt 
service ratio around 30 per cent: 

(c) whether the lower estimates in the 
Economic Survey was due to non-inclusion 

of Non-resident Indians' deposits in Indian 
banks; and 

Cd) if higher estimates of extemal dabls 
and debt service ratio made by the Institute 
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of International Finance are correct what 
steps are proposed to be taken to prevent 
such debt-trap in future 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
eDUARDO FALEIRO): (a) Yes, Sir. 

(b) to (d). Presumably the question re
fers to the Indian Country Report prepared 
by the Institute of international Finance, 
Washington DC. This Report is a confiden
tial document of the Institute of International 
Finance intended for use of its members 
only. As such, it is not considered appropri
ate for the Government to comment on its 
contents. However, it may be aded that the 
level of the country's external debt and the 
likely burden or debt servicing are kept under 
continuous review to ensure that the debt 
service liability remaiQs within prudent limits 

Railway Overbrldge at Jogighopa Over 
Brahmaputra 

5287. SHRI BHADRESWAR TANTI: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether work has started for con
struction of bridge over river Brahmaputra at 
Jogighopa connecting Pancharatna with 
broad-gauge railway line from Jogighopa to 
Guwahati; 

(b) H so, details thereof and the progress 
made so far; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Ves, Sir. 

(b) Wells/caissons are being sunk for 
construction of piers. Overall progress of 
work upto Feb. 1989 is 150/0 

(c) Does not arise. 

Trlchur Kola Development Scheme 

5288. SHRI MULLAPPALL Y RAMA
CHANDRAN: 

PROF. K.V. THOMAS: 

Will the Minister of FINANCE be 
pleased to state: 

(a) the total estimated cost of the 
Trichur Kole Development Scheme started 
in 1979; 

(b) the share of the cost met by Govern
ment and the sources for the balance cost; 

(c) whether there was any change in the 
original policy of the State Bank of India to 
advance funds to farmers for this project; 

(d) if so, the details of the changes and 
the reasons therefor; 

(e) whether the State Bank of Indialthe 
National Bank for Agriculture and Rural 
Development has been directed to recon
sider their stand on the project, H so, the 
details thereof; and 

(f) the number of farmers and the areas 
of land likely to be benefited diredly under 
this project? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHAr 
EDUARDO FALEIRO): (a) and (b) The State 
Bank of India (S81) has reported that initially 
in 1979 the total estimated cost of Trichur 
Kole Land Development Project (TKLDP) 
was Rs. 904.91 rakhs; Rs 612.48 lakhs as 

bank loan and the balance amount as share 
of the State Government. 

(c) to (f). SBI has further reported that 
the Kerala Land Development Corporation 
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stbmitted revised estimates of Rs. 2141 
Iakhs for TKlDP and the project was not 
considered viable with this outlay. The esti
mated cost of the project has been further 
revised upwards to Rs 3765lakhs. NABARO 
has also arrived at the oonclusion that the 
projed is not viable at revised cost. Thus th& 
main change in the policy of SBI has been 
due to the escalation in project cost which 
has made it economically non-viable. 
TKLDP is expected to benefit an area of 
15.5. thousand hectares spread over 60 
villages. 

Book-stall Contracts 

SUper Fast Train between Tlrupatl and 
Jammu .. Tawf 

5290. SHAI GOPAL KRIS.,.NA 
THOTA: Will the Minister of 'RAILWAYS be 
pleased to state: 

(a) whether there is any proposal to 
start one supre fast train between Tirupati, 
and Jammu Tawi and call it aBalaji Express' 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
5289. DR. S.JAGATHARAKSHAKAN: MINISTRY OF RAILWAYS (SHRI 

Will the Minister of RAilWAYS be pleased to MADHAVRAO SCINDIA): (a) No, sir. 
state: 

(a) whether the dauses of agreements 
executed with all the Book-Stall contractors 
are same; and 

(b) if not, the details of different clauses 
alongwith reasons therefor? 

THE MINISTER OF STATE IN THE 
MiNISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No, Sir. 

(b) Zonal Railways are competent to 
decide the terms and oonditions of bookstall 
agreements, and, therefore, there are some 
variations in the language and terms of 
agreements exeaJted by different Zonal 
Railways. The license fee payable on con
tracts given to unemployed graduates is less 
than that paid by others. On Southern Rail
way. the oontractors have been allowed to 
sell stationery items also. On South Central 
Railway also. some contractors provide for 
Sale of stationery. In the contracts with 
Messrs. A.H. Wheeler & Co. and Messrs. 
Higgin Bothams. the period of contract is 
nine years against five years in respect of 
others. 

(b) Does not arise 

(c) Operational and resource con
straints. 

Conversion of Pakala-Dharmavaram 
Railway Line (A.P) 

5291. SHRI GOPAL KRISHNA 
THOTA: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is any proposal to 
convert into broad gauge the metre gauge 
railway line between Pakala and Oharmav
aram in Guntakal district of Andhra Pradesh' 

(b) if so, the details thereof. and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF lliE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No, Sir. 

(b) Does not arise. 

(c) MG line between PakaJa and Ohar
mavaram is direct MG line to the MG network 
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in the Southern region. Its conversion will 
result in operational difficuhies. 

Waiting room at Anantapur Railway 
Station (AP) 

5292. SHRI GOPAL KRISHNA 
THOTA: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether any steps have been taken 
to provide a waiting room for passengers at 

the metre gauge railway station in Ananta
pur in A.P.; 

(b) if so, when such a waiting room is 
likely to be provided; and 

(c) the constraints standing in the way 
of providing this waiting room at an early 
date? 

THE DEPUlY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA
HABIR PRASAD): (a) Yes, Sir. 

(b) Work relating to the provision of a 
Waiting Room at Anantapur Railway Station 
is being taken up during the current year. 

(c) Due to funds constraint and prior~y 
being accorded to providing basic ameni
ties. as per norms, at all the stations. the 
work could not be taken up earlier. 

Income Tax Arraars 

5293. SHRI CHINTAMANI JENA: Will 
the Minister of FINANCE be pleased to state: 

(a) the amount of income tax arrears at 
the end of 1987-88; and 

(b) the steps Government have taken or 
propose to take to recover the arrears? 

THE MINISTER OF STATE IN THE 
OEPAR]MENT OF REVENUE W THE 

MINISTRY ~F FINANCE (SHRI 
A.K.PANJA): (8) As at the end of 1987-88. 
the income-tax arrears were Rs. 3993.56 
crores. 

(b) Out of thesa arrears, recovery of a 
substntial portion has been stayed by courts 
and other authorities. In some cases, in
stalment schemes have been granted. In 
other cases, the steps taken to realise the 
tax arrears included levy of penalty t issue of 
garnishee orders under section 226 (3) of 
the Income-tax Act to direct the third parties 
to pay up amount due from them to the 
defaulter and issue of recovery certificates 
which enable the Tax Recovery Officers to 
effect recovery by attachmentlSale of as
sets. In suitable cases, defaulters are ar
rested and put in civil prison. Administra
tively, action plan targets have been fixed for 
redudion of arrears and the progress is 
being monitored at various levels. Special
ised inspections have been prescribed to 
examine every item of arrear demand and to 
ensure that suitable action is taken in every 
case, These measures are continuing proc
esses and will result in recovery of arrears. A 
'time-window' scheme was observed from 
1.7.88 to 30.9.88 to attrad payment of tax 
arrears. This scheme was applicable to 
demands certificated upto 31.3.86. Who
ever made the payment during the above 
period got a remission of 500/0 of interest 
leviable on late payment of tax. 

Chambal CAD. Phase II Project of 
Rajasthan 

5294. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether Chambal Command Area 
Development Phase II Project was submit
ted to Union Government by Rajasthan 
Government in 1987; 

(b) whether this project has been for" 
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warded to the Wortd Bank through the De
partment of Economic Affairs; and 

(c) if so, the r8Su~s thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) to (c). The 
Government of Rajasthan has been re
quested to clarify certain technical details of 
the project. Without these clarifications, it is 
not possible to consider the project for World 
Bank funding. 

[ Trans/ation] 

Penalty for use Purchase and Sale of 
Narcotic Drugs 

5295. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether Union Government have 
provided for uniform penalty by law for use, 
purchase and sale of opium, heroin and 
hashish; 

(b) whether the use of opium is less 
harmful as compared to the use of heroin 
and hashish: 

(c) if so, the reasons for providing for 
uniform penalty for purchase, sale and use 
of opium. 

(d) the justification of imposing the 
same penalty on the seizure of opium with
out looking to its "quantity; 

(9) whether Union Government pro
POSe to amend this law; and to make it 
rational; and 

(f) if SO, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARtMENT OF REVENUE IN THE 

MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) to (d). Opium. heroin and 
charas are included in Schedule I to the 
Single Convention of Narcotic Drugs. 1961 
thereby attrading a C'Jmmon regime of 
control. While a straight comparison of the 
harmful effects of these drugs may not be 
possible, it is to be keep in mind that opium 
is the source drug for morphine and heroin. 
Having regard to the deleterious effects that 
these drugs may have on the health of the 
users and the regime of control provided in 
the relevant international Convention, uni
form penalty has been laid down in the 
Narcotic Drugs and Psychotropic Sub-
stances Ad, 1985 in respect of major of
fences relating to these drugs. 

(e) and (f). No such amendment is 
under consideration. 

Reservation In Trains Setween Al
lahabad and Deihl 

5296. SHRI RAM PUJAN PATEL: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether reservation facility for the 
various Delhi bound trains has been with
drawn from Allahabad due to introduction of 
Prayagraj Express; 

(b) if so, whetner Allahabad bound 
passengers are facing difficulties on this 
acoount; and 

(c) if so, whether reservation facility is to 
be restored in view of the increasing number 
of Allahabad bound passengers? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA
HABIR PRASAD): (a) The reservation quota 
available at Allahabad in 155 Up Guwahati
Delhi Tinsukia Mail only has been withdrawn 
as this train runs at close interval with Pray
agraj Express. 
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(b) and (c). No Sir. After introduction of 
Prayagraj Express, 348 additional berths! 
seats in various classes have been provided 
at Allahabad. 

[English] 

Measures to Reduce External Debts 

[ Translation] 

Concessions to elders and sportspar
adns 

5298. SHRI KRISHNA PRATAP 
SINGH: Will the Minister of RAILWAYS be 

5297. SHRI K. S. RAO: Will the Minister pleased to state: 
of FINANCE be pleasGd to Jtate: 

(a) whether the Institute of International 
Finance, Washington has estimated India's 
external debt at the end of this year as 
90,000 crores which is nearly 80% larger 
than the figures for April 1988 given in the 
economic Survey; 

(b) whether debt service on this basis 
will be over 30% of exports; 

(c) if so, whether Government are con
sidering to restrict the imports and drastically 
cut the list of OGL items and encourage 
exports to improve balance of trade and to 
reduce external debts; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (d) Presuma
bly the question refers to the India Country 
Report prepared by the Inst~ute of Interna
tional Finance, Washington, DC. This Re
port is a confidential document of the 'nsti
tute of International Finance intended for 
use of its member only. As such, it is not 
considered appropriate for the Government 
to comment on its contents. However, it may 
be added that the level of the country's 
external debt and the likely burden of debt 
servicing are kept under continuous review 
to ensure that the debt service liability re
mains within prudent limits. 

(a) whether his Ministry has assessed 
the quantum of concessions to be given as 
per Railway Budget of 1988-89 to sportsper
sons and old people: 

(b) if so, the nature thereof and under 
what circumstances these concessions are 
to be provided; and 

(c) the criteria for selection of such 
persons for giving these concessions? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA
HABIR PRASAD): (a) and (b),. The conces
sion announced while presenting the Rail
way Budget for 1988-89 for outstanding 
sportspersons who receive Arjuna Award is 
50% in second class. Concession is second 
class to senior citizens of the age of 65 years 
and abovefortravel beyond 500 Kms and for 
eminent coaches in games and sports who 
receive Dronacharya Award, announced 
while presenting the Railway Budget for 
1989-90 is 25% and 50% respectively. The 
sportspersons can avail of the concession 
on the strength of a an identity card issued by 
the Sports Authority of India. Senior citizens 
wi" be able to avail of the same on declaring 
their age at the time of purchasing the ticket. 
Financial implications of these concessions 
will depend on their utilisation. 

(c) Concessions have been given to 
those who deserve support and encourage
ment. 
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Export of Non-Traditional hems to U.K 

5299. SHRI KRISHNA PRATAP 
SINGH: Will the Minister of COMMERCE be 
pleased to state: 

(a) whether during his recent visit to 
U.K. he held discussions with the British 
Government for export of non-trad~ional 

items from India; 

(b) if so, the names of non-traditional 
items offered for export; and 

(c) the reaction of British Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (c). In the meeting of the 
Indo-British Economic Committee held in 
New Delhi on 20th and 21 st February, 1989, 

possibilities of expansion as well as diversifi
cation of the trade between the two countries 
was discussed. A suggestion was made that 
UK could assist in encouraging imports of 
non-traditional items such as engineering, 
electronics, chemicals and pharmaceuti
cals, software, etc. from India. It was agreed 
that both sides will make efforts to expand 
trade levels so as to correct the imbalance in 
trad~. 

[English] 

Survey by TDA on Exports to UAE 

5300. SHRI S. B. StDNAL: 
SHRI S.M. GURADDI: 
SHRIMATI BASAVARAJES

WARt: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the United Arab Emirates 
(UAE) provides vast scope to India for ex
pansion of exports; 

(b) whether any survey has been con
duded by the Trade Development Authority 
(TDA) in this regard; 

(c) the steps taken in this regard? 

(d) whether any agreement has been 
signed in this regard; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (c). UAE offers good 
potential for export of India goods such as 
processed foods, tea, meat and meat prepa
rations, spices, readymade garments, etc. 
Trade Development Authority has been 
conducting Market Surveys for various prod
ucts in this market. Steps taken to increase 
the level of trade include bilateral discus
sions at Government to Government level, 
participation in trade fairs and buyer-seller 
meets, enoouragement to Indian companies 
to establish direct contacts with their 
counter-part organisations in UAE etc. 

(d) and (e). India has Joint Commission 
with UAE. Meetings of the joint commission 
are held periodically with a view to inter-alia 
explore possibilities of increasing bilateral 
cooperation in economic and commercial 
fields. 

Efforts for Larger flow of Concesslonal 
Resources 

5310. SHRI S.B. SIDNAL: 
SHRt BASAVARAJESWARt: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether India pressed hard for a 
larger flow of concessional resources at the 
World Bank meeting; 

(b) if so, the main reasons therefor; and 
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(c) to what extern these efforts have 
been successful? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). At the 
recently held Development Committee 
meeting of the World BankllMF, India had 
sought early finalisation of proposals for IDA 
IX Replenishment and urged for enhanced 
flow of concessional assistance to low in
come countries. The IDA VIII Replenish
ment covers the period from July 1, 1987 to 
June 30, 1990 for which the donors had 
committed $12.4 billion. The size of IDA IX, 
the consultations for which are presently 
under way, would be known only after the 
donors finalise their respective commit .. 
ments. 

IncomelWealth Tax on Government 
Public Undertaking Bonds and Deben

tures 

5302. SHRI ATISH CHANDRA SINHA: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the Government Public Undertaking 
bonds and debentures which are free from 
both Income Tax and Wealth Tax: 

(b) the provisions of the Income Tax Act. 
1961 and Wealth Tax Act. 1957 under which 
the above bonds/debentures are free from 
Income Tax and Wealth Tax; 

(c) whether such bonds/debentures 
purchased after 1 June, ~ 988 are not entitled 
to Wealth Tax relief beyond 5 lakhs Le. 
without limit and if so, the reasons therefor; 
and 

(d) whether the above bonds. n pur
chased from market at present Le. after 1 
June, 1988 and transferred in another name, 
will be entitled for Income Tax an Wealth Tax 

relief as per original terms and cond~ions of 
the bonds/debentures? 

THE MINISTER OF STATE IN THE 
DEPARTMENT Of REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) The following tax free bonds & 
debentures issued by the Government pub~ 
lic Undertakings have been declared free 
from Incomo-tax and Wealth-tax during 
1988-89 (1.4.1988 to 31.3.1989) :-

(i) 10 year- 9% (tax free) bonos 
issued by the Housing & Urban 
Development Corporation. 

(ii) 1 OYear-9 % (tax free) bonds(C
series) issued by National 
Hydroelectric Power Corpora~ 

tion Limited. 

(iii) 10 Year- 9 % (tax free) N.T.P .c. 
bonds (IV-issue) (private place
ment). 

(iv) 10 Year- 9 % (tax free) PFC 
bonds - II series (private place
ment). 

(v) 10 Year- 9 % (tax free) Railway 
bonds (II issue) of Indian Rail
way Finance Corporation. 

(vi) 10 Year- 9 % (tax free) Bond~ 

(C-series) issued by Neyvcli 
Lignite Corporation Limited. 

(vii) 10 Year- 9 % (tax free) REC 
bonds. 

(vii;) 10 Year- 9 % (tax free) Railway 
bonds (III series) of Indian Rail
way Finance Corporation. 

(ix) 10 Year- 9 % (tax free) REC 
bonds (19th senes) (privats 
placement). 
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(x) 10 Year- 9 % (tax frae) HUDCO 
shelter bonds (S8ri88II) 

(b) The above bonds & debentures are 
free from Income Tax and Wealh Tax under 
the provisions of section 10 (15) eiv) (h) of 
Income Tax Act, 1961 and 5 (1) (xvie) of the 
Wealth Tax Act, 1957respectively. After 1.6. 
1988, section 5 (1) (xvie) of the Wealth Tax 
Act. 1957 is to be read with section 5 (1 A) of 
the said Act. 

(c) Yes, Sir. Bonds/debentures issued 
by the Public Sector Company on or after 1 st 
June, 1988 will be entitled to exemption upto 
a limn of 5 lakhs alongwith other specified 
assets mentioned in sub-section (1 A) of 
section 5 of the Wealth-tax kt This has 
been done by the Finance Act, 1988 to bring 
parity in the tax treatment of Public Sector 
bonds, with specified assets like any Gov
ernment security and units of Unit Trust of 
India. 

(d) Yes, Sir. The bonds Issued by d 

public Sector company prior to 1 sl June, 
1988, if transferred in another name subse
quently on any date will be entitled to 
Wealth-tax exemption without any limit. 

Speeding up of Magadh Express and 
nnsukla Mall 

5303. DR. G.S. RAJHANS: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whetherthere is aproposaltospeed 
up the running of Magadh Express and TIn
sukia Mail thereby to reduce the journey time 
of these trains; 

(b) if so, the details thereof; and 

(c) whether there is also a proposal to 

change the departure time of Magadh Ex
press and to start it both from New Delhi and 
Patna at 6 p.m.? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA
HABIR PRASAD): (a) No, Sir. 

(b) Does not arise 

(c) No, Sir. 

execution of Irrigation Projects (lTDP) 
In Orissa 

5304. SHRI JAGANNATH PAT
NAIK: 

SHRI RADHAKANTA DIGAL: 

Will the Minister of WA TEA RE-
SOURCES be pleased to state: 

(a) whether Government have given 
top priority to the execution of irrigation proj
ects in tribal and drought-prone areas under 
the Integrated Tribal Development Project 
(ITDP); 

(b) whether some more areas in Orissa 
have been identified where irrigation facili
ties are likely to be provided; 

(c) if so, whether irrigation projects are 
proposed to be extended to drought prone 
areas of Orissa; and 

(d) the details of schemes proposed for 
this purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir. 

(b) to (d). Six major and 18 medium 
schemes are under implementation by the 
Integrated Tribal Development Project in 
Orissa. These projects are as follows:_ 

Upper Kolab, Upper Indravati, Subar
narekha, Potteru, Kanpur, Ib, Sa rafgarh , 
Talasara, AamaJa, Pilasalki, Bondapipilli, 
Sunei, Kanjhari, 8arsuan, Harbhangi, 
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8adanala, Rukura, 080, Kushi, Upper 
Sam akoi , Bhaskal. Kansabahal. Bankabal 
and Baghalahati. 

The Ministry of WeHare has accorded 
administrative approval for an amount of As. 
115.nS lakhs from the Special Central 
Assistance towards payment of capital cost 
of 45 lift irrigation schemes in the ITDP areas 
of Koraput and Kalahandi districts. 

[Translation] 

Rajasthan Irrigation Projects 

5305. SHRI SHANTI DHARIWAL: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) the number of major and medium 
irrigation projects of Rajasthan under con
sideration of Union Government for ap
proval; 

(b) whether Government of Rajasthan 
is unable to complete the ongoing irrigation 
projects within the scheduled time due to 
lack of funds ; and 

(c) ~ so, whether Union Government 
propose to provide additional central assis
tance to the State Government during the 
remaining period of the Seventh Five Year 
Plan and if so, the extent thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) Six major 

and two medium irrigation projects. 

(b) Financial oonstraints have affected 
completion of some of the on1JOing in1Jation 
projects. 

(c) A provisions at Hs 25 crores as grant 
has been made under the Border Area 
Development Programme for the Indira 
Gandhi Nahar Project Stage-II for 1989-90. 
Under Centrally Sponsored Command Area 
Development Programme matching assis
tance is provided to the State Governments 
on eligible its in respect of Indira Gandhi 
Nahar Project Stage-I, Mahi Bajajsagar and 
Chambal Projects. 

[English] 

SUgar Export 

5306. SHRI SHAN1l DHARIW AL: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) the quantity of sugar exported dur
ing 1986-87. 1987-88 and 1988-89 and the 
foreign exchange earned therefrom, year
wise; and 

(b) the names of the oountries to which 
the export is Jikely to be made in 1989-90 
quantity wise and the foreign exchange to be 
earned therefrom? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) 

Export of sugar during the last three years was as follows~ 

Year Oty. (/akh MIT) Val (Rs. cror9s) 

1986-87 0.339 18.48 

1987-88 0.128 13.93 

1988-89 0.318 (prov.) 20.33 

(Source: State Trading Corporation of India) 
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At. prasent exports expected are to the 
EECcountriGs lWJainst its prefer9ntial quota 
for India of 10,000 MT and to USA against its 
praterenIiaI quota for India of 8424 Mr. The 
foreign Exchange earnings against these 
are Ibly to amount to Rs 14.3. crores. 

Land Acquisition tor on Going Railway 
ProJects 

5307. PROF. NARAIN CHAND PAR
ASHAR : WI the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Railways encounter 
any difficulty in the acquisitions of land for 
the on-going projects (new railway lines) 
under construdion; 

(b) if so, the details of such on-going 
projects/zone-wise. where the acquisition of 
land has been quite slow during the Seventh 
Plan, zone-wise resuhing in delay in the 
construdion of these projects alongwith the 
names of the States concerned; and 

(c) the steps proposed to be taken to 
ensure that tho projects are not delayed and 
the land acquired will in advance for the 
speedy construction of these projects in
duding the setting up of Land Acquisition 
Cells within railway construction units, as the 
Land Acquisition Ad. envisages such a step 
for Union Government for acquiring land on 
its own, in cases the State Governments fail 
to provide the land through its own set up? 

THE DEPUlY MINISTER IN THE 
Mt4ISTRY OF RArLWAYS (SHRI MA
HABIR PRASAD): (a) to (c). The information 
is being oollected and will be laid on the 
Table of the Sabha. 

Opening of Bank Branches In Himachal 
Pradesh 

5308. PROF. NARAIN CHAND PAR
ASHAR: Will the Minister of FINANCE be 
pleased to state: 

(a) whether Punjab National Bank, lead 
bank for Hamirpur, Kangra and Una districts, 
and UCO Bank for Bilaspur distrid in Hima
chal Pradesh have surveyed and identified 
centres for opening of branches of their own 
and other nationalised banks under Branch 
Licensing Policy and service Area Approach 
during 1988-89; 

(b) if so, names of the centres so iden
tified in each of above districts, separately 

(c) names of such centres among them 
for which licences have been issued along
with names of nationalised banks to which 
these have been allotted and likely dates by 
which other centres would be issued li
censes; 

(d) whether any centers have been re
jectQd; if so, reasons therefor case-wise and 
whether Government propose to reconsider 
these centres in view of their difficuh geo
graphical terrain including spares popula
tion and natural barriers, even though dis
tance may be short; and 

(e) likely date by which it would be 
done? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINrsTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (e). Under 
Branch Licensing Policy for the Seventh 
Plan Period the centres for opening new 
bank offices are identified by the bank hav
ing lead responsibility for the district. The list 
of centres as approved by the District Con
suttative Committee is then sent to the State 
Government for being forwarded to Reserve 
Bank of India (RBI). The RBI has reported 
that no proposal for opening new bank 
branches in Himachal Pradesh was re
ceived by them from UCO Bank. However, 
Punjab National Bank has proposed follow
ing centres for opening branches in Ha
mirpur, Kangra and Una districts of Hima-
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chal Pradesh during the current Branch li
censing Policy period; 

Nameo! 
District 

Nameo! 
Centre 

I1amirpur Nalti 

Kangra Kothog 

Bankhandi 

Nurpur 

Sansarpur Terrace 

Chamunda 

Parour 

Mahakal 

Ghallaur 

Name of District Name of Centre 

Hamirpur Nalt; 

Kangra Bankhandi 

Sansarpur Terrace 

Ghallaur 

Mahakal 

Chamunda 

Una Behdal 

The RBI has reported that Kathog and 
Nangal Kalan were not Identified by the lead 
bank group/State Governme~t and the 
Centre Nurpur is being served by a branch of 
State Bank of Patiala The centres namely 

Nameo! 
District 

Una 

Nameo! 
Centrs 

Nangran 

Teun 

Nanga) Kalan 

Manwari 

Lahrali 

8ehdul 

The RBI has reported that out of the 
Centres mentioned above, licences for 
opening new bank offices have ben issued 
for following centres. The names of the 
banks have been indicated against the each 
centre:-

Name of Bank 

Punjab National Bank 

Punjab National Bank 

Punjab National Bank 

Punjab National Bank 

Punjab National Bank 

Central Bank of India 

Punjab National Bank 

Parour, Nangran. Tauri, Manwari and Lah
rali were not found fit, as per the stipulations 
laid down In the branch expansion policy, for 
having a new bank branch. 
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Operating Ratio other factors outside the control of RaIway 
Ministry and similarly on account cA the 18-

5309. PROF. NARAIN CHAND PAR- straints exercised in fixing freight and pas-
ASHAR: Will the Minister of RAILWAYS be senger tariffs. 
pleased to state: 

(8) whether the operating ratio for the 
Indian Railways has deteriorated and 
touched the figures of 92.5 during the finan
cial year 1987-88 as compared to the figures 
for 1985-86 and 1986-87; 

(b) jf so. the reasons for this deteriora
tion and the operating ratio for each of the 
three years 1985-86, 1986-87 and 1987-88 
for the entire Railways and for each of the 
Zonal Railways; and 

(c) the steps proposed to be taken to 
check the Deterioration and ensure a better 
management of Railways finances at the 
Central and the Zonal levels? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA
HABIA PRASAD): (a) to (c). A statement is 
given below. 

STATEMENT 

It is clarified that the Operating Ratio is 
not a financial performance indicator in true 
sense as besides being affected by quantum 
of provision for Depreciation Reserve Fund 
and for Pension Fund, the ratio is affected by 
cost of inputs on acoount of escalation and 

The Operation ratio of Indian Railwap 
for the financial year 1987-88 was 92.5% as 
compared to 92.2% In the previous ye. and 
90.60/0 in 1985-86. The increase was due 
primarily to the stepping up of the annual 
appropriation to Depreciation Reserve Fund 
from As. 920 crores in 1985-86 to Rs 1250 
Crores in 1986-87 and to Rs. 1350 aofas in 
1987-88 in order to ensure adequate Plan 
funds for replacements and renewals rj 

Railway assets. Additionalv, substantial 
increase in Pension payment liabilities has 
necessitated increase in the appropriationID 
Pension Fund from Rs. 260 CfOI'8S in 1985-
86 to Rs. 350 erorss in 1986-87 and As. 450 
crores in 1987 -88. The increase in the 
Operating Ratio resulting from the increased 
appropriation to Depreciation, Reserve 
Fund and Pension! Fund does not. tfwafor. 
denote deterioration in financial perf0rm
ance. Strict control is exercised in respacl of 
revenue expenditure at all levels n the 
percentage of Ordinary Working Expanses 
to Gross Earnings has in fact registered 
slight improvement over this period from 
72.30/0 in 1985-86 to 71.2% in 1987-68. 

Operating Ratio of each of the ZonaJ 
Railways over the three years 1985-86 to 
1987-88 are tabulated in the statement be
low: 

Name of Rai/way Year to which Operating ratio petfains 

1985-86 1986-87 1987-88 

1 2 3 4 

Entire Indian Railway 90.6% 92.5% 

Zonal Railway 

Central Railway 76.10/0 76.70/0 79.5% 
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Name of Railway Year to which Operating ratio pertains 

1985-86 1986-87 1987-88 

1 2 3 4 

Eastern Railway 110.30/0 

Northern Railway 86.6% 83.70/0 82.50/0 

North Eastern Railway 166.9% 170.50/0 168.0% 

Northeast Frontier Rly 195.9% 181.8% 196.1% 

Southern Railway 119.6% 127.2'>/0 129.Su/o 

South Central Railway 

South Eastern Railway 

Western Railway 

Resolution Passed at Central Council 
Meeting of Associate Banks Offlcars 

Association at Trlvandrum 

5310. PROF. NARAIN CHAND PAR
ASHAR: Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government are aware of 

the unanimous resolution passed in the 

Central Council Meeting of the Associate 
Banks Officers Association held at T rivan

drum on 23 and 24 October, 1988 demand
ing over-due restructuring of Associate 
Banks of the State Bank of India including 

their delinking and ending the subsidiary 

status of the seven small banks and for 
constituting these banks as Government 
owned banks on the same basis as the 

twenty nationalised banks; 

(b) if so, whether Government have also 

82.1°/Q 89.5% 91.3% 

72.9°/Q 74.8% 74.0% 

79.60/0 80.9% 79.10/0 

taken note of the publication entitled corpo
rate slavery 'The Tragic and Untold Story of 

the 7 Associate Banks of the S8t' published 
by the Association; and 

(c) if so, the response of Union Govern
ment and the Reserve Bank of India to the 
resolution and the publication? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). Yes, Sir. 

(c) Government and Reserve Bank of 

India do not find any distinct advantage in 
delinking of the associates of State Bank of 
India from State Bank of India at this stage. 

The associate Banks of State Bank of India 
derive several advantages by functioning as 
members of State Bank of India Group. 
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Availability of Law Books atc. In Hindi 

5311. SHAI PARASAAM BHARDWAJ: 
Will the Minister of LAW AND JUSTICE be 
pleased to state: 

(8) whether Union Government have 
any proposal under consideration to make 
available law books, reference books, judi
cial magazines, etc. in Hindi for the benefit of 
judges, advocate and court officials in Hindi 
speaking States; and 

(b) if so, the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) and (b). The Legisla
tive Department of the Ministry of Law and 
Justice has been publishing standard Law 
Books in Hindi since 1975 for the use of law 
students, teachers, lawyers, and judicial 
officers. So far, 25 Law Books originally 
written in Hindi as well as second revised 
and enlarged editions in respect of 50fthese 
have been published. Besides these, three 
monthly law journals in Hindi namely, 
uUchchatama Nyayalaya Nirnaya Patrika", 
Uchacha Nyayalaya Dandik Nirnaya Pa
trika" and Uchcha Nyayalaya Civil Nirnaya 
Patrika" respectively containing all the re
portable judgement of the Supreme Court, 
and selected judgements of Criminal and 
Civil cases of all the High Courts are being 
published. Four digests of these patrikas 
have also been published. In addition, a 
quarterly journal, ent~led IIVidhi Sah~a 

Samachar" containing articles on law in 

Hindi by eminent persons in the field of law 
and notes on latest judgements as well as 
detailed information regarding various ac
tivities and publications of the Vidhi Sahitya 
Prakashan is also being brought out. 

Loans Advanced In Karala Under 
SEEUY 

5312.SHRIVAKKOM PURUSHOTHA
MAN: Will the Minister of FINANCE be 
pleased to state: 

(a) the numberof persons in KeraJa who 
have availad of the loans under Self-Em
ployment to Educated Unemployed Youth 
Scheme. (SEEUY) during 1987-88 and 
1988-89; 

(b) the total amount of loan sanctioned 
under the scheme during the above period; 
and 

(c) the funds earmarked for Kerala 
under the scheme for 1989-901 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUA~DO FALEIRO): (a) and (b) Reserve 
Bank of India (RBI) has reported that an 
amount of As. 1759. 66 lakhs to 9407 per
sons was sanctioned underthe self-employ
ment scheme for educated unemployed 
youth (SEEUY) In Kerala during, the year 
1987-88. The details of loans sanctioned 
during 1988-89 however, have not yet be
come available. 

(c) Under SEEUY physical targets are 
fixed State-wise and no earmarking of funds 
assuch isdone. RBI has reportedthatforthe 
year 1989-90 physical targets have not yet 
been communicated to them. The individual 
cases are sanctioned loans as perthe norms 
laid down in the scheme and 250/0 of the 
project cost is provided as capital subsidy 
from the Government. 

Delay In dispensing Justice 

5313. SHRI HUSSAIN DALWAI: 
SHRI SAIFUDDIN AHMED: 
DR. SUDHIR ROY: 

Will the MInister of LAW AND JUSTICE 
be pleased to state: 

(a) whether inordinate delay take place 
In dispensing justice and as a result thereof 
the litigants get frustrated; 
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(b) whether Union Government have 
any suggestions under consideration from 
law Commission for streamlining the pres
enI age-Iong method of dispensing justice; 

(c) if so,the saJientfeatures thereof; and 

(d) if not the steps proposed to be taken 
by Government to avoid such long delays in 
dispensing justice? 

THE MINISTER OF LAW AND JUS
TICE AND MINISTER OF WATER RE
SOURCES (SHRt B. SHANKARANANO): 
(a) to (d) The nth and 79th Reports of the 
9th law Commission concerning speedy 
disposal of cases have already been sent to 
S1ateGovernmentslHigh Courts for implem
entation. 

Judicial reform is a continuous process. 
In ordarto further streamline the functioning 
of the courts and to expedite the disposal of 
cases, the Government entrusted the study 
of judicial reforms to the 11th Law Commis
sion. 

The law Commission has furnished 18 
reports and has completed its work. All these 
reports have been placed on the Table of 
both the Houses of Parliament. Six of these 
reports are under reference to the State 
Governments for their comments. 

NatIonal Income and Rata of Inflation 

5314. SHAI HUSSAIN DALWAI: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the National income is 
expected to record a growth rate in the 
ragion of 10% in 1988-89; 

(b) the rate of inflation in the same year; 
and 

(e) the rate of rise in exports during the 
sam8'1ear? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISmy OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). While the 
eso estimate of GNP growth in 1988-89 is 
not yet available, it Is expected that the 
national income may record a real growth 
rate of around 9 per cent in 1989-99; the 
annual inflation rate, in terms of wholesale 
price index on a point to point basis is ex
pected to be of the order of 6 per cent; and, 
as per the latest provisional DGC & IS data 
available upto January, 1989, exports have 
recorded a growth of 26.89 per cent during 
the first ten months of 1988-89 over the 
corresponding period of the previous year. 

[ Trans/ation] 

Calcutta Metro Railway Project 

5315. SHRI BALWANT SINGH RA
MOOWALlA: 

SHRJ DINESH GOSWAMI: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the total expenditure incurred so far 
on Calcutta Metro railway project; 

(0) the amount required for completion 
of the remaining part of the project; and 

(c) the time schedule for completion of 
the project? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA
HABIR PRASAD): (a) Rs. 621.30 crores 
upto 28.2.1989. 

(b) Rs. 242.07 crores, based on the 
present sanctioned cost of the project. 

(c) Expected time of completion of the 
project is 33 months after the remaining plots 
of land needed for its construction are made 
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available by the State Government of West 
Bengal. 

Commercial Borrowings 

5316. SHAI BALWANT SINGH RA
MOOWALlA: 

SHRI DINESH GOSWAMI: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the amount of foreign 
commercial borrowings likely to touch th£ 
mark of Rs. 4000 crores by 1988-89; 

(b) whetherthis amount of borrowings is 
much more than that of previous year; 

(c) if so, the details of this amount during 
the last two years separately; and 

(d) the reasons for continuous increase 
in this amount? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (d). Yes, Sir. 

The total sandion of external commer
cial borrowings in 1988-89 was Rs. 4314 
crares (provisional). In 1987-88, the sanc
tions amounted to Rs 2654 crores. 

crafts, increased requirement of imports by 
Oil & Natural Gas Commission for explora
tion purposes and increased requirement of 
financing capital goods from private sector 
which are met by developmental institutions. 

[Englishl 

Search and Seizure Operation of 
Income Tax Department Against Bldl 

Industrialists 

5317. SHRI VIJOY KUMAR YADAV: 
Will the ,Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that Bidi Industri
alists in different parts of the country includ
ing Bihar have amassed unaccounted in
come and wealth; and 

(b) if so, whether income-tax depart-. 
ment have undertaken survey, search and 
seizure operations during the last three 
years and with what results, industrialist 
wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) and (b). No such generalisation 
can be made. However, some instances of 
tax evasion by Bidi manufacturersltraders 
have come to notice. It is reported that 
search and seizure action has been taken in 

The higher commercial borrowings are some cases of Bidi manufacturersltraders 
due to the high requirement of Air India & during the last 3 years. The details thereof 
Indian Airlines who are acquiring new air- are us under:-

Name of the Year of Prima-far.iQ un-accounted Concealed income 
assessee search 

1. Shyam Bidi 1988-89 

Works Pvt.Ltd. 
Group of casas 
in Bihar, UP, MP, 
and West Bengal. 

unaccotJtJted assets 
seized 

Rs. 37,78,616 

surrendered during 
the course of the 
search 

Rs. 1,10,89,000 
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Name aftha Year of Prima.-facie un-accounted Concealed inoome 
assessee search unaccounted assets surf9ndel'9d duting 

seized the course of the 
search 

Ii) Pavan Kumar 1986-87 
Aggarwal & 

Rs. 3,58,000 NIL 

others of 
Bilaspur (MP) 

(iii) Jagdish Prasad 1988-89 
Sahu & Brindawan 

As. 26,19,403 As. 6,50,000 

Sahu of ,JabalplIr 
(MP) 

Stoppage of SQrvodaya Express at 
Dahod 

5318. SHRI SOMJIBHAI DAMOR: VVIlI 
the Minister o( RAILWAYS be pleased to 

state: 

(a) whether there is a long standing 
public demand for stoppage of Sarvodaya 
Express at Dahod in Madhya Pradesh 

(b) if so, the action taken thereon, and 

(c) if no action has been taken, the 
reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA
HAB1R PRASAD): (a) Yes, Sir. 

(b) and (c). The request has been 
examined but not found feasible. 

Execution of Mini Hydel Projects In 
Bhutan by C.W.C. 

5319. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether the Central Water Commis
sion (C.W.C.) has undertaken the task of 

executing some mini hydel projects in Bhu
tan; 

(b) if so, the date Since when C.W.C. is 
functioning in the country; 

(c) the irrigation projects being aX9-
cuted in Bhutan with Union Government 
assistance; and 

(d) the details of the contribution of 
C.W.C. to the development of Water re
sources in Bhutan? 

fHE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRiMATI KRISHNA SAHI): (a) to (d). 

Since 1961, Central Water Commission has 
investigated one Irrigation and over 15 Hyde' 
Projects in Bhutan. Two mini Hydel Projects 
have been constructed. Assistance in the 
planning and design of river training works 
for protection of towns In Bhutan has also 
been rendered. 

Return of Gold Ornaments to Goans by 
Portuguese Governnent 

5320. SHRI G.S. BASAVARAJU: 
SHRI SHANTILAl PATEL: 
SHRIMATI BASAVARAJES-

WARI: 
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Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government have im
pressed upon the Government of Portugal to 
implement the agreement made earlier for 
the return of gold ornaments of Goan people 
without any further delay; 

(b) if so, the details thereof; 

(c) the main reasons for the delay in 
returning the fold ornaments; and 

(d) any time Umit agreed to by the 
Portuguese Governmentforthe return of the 
gold ornaments? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (d). Govern
ment have been pursuing the matter relating 
to the return of gold ornaments presently 
held with Banco Nacional Uftramarino 
(BNU), Lisbon, with the concerned Portu
guese authorities through diplomatic chan
nels. In may 1984, a delegation of State 
Bank of India (S81) visited Lisbon and final
ised with BNU the draft agreement to be 
entered into between the two banks in this 
regard. Subsequently, in 1987, the- Portu
guese authorities suggested certain amend
ments to the draft agreement which were 
agreed to by the Government. The Indian 
Embassy in Lisbon has also pursued the 
matter with Portuguese authorities. We had 
received repeated assurances from the 
Government of Portugal for their desire to 
resolve this issue at the earliest possible. 
However. a formal communication from the 
Portuguese authorities agreeing to the 
modalities of signing an agreement between 
the State Bank of India and BNU, Lisbon. 
Which would result in the return of the gold 
ornaments, was not forthcoming. The Portu
guese authorities have recently suggested a 
further modified draft of the agreement 

which is under examination. 

Efforts to Increase European Quota 

5321. SHRI G.S. BASAVARAJU: 
SHRI SHANTILAL PATEL: 
SHRIMATI BASAVARAJES

WARI: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Government are making 
efforts for enhancing the European quotas . 
Jnder the Generalised System of Prefer
ences (GSP) for different products; 

(b) if so. whether the Britain has. re
sponded favourably to India's request for 
inclusion of additional products under the 
European Econom ic Community's G.S.P. 
Scheme; 

(c) whether India and UK have also 
agreed to cooperate in the establishment of 
join ventures; and 

(d) if so. assistance the UK has agreed 
to provide to India during 1989-90? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). In the meeting of 
the Indo-British Economic Committee held 
in New Delhi on 20-21 st February, 1989, the 
Indian side suggested that UK should 
extend assistance for gaining better access 
for some of the export products in the Euro
pean market under he Generalised Scheme 
Preferences (GSPt The UK side took note 
of the request of th~ Indian side for inclusion 
of additional products under the 
Community"s GSP Scheme. 

(c) and (d). Both sides agreed that there 
was considerable scope for establishing 
joint ventures based on capabilities avail
able on either side. It was also agreed that 
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both sides would try to encourage contacts 
between business organisations of the two 
countries so as to facilitate increased coop
eration in this area. 

Separate Court for Dealing with Ap
peals Regarding Direct and Central 

Taxes. 

5322. SHRI G.S. BASAVARAJU: Will 
the Minister of FINANCE be pleased to state: 

(a) whether Union Government pro
pose to set up separate courts for dealing 
with appeals regarding direct and Central 

taxes; 

(b) if so, whether any action plan has 
been drawn up in this regard; and 

(c) by what time the same will be 
implemented? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) Yes, Sir. The Government is 
considering setting upthe Nation Tribunal of 
Direct Taxes which when constituted would 
take over the work relating to Direct Taxes 
from the High Courts. 

(b) and (c). The Bill for setting up the 
National Tribunal of Direct Taxes is under 
preparation and is expected to be introduced 
in the Parliament in the Monsoon Session. 

Recommendatlona of Jaswant Singh 
-_ommlsslon 

5323. SHRI C. JANGA REDDY: Will 
the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) whether Government have received 
communications from UP Government with 
regard to the recommendations of the 
Jaswant Singh Commission on the setting 

up of High Court Benches in Western and 
other parts of Uttar Pradesh; 

(b) if so, the details thereof and the 
reaction of t:iOVernment thereto; 

(c) whether Government have taken 
any decision in this regard for States other 
than Uttar Pradesh; 

(d) if not, the reasons there!or; and 

(e) if the Government of Uttar Pradesh 
has not sent the communication so far the 
efforts made by Union Government in this 

regard? 

THE MINISTER OF LAW AND JUS
TICE AND MINISTER OF WATER RE
SOURCES (SHRI B. SHANKARANAND): 
(a), (b) and (e) : Yes, Sir. The State Govern
ment are ascertaining the views of the Chief 
Justice and the Governor, and will thereafter 
communicate their views. 

(c) and (d). No, Sir. No State Govern
ment has so far sent its specific views and 

complet~ proposals with regard to the 
Commission's recommendations. 

Tax liability on shareholders In Private 
and Public Sector Companl •• 

5324. DR. DIGVIJAY SINH: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the shareholders in Private 
and Public Limited Companies pay double 
tax i.e. tax at source in company and tax as 
individual; and 

(b) if so, wh Ich are the other oountries 
where such double taxation is provided? 

THE MINISTER OF STATE IN -mE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHAI A.K. 
PANJA): (a) Dividends paid by the company 
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out of its after ... tax profits .. chargeable to 
income-tax in the hands of the shareholders. 
As the company paying the dividends and 
the recipient shareholder are separate tax
able entities. taxation of dividends on this 
basis cannot be said· to involve, in law, 
double taxation of income. 

Companies are required to dedud in
come-tax at specified rates from the divi
dends paid by them in cases where the 
aggregate amount paid to any shareholder 
during the financial year exceeds Rs. 2500. 
The amount so deducted and paid to the 
Central Government is treated as payment 
of tax on behalf of the shareholder and credit 
therefor is given to the shareholder in mak
ing his assessment Hence. it cannot be said 
that shareholders of companies pay double 
tax, that Is. tax at source and again in their 
individual assessment. 

(b) In view of reply to Part (a), does not 
arise. 

Loan. Advanced by State Bank of 
Indora under 2O-Polnt Programme 

5326. SHRI RAJ KUMAR RAI: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of applications received 
by the State Bank of Indore under the 20-
Point Programme during January, 1988totill 
date. the number of persons granted loans 

and the number of applications rejected 
branch-wise; 

(b) how much of the amount so granted 
was given as subsidy and how much as loan; 
and 

(c) whether any irregularities came to 
light in these cases, if so, the details thereof? 

llIE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 

EDUARDO FALEIRO): (a) and (b). The 
preynt data reportir:ag system does not 
generate the information in the manner 
asked for. The State Bank of Indore has, 
however, assisted 29403 beneficiaries un
der Twenty Point Programme (TPP) during 
the year 1986. The total amount of loan 
given by the bank and the subsidy provided 
under the Programme during the sarna pe
riod was Rs. 1445.38 lakhs and As. 133.16 
lakhs respectively. 

(c) State Bank of Indora has reported 
that no irregularities have come to their no-· 
tice under TPP so far. 

[ Translation] 

Deposits Ind Advance. of Branch •• of 
Stat. Bank of Indor. In Madhya 

Prade.h and Uttar Pradesh 

5327. SHRI RAJ KUMAR RAI: Will the 
Minister of FINANCE be pleased to state: 

(a) the total amount deposited in the 
branches of State Bank of Indore in Madhya 
Pradesh and Uttar Pradesh during 1986-87, 
1987-88 and 1988-89 and the percentage 
thereof distributed among the people of 
these States as loans; and 

(b) the details of the amount given as 
loans to agricultural and industrial sectors, 
separately? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHAI 
EDUARDO FALEIRO): (8) The present data 
reporting system of Reserve Bank of India 
does not generate information in the manner 
asked for. However, the aggregate deposits 
& credit: deposit ratio of State Bank of Indore 
in Madhya Pradesh and Uttar Pradesh as at 
the end of 1986, 1987 and 1988 are as 
under: 
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(Rs. in /alchs) 

Madhya Pradssh Uttar Pradesh 

Deposits C:D Ratio Deposits C:DRatIo 

1986 40929 72.30/0 651 80.2% 

1987 53864 71.5% 955 78.3% 

1988 64353 73.6% 1270 78.7% 

(b). Details of advances to Agricultural 

and Industrial Sectors in Madhya Pradesh 
and Uttar Pradesh as at the end of 1986. 

1987 and 1988 are as under: 

(Rs. in lakhs) 

Madhya Pradesh Uttar Pradesh 
Agriculture Industrial Agriculture Industrial 

Sector Sedor Sector Sector 

1986 6734 

1987 8511 

1988 11750 

Setting up Haldla Petro-chamical 
Project 

5328. SHRI SANAT KUMAR MAN
DAL: 

KUMARI MAMATA BANER
JEE: 

Will the MINISTER OF FINANCE be 
pleased to state: 

(8) whether the WeSt Bengal Govern
ment has not received any Information until 
the middle of last month from his Ministry 
regarding the sanctioning of funds from the 

Industrial Development Bank of India (lOBI) 
and other financial institutions for imple
menting the Haldia Petro-chemical Project; 

13311 355 

17564 385 

20960 656 

(b) H so, the difficulties in sanctioning 
funds for this project; 

(c) the stage at which the matter stands 
at present? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISmV OF FINANCE (SHRI 
EDUARDO FALEIRO): <a) to (c). The Indus

trial DlYelopment Bank of India (lOBI) had 
as a ,..ull of Ita appraisal of the project at 
Haldla Indicated that the slz. of the ethylene 
plant which was part of the project was well 
below the minimum economic size and as a 
result the costs of production would be 
unemnomic. lOBI had also found a consid
erable gap in financing. In view of this, the 
Haldia Petrochemicals Limited had been 
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asked to examine the possibility of imple
menting the downstream projed in the first 
phase. No final reply has so far been re
ceived by the lOBI in this regard from the 
company. 

Bridges In RaJkot and Bhavnagar 
divisions (W_R) 

5329. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANf: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether a number of railway over
bridges have been constructed in Rajkot and 
Bhavnagar divisions during last three years; 

(b) if so. the details thereof; and 

(c) the expenditure incurred so far on 
each bridge. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA
HABIR PRASAD): (a) No road-over/under
bridge has been constructed in Rajkot and 
Bhavnagar divisions during the last three 
years. 

(b) and (c). Do not arise. 

CondHlon of Coaches In Trains Run
ning through RaJkot Division 

5330. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: Will the Minister of 
RAILWAYS be pleased to state: 

(a) Whether there are old and outdated 
coaches in most of the trains passing 
through Rajkot division; 

(b) if so, the details thereof and the 
names of trains in which such coaches are 
proposed to be replaced and 

(c) the phased programme chalked out 
'I')r this purpose? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA
HABIR PRASAD): (8) No, Sir. 

(b) Does not arise. 

(c) Does not arise. However, the 
coaches are condemned on age cum condi
tion basis and replaced. 

Change In Financial Vaar 

5331. SHRI K. PRADHANI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Government have gjyen 
any fresh thought to the matter of changing 
the financial year; and 

(b) if so, what decision has been taken 
in the matter. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN THE 
MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) No. Sir. 

(b) Does not arise. 

Poverty Alleviation Programmes for SCI 
STWonwn 

5332. SHAI P. PENCHALlIAH: Will 
the Minister of FINANCE be pleased to state 
the details of the poverty alleviation pro
grammes for women belonging to Sched
uled Castes and Scheduled Tribes in rural 
areas under which loans are being ad
vanced by banks? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO): The present data 
reporting system of Reserve Bank of India 
(RBI) does not generate information in the 

manner asked for. Though the flow of credit 
to women beneficiaries as well as to the 
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members of SelST under poverty alleviation 
programme is monitored on a regular basis, 
there is no separate data for women borrow
ers belonging to SCIST. 

Under Integrated Rural Development 
Programme the proportion of women bene
ficiaries has progressively ina-eased from 
9.50/0 in 1985-86 to 19.5% in 1987-88. Re
serve Bank of India has further reported that 
as at the end of June. 1988 the total out
standing advances to women under 20 point 
Programme were Rs. 350.61 crores in 11.42 
lakh borrowal accounts. 

Waiver of Interest on Bank Loans for 
Self-Employment Schema. 

5333. SHRI MULLAPPALLY RAMA
CHANDRAN: Will the Minister of FINANCE 
be pleased to state: 

(a) whether any representations have 
been received for waiver of interest on bank 
loans for self-employment schemes; 

(b) if so. the decision of Government in 
this regard; and 

(c) the total amount of loan extended by 
each nationalised bank during 1987-88 and 
1988-89 in Kerala under self-employment 
schemes? 

THE M'NISTRY ot STATE IN THE: 
DEPAH I Ml:NT OF ECONOMIC AFFAIRS 
IN It-iE MINISTRY OF RNANCE (SHRI 
EDUARDOFAlEIRO): (a) ReserveBankof 
India has reported that representations havs 
been received from beneficiarias in Kerala 
for waivar/raduction in in1ar8st on bank 
loans under Self Employment Scheme for 
Educated Unemployed Youth (SEEUY). 

(b) Loans under SEEUY Scheme at
trad conoessional rate of interest at 10% per 
annum in backward areas and 120/0 per 
annum in other areas. Moreover. subsidy at 
the rate of 25% of assistance is provided by 
the Central Government. Any further, con
cession in the form of waiver of interest or 
reduction in the interest rate has not been 
considered necessary or desirable by Re
serve Bank of India. 

(c). At present two Central Govemmen1 
self employment scheme viz. Self EmplO'/
ment Scheme for Educateo Unemployed 
Youth (SEEUY) and Self Employment Pro
gramme for Urban Poor (SEPUP) are being 
implemented in all the States including Ker
ala. Reserve Bank of India has reported that 
bank-wise details of loans sandioned in the 
StateslUnion Territories under these 
schemes are not being collected by them. 
Details of loans sanctioned by all banks in • 
the State of Karala during 1987-88 under I 

SEEUY and SEPUP are furnished below: 

(Rs. in laIc@ 
Target fixed Loans saactjooed 

Self Employment Scheme for 
Educated Unemployed Youth 
(SEEUY). 

Self Employment Programme for 
Urban Poor (SEEUP). 

10.000 

1 i ,222 

Number Amount 

9,407 1759.66 

10,401 510.52 
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f1eserve Bank of India has further re

ported that details of loans sanctioned dur

ing 1988-89 have not yet become available. 

Assistance to Kerala for procurement 
of Cashewnuts 

5334. SHRI MULLAPPALL Y RAMA
CHANDRAN: Will the Minister of COM
MERCE be pleased to state: 

(a) the extent of financial assistance 

extended by Union Government to the 

Government of Kerala for procurement of 

cashewnuts during 1987-88 and 1988-89 
through the RBI Nationalised Banks andlor 

other financial institutions; 

(b) the details of any other incentives 

offered to the Government of Kerala in this 

regard; 

(c) whether Government are aware of 

the complaints made by the Government of 

Kerala regarding fall in procurement price of 

cashewnuts; and 

(d) if so, the reaction of Government 

thereto? 

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMERCE (SHRI P.R. 

DASMUNSI): (a) to (d). No financial assis
tance has been given by the Central Govern

ment to the Government of Kerala in 1987-
88 or 1988-89 for procurement of cash

ewnuts. The Reserve Bank of India was 

requGsted to consider favourably the appli

cation of Kerala Government Institutions for 
credit facilities. STC was also askedto liaise 

with the kerala Government Institutions to 
assist in the export of ca~hew. The Central 

Government has not received complaints 
from the Government of Kerala regarding fall 

in procurement prices of cashewnuts. 

Ahmadnagar BMd-Parll Valjnath 
Railway Lin. 

5335. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether Government propose to 

sanction a new railway line between 

Ahmednagar 8eed-Parli-Vaiznath; 

(b) if so, the details thereof; and 

(c) when the work is like to be started? 

THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS (SHRI MA
HABIR PRASAD): (a) A survey for a new 

BG line from Ahmadnagar to Parli Vaijnath 

via Bir (250 km) is in progress. 

(b) and (c). Do not arise at this stage. 

Manmad-Parll Railway line (Conver .. 
sian) 

5336. SHRI BALASAHEB VIKHE 

PATIL: Will the Minister of RAILWAYS be 
oleased to state: 

(a) whether Government propose to 

increase the allocation for the conversion of 

the railway line between Manmad and Parli, 

(b) if so, the details thereof; 

(e) if not, the r~asons therefor; and 

(d) the time schedule fixed, if any for the 
completion of this project, 

THE DEPlJTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA
HABIR PRASAD): (a) to (d). Rs. 15 erare 

has been allocated during 1989-90 as 
against Rs. 5 crore last year. Completion of 

this project will depend on availability of 
res..:,urces for guage conversion in coming 

years. 
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Speeding of RaJdhanl Express [ Trans/ation] 

5337. SHRI BALASAHEB VIKHE Concession In Taxes 
PATIl: Will the Minister of RAILWAYS be 
pleased to state: 5339. SHRI NIRMAL KHATTRI: Will 

(a) whether Government have any 
proposed to increase the speed of Rajdhani 
Express between New Delhi and Bombay 
Central as well as New Delhi and Howrah; 

(b) if so, how much and the time by 
which it will be implemented; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA
HABIR PRASAD): (a) and (b). It is intended 
to raise the speed of both Rajdhani Express 
to 130 kmph during 1989-90. 

(c) Does not arise. 

Central Railway Power Station at 
Thakurilin Maharashtra 

5338. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of RAILWAYS be 

the Minister of FINANCE be pleased to state: 

(a) whether in a recent meeting with 
him, journalists Association demanded tax 
concessions; 

(b) if so, whether any decision has been 
taken thereon; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) Yes, Sir. 

(b) and (c). The suggestion for 
extending complete exemption of income 
earned by them in foreign exchange has not 
been found to be acceptable for, amongst 
other reasons, lack of any comparative 
economic disadvantage vis-a-vis foreign 
journalists. 

pleased to state: Direct Train between Ayodhya and 
Patns 

. (a) whether the Central Railway power 
station at Thakurli in thane distrect is lying 5340. SHRI NIRMAL KHA ITRI: Will 
dosed for quite some time; and the Minister of RAILWAYS be pleased to 

(b) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MIN;STRY OF RAILWAY (SHRI MAHABIR 
PRASAD): (a) Yes, Sir. 

(b) The Power House set up more than 
60 years ago has completed its useful serv
ice. Its continuation is not considered fea
sible both on economy and safety consid
erations. 

state: 

(a) whether the Ministry have received 
any proposal to link Ayodhya and Patna by 
direct train service; and 

(b) if so, the action being taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA
HABIR PRASAD): (a) Yes, Sir. 

(b) Presently not feasible due to 
operatio"al and resource constraints. 
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Stoppage of Sealdah.Jammu Tawl 
Expr_ at Plchranga 

5341. SHRI NIRMAL KHATTRI: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is demand in halt 51 
UP, 52 DN Sealdah-Jammu Tawi Express 
train at Pachranga railway station (Northern 
Railway); and 

(b) If so, the action being taken 
thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA
HABIR PRASAD): (a) and (b): Yes, Sir. The 
stoppage is being provided in the ensuing 
Summer Time Table. 

[English] 

Production of coffee 

5342. SHRIV. KRISHNARAO: Willthe 
Minister of COMMERCE be pleased to 
state: 

(a) the total production of coffee in the 
country during 1988; 

(b) the total quant~y of coffee produced 
in Karnataka during 1988; 

(c) whether some north-east States 
have increased their production during 
1989; 

(d) whether any incentives are being 
offered to the small farmers to boost the 
coffoe production in Karnataka; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). The total coffee 

production during 1988·89 is estimated to be 
around 2.00 lakh tonnes out of which Karna
taka is expected to account for nearly 1.39 
lakh tonnes. 

(c) As most of the coffee plants are only 
now coming to the bearing stage, the pro
duction of coffee in this region is ~till meagre. 

(d) and (e). Besides providing neces
sary R&D support to the existing and pro
spective planters, the Coffee Board is also 
instrumental in disbursing subsidy/develop
mental loans etc,. to the eligible growers all 
over India including Karnataka. The small 
growers are given loans a higher quantum 
and lesser rate of interest under all loan 
schemes. The growers of the weaker sec
tions in traditional areas are also entitleJ 10r 
a differential rate of interest of 7% (as 
against normal interest rate of 11-1/.295) for 
grant of these loans. 

Savings In Government and Non
Government Sector 

5343. SHRI V. KRISHNA RAO: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Government are planning 
new schemes during the current year to 
stimulate savings in the Government and 
non-Government Sector; and 

(b) if so, the details thereof. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). In 
Finance Minister's Budget Speech it has 
been proposed to introduce following 
sc~emes: 

(i) Home Loan Account Scheme. 

(ii) Equity Linked Savings Scheme. 
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(iii) National Savings Certificate VIII 
Series 

(iv) Savings Scheme for retiring 
Government employees. 

Proposal for General CI.arlng House to 
help Exporters. 

5344. SHRI SHANTlLAL PATEL: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether Government have decided 
to set up a general clearing house system to 
process grievances of exporters; 

(b) if so, the extent to which the system 
will be helpful to exporters; and 

(c) whether any long term action plan 
has also been evolved in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (c). Yes, Sir. Grievance 
Committees have been set in Hqrs. office of 
C.C.I & E and 8 of its Regional offices 
headed by Joint Chief Controllers. Instruc
tions have been issued that the Committees 
should meet atleast once in a month and sort 
out the problems of exporters. Further, in
structions have also been issued that the 

Heads of offices should. spare atleast our 
hour every day and personally meet the 
exporters to sort out their problems. 

lOBI Assistance to Orl.88 

5345. SHRIMATI JAYANTI PATNAIK: 
Will the MINISTER OF FINANCE be 
pleased to state: 

(a) whetherthere is a wide gap between 
funds sanctioned by the Industrial Develop
ment Bank of India to Orissa and actua1 
disbursement made to that State; 

(b) if so, the amount sanctioned by the 
Industrial Development Bank of India to 
Orissa 'during the last three years; 

(c) the actual disbursement made out of 
the sanctioned amount during the period ; 
and 

(d) the steps taken to reduce the gap 
between funds sanctioned and actual dis
bursement? 

THE MINSTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). Details of 
assistance sanctioned ana disbursed by the 
Industrial Development Bank of India (lOBI) 
of Orissa during the last three years are set 
out below:-

(Rs. in lakhs) 
Peflod 

July-June Amount sanctioned Amount disbursed 

1985-86 9768 

1986-87 10693 

1987·88 17978 

Disbursements in any particular year are 
against the assistance sanctioned in the 

9055 

9045 

9667 

same year as well as in the earlier years. 
Sanctioned loans are disbursed to assisted 
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unils in instalments armrding m the needs 
indicaled by them and keeping in view the 
progress in iqJlameldaIiDn of the project. 

(d) Steps have been iniiated by lOBI 
and other "Ind'a tann lancing institutions 
10 speed up the cflSbursement process by 

Standardisation of loan DoaJments, intro
duction of leaf instImon concept. project 
finance participalion certificate scheme, 

bridge flllCUlC8 etc. 

Agreamant for avoidance of double 
Taxation 

5346. SHRIMATl JAY ANTI PATNAIK: 
Will the Minister of FINANCE be pleased to 

state: 

(a) whether Government have taken 
any steps to avoid double taxalion on in
come on trade with some foreign countries; 

(b) i so. the efforts made in this regard; 

(c) whether government have made 
any agreement with those oountries in 
avoiding doOOle taxation; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) Yes. Sir. 

(b) to (d). India has singed comprehen
sive agreemenIs for the avoidance of double 
taxatOn of income with the following 32 
countries:-

1. Austria 

2. Belgium 

3. Canada 

4. CzachosIovakia 

5. Denmark 

6. Finland 

7. France 

8. F.R.G. 

9. Greece 

10. Hungary 

11. Indonesia 

12. Italy 

13. Japan 

14. Kenya 

15. Libya 

16. Malaysia 

17. Mauritius 

18. Nepal 

19. New Zealand 

20. Netherlands 

21. Norway 

22. Romania 

23. Singapore 

24. South Korea 

25. Sri lanka 

26. Sweden 

27. Syna 

28. Tanzania 
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29. . Thailand 16. YAR (A) 

30. U.A.R. 17. U.K (Estate Duty) 

31. U.K. .. S - Shipping 

32. Zambia eA - Aircraft Profits 

All these agreements have been noti- India has been negotiating for ooncluding 
fied in the official Gazette. agreements for the awidance of double 

taxation with the following oountries:-
Further India has signed limited agree-

ments (mainly covering Shipping or Aircraft 1. Algeria 
profits) with the following 17 countries: 

2. Australia 
1. Afghanistan (A)* 

3. Bangladesh 
2. Australia (A) 

4. Brazil 
3. Bulgaria (S)** 

5. Bulgaria 
4. Czechoslovakia (8) 

6. Fgi 
5. Ethiopia (A) 

7. G.D.A. 
6. Iran (A) 

8. Kuwait 
7. G.D.A. (5) 

9. Nigeria 
8. Kuwait (A) 

10. Poland 
9. Lebanon (A) 

11. Philippines 
10. Oman (A) 

12. Pakistan (A)+ 
11. Poland (8) 

13. Switzerland 

12. P.D.R. Y. (Yemen) (A) 14. Saudi Arabia (A) 

13. Switzerland (A) 15. Spain 

16. Turkey 
14. U.S.S.R (8) 

17. U.S.A. 

15. U.S.A. (A) 18. U.S.A. (A & S)++ 
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19. UAE. 

20. UAE. (A) 

21. U.S.S.R. 

22. Yugoslavia 

+A - Airaaft 

++AS • Aircraft & ShWing 

Thase negotiations are at various 
stages. 

Expansion of Trade with Australia 

5347. SHRIMA T1 JAY ANTI PA TNAIK: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether Australia has expressed its 
desire to expand trade ties with India; 

(b) if so. the new areas in which Austra
lia has expressed its keenness to start trade; 
and 

(c) the response of his Ministry to the 
proposal of Australia in that regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). A number of items 
for increasing industrial flows from India and 
promotional measures Ike computer soft
wares mining equipments, films, engineer
ing products, agricultural produds including 
processed food have been identified at the 
last meeting of the Joint Business Council 
held in February, 1989. 

(c) Various measures to improve bilat
eral trade between the two oountries were 
disaJssed during the visit of the Australian 
Prim. Minister to India in February, 1989. 
Necessary follow up a:tion is being taken 
·,.xortlingly. It is also proposed to organise 

Buyer Seller Meets and display of Indian 
engineering products In Australia. Australia 
has also agreed hosting of mission of Indian 
automobile parts manufadurers. 

Fast Train between Bangalora and 
Bombay 

5348. SHRI V.S. KRISHNA IYER: Will 
the Minister of RAILWAYS be pleased to 

state: 

(a) whether train services available 
between Bangalore and Bombay are inade
quate to cope with the passenger traffic on 
this route; 

(b) if so, whether Government have a 
proposal to introduce additional Shatabdi 
Express type train on this route; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA
HABIR PRASAD): (a) Some passengers do 
remain on the waiting list. 

(b) to (d). Presently not feasible due to 
operational and resource constraints. 

Local Train batw .. n Bangalor. and 
Kangarl 

5349. SHRI V.S. KRISHNA IYER: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the passenger traffic be
tween Bangalore and Kengeri warrants in
troducing a local train in the evening; 

(b) if so, whether Government propose 
to introduce such trains; and 

(c) H so, the details thereof and if not, 
the reasons therefor? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA
HABIR PRASAD): (a) No. Sir. 

(b) Does not anse 

(c) 10 pairs of daily trains presently 
available between Bangalore and Kengeri 
are adequate for the current level of traffic. 

Fast Trains between Bangalore and 
Tumkur 

5350. SHRI V.S KnlSHNA IYER: Will 
tha Minister of F ~ll.WAYS be pleased to 
state; 

(a) whether there is any proposal to 
introduce fast passenger train between 
Bangalore and Turn!\ur during mornings and 
evenings to cater t.) the needs of the pas~en
gars; and 

(b) if so, the details thereof and if not, 

the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA
HABIR PRASAD): (a) No, Sir. 

(b) Existing services are considered 
adequate for the present level of traffic. 

International Container Depot In 
Bangslor. 

5351. SHRI V.S. KRISHNA IYER: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether Government have selected 
a new site for setting up of International 
container Depot in Bangalore; 

(b) if so, the details of the site selected 
for the purpose; 

(c) whether the World Bank officials 

visited the new sie recently; 

Cd) if so, whether Government are 
aware that the World Bank has evinced keen 
Interest far the deYeIopmentoflhe new Ider
national Container Depot; cnI 

(e) the steps taken to gel 1hewortd Bank 
iSsistanca for the above projad? 

THE DEPtITY MINISTER IN 1HE 
MINISTRY OF RAILWAYS (SHRI MA
HABIA PRASAD): (a) aoo (b)- Yas. Sir. A 
site in Whitefield near Bangalore has been 
selected tor setting up an '"land container 
Depot (ICD). 

(c) to (e}. Yes~ Sir. The world Bank 
Mission have shown interest In financi"J the 
import of equipments required at various 
leus. Adion has been initiated to work out 

the details of the layout. design and require
ment of eq~ents for various Inland C0n
tainer Depots lor the appraisal of the world 
Bank 

Kainata~ta Government programme 
regarding Loans to F_mers 

5352 SHRI NARSING SURYAVANSI: 
Will the Mimster of F'NANCE pleased to 
stale. 

(a) whethpr the Kamataka Government 
had formulated a comprehonsive aedit 
programme to meet the loan needs of farm
ers and had sent this progwamme to Union 
Government for aid as reported in the Dac
can Herald of 8 February, 1989; and 

(b) H so, the decision of Union Govem
ment in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN TIlE MINISTRY OF ANANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). The 
Central Government has not received any 
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such comprehensive credit programme 
from the State Government of Karnataka. 

Import Licence. for Dry Fruits. 

5354. SHRI MOHANBHAI PATEL: Will 
the Minister of COMMERCE be pleased to 

World a.k Aided Major irrigation state: 
Dama 

(a) the number of import licences is
sued for the import of dry fruits in 1988-89 

5353. SHRIMOHANBHAIPATEL: Will and the names of the persons/parties to 
the Minister of WATER RESOURCES be whom such licences were issued; 
pleased to state: 

(a) the details of major irrigation dams 
under construction in the country, State· 
wise; 

(b) names of those dams which are 
under construction with the help of World 
Bank and the amount advanced by world 
Bank for those dams till date; and 

(c) the steps being taken by Govern
ment to complete these dams w~hin the 
scheduled time? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI) : (a) 34 dams 
are under construction in the States of 
Andhra Pradesh, Bihar, Gujarat, Karnataka, 
Madhya Pradesh, Maharashtra, Orissa. 
Punjab, Tamil Nadu, Uttar Pradesh,and 
West Bengal. 

(b) and (c). 1he names of dams under 
construction with World Bank assistance 
are: Damanganga, Karjan, Panam, Sukhi, 

/' 

Watrak, Sipu, Sardar Sarovar (Narmada), 
8ango, Sondur, Chand ii, Ichha, Kallada and 
Upper Indravati. Irrigation projects are 
planned, funded and iry,plemented by the 
State Governments. World Bank assistance 
is passed on to the States as additional 
central assistance. ThE{ implementation of 
these projects is being;' monitored and the 
State Governments are advised from time to 
time on various implementation measures to 
be taken including provision of funds. 

(b) whetherGovernment are awaretha1 
most of the licence holders sell their quota to 
other persons on premium; 

(c) whether that is the main reason for 
increasing the prices of dry fruits; and 

(d) whether Government propose to 
allow import of dry fruits under 'Open Gen
eral Licence' Scheme to prevent black mar
ket in its import? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) Particulars of import Ii· 
cences are published in the 'Weekly Bulletin 
of Import Licences, Export Licences and 
Industrial Licences', copies of which are 
available in the Parliament library. 

(b) Under the current import policy and 
procedures, a licence holder can appoint 
another person as his agent for arranging 
the imports permitted by the licence. The 
functions of such holders of letlerof authority 
are limited to placing orders, opening letters 
of credit, making remittance of payment for 
importing the goods, arranging movement 
and clearing the same through the customs 
having regard to sec. 147 of the Customs 
act, 1962 on behalf of the licensee. Such 
arrangements do not confer any immunity 
on the licence holder. Sale of import licences 
of dry fruits is not allowed and any violation 
in this regard is dealt with, in accordance 
with the provisions contained in Imports & 
Exports (Control) Act, 1947 and Imports 
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(Control) Order 1955. 

(c) There is no such information. 

(d) There is no such proposal for the 
present. 

Recommendation on DTA Sale of 
EOUs. 

5355. SHRI MOHANBHAI PATEL: Will 
the Minister of COMMERCE be pleased to 
refer to the reply given on 10th March, 1989 
to Unstarred Question No. 2122 regarding 
Report of EOUs and FTZs and state: 

(a) the reasons for the Indian Council 
for Research on International Economic re
lations recommending that the production of 
Export Processing Zone units should not be 
permitted to be sold in Domestic Tariff Area; 
and 

(b) the steps taken by Government to 
implement this recommendation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). The Council had 
in a report expressed the view that the 
competition, risks and vagaries of interna
tional market are already known tothe inves
tors in the Zones and it access to the domes
tic market is a primary motivation of the 
investor, there are other avenues through 
which he could gain access. Government 
has carefully considered all aspects of the 
matter in the light of the need to revamp the 
scheme of 100% EOUs and EPZs with a 
view to improving the operational viability of 
the units and strengthening their export 
capability taking into account the represen
tations of the industry. A facility has been 
extended on a case by case basis with prior 
approval of Government and dependent on 
the proportion of indigenous inputs to the 
total to sell, upto 25% in the Domestic Tariff 
Area subject to the exclusion of certain 

spec~ied sensitive Hams. Such sale is sub
ject to the applicab'e level of Customs Duty. 

Loans to State Governments for 
Implementation of Central Scheme 

5356. SHRI R. JEEVARATHINAM: 
Win the Minister of FINANCE be pleased to 
state: 

(a) the total amount of loans taken by 
the various State Governments for implem
entation of the Central Schemes during the 
last three years; 

(b) out of these loans, the amounts 
allocated to the National Rural Employment 
Programme (NREP) and the Rural Landless 
Employment Guarantee Programmes 
(RLRGP); and 

(c) whether Union Government have 
monitored the implementation of these pro
grammes to see that the funds allocated 
have been utilised for the purpose? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN THE 
MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) The total amounts of loans 
advanced to the various State Governments 
for implementation of Central and Centrally 
sponsored Plan Schemes during the years 
1986-87, 1987-88 and 1988-89 are Rs. 
167.00 crores (Actuals), Rs. 252.00 crores 
(Revised Estimates) and Rs. 203.00 crores 
(Revised Estimates) respectively. 

(b) the entire amount of assistance of 
State Governments for implementation of 
NREP/RLEGP is provided by way of 1000/0 
grants-in-aid. As such the question of allo
cating loans for these programmes does not 
arise. 

(c) the monitoring of implementation of 
the NREPIALEGP is basically the rosponsi
bility of the State Governments. The Central 
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Government, however, monitors the im
plementation of the programm& through 
monthly, quarterly and annual reports which 
provide information in regard to physical and 
fid~ncial performance, assets created and 
sectoral expenditure incurred. A system of 
Area Officers for different States to see the 
implementation of the works in the field has 
also been introduced. 

Ratio of Foreign Money to Indian 
currency 

5357. SHAI BHADAESWAR TANTI: 
Will the Minister of fiNANCE be pleased to 
:i~ate the ratio of foreign money to the Indian 
currency in the form of debt, aid and invest
ment in 1985-86, 1986-87 and 1987-88? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): The ration of the 
country's external debt outstanding to the 
total currency stock with the public at the end 
of years 1985-86, 1986-87 and 1987-88 
amounted to 22.7 per cent, 27.5 per cent 
and 29.9 per cent respectively. Similarly, 
ratio of external aid to currency stock with the 
public for these years work out to 1.7 per 
cent, 2.0 per cent and 2.7 per cent respec
tively. 

Aggregate foreign investment in India 
as at the end of March. 1980, the latest year 
for which data on outstanding level of foreign 
Investment are available, stood at Rs. 2219 
crores. However, more recent data available 
relate to only approvals issued to Non-Resi
dent Indians (NRI's ) for investment in Indian 
companies under different schemes. value 
of approvals for such investment by NRls 
consthuted 0.2 per cent in 1985·86, 0.3 per 
cent in 1986-87 and 0.1 per cent in 1987-88 
of the stock of oorrency wnh the public. 

Railway batw .. n Guwahatl and Dlbru
garh 

5358. SHAI BHADRESWAR TANTI: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether Government have decided 
to extend the broadgauge line from 
Guwahati to Dibrugarh; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTRY IN THE 
MINISTRY OF RAILWAYS (SHRI MA
HABIR PRASAD): (a) No, Sir. 

(b) Does not arise. 

(c) Due to acute constraint of resources 
and heavy commitments on hand. 

Insurance SCheme for Cashier. In 
Banks 

5359. SHRI BHADRESWAR TANTI: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether there is any proposal to 
introduce any insurance scheme for the 
cashiers in banks against the shortages in 
cash taking place genuinely while transact
ing the bank business; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDOFALEIRO): (a) and (b). Informa
tion is being collected and will be laid on the 
Table of the House to the extent available. 
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Gle collection In Andhra Pradesh 

5360. SHRI C. SAMBU: Will the Minis
ter of FINANCE be pleased to state: 

(a) the amount collected by the General 
Insurance Corporation and its subsidiaries 
from Andhra Pradesh during 1987-88; and 

(b) the number of claims of policy
holders settled by the said corporation! 

companies in the State during the above 
period. 

THE MINISTER OF STATE IN lliE 
DEPARTMENT OF ECONOMIC AFFA:RS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO): (a) and (b). the 
amount of premium collected and the total 
number of claims settled by the General 
Insurance Industry in Andhra Pradesh dur
ing 1987 and 1988 are as under:-

Year Premium collects No. of claims settled 

1987 Rs. 76.67 Crores 79,393 

1988 Rs. 91 .31 Crores 92.415 

~ 

DA to Central Government employees 

5361. SHRI SYEO SHAHABUOOIN: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the dates during 1988-89 when 
additional instalments of D.A. fell due to 
Central Government employees and the J\II 
India Consumer Price Index on those dates; 

(b) the dates on which the correspond
ing sanctions were issued; and 

(c) the total additional D.A. paid or 
payable for 1988~89? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN THE 
MINISTRY OF FINANCE (SHAI B.K. 
GAOHVI): (a) During the financial year 
1988-89 two instalments of D.A. fell due to 
Central Government employees on 
1.7.1988 and 1.1.1989. The All India Con
sumer Price Index Numbers on these dates 
were 782 and 818 respectively. , 

(b) The sanction for revised rates of 

O.A. for Central Government employees 
from 1.7. 1988 was issued on 11.10.1988 
The sanction for revised rates of D.A. due to 
Central Government employees with effect 
from 1.1.1989 has not so far been issued. 

(c) The total additional D.A. paid during 
1988-89 is Rs. 590 crores approximately 

AlA Carnal Network In India 

5362. SHRI VIJAY N. PATll: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Government have decided 
to accede to the Customs convention on 
AT A Carnet for temporary admission of 
goods (ATA Convention); 

(b) if so, the details thereof; and 

(c) the advantages of joining the AT A 
Convention? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) and (b). Government have 
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decided to accede to the 'Customs Conven
tion on the ATA Carnet for temporary admis
sion of goods (ATA Convention), of the 
Customs Cooperation Council. The Con
vention provides for a simplified procedure 
for customs clearance of goods temporarily 
imported under the cover of a Carnet which 
is accepted in lieu of national customs docu
ments and also as due security for customs 
duty and other dues in the event of failure to 
re-export the goo~s within the time limit. the 
facility under the AT A Convention would be 
extended in India for the goods temporarily 
imported for display or use at exhibitions, 
fairs, meetings, or similar events. 

(c) Goods imported under the AT A 
Carnets are cleared through customs with
out delay thereby enabling the foreign par
ticipants to take part in fairs, exhibitions, etc. 
at short notice. It also avoids filing of sepa
rate guarantee by thQ importer for the cus
toms duty which the foreign participant 
would find difficult to arrange at the country 
of import. The corresponding facility would 
available to Indian exporters sending goods 
under the cover 0' AT A Carnets to other 
countries who are also contracting parties to 
the AT A Convention. This is expected to 
facilitate our participation in exhibitions, 
fairs, etc. held abroad and thus also help our 
exports. 

Request for Studies on West· Flowing 
rlvar. by Tamil Nadu 

5363. SHRI K. RAMAMURTHY: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether the Govemment of Tamil 
Nadu had made a request in 1987 that 
studies in 28 basins of west-flowing rivers 
should be undertaken for solving the water 

scarcity in Tamil Nadu; 

(b) if so, the details thereof; 

(c) the studies of basins completed so 
far and the action taken thereon; and 

(d) by what time the studies of the 
remaining basins will be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRlMA TI KRISHNA SAHI): (a) to (d). 
Peninsular River Development components 
of the National Perspectives includes water 
balance studies 1>f 28 basins/sub basins of 
west flowing rivers. The National Water 
Development Agency under the Ministry of 
Water Resources has already completed 
these studies for four basins/sub basins and 
~ is programmed to complete studies on the 
remaining basins/sub basins by the end of 
VIII Five Year Plan. 

World Bank Aid for cauvery Defta 

5364. SHRI K. RAMAMURTHY: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) the action taken on the Government 
of Tamilnadu's proposal for modernisation 
of the Cauvery delta with World Bank aid for 
effective utilisation of available water in the 
Cauvery river; and 

(b) the reasons for the delay in the 
clearance of this proposal pending with 
Government since 19831 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
The Cauvery Delta Modemisation Project 
could not be posed to the Bank for assis
tance in the absence of an understanding 
between the riparian States for sharing of the 
Cauvery waters. 
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Court ca ... flied by Natlonallaed 
Banks against their Employ ... 

5365. SHRI K. RAMAMURTHY: Will 
the Minister of FINANCE be pleased 0 state: 

(a) whether the nationalised banks are 
going to the Courts of Law against their 
employees, if so, the number of cases so far 
filed for the last three years, year-wise and 
category .. wise; and 

(b) the expenditure incurred, bank .. wise 
and year .. wise, during the above period? 

• 
THE MINISTER OF STATE IN THE 

DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIAO): (a) and (b). Informa
tion received from Banks indicate that banks 
ordinarily do not of their own go to Courts 
against their employees except under emer
gent circumstances where Bank's interests 
have to be protected. Bank are, however, 
drawn into litigations by the employees who 
approach Courts impleading banks as party 
in the litigations and in such cases, bank are 
obliged to defend/safeguard their interests. 
According to available information received 
from 15 nationalised banks there were 23 
casel flied by the banks against their em
ployMl/employees union involving an ex
penditure of Rs. 2,11,427 during the last 3 
years. 

expenditure of Travels of Top Execu
tlv •• of Bank. 

5366. SHAI K. RAMAMURTHY: Will the 
Minister of FINANCE be pleased to state: 

(a) the total amount of expenditure on 
travelling of top executives down to General 
Managers for the last three years, bank
wise; 

(b) the total amount of expenditure on 
account of cancellation charges on tours by 

the top executives down 10 General Man
ager level during the above period along with 
the reasons for such cancellation; and 

(c) the steps proposed to be taken to 
stop such waste of public money? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF ANANCE (SHRI 
EDUARDO FAlEIRO): (a) to (c). The infor
mation is being oolleded and to the extent 
available, will be laid on the Table of the 
House. 

[ Translation] 

Implementation of recommendations of 
Jaswant SIngh Commission 

5367. SHRI HARISH RAWAT: Will the 
Minister of LAW AND JUSTICE be pleasa to 
state: 

(a) whether a special committae is pro
posed to be set up for assessing the number 
of pending cases and work load in the vari
ous High Courts in the country; 

(b) if not, the steps being taken to re
duce the work load of various High Courts at 
present; 

(c) whether the Ministry propose to 
implement the recommendations of 
Jaswant SirYJh Commission 10 set up 
benches of High Courts at various plCK:8S in 
the States; and 

(d) if so, when and the reasons for delay 
in this regard? 

THE MINISTER OF LAW AND JUS
TICE AND MINISTER OF WATER RE
SOURCES (SHRI B. SHANKARANAND): 

(a) A Committee of thr .. Chief Justic8I of 
High Courts has been set up by the Govem-
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mant in January, 1989 to study tha problem 
of arraans in the courts and to suggest reme
dial measures. 

(b) Does not arise. 

(c) and (d). The Chief Ministers of the 
States ooncamed have not sent their definite 
views on the recommendations of the 
Jaswant Singh Commission. 

Scheme For The Plantation In U.P. 

5368. SHRI HARISH RAWAT: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether any scheme to plant new 
tea gardens in the hill area of Uttar Pradesh 
is being implemented; 

(b) if so, the area under such tea gar
dens planted during the last one year; 

(c) whether Government are providing 
financial and technical assistanc9 in planting 
tea gardens in these areas; 

(d) if SO, the details in regard thereto; 

(e) if not, whether Government propose 
to set up an office of Tea Board there to 
provide the said assistance and guidance; 
and 

(f) if so, when? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRr P.R. 
DASMUNSI): (a) No bankable scheme for 
setting up of new tea unit in U.P. has been 
received by Tea Board so far. 

(b) Does not arise. 

(c) ~ Cd). Tea Board is providing 
assistance ~ way of establishing tea nurs
ery and supplying improved planting materi-

aIs. Besides, advisory services and techni
cal training to the State Government nomi
nees are also provided by the Board. 

(e) and (1). An office of Tea Board has 
started functioning in Lucknow since April. 
1988. 

Te. Research Institute 

5369. SHRr HARISH RAWAT: Will the 
Minister of COMMERCE be pleased to 
state:· 

(a) whether a branch of Tea Research 
Institute, Palampur is proposed to be sat up 
in the hill areas of Uttar Pradesh for coordi
nating research and development works in 
produdion of tea; 

(b) if so, whether this branch is pro
posed to be set up at Almora; and 

(c) if so, when? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) Thera is no such institute 
known as Tea Research Institute at Palam
pur, but there is a CSIR complex which also 
does some research on taa 

(b) and (c). Does not arise. 

[English] 

Loss due to floods 

5370. SHAI H.B. PATIL: Will the Minis
ter of RAILWAYS be pleased to state: 

(a) whether any assessment has been 
made in regard to the lass suffered by the 
Railways due to floods during the last three 
years; and 

(b) if so, the year-wise and zone-wise 
details thereof? 
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THE' DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA
HABIR PRASAD): (a) and (b). Information is 
baing collected and will be laid on the Table 
of the Sabha. 

Import of Spice. In 1989 

5371.SHRI SURESH KURUP: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether Government intend to im
port spices during 1989; and 

(b) if so, the names and the quantity of 
the spices to be imported? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHAI P.A. 
DASMUNSI): (a) No, Sir. 

(b) Does not arise. 

Irrigation Potential of Punjab 

hectares has been brought under canal'ifri
gation. The actual irrigation done in Punjab 
during Kharif of 1987 and Rabi of 1987-88 is 
28.44 lakh hectares. 

(c) and (d). In addition to the projectsl 
schemes already completed or under exe
cution, the Government of Punjab submitted 
five projects at an estimated cost of Rs. 
147.50 crores to the Central Water Comm is
sian. While one project has been accepted 
by the Advisory Committee, the Central 
Water Commission have mad~ certain ob
servations on three projects which has to be 
complied with by the State Government and 
for one project, being an inter-State project, 
the Government of Punjab has to obtain the 
concurrence of the Government of Rajast
han. 

[ Translation] 

Reported Corruption In Booking of 
Tickets at Kanpur Railway Station 

5373. SHRI KAMLA PRASAD RAW AT: 
5372. SHRI KAMAL CHAUDHRY: Will Will the Minister of RAILWAYS be pleased to 

the Minister of WATER RESOURCES be state: 
pleased to state: 

(a) the total irrigated land in Punjab as 
on 31 December, 1988; 

(b) the total area of land in Punjab 
brought under irrigation till date; 

(c) whether the Punjab Government 
has sent proposals to establish more irriga
tion projects in Punjab; and 

(d) if so. the details thereof and the 
action taken by Union Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
According to the Government of Punjab, a 
culturable command area of 30.SO lakh 

(a) whether attention of Government 
has been drawn to the news item appearing 
in the Hindi daily "Navjeevan" published 
from Lucknow dated 18th January, 1989 
under the caption "Rail yatrion ko unche Dar 
Par Ticket Bechane walon ka Dhandha jeron 
Par" at Kanpur railway station; 

(b) if so, whether Government have 
conducted any inquiry in this regard and if 
so, the findings thereof and the action taken 
thereon; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA
HABIR PRASAD): (a) Yes, Sir. 
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(b) and (c). Yes, Sir. Some touts in 
connivance with the licenced porters ara 
indulging In unauthorised sale of reserved 
tickets to the needy passengers on pre
mium. Surprise checks by ticket checking, 
anti-fraud and vigilance squads are being 
intensified to apprehend touts and other 
anti-social elements engaged in these activi
ties. 

[English] 

extension of Railway Line From 
MolJarpur to Panchami 

5374. SHRI GADADHAR SAHA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether Government have received 
any proposal for extension of railway line 
from Mollarpur station on Eastern Section to 
Panchami in Birbhum district of West Ben
gal; and 

(b) if so, the action thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRr MA
HABIR PRASAD): (a) No, Sir. 

(b) Does not arise. 

Additional Train Services on Ex
Howrah Via Loop Line 

5375. SHRI GADADHAR SAHA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is long standing 
demand of travelling public and passengers 
associations for additional train services Ex
Howrah via loop line during 'noon' due to 
absence of any train running on this line after 
and before departure of train Nos. 327 and 
335 Ex-Howrah: and 

(b) if so, the steps proposed to be taken 
for starting new trains to reduce the time gap 
and to increase passengers travelling facil
ity? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA .. 
HABrR PRASAD): (a) Yes, Sir. 

(b) Not feasible due to operational and 
resource constraints. 

ConV8t'sion of Purulla-Kotshila Railway 
Line 

5376. SHRI BASUDEB ACHARIA: Will 
the Minister of RAILWAYS be preased to 
state: 

(a) whether Government have any pro
posal for conversion of Puruli-Kotshila rail
way line into broad-gauge thereby to con
nect Bokaro City with this railway route; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA
HABIR PRASAD): (a) and (b). A survey was 
carried out forconversion of Purulia-Kotshila 
NG railway line to BG and the report sent to 
Planning Commission. The Commission did 
not clear the project as they assessed the 
project as unremunerative. 

Stampede at New Delhi Railway Station 

5377. DR. B.L. SHAILESH: 
SHRI KAMLA PRASAD 

SINGH: 
DR. KRUPASINDHU SHOI: 
SHRI SODE RAMAIAH: 
SHRI V. TULSIRAM: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether any high-level enquiry has 
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bean instituted into the death and injuries 
caused as a result of stampede at the New 
Delhi railway station on '9 March, 1989 
following the change of platform for the in
coming North-East Express: 

(b) if so, the details and outcome 
thereof; 

(c) the details regarding number of 
persons killed and injured and compensa
tion paid to victims of this incident, and 

(d) the steps being taken to prevent 
such incidents occurring in future not only in 
the capital but at all other stations in the 
country where there is high density of pas
senger traffic? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA
HABIR PRASAD): (a) Yes, Sir. The Railway 
has ordered an enquiry to be conducted by 
three officers of Junior Administrative rank. 

(b) The enquiry is in progress. 

(c) 4 persons were killed and 2 injured. 
Ex-gratia payment of Rs. 1,0001- each to the 
injured and Rs. 5,000/- ear.h to the family of 
the deceased persons has been made. 
Payment of compensation will be decided as 
per law after examining the findings of the 
enquiry committee. 

(d) Measures to prevent recurrence will 
be decided on receipt of the Enquiry Report. 

Appointment of Husband on Compas
sionate Grounds on Death of Wife 

5378. DR. P. VALLAL PERUMAN: 
SHRI SITARAM J. GAVALI: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the public sector banks 

have bean diredad by Government to ap
point the dependent husband on compas
sionate grounds in case the wife dies while in 
bank's service, if so, the details thereof; and 

(b) zone-wise, cadre-wise, category
wise and year-wise number of such appoint
ments made by the Central Bank of India 
during the last three years till date? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Under Govern
ment guidelines the husband of a deceased 
female bank employee may be considered 
for compassionate appointment if he is fully 
dependant on his wife and is incapable of 
maintaining himself either for reasons of 
accident or sickness or otherwise. 

(b) Central Bank of India has not re

ported any case of such appointment during 
the last 3 years till date. 

Common Civil Code 

5379. SHRI BANWARllAl PUROHIT: 
Will the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) wether Government have received 
suggestions from various quarters to formu- ' 
late and implement a common civi1 code in ' 
the oountry; 

(b) if so, the details thereof; and 

(c) whether State Government have 
been consu~ed and the scheme worked out 
in this regard? 

THE MINISTER OF STATE IN THE I 

MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BI1ARDWAJ): (a) and (b). Government 
have been receiving suggestions for and 
against the introduction of Uniform Civil 
Code in the country from individuals and 
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organizations from time to time. It shall not 
be possible to give the details of the sugges
tions received in this behalf. Bringing in 
Uniform Civil Code shall involve changes in 
the personal laws of minorities. The consis
tent policy of the Government in this regard 
has been not to effect changes in the per
sonal laws of minorities so long as a mean
ingful initiative does not come from the 
com munity itself. 

(c) No, Sir. 

Problems of Tobacco Exporters 

5380. SHRI D.P. JADEJA: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether his Ministry have received 
representations from the tobacco exporters 
on their problems including the stocking of 
tobacco in warehouses for exports; 

(b) whether existing insurance guide
lines are not conducive for export of tobacco; 
and 

(c) if so, the steps taken by Government 
in this regard? 

THE M(NrSTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (c). The Indian Tobacoo 
Association, Guntur has requested the 
General Insurance Corporation of India. 
Bombay, for certain modifications inthe new 
norms and special warranties for underwrit
ing fire insurance of tobacco risks. The 
General Insurance Corporation of India has 
been requested to take appropriate action 
keeping in view their commercial considera
tions and export interests. 

Rail Link Between Deihl and Bombay 

5381. SHAI P.M. SAYEEO: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is a plan to link Delhi 
with Bombay by a new railway route; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAflWAYS (SHRr MA
HABIR PRASAD): (a) No, Sir. 

(b) Does not arise. 

Judgement reserved by Supreme Court 

5382. SHRI KAMLA PRASAD SINGH: 
Will the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) the number of judgements reserved 
by the Supreme Court and since when; 

(b) the details thereof; and 

(c) by when these judgements are likely 
to be ~ronounced? 

THE MINISTER OF LAW AND JUS
TICE AND MINISTER OF WATER RE
SOURCES (SHRI B. SHANKARANANO): 
(a) to (c). The Ragistry of the Supreme Court 
has informed that the number of cases in 
which hearing has been ooncluded and 
judgment reserved as on 31.3.1989 is 953. 

Setting up of Bench of Bombay High 
Court at Puna and Nagpur 

5383. SHRI BANWARI LAL PURO· 
HIT: 

PROF. RAMKRISHNA MORE: 

Will the Minister of LAW AND JUSTICE 
be pleased to state: 

(a) whether any representations have 
been received by Government for setting up 
of a bench of Bombay High Court at Pune 
and Nagpur; and 
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(b) H SOt the reaction of Government 
thereto? 

THE MINISTER OF LAW AND JUS
TICE AND MINISTER OF WATER RE
SOURCES (SHRI B. SHANKARANANO): 
(a) A Bench of Bombay High Court is already 
functioning at Nagpur. Representations 
were received for setting up of a Bench at 
Pune. 

(b) The State Government have not 
taken a view in this matter afterth~ establish
ment of bench at AU! dngabad. 

Assistance to Slkklm for Implementing 
Legal Aid Schemes 

5384. SHRIMATI O.K. BHANDARI: Will 
the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) whether it is a fact that the CommIt
tee for implementing Legal aid schemes 
provides financial assistance for promotion 
of legal literacy holding of Lok Adalats, train
ing of para-legal and setting up of legal aid 
clinics in Universities and law Colleges; 

(b) if so, the assistance to be provided to 
Sikkim during the year 1989-90; 

(c) whether the Committee propose to 
increase this assistance for Sikkim in 1990-
91; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R BHARDWAJ): (a) Yes, Sir. Even though 
the legal aid programme is a State-oriented 
Scheme intended mainly to be financed by 

. the State, the Committee also provides 

additional financial assistance as and when 
sought for legal aid work. by the State Legal 
Aid & Advice Boards. 

(b) No request has been received sofar. 

(c) to (9). Do not arise. 

Census of Minor Irrigation Works In 
Sikklm 

~'385. SHRIMATI O.K. BHANDARI: Will 
1he Minister of WATER RESOURCES be 
pl€asoo to state: 

(a) whether Government have under
taken census of minor irrigation works in
clud;ng assessment of irrigated areas in the 
country; 

(b) if so, the details of this census con
ducted in Sikkim; 

(c) whether it is a fact that some more 
areas of minor irrigation works have bean 
identified during this census; 

(d) if so, whether Government propose 
to provide any financial assistance to Sikkim 
and if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHAIMATI KRISHNA SAHI): (a) Yes, Sir. 

(b) The results regarding Sikkim are 
being tabulated. 

(c) Idendification of more areas of minor 
irrigation works is not covered under the 
census. 

(d) and (9). Out of the approved Central 
grant of As. 25,000, As. 12,500 have been 
released to the State. 
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SettIng up of Regional Office of UC In 
Slkklm 

5386. SHRIMATI O.K. BHANDARI: Wiff 
the Minister of FINANCE be pleased to state: 

(a) whether the Life Insurance Corpora
tion of India (L1C) has its regional office in 
Eastern Region; 

(b) if so, the details thereof; 

(c) whether the said location has been 
causing great inconvenience for offices of 
the LlCsituated in Sikkim whiletaking impor
tant decisions due to lack of communication 
gap and distance; 

(d) whether Government propose to set 
up a regional office of L1C in Sikkim; 

(e) if so, the details thereof; and 

(1) it not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). Yes, Sir. 
The Life Insurance Corporation of India has 
13 Divisional Offices in the Eastern Region 
located in West Bengal, Bihar, Orissa and 
North Eastern States. The Headquarters of 
these Divisional Offices has been located at 
Calcutta '(with 3 Divisional Officers), 
Gauhati, Cuttack, Jalpaiguri, Jamshedpur, 
Jorhat, Muzaffarpur, Patna, Sambalpur, 
Silchar & Asansol. 

(c) No, Sir. 

(d) No, Sir. 

(e) Does not arise. 

(f) There is only one Branch of LlC at 
Gangtok in the State of Sikkim covering 
population of 3.16 lakhs which renders all 

services to the policyholders and is con
trolled and supervised by Jalpaiguri Divi .. 
sienalOffice. The total number of policies 
issued in 1987-88 by Gangtok Branch was 
1087 with new business of R. 5.35 emres. 
Taking Into account the population to be 
covered by Gangtok Branch Office and the 
number of new policies issued and new 
business procured, opening of a new Divi
sional Office at Sikkim will not be justified on 
economic considerations. 

cash Reserv~ Ratio 

5387. SHRI SANAT KUMAR MANDAL: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether some of the leading nation
alized banks have recently defaulted on their 
cash reserve ratio (CRR) 

(b) if so, the names of such banks and 
the reasons therefor; and 

(c) the penalty imposed on them by the
Reserve Bank of India? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHAI 
EDUARDO FALEIRO): (a) to (c). Reserve 
Bank of India (RBI) has reported that some 
of the nationalized banks were not able to 
maintain the Statutory liquidity Ratio (SLR) 
and Cash Reserve Ratio (CRR) as pre
scribed by RBI from time to time. Reserve 
Bank of India has further indicated that it 
wou Id not be desirable to disclose the details 
of the workings of any individual bank, which 
failed to maintain the Statutory Liquidity 
Ratio or Cash Reserve Ratio. 

Raglonal Office. of c.w.c. 

5388. SHAI SANATKUMAR MANDAl: 
Will the Minister of WATER RESOURCES 
be pleased to state: 
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(a) whatharthe Central Water Commis-
. sian (OWe) has decided to d8C8ntra~se 
itseH and open Seven Regional Offices on 
the basis of river basins throughout the 
country; 

(b) n so, the details thereof; 

(c) whether one of the Regional Offices 
will be set up at Calcutta; and 

(d) n not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) to (d). No 
decision to decentralise Central Water 
Commission and to open Regional Offices 
has been taken. 

Threat to Calcutta Port Due to SIRing 
problem In Ganga (Hooghly) 

5389. SHRI SANAT KUMAR MANDAL: 
Will the Minster of WATER RESOURCES 
be pleased to state: 

(8) whether sitting In Ganga (named 
Hooghly) is posing a serious problem, par
ticularly when it enters in West Bengal; 

(b) whether it also poses a serious 
threat to the Calcutta port. and 

(c) if so, there media measures being 
taken in the matter? 

THE MINISTER OF STAlE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) to (c). 
Supplementing the flows of Bhagirathi
Hooghly river through Farakka feeder canal 
has helped to improve the navigability of the 
Hooghly and the preservation of the Calcutta 
Port. 

Sanitation and Drinking Water on 
Railway Station. In Andhra Prad_h 

5390. SHRI SODE RAMAIAH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether surveys have revealed that 
most of the railway stations in Andhra 
Pradesh provide infected water; and 

(b) if so, the specific measures being 
taken n this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHAI MA
HABIR PRASAD): (a) No, Sir. 

(b) Does not arise. 

Cloth Material For Railway Staff 

5391. SHRI V. SREENIVASA 
PRASAD: Will the Ministerof RAILWAYS be 
pleased to state: 

(a) whether the Indian RailwayslZonal 
Railways have been buying huge quantity of 
woollen uniform dress material for their 
members of staff; 

(b) if so, the total annual requirements in 
each of the zonal railway; 

(c) what quantity of the material has 
been bought from Public Sedor units and 
the quantity purchased from other private 
agencies during the last one year; and 

(d) Government's policy in regard to 
such purchases and whether it is being 
implemented in the Railways? 

THE DEPUTY MINISTER IN mE 
MINISTRY OF RAILWAYS (SHAI MA
HABIR PRASAD): (a) Yes, Sir. However, 
bulk purchases are made through DGS&O. 

(b) there are no fixed annual require-
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mants and these vary from yearto year as all 
the staff are not eligible for woollen uniforms 
every year. 

(c) Approximately 2.51 lakh Metres 
from Public Sector Units and 2.34 lakh 
Metres from Private agencies. 

Cd) As per Government's policy all types 
of woollen fabrics are required to be pur
chased only from Public Sector Units and 
other sources are to be approached only 
when these units are unable to meet the 
requirements. Bulk of Railways' purchase of 
woollen fabrics are made by the DGS$D and 
only a small quantity of such material is 
procured directly by the Railways to meet 
emergency requirements and in that case 
also the Government's policy is followed. 

Income Tax Defaulters 

5392. SHRI CHANDRA SHEKHAR 
mrPATHI: Will the Minister of FINANCE 
pleased to state: 

(a) the number of Income-tax defaufters 
for more than rupees one lakh till March 
1989; 

(b) the steps taken against these de
faulters; and 

(c) the amount recovered from them till 
December 1988? 

THE MINISTER OF STATE IN THE 
OEPAR]MENT OF REVENUE IN THE 
MINIS~ OF FINANCE (SHRI A. K. 
PANJA): (a) Information relating to as
sasses all over the country in whose case 
income-tax demand of Rs. one lakh or more 
was outstanding till March, 1989, is not 
available. However, the numberof assesses 
who owed income~tax of more than Rs. 10 

.I 

Iakh as on 31st March, 1988 is 3712. 

(b) the steps taken to realise the in-

come-tax from defaulters include levy of 
penalty. issue of garnishee orders u/s 226 
(3) to direct the third parties to pay up 
amounts due from them to the defaulters, 
issue of recovery certificates which enable 
the Tax Recovery Officers to effect recovery 
by attachment/sale of assets. Since a large 
part of arrear demand is locked up in appeals 
and settlement/waiver petitions, appellate 
authorities are requested to dispose of ap
peals expeditiously in the cases involving 
high demands and steps are taken to dis
pose of the settlementlwaiver petitions also 
~romptly In suitable cases assessees are 
allowed to pay taxes in instalments. Admin
istratively action plan targets have been 
fixed for reduction of arrears and the prog
ress is being monitored by senior officers of 
the level at Commissioner of Income-tax and 
above. 

(c) The amount involved in the 3712 
cases referred to at (a) above was Rs. 
2502.41 crores. Out of this, demand of Rs. 
1766.97 crores was disputed in appeals or 
recovery thereof had been stayed by courts 
and other authorities. The total amount col
lected/reduced till 31 st December, 1988was 
Rs. 678.39 crares. 

Cooperat~e Societies for Allotment of 
Contracts on Railway Stations 

5393.. SHRI P. SELVENDRAN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the factors taken into consideration 
in fixing the minimum number of actual 
workers to 25 for a cooperative society for 
allotment of vending/catering contracts at 
railway stations; and 

(b) the reasons for which this policy is 
not applicable in the case of allotment of 
book stall to cooperative societies? 

THE DEPUTY MINSTER IN THE MIN
ISTRY OF RAILWAYS (SHRI MAHABJR 
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PRASAD): (a) A study Group on Coopera
tives set up bytha Government of India in the 
then Ministry of Community Development 
and Cooperation (now Ministry of Agricul
ture) had recommended thatthere should be 
at-least 50 members in a Vendors Coopera
tive Society. Ministry of Railways, however, 
felt and decided that the number of minimum 
membership for the organization of Vendors 
and Catering Coop_ Societies on Railways 
should be 25, as the same could serve the 
purpose. 

(b) The Stl id'y Gr('lup did not make any 
recommendations concerning Cooperative 
Societies for bouk-stalls. 

[ Translation] 

Agreement on Japanees Assistance 

5394. SHRI SARFARAZ AHMAD: Will 

the Minister of RAilWAYS pleased to Sla~G' 

(a) whether Japan has aHreed to render 
financial and technical assistance for mod· 
ernization of Indian Rai!ways; 

(b) if so, the details thereof; 

(c) whether any schome is under COq· 

sidaration to start some fast trains like Bullet 
train in Japan; and 

(d) whether Government have any pro
posal to have an agreement with Japan to 
introduce trains in India with the speed of 
350 km p.h. like the one to be run between 
Sydney and Perth under an agreement be
tween Australia and Japan? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRt MA
HABIR PRASAD): (a) and (b). No, Sir. 
However, Japan International Cooperation 
Agency are carrying' out certain studies at 
their own cost. 

(c) No, Sir, 

(c) No, Sir. 

Train Services In Samastlpur DIvision 

5395. SHRI RAM BHAGAT PASWAN: 
Willthe Minister of RAILWAYS be pleased to 
state: 

(a) wheth9rtrain services in Samastipur 
division in North-Eastern Railway are caus
ing inconvenience to passengers because 
of unsuitable timings of trains; 

(b) whetherdueto big time gap between 
two trains people have to travel by bus in the 
absence of a train available for a particular 
d!rectio'l during day time; 

(c) whether it is also a fact that the 
timings of the broad gauge trains have not 
baen (-!rjjL.:3ted to sun the passengers of 
'1arrow gauge trains and the difference in 
timing of ~lInval of trains is very little, as a 
result .J+ which passengers are not able to 
catch the other train; and 

(d) if so, the steps proposed to be taken 
to ratiol lalise the timings of the trains on this 
d':v:s.ir:m to ~lJit 1he needs of the public? 

fHE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRJ MA
HABIR PRASAD): (a) No, Sir. 

(b) Trains on various sections are 
adequate according to the volume of traffic 
and their schedules have been fixed keeping 
in view local as well as through traffic. 

(c) Schedules of trains are normally 
framed looking to the convenience of origi
nating an destination stations, maintenance! 
terminal facility and otheroperationaf needs. 
To the extent feasible connections to M.G. 
trains are given at important stations. There 
is no Narrow Gauge, train on this division. 
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(d) Ravlew of schedules is an ongoing 
process when all suggestions are given due 
consideration. 

[English] 

Health Scheme for Retired Railway 
Employees 

5396. DR. KRUPASINDHU SHOI: 

s: :1IMATI D. K. BHANDARI 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether his Ministry has a proposal 
to introd uce a new liberalised health scheme 
for the benefit of retired railway employees; 

(b) ff so, the details thereof; 

(c) the date from which the new scheme 
is proposed to .be made effective; 

(d) whether the aboye said scheme will 
also be applicable to the working railway 
employees; and 

(e) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS(SHRI MA
HABIR PRASAD): (a) A new scheme known 
as Retired Employees Liberalised Health 
Scheme has already been introduced. 

(b) the optees of this scheme are pro
vided free treatment for seff, spouse and 
widowed mother, and concessional treat
ment for dependent children and dependent 
parents in railway hospitals and railway 
health units against a one-time payment 
equal to one month's basic pay drawn at the 
time of retirement. Provision also exists in 
the scheme for reimbursement of a portion of 
expenditure incurred for treatment in Goy .. 
ernment Hospitals/Medical Colleges in 

cases referred by the nominated Medical 
Officers. 

(c) The new scheme came into effect 
from 28.9.88 

(d) Yes, after their retirement. The 
scheme is optional for railway employees in 
service before 1.1.89 and compulsory for 

those joining service on or after that date. 
The last date for exercising option is 30.6.89. 

(e) Does not arise. 

Super Fast Train between Ahmedabad 
and Howrah and Service Conditions of 

Ahmedabad-Howrah Express Train 

5397. SHRI SOMJIBHAI DAMOR: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether th~re is any demand for 
starting a super fast train between Ahme
dabad and Howrah; 

(b) if so, the action taken thereon; 

(c) whether there is any proposal to 
improve the service conditions of the exist
ing Ahmedabad-Howrah Express including 
provision of pantry car service and to bring it 
at par with 25 DN126 UP Bombay-Delhi 
Deluxe train; 

(d) if so, the action taken thereon; and 

(e) if no action nas been taken, the 
reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA
HABIR PRASAD): (a) Yes. Sir. 

(b) Not feasible due to operational and 
resource constraints. 

(c) to (e). At present. there is no pro-
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posal to provide Pantry Car on Ahmedabad~ 
Howrah Express train, due to paucitY of 
Pantry Cars. Every effort is being made to 
improve the service. 

[ Trans/ation] 

WHhdrawal of 1st Class Coaches From 
Trains In Samastlpur 

in Jansatta of 23 January 1989 about the 
alleged irregularities and malpractices in the 
Delhi Finance Corporation; 

(b) if so, whether Government have 
ordered any enquiry into the allegations; 

(c) if so, the outcome thereof; and 

(d) if not, the reasons for not ordering an 
5398. SHRI RAM BHAGAT PASWAN: enquiry? 

Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether first class coaches from 95 
percent of trains in Samastipur Division have 
bean withdrawn; 

(b) if so, the reasons therefor; 

(c) whether Government propose to 
restore these coaches in public interest, if 
not, the reasons therefor; and 

(d) whether almost all the trains in this 
division are running late and if so, the rea
sons therefor and steps proposed to be 
taken in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA
HABIR PRASAD): (a) No, Sir. None have 
been withdrawn in the recent past. 

(b) and (c). Do not arise. 

(d) No. Sir. 

[English] 

Alleged IrregularRles In Deihl Finance 
Corporation 

5399. SHAI NIAMAL KHA ITAI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Government's attention 
has been drawn to the n9ws-~9m published 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO): (a) Yes, Sir. 

(b) to (d). Delhi Financial Corporation 
have reported that the allegations made in 
the news item referred to herein were looked 
into by the Chairman & Managing Director of 
the CorporaUon and were found to be incor
rect. 

Pension to Judges of Patna High Court 

5400. DR. C.P. THAKUR: Will the Min
ister of LAW AND JUSTICE be pleased to 
state: 

(a) whether Union Government are 
aware of the fact that the pre 1 January 1986 

Part III retired Judges of the Palna High 
Court are getting pension at a much lower 
rate than what part III retired Judges of the 
Delhi and Allahabad High Courts are draw
ing; 

(b) whether the Supreme Court in its 
judgement in CMP No. 18044 of 1988 has 
allowed the benefit of revised pension; and 

(c) if so, the details thereof and the 
action taken or proposed to be taken by 
Government thereon? 

THE MINISTER OF LAW AND JUS~ 
TICE AND MINISTER OF WATER RE-
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SOURCES (SHRI B. SHANKARANANO): 
(a) and (b). Yes, Sir. The Supreme Court in 
its judgement in CMP No. 18044 of 1988 has 
allowed the benefit of revised pension at par 
with part III judges of Delhi High Court and 
Allahabad High Court. 

(c) The implementation of this order is 
under examination. 

Irrigated Land 

5401. SHRI KAMLA PRASAD SINGH: 
Will the Minister of WATER RESOURCES 

be pleased to state: 

(a) the area of land In the country 
brought under irrigation during the last three 
years, Year-wise; and 

(b) the area of land brought under irriga
tion in Uttar Pradesh, District-wise during the 
last three years, year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
The requisite information is given below: 

(In thousand hectares) 

Additional area of 
land brought under 
irrigation in the 
country 

Additional area of 
land brought under 
irrigation in 
Uttar Pradesh 

1986-87 
(Acutal) 

2032.29 829 

1987-88 
(Anticipated) 

1935.65 872 

1988-89 3434.13 1321.12 

(Target) 

District-wise information is not maintained at Centre. 

Export of Vegetables and Cut flowers 

5402. SHRI HARIHAR SOREN: Will the 
MlnistAi of FINANCE be pleased to state: 

(ti) whetJ)er an ambitious Cooperative 
sector project for hundred per cent export of 
vegetables and cut flowers launched by All 
India Scheduled Caste Development Coop-

, erativ9 Society has not been cleared so far; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the National Bank 

for Agriculture and Rural Development 
(NABARO) for the early clearance to the 
project? 

THE MINISTER OF STATE IN T'IE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (8) to (c). National 
Bank for Agriculture and Rural Development 
(NABARD) has reported that one 1000/0 
Export Oriented Flowers and Vegetables 
Project was received by them in May 1988 
from Canara Bank. The proposal was ap
praised by an Expert Comm ittee which 



347 Written Answers APRIL 7, 1989 Written Answers 348 

came to the conclusion that the project was , 2.00 hr •• 
not financially viable. 

Application of lOR Act to Export 
Processing Zona Units 

5403. SHRI MOHANBHAI PATEL: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whetherthe Export Processing Zone 
Units are governed by the Industries (Devel
opment and Regulation) Act, 1951; and 

(b) H not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHAI P.R. 
DASMUNSI): (a) Yes, Sir. 

(b) Does not arise. 

AgrlcuHural Land Affactad by Floods 
and Cyclone In Andhra Pradesh 

5404. SHRI T. BALA GOUD: Will the 
Minister of WATER RESOU RCES be 
pleased to state: 

[English] 

( Interruptions) 

SHRI P. PENCHALLIAH (Nallere): Sir, 
I am a Scheduled Caste member of the Lok 
Sabha from Nellore Constitutency. I have 
been humiliated a number of times ...... 

MR. SPEAKER: You give it to me in 
writing. 

( Intrruptions) 

[ Translation] 

MA. SPEAKER: Please give me in 
black and white. There is no question of 
putting it orally. 

[English] 

( Interruptions) 

MR. SPEAKER: No, no. Nothing doing. 
Not allowed. 

(a) the agricultural land in Andhra (Interruptions) 
Pradesh affected by floods and cyclone 
during last three years; and [Translation] 

(b) the financial loss suffered by State 
Government due to these natural calamities 

during the last three years? 

THE MINISTRY OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
The average agricultural land affected by 
floods and cyclones and the average loss 
suffered as a result thereof since 1986 works 
out to about 582.000 hectares and R. 200 
crores respectively. 

*Not recorded. 

MR. SPEAKER: Please give it to me in 
writing. I will consider it. Nothing more can be 

done. 

[English] 

I am not happy about losing a member. 

(Interruptions) * 

MR. SPEAKER: You have to give me 
only in writin~. Yes. Mr. Acharia, what Is your 

point of order? 

SHRI BASUDEB ACHARIA (Bankurs): 
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I have tabled a privilege notice against Shri 
Buta Singh. the Home Minister. Day before 
yesterday ... : ... (/nterruptions) 

MR. SPEAKER: I will see to it. I cannot 
discuss it like that. I have togo through the 
notice. 

SHRI BASUDEBACHARIA (Bankura); 
I have already given it. 

MR. SPEAKER: I win see to it. 

( Interruptions)· 

MR. SPEAKER ; Nothing doing. Not 

tIIbIId the privilege notice, we should be 
ilia .... to speak on it. 

[English) 

MR. SPEAKER: No, no I wUI have tC' 
see it. I have never allowed anybody. 

[ Translation] 

How should I allow you? 

( Interruptiuns)· 

[English] 

allowed. MR. SPEAKER: Whatever the hone 
member says, does not form part of the 

[Translation] record. 

(Interruptions) (Interruptions)-

MR. SPEAKER: Achariaji, it is wrong I MR. SPEAKER: Not allowed. 
have already said that I would see to it. 

( Interruptions)· 
[English] 

[ Translation] 
H it is all right, I will take adien, other· 

wise not. MR. SPEAKER: I will look into it. 

(Interruptions) ( Interruptions)· 

[Translation] MR. SPEAKER: You are persisting on 
it. You are a gentleman. 

MR.SPEAKER: Why should I allow 
you? Why should you be treated differently [English] 
from others? 

He is contravening all the rules though 
(Interruptions) he is the leader of his party. 

[Eng/ish] (Interruptions) * 

MR. SPEAKER: I have never allowed MR. SPEAKER: I have not allowed him. 
anybody. 

( Interroptions)· 
[ Translation] 

MR. SPEAKER: That it what I am going 
SHRI BASUDEV ACHARIA: I have to see. if you give. 

-Not remrded. 
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(Interruptions) [English) 

[TI1IIJSIathn) h is already on the agenda. 

MR. SPEAKER: You are doing a wrong [Translation] 
thing. 

(English] 

( Interruptions) 

It was caling atleldiJlL Evatybody. 
wanted thai it should be taken up under Rule 

193. The day I is finalised bf the BusIness 
Advisory Commllae, I wiD do it 

MR. SPEAKER: You are going it right [EnglshJ 
before my eyes. 

SHRI ntAMPAN nK>MAS: You have 

(Interruptions) seen the statamert of the Chief Minister. 

SHAI V. KISHORE CHANDRA S. DEO (lntemfJlions) 
(Parvathipuram): Sir, what happened to my 
notice regarding the meningitis deaths in [TI"8IISIarbn) 
Andhra Pradesh? 

SHRI HARISH RAW AT (AJrnora): Mr. 

MR. SPEAKER: I have already referred Speaker. regarding the implementation of 
it. I am getting the information. I will get back the recommendations made by the high 

to you. power committee constituted for the welfare 
of the Ex -Servicemen. •. 

SHRt V. KISHORE CHANDRA S. 

OEO: About 500 people have been affected. 
They are all tribals. (Interruptions) 

MR. SPEAKER: I have already referred 
it. 

SHAI THAMPAN THOMAS (Mav· 
alikars): Sir, aarlier you had allowed a dis

cussion on Bodo Agitation in Assam. Now it 
has rome up, Sir. There is a Central 
agency .... 

[ Translation] 

MR. SPEAKER: Please give it in writ
ing. I will get it done. 

[Englsh] 

I had gd it dona. 

[ Translation] 

I have got yow calq attention done; 
others may also be got cbne. Please give it 
in writing, I will do it. 

SHRI HARISH RAWAT: Please accept 
MR. SPEAKER: Thomasji. why do not my calUng attention. 

listen? It will cause no trouble either to you or 
to me. The time of the House will also not be MR SPEAKER: Please give it in writ-
wasted. ing. 
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{EngIah) 

SHRI '-JAY MUSHRAN (Jabalpur): 

That HIgh LaveI Committee was CQQJtituled 
in 1983. 

SHRI DEBI GHOSAL (Barrackpore): 
Sir, the CPI (M) leaders in the presence of 
police have brutally murdered two Youth 
Congress workers day before yesterday in 
my constituency in Bengal. 

MR. SPEAKER:b is a State Subject. 
(TransIaIhn] Nothing doing. 

MR. SPEAKER: I wil get it done, pIe_ (Interruptions)· 

give it to me. 

[Englsh) 

SHRI AJA Y MUSHRAN: We had a dis
cussion in 1985 on this. 

[ Translathn] 

MR. SPEAKER: H something is there in 

my power, please tell me. U I have to sanc
tion it. please tell it to me. 

[EngHsh] 

SHRI AJAY MUSHRAN: Nothing has 

PROF. MADHU DANDAVATE (Ra
japur): Mr. Speaker, Sir .... 

[ Translation] 

MR. SPEAKER: Why do you do like this 
every day? 

[English] 

PROF. MADHU DANDAVATE : Mr. 
Speaker. Sir I have given a formal notice 
under Rule 184. 

( Traslatim] 

been done. The inplamantalion is very tardy MR. SPEAKER: I will see it. 
and very slow. On the 31d AprI, the reply 
which was given to this House was ex-
tremely unsatisfactory. [Englsh] 

(/nt6t7Upli:Jns) PROF. MADHU DANDAVATE: I have 
given a formal notice that the House should 

[Translatbn) demand that the rest of the documents 

should be shown to us. the leaders d the 
MR. SPEAKER: It is not to be dona like Opposition. What has happened to it. 

this. 

MR. SPEAKER: I will 888 to it. 
[Engfsh] 

(Itrtempions) 
I cannot allow a discussion Ike this. 

*Not recorded. 
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12.17 hra. 

[Eng/ish] 

PAPERS LAID ON THE TABLE 

Detalia Demand for Grants of the 
Mini*, of Wider RellOurces for 

1 .... 

THE MINISTER OF LAW AND JUS
TICE OF WATER RESOURCES (SHRI B. 
SHANKARANAND): I beg to lay on the 
Table a copy of the Detailed Demands for 
Grants (Hindi and English versions) of the 
Ministry of WaJer Resources for 1989-90. 
[Placed in Lbrary. S98 No. LT-n07189] 

Bank of India OffIcer Employees' (Con
duct) Amendment Regulations, 1988 and 
Consolidated Report on the working of 
Public Sector Banks for the year ended 

31.12.1987. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): I beg to lay on the 
Table:-

(1) A copy of the Bank of India Officer 
Employees' (Condud) Amendment 
Regulations, 1988 (Hindi and English 
versions) published in Notification No. 
pnLJ88/A-24 in Gazette of India dated 
the 27th August, 1988 under sub-sec
tion (4) of section 19 of the Banking 
Companies (Acquisition and Transfer 
of Undertakings) Act. 1970. [Placed in 
Library. 588 No. L T-7708/89] 

(2) A copy of the Consolidated Report 
(Hindi and English versions) on the 
working of the Public Sector Banks for 
the year ended the 31st December, 
1987. [Placed in Library. See No. L T
n09189] 

Annual Report, Annual Aacounts and 
Review on ,the working of ......... 8oard, 
Kottayant for 1887-88 and ........." for 
dalay In laying u.. ,...,.. Annual 
Report and RevIew on the ....tdng of 

Coffee Board for 1987-88 .tc.1Ite. 

TlfE MINISTER OF COMMERCE 
(SHRI ~INESH SINGH): On behalf of Shri 
P.R Das Munsi : I bag to lay on the TabIe:-

(1) (0 A ropy of the Annual Report 
(Hindi and English v8I"I1ons) d 
the Rubber Board, Kottayam. for 
the year 1987-88. 

(ii) A copy of the Annual Accounts 
(Hindi and English versions) of 
the Rubber Board. Kottayam, for 
the year 1987-88 together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the Rub-
ber Board, Kottayam, for the 
year 1987-88. 

(2) A statement (Hindi and English 
versions) showing reasons for de-
lay in laying the papers mentioned 
at (1) above. [Placed in Library. 
Se6. No.lt-n10/89] 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Coffee Board for the year 
1987-88. 

(ii) A copy of the Review (Hindi and 
English versions) by the govern· 
ment on the working of the Cof-
fee Board for the year 1987-88. 

(iiij A copy of the Audit Report (Hindi 
and English versions) on the 

General Fund Accounts of the 
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Coffee Board for the year 1986- 12.18 hr •• 
87. 

BUSINESS OF THE HOUSE 
(iv) A copy of the Audit Report (Hindi 

and English versions) on the [English] 
Pool Fund Accounts of the Cof· 
f88 Board for the year 1986-87. 

(4) A statement (Hindi and English 
versions) showing reason~ for 
delay in laying the papers 
mentioned at (3) above. [Placed 
in Library. Se9 No. LT-n11/89] 

12.18 hrs. 

ASSENT TO BILLS 

SECRETARY-GENERAL: Sir, I lay on the 
Table the following eight Bills passed by the 
Houses of Parliament during the current 
session and assented to since a report was 
last made to the House on the 31 st March, 
1989:-

(1 ) The Appropriation (Vote on Ac-
count) Bill, 1989. 

(2) The Appropriation Bill, 1989. 

(3) The Appropriation (Railways) 
Bm, 1989. 

(4) The Appropriation (Railways) 
No.2 Bill, 1989. 

(5) The Punjab Appropriation Bill, 
1989. 

(6) The Punjab Appropriation (Vote 
on Account) Bill, 1989 

(7) The Delhi Municipal Laws 
(Amendment) Bill, 1989 

(8) The Income-tax (Amendment) 
Bill, 1989 

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND MINISTER OF IN
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): With your permis-, 
sion, Sir. I rise to announce that Government 
Business in this House during the week 
commencing 10th April. 1989. will consist 
of:-

(1) Consideration of any item of Gov
ernment Business carried over 
from today's Order Paper. 

(2) Discussion and voting on the 
Demands for Grants under the 

control of the Ministry of:-

a) External Affairs 

b) labour 

( Interruptions) 

MR. SPEAKER: I have told you 
several times that I am not authorised and 
I am not going to take up any State 
matters. The hone Members may do 
whatever they like. 

( Interruptions) 

SHRI AJA Y MUSHRAN (Jabalpur): 
have given a notice, Sir, But you have not 
taken notice of it. 

MR. SPEAKER: I have taKen notice of 
ft. I will see whatever I can do. I did it earlier 
I will do it now also. 

SHAI AJAY MUSHRAN: Sir. they have 
given a reply. Ten Ministers have recom
mended something, the Secretary to the 
Government of India s~s over it. 
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MR. SPEAKER: I will see to It. 

SHRI AJAY MUSHRAN: I hope you will 
consider my notice. 

MR. SPEAKER: Yes, I will consider it. 

( Int8rruptions) 

[ Translation] 

MR. SPEAKER: Mr. Dandavate, 
please do not do it every day. 

[English] 

I will consider it. 

PROF. MADHU DANDAVATE (Ra
japur): Say that. It is all right. 

MR. SPEAKER: I have said to so many 
times. 

PROF. MADHU DANDAVATE: You 
need not get angry, Sir. 

MR. SPEAKER: No, I am not You are 
a gentleman, it does not behove you to 
behave like that. 

SHRI BALASAHEB VIKHE PATll 
(Kopargaon): The foUowing may please be 
included in the next week's agenda: 

There is no long term price policy for 
cotton. onion, spices, grapes, vegetables 
and other crops. Farmers suffer &Very year 
due to the absence of such a policy. The 
Bank loans too are not within easy reach of 
the farmers. At present the crop insurance 
scheme is very selective. · 

This is not very healthy and happy situ
ation for the farmers. Government should 
assess the crop and its consumption every 
year and allow export of the surplus. This 
policy will prove to be a boon to the farmers. 

It will help to stabilise the rural economy 
and achieve a real breakthrough on the 
export front. Hence there is crying need for a 
long term export policy for vegetables, fruits 
and agricultural produce. Hence I urge upon 
the Government to give remunerative prices 
for agricultural produce and announce the 
export policy and priceS one year in advance 
so as to help the farmers plan their crops 
accordingly. 

[ Trans/ation] 

[Translation] SHAI KAMMODILAL JATAV (Morena): 
The following may please be included in the 

SHRI RAMASHRAY PRASAD list of Business for the next week. 
SINGH(Jahanabad): The entire property of 
the people of Kansara village in Karsi block 
was gutted into fire on 2.4.89. People have 
been starving there. 

MR. SPEAKER: It is State's responsi
bility and only they will do it. I am telling you 
only what I had told them. 

( Interruptions) 

[English] 

Nothing doing. Now submissions. Shri 
Patil. 

Madhya Pradesh is still a backward 
state as compared to the other states.· 

Morena district of Chambal division is all the 
more backward area. Thai is why henious 
crimes are being committed there every day. 
There is neither a university nor a Central 
school in this district nor Government has yet 
made any provision far opening it. 

I, therefore, urge upon the Central 
Government to make provision for opening a 
central school in Morena so that children of 
this area may pursue the courses of higher 
studies. 
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(English] 

DR. DAnA SAMANT (Bombay South 
Central): The following may please be in
cluded in the next week's agenda: 

The Oil and Natural Gas Comm ission 
extracts oil and natural gas from off-shore 
walls of the Bombay High. 

The Union Government have assumed 
full and exclusive control over lands, mineral 
and other things of value within territorial 
waters over continental shelf of India. It is, 
therefore, requested that Maharashtra 
should be given some share as royalty from 
the money earned therefrom. 

Further Government should consider to 
lay branch pipeline from ONGC main line 
from Surat Bhusawalltarasi in order to sup
ply ONGC gas to backward areas of Marath
wads. Vk!arbha for development of petro
chemical industries. 

SHRI SOMNATH RAni (Aska): The 
following may please be included in the next 
week's agenda: 

Funds have been allotted for the con
struction of Telecommunication buildings at 
Bhanjnagar and Aska in Ganjam District 
Orissa. It is requQsted that construction 
should immediately be started. 

Similarly the construction of Post Office 
buildings at Kabisuryanagar and Badagada 
in Ganjam District Orissa should start soon. 

12.22 hr •• 

[MR. DEPUTY SPEAKER in the ChaiJj 

SHRI SRIKANTA DATTA NARA· 
SIMHARAJA WADIYAR (Mysore): I request 
that the following may be included in the next 
week's agenda. 

The Government of India declares 
some Slate roads as NationaJ Highways in 
every Ave Vear Plan. Unfortunately, no road 
has been declared as National Highway in 
Karnataka for the last 12 years. The State 
Government of Kamataka has submitted a 
list of the following roads for being upgraded 
as National Highways. prominent among 
them are: .. 

Bangalore-Mysore- Nanjan
gud- Gundtupet-Ooty-Coim
batore- Karwar; Mysore-Srin
gapatra- Nagumangalor
Chikanaya- Kanaballi-Hu
liyar-Bellery-Sirgup[pa- Sha
hapur- Gulbarga-Humnabad; 
and Bangalore-Mysore-Mer
cara-Mangalore to join N.H. No. 
12--385 kms. 

, request that these roads should be 
declared as National Highways. 

[ TranslatIOn) 

SHRI BALWANT SINGH RAMOOW
ALIA (Sangrur): The following may please 
be included in the next week's agenda: 

Mr. Deputy Speaker, Sir, today, Punjab 
tops the lists of the States which have been 
contributing foodgrains to Central Foodgrain 
Pool, with its contribution of about 60 to 60 
per cent of the total foodgrain stock. How-. 
ever, despite their hardwork and under
standing they have not been able to tide over 
their financial crisis. Here, possibilities of 
employing more people in the agriculture 
sector are getting deminished. Conse
quently, the number of unemployed yollth is 
constantly increasing. While on one side, 
this Increase is shattering the economic 
strudure of the State, on the other hand, it is 
helping in advertising the existing conditions 
in the State. Therefore, It is essential that 
farmers of Punjab are encouraged to grow 
some other crops which are more beneficial. 
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For example the remunerative prices for 
'Basmatr rice should be declared at least 
three times higher than the present levy 
prices and improved seeds should be made 
available to the farmers at least at the 20 per 
cent less prices. Farmers shou'd be given 
bonus on wheat at the rate of Rs. 50 per 
quintal. 

SHRI KRISHNA PRATAP SINGH 
(Maharajganj): Mr. Deputy Speaker. Sir, I 
request that the following maybe included in 
the next week's agenda: 

Indo-Nepal relations are very important 
from the historical and geographical point of 
view and keeping all these things in view, 
Government of India has been supplying 
salt, petrol, medicine etc. to Nepal. Recently 
as the term of Indo-Nepal Trade and Transit 
treaty has ended on the 3rd of March, great 
difficutties are being faced in transportation. 
Even the businessmen or labourers who 
cross over to Nepal from Bihar or Orissa, 
have been facing many difficulties. 

I, therefore, urge upon the Government 
to have a detailed discussion on Indo-Nepal 
relations in the next week. 

[ English] 

SHRI SRIBALLAV PANIGRAHI (Oeog
arh): I request that the following may be 
included in the next week's agenda: 

(1) Although interview for filling up 
the clerical posts in thelb Valley 
Coalfield in Orissa has long 
since been done, the results are 
not being declared reportedly 
due to a subsequent order of the 
Coal; Authority banning such 
recruitment. 

I would urge upon the 

author~y to lift such a ban and fill 
up the posts immediately at least 
for which interview has already 
been done. 

(2) The contract labour at ~he F.e.l. 
godown, Balijori. near Jhar
suguda in Orissa who are cur
rently on strike should be made 
departmental labourers forth
with in keeping with the declared 
policy of the Government to do 
away with the contract system. 

SHRI MULLAPALL Y RAMACHAN
DRAN (Cannanore): The following may 
please be included in the next week's 
agenda: 

While family planning programmes are 
laudable and essential, the recent reports on 
increasing number of deaths following family 
planning operations are causing,deep con
cern among people from a" walks of life. h is 
essential that the Ministry should come for
ward with concrete plans to prevent further 
recurrence of such deaths. 

Summer holidays are already here but 
the Railways have ignored the Malabar 
region of Kerala while introducing holiday 
specials. This has disturbed the people of 
this region which consists Qf five major dis
tricts of Kerala with half the State's popula
tion. The Han. Minister for Railways may 
kindly do the needful to introduce a holiday 
special to Norther Districts of Kerala. that is, 
Malabar. 

SHRI V.S. KRISHNA IYER (Bangalore 
South): The following item may be included 
in the next week's agenda: 

The Thungabhadra Board is not func
tioning properly and there is a complaint 
from the ryots of Karnataka that the Board is 
not making a proper assessment in the 
matter of releasing of waters. The Karnataka 
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Government had written to scrap the Thun
gabhadra Board as It is a white elephant and 
is not serving the purpose. Thera is no board 
for Cauvery or Krishna waters and there was 
no need to have the Thungaohadra Board. 

I request the Government to scrap the 
Thungabhadra Board and allow the respec
tive Governments to take up water manage
ment. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF SURFACE TRANSPORT 
AND DEPUTY MINISTER IN THE MINIS
TRY OF PARLIAMENTARY AFFAIRS 
(SHRI P. NAMGYAl): We will place the 
suggestions of all the han. Members before 
the Business Advisory Committee. 

12.28 hrs. 

DEMANDS FOR GRANTS (GENERAL), 
1989 

[English] 

Ministry of Energy - Contd 

MR. DEPUTY-SPEAKER: Now we 
continue the discussion on the Demands for 
Grants under the control of the Ministry of 
Energy. 

Shri Vlrdhi Chander Jain 

[ Tr.,slation) 

SHAI VIRDHI CHANDER JAIN 
(Barmer): Other han. Members also want to 
speak on the Demands for Grants of the 
Ministry of Energy. As such the time may 
please be further extended. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS
TRY OF ENERGY (SHRI KALPANATH 
RAI): Since several other han. Members 

want to speak, the time may please be 
extended further. 

[English] 

MR. DEPUTY .. SPEAKER: That is way, 
I am calling him. H more time is required, if all 
of you have no objection, we can extend the 
time. We will adjourn for lunch at 1 0' clock 
and re-assemble at 20' clock. Is it the sense 
of the House that we extend the time? 

SEVERAL HON. MEMBERS: Yes. 

MR. DEPUlY -SPEAKER: As all of you 
agree, I will call the other Members. Shri 
Virdhi Chander Jain. 

[ Trans/ation] 

SHRI VIRDHI CHANDER JAIN: Mr. 
Deputy Speaker, Sir, I support the Demands 
of Grants of Power, Coal and energy and 
would like to express my views in the House 
in regard thereto. The Central Government, 
the State Governments and the State Elec
tricity Boards are engaged in their efforts to 
solve the energy problem. Efforts are being 
made to solve the energy problem fully so 
that the farmers could get more power and 
increase their production. industries could 
forget ahead in industrialisation and the 
problem of drinking water, particularly in the 
rural areas could be solved. The steps taken 
by the Central Government in this regard are 
highly commendable. The Central Govern
ment prepared certain plans in this regard. 
The targets of Seventh Five Year Plant have 
been achieved and I am surethatthetargets 
of the Eighth Five Year Plan will also be 
achieved. For improving the power position, 
it is necessary that the plant load factor 
should be improved. Efforts have been 
made for this from time to time. In this con
nection it may be noted that the plant load 
factor rose to 51.10 per cent in 1984-85,52. 
4 per cent In 1985-86 and 56.9 per cent in 
1987-88, while in the beginning of the Sixth 
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FIve Year Plan it was 44.3 per cent only. For 
this the 'machinery needs to work smoothly. 
H the machinery does not work smoothly we 
can never succead in improving that plant 
load factor. A thermal power plant was set up 
at Kata in Rajasthan. The target for plant 
load factor was fixed at 80 per cent but we 
achieved higher level. H the engineers work 
efficiently and the plant and machinery are 
modern, we are bound to succeed in the 
matter of plant load factor. We have been 
making constant efforts in this regard. The 
transmission and distribution losses during 
the year 1986-87 were 21.50 per cent. We 
are not able to make as much progress in this 
field as W8 wanted to do, mainly because of 
certain areas being far flung making trans
mission a costly affair. For example take my 
area. In Rajasthan the transmission losses 
are naturally going to be higher as compared 
to other States. H the transm ission lines are 
vary long. losses are bound to be there. We 
should take steps to check theft of power, 
because theft of power is on the higher side. 
Although stringent laws have been made in 
this regard, the State Government do not 
implement them properly. The engineers are 
also a party to the theft of Power. That is why 
no concrete steps are taken in this regard. It 
is, therefore, necessary that the Central 
Government should closely monitor the 
steps taken to check the pilferage of power 
since it also provides funds for the R.E.C. 
schemes. I would also like to urge the State 
Governments that they should cooperate in 
checking power theft. Today the industrial
ists, the farmers and many other people are 
indulging in theft of power. It is necessary to 
check this theft and then only we will be able 
to minimise transmission and distribution 
losses and supply power to all States as per 
their requirement and the Shortage of power 
would be removed to a great extent. It is 
essential to strengthen the national power 
grid and until and unless the regional power 
grids are strengthened, the national power 

grid cannot be made strong. The Gavem· 
ment should take concrete steps In this di
rection. With the setting up of a naIionaI 
power grid. power crisis In States can be 

n. Central Govemment has been 
constantly assisting the States and the State 
Electricity Boards under the rural eIactrifica
tion schemes and thousands of vllagas are 
being electrified every year under this 
scheme. We have set new records in rural 
electrification during the Seventh FIVe Year 
Plan. As regards Rajasthan, scores of vii· 
lages in a number of distrids have been 
electrified, cent per cent vinages in Sikar. 96 
per cent villages in district Jhunihunu have 
been electrified, but in my constituency viz. 
Jaisalmer this per centage is only 18. Jais
almer is an important district of Rajasthan. It 
is a strategic town and now II has also 
developed into a tourist centre. Indira 
Gandhi Canal has also reached there. It has, 
therefore, become necessary that Jaisalmer 
should be accorded priority in the matter of 
rural electrification. I think that it is the most 
backward district not only in Rajasthan but in 
the whole of India in regard to rural electrifi
cation. It is quite surprising that evan 132 
K.V. line has not been laid in that district. I 
have met several times the Chairman and 
the Secretary of the Rajasthan State Elec
tricity Board in this regard and repeatedly 
brought this point in their notice but to no 
avail. Until and unless a 132 K.V.line is laid 
Ir Jaisalmer it is not possible to lay a 33 K. V. 

and 11 K.V. lines and rural electrification 
cannot be undertaken. I, therefore, appealto 
you to take steps to set up a 132 K. V. line in 
this district at the earliest. Without this line 
my meeting the Central Government and the 
Central Ministers and putting pressure on 
them becomes futile as nothing is feasible in 

the absence of n. I request the hone Minister 
to take up this matter with tile Rajasthan 

State Electricity Board and find soma way 
out to solve this issue so that rural eladrlica
tion work in district Jaisalmer is undertaken. 
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I hapethal the hon. Minister wiD extend his 
ful CD-CIpendion in the matter. As far as I 
know, the Department of Defence is also in 
flVOll' ~ laying a 132 K.V.line in Jaisalmer 
from the point of view of defence. t request 
you kindly to oo-ordinate with the Depart
ment of Defence and see as to how a 132 
K. V. Hne can be laid there at the earliest in 
C(H)rdination with them so that villages in 
Jaisalmer district could also get electricity, 
develop and advance. The population of 
thickly populated villages in Jaisalmer Dis
trict is from 5 to 7 thousand som e of wh ich 
are also Panchayat headquarters, but the 
absence of electricity is a big obstacle in their 
progress and development. I therefore, re
quest you to take steps to supply electricity 
to the backward district of Jaisalmer. 

Mr. Deputy Speaker, Sir, lignite has 
been found at Barsingser in Bikaner district. 
The Neyveli Ugnite Corporation has pre
pared aplan to set up a 220 MW power plant. 
In this oonnection I would like to submit that 
20 aore million lonnes of lignite deposits 
have been found in Kapurdi and Jalepa in 
Barmer district and it is of far better quality. 
I have been pressing for a detailed survey, 
which is yet to be completed. Now, I under
stand it is going to be completed. I. therefore, 
request that the project report in respect 
thereof may please be prepared and submit
ted for consideration at the earliest. A 
scheme to set up a power house of 5000 MW 
capacity may please be prepared and there
after a power house be set up there. It is 
necessary to have a power house in the 
desert areas of Kapurdi and Jalapa in Ra
jasthan. Steps should be taken in this direc
tion. The steps so far takan, especially in 
rasped of solar energy, bio-tech, photo-tech 
sectors, have provided street light in some 
areas of Jaisalmer. I want that this work may 
be furtherer expanded in the districts of 
Barmar and Jaisalmer SO that the power 
problem of the area could be solved to a 
considerable extent. 

There was a scheme to set up a solar 
energy centre with 30 MW capacity in Jodh
pur, but no progress has been made so far in 
this work. I, therefore. request that early and 
positive steps be taken 10 set up a 30 MW 
capacity solar energy plant there. Once this 
power house is set up, it will be a big facility 
for our desert areas. So far as the question 
of wind energy is concerned wind with suffi
cient velocity is there. But so far no concrete 
steps have Men taken in this regard al
though some steps have been taken in 
Gujarat. I WOUld, therefore, like to request 
you to take similar steps in the desert areas 
of Barmer, Jaisalmer and Jodhpur. " will be 
very helpful for our small irrigation schemes 
and will benefit the farmers. 

Mr. Deputy Speaker. Sir, I am of the 
view that the farmers of the area should get 
power supply at least for 10 hours a day. But 
the Government has not so far been able to 
do so. Now people get power supply for 6 
hours in some places, and in some others for 
8 hours only per day. The farmers should get 
power for 10 hours. The people of my area 
have specially demanded it. Last year 6000 
wells were dug in the district Barmer for 
irrigation purposes. In Jaisalmer, 1000 irri
gation wells were dug up. There is a heavy 
demand for providing power connections to 
them but the Rajasthan Government keeps 
our district at par with other districts, in spite 
of the fact that our district is backward and 
power connections will not only enable the 
poor to earn their livelihood but also ease the 
drought situation. I have made constant ef
forts in this connection but the State Govern
ment is not extending its full co-operation. As 
the Central Government is providing assis
tance to the Government of Rajasthan, I 
want some pressure to be put on it for 
providing power connections for irrigation 
wells. 

With these points, I support the De
mands for Grants of the Ministry of Energy. 
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SHRI V.S. KRISHNA IVER (Bangalore 
South): Mr. Deputy-speaker, Sir, though 
there has been an appreciable improvement 
in the national scenario of power production, 
so far as Southern region is concerned, the 
situation has been very dismal. Many States 
in the South are still reeling under power 
shortage and my State, Karnataka, is one 
such State. As the hon. Minister knows, 
there is deficit of nearly 300/0 in Karnataka. 
Sir, , do congratulate Mr. Sathe and Shri 
Kalpanath Rai for what they are doing in this 
respect. But they should give equal attention 
to those States which are deficit in power. 
Sir, I should thank Mr. Kalpanath Rai for 
compiling a beautiful book on power require
ment of each State which has been circu
lated to the Members of Parliament. What is 
now required is that the Energy Ministry 
should devote ~s full attention to the States 
which are defic" in power and to see that 
their problem is solved. One of the solutions 
is that they should try to exped"e the work on 
the National Grid. I know the Government 
has already taken steps. They have got the 
Regional Electricity Boards. The Govern
ment must see, the Energy Ministry must 
see that the National Grid is set up as early 
as possible. I must tell the hon. Minister that 
very recently I saw a press cutting in which 
the hon. Minister, Mr. Sathe, has stated that 
by proper management ~ is possible to 
conceive 300/0 of the energy. What steps 
Government have taken to implement that 
suggestion? The hon. Minister has also said 
in that statement that by conserving 1 % of 
the energy, we will be saving money to the 
tune of Rs. 200 crores. I want to know what 
steps Government has taken to implement 
proper management of the energy con
sumption. In this connection, I would like to 
draw the attention of the Government wnh 
regard to the management of the State Elec
tricity Board. Only yesterday the hon. Minis
ter, while intervening in the debate, had said 
on the floor of the House, that the loss to the 

State Electricity Bo;urls haSt iNan colossal. It 
;s more than Hs. 2000 emres. If the State 
Electricity Boards manage it property, this 
Joss of Rs. 2000 crores could be used for 
generating more power. that is, about 200(} 
megawatt of power could be produced. But, 
unfortunately the management of power is 
not done very scrupulously. The State Elec
tricny Boards must be reformed. It is the 
responsibility of the Ministry to see that the 
State Electricity Boards also fundion prop
erly, in addition to what the State Govern
ment could look after the functioning of these 
Boards. In this connection, I would like to 
make one suggestion to the han. Minister, 
Shri Kalpanath Rai that many of the State 
Electric"y Board are incurring loss because 
they are giving power to the agriculture 
sector at a concessional rate. Karnataka is 
one such State. I want to know what steps 
are being taken to give subsidy to the States 
which supply power to the agricu~urists at a 
concessional rate. The State Government is 
not in a position to give any subsidy to the 
agricu~urist.1 would like to knowwhetherthe 
Central Government will give any subsidy to 
the States. The cost of production of power 
works out to 60 paise per un", but the agricul
turists will pay only 10 paise per unit. For 
example, the cost of production per unn in 
Karnataka is 60 paise. but they are selling it 
at 10 paise per unit. How much is the loss to 
the State Electricity Board, you can imagine. 

Another point which I would like to make 
in this connection is, you should see that the 
State Electricity Boards are manned by 
proper persons. This is very essential, you 
should put a condition on all the States they 
they should have competent persons to 
head the State Eledricity Board. If only 
proper persons are appointed, certainly the 
management of the State Electricity Boards 
will be better. 

Another suggestion which I would like to 
make is -Mr. Kalpanath Rai, I do not know 
whether you have followed all these things. 
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I am drawing your attention to the energy 
requirement of the State. I would like to 
emphasise that the Ministry must give atten· 
tion to the State. which ara deficit in power. 
In Kamataka the deficit Is 30 per cent. What 
I would suggest is that you must expedite the 
setting up of National Grid. Another thing is, 
you must see that the pending projeds of the 
State Electricity Boards, particularly those 
projects which have shorter gestation pe
riod. are cleared immediately. So far as my 
State is concemed, I would like to mention 
some of the projects and I would request the 
hon. Minister to see that they are cleared 
very early. First is thEl 5hivasamudram Run
of the River Project which produces nearly 
270 MWof power. It will be at the cost of the 
State Government, you have cleared it , but 
unfortunately the Central Electricity Author
ity has not given its clearance. It does not 
involve any impounding of water. There can 
also be no inter-State dispute so far as this 
project is concerned, and I am sure Tam il 
Nadu will not come in the way. So, you 
should clear this project. 

The next projed which is pending is 
Shivasamudram Seasonal Power Scheme. 
Here also it does not involve impounding 
water and it will be at the cost of the State 
Government. As a package deal the Karna
taka Government is prepared to permit 
Tamil Nadu to have a similar project in Tamil 
Nadu also. You should use your good offices 
and see that this Shivasamudram Seasonal 
Power Scheme is also sandioned. 

Another things is, we are happy that 
with the assistance of the Soviets we are 
going to sat up a thermal power plant in 
Mangalore. That should be expedited. 

Another project is Aaichur Thermal 
Plant. Hare there is coal problem. It is very 
unfortunate that the Raichur Thermal Plant 
is made to starve often for want of regular 
supply of coal. I would request the Minister to 
talk to the concerned authorities and see that 

coal is supplied to the Raichur Thermal 
Plant. 

Here I would also like to mention about 
two or three projects which are fo 50 MW to. 
SO MW capacity and which are still pending 
with the Ministry. I would requestthe Minister 
to kindly note down these projects. First is 
the Brindavan Hydel Schema. That is a 
project of As. 13 crores. Naturally clearance 
is required. Another project is Almatti Dam 
Power House. It is also a small project. 
Another is Katla and Pain a Diversion 
Scheme. That is also pending. Then there is 
the Kabini Dam Power House. 

These are the Karnataka State proje~ts 
which are pending and I request the Minister 
to see that these projects are sanctioned 
very early. 

I would like to make two or three points 
more. 

Sir, one factor which other Members 
have also raised is transmission loss. It is 

unfortunate that the transmission loss is the 
highest in our country I as the national 
average is 21.3. Except a few States, almost 
all the States are incurring heavy transmis
sion loss. You have been writing to all the 
Electricity Boards and you want them to 
improve their performance. You also want to 
finance them to see that the transmission 
loss is reduced. But unfortunately, it is not 
considerably reduced and the loss is still 
there. 

Another point is conservation of anergy. 
By ~nserving the energy, you could save 
~OO/O of energy I according to your own state
ment. No.2 is, transmission loss should be 
reduced. If these two things are property 
managed, I am sure, they may not require 
any extra projects at all. I request you to S98 

that the State Electricity Boards are given full 
assistance and to see that the transmission 
loss is reduced. 
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So far as Kamataka is concerned. most 
of our projeds are hydro electric projects. At 
one time Kamataka was second in the elec
tricity map of India. But unfortunately, now ~ 
has come of 13th place. because we are 
depending on the hydro electric projects. 
Success of which depends upon Vagarisa of 
Monsoon. Therefore. I request you to see 
that the Karnataka State projects are 
cleared as early as possible. 

[ Translation] 

SHRIMATI MANORAMA SINGH 
(Banka): I make my submission today in 
support of the Demands of the Ministry of 
Energy. I would like to thank the han. Minis
ter for compiling all the demands of the han. 
Members regarding their respective con
st~uencies and their point of views in a 
booklet and distributing it to all the Members. 
I am grateful tothe hon. Ministerfor~. He has 
meticulously compiled the booklet. 

I would like to submit about some prob
lems of my const~uency and provide some 
suggestions as welf. The steps taken by the 
Central Government for rural electrification 
are very commendable but there are several 
deficiencies of which I would like to make 
mention here. The work of rural electr~ica
tion is not being undertaken in an organised 
manner. I have seen in my own constituency 
that when eledrification of a particular area 
starts many villages in between are left with
out being electrified. I tried to find out the 
reason for this and approached the Chief 
Engineer a few times in this connec1lon. I 
was informed that the cr~eria for rural elec
trification was revenue villages. I round not 
understand as to what he meant by revenue 
villages? I want to request the han. Minister 
that when some villages are left out in be
tween w~hout baing electrified ~ affects the 
credibility of the representative of that area. 

Electricity is very important for providing 

irrigation facilities and therefore, there 
should be a proper coordination between the 
two. My ~nstituency is a hill area where the 
lift system is the main source of irrigation. At 
many places lift irrigation schemes have 
been completed but they are not in operation 
due to non-availability of electricity. HenCe, it 
is very essential to have a proPer coordina
tion between irrigation and power supply. 
Shri Jain who spoke before me rightly re
marked that power thefts should be checked 
in the rural areas and that efforts should be 
made 0 simplify the procedure of providing 
electricity mnnadions to the farm ers and 
businessmen. 

In a large number of villages, transform
ers have gone out of order and despite my 
repeated requests nothing has been dona in 
this regard. The reason behind this is that 
low capacity transformers have been pro
vided in the rural areas. In big villages high 
capacity transformers should be installed. 

[English] 

MR. DEPUTY SPEAKER: We shall 
adjourn for lunch and re-assemble at 2.00 
P.M. 

13.00 hr •. 

The Lole Sabha adjoumed for lunch ti/I 
Fourte9n of the clock 

The Lok Sabha re-assembl9d after Lunch 
at Twelve Minutes past Fourteen of the 

clock 
[MR. DEPUTY SPEAKER in the chai~ 

DEMAND FOR GRANTS (GENERAL), 
1989-90 

[Eng/ish] 

Ministry of Energy-Contd 

SHRI N.V.N.SOMU (Madras North): 
Will the Minister reply now, Sir? 
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IIR. DEPU1Y SPEAKER: He .. reply 
at 2.30 p.m. SmI. .... 1OI8IIIa &Igh m eDt

Iinue .... speech.. 

(T .. asIaIiwI) 

SHRIMATI MANORAMA SINGH 
(BIda): Mr. Deputy Spaai(8r, Sir. the sub
jed I.IIder cflSCUSSions was nnI aladrifica
lion. In order" rarnova the difficulies in the 
nnI alscbification process. I would sug
gastad 1hat Stales should be made more 
eIIective becallSe at many places electric 
poles have bean installed but elaebification 
is nat undertaken becallS8 of the short sup
pIr ci other rnaIariaIs. In 1985, the target 
fixed for ala *ificalion in Bar*a sub-division 
was 1200 dagas but it is unfortunate that 
only 600 or 650 vIage have bean electrified 
so'ar. The Governments intention of supply
i1g elactriciym1he harijan and adivasi areas 
has not bean SllOOBSsful as wal Similarly, 
two pmjects were sanctioned at Kahalg.,n, 
which are to be oompIated by 1990. At. 
KahaIg;mn, the work had started in 1984 
and • was scheduled to be mmpIatad by 
1990 but the progress is not saIisfacIory so 
far. land was 8CXIuired from the farmers for 
the construction of the KahUJaon thermal 
power project but the farmets have not bean 
paid proper compensation as yet Thera was 
a provision to pIovida ernpIormantto at least 
ona membarof each famly tu that has also 
not bean done. I hail from Shag.r. 
~rand Munger arabadtwara areas. 
I would Ike., submit .... that insple of that 
paopIatrom West 8engaIarabeing provided 
employment thara. I am not against the 
8angaIs but as my constitua1cy is very 
backward and the unemployment situation 
is vary aticaL I would Ike that the local 
paopIa should be given preference in mal
tarsofampkJym,anl 

As regards KaaI KaJO panr project. I 
WOUld .. D submit thai this projad was 
IormuIatad In 1980 .. an 8SIimatad outlay 

of As. 300 crores but today the coats have 
escalated to Rs. 1100 aores. The land of the 
adivasis was acquired for this project and 
therefore, instructions should be issued to 
the State Governments to implement this 
project at the earliest. The announcement of 
the Hon. Prime Minister regarding Karanpur 
power station should be approved and for
m_sad. I would like to submit that Bihar 
should not be neglected and while sanction
ing super thermal power projedS, priority 
should be given to Bihar as well. 

36 small scale industries are lying 
closed an account of short supply of electric .. 
ity in the Oeogarh industrial area in my 
constituency. Requests were made to the 
State Government in this regard. Most of 
these small units are run by unemployed 
youth and therefore. power should be sup
plied to them so that they are able to make 
their both ends meet. Wkh these words, I 
conclude and thank you for giving me time to 
make my submission. 

SHRt KAll PRASAD PANDEY (Gopal
ganj): Mr. Deputy Speaker, Sir, attha outset, 
I would like to support the Demand for 
Grants of the Ministry of energy because the 
time at my disposal is very short. I had 
repeated demands in the House to take 
effective steps to curb large scale smuggling 
of coal in the thermal power stations whether 
it is in Kanti or Barauni. Effective steps were 
taken, for which, I would like to congratulate 
Shri Yasant Sathe. Thereafter, power gen
eration capacity in Bihar has definitely im .. 
proved. The Thermal Power Station at Kanti 
can solve the power problems of Sewan, 
Gopalganj and most of the other districts of 
Uttar Pradesh. Priority has been given to 
agriculture under this project.' However. 
despite best efforts, Kanti Thermal Power 
Station has not been made fully operational. 
The Government has stated that all its units 
would start functioning by 1986, but this has 
not been done so far. In comparison to other 
States. the power generation capacIIy of 
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Bihar is inadequate and ~ will continue to be 

so in future as well. 

The Koel-Karo project was formulated 
but that project has remained only on paper. 
No effective steps are being taken for the 
implementation of that project. Work is going 
on a war footing in Chotta Nagpur anddn 
Jharkhand. Until these power projects are 
made fully operational, it will not be possible 
to enhance the quantum of power genera
tion in Bihar despite all out efforts made in 
this ragard. Late Shrimati Indira Gandhi had 
envisaged that the Standard of living of the 
poor people could be improved by laying a 
network of rural banks and by the nationali
saton of banks. Similarly, Electrification 
Scheme can help in achieving this aim. 
Electricity should be provided to maximum 
number of poor sections. I hail from Gopal
ganj. The state of rural electrification in the 
villages is such that at some places there are 
eledric poles but wires are not available. At 
other places, wires are there but the poles 
are missing. At some places, there are nei
ther wires nor poles. Villages cut electricity 
cables and use them as clothes-line in their 
houses. There is a paucity of transformers in 
Bihar. A transformer is not replaced even 6 
to 7 months after tt bums out. The 
Government's objective was to provide elec
tricity to every piece of agricultural land and 
to repair tubewells which are lying out of 
order. Our generation capacity should be at 
least 36,000 MW. As long as the setting up 
of new thermal power plants is not approved 
for Bihar, the objective of providing electric
ity cannot be fuWilled. The ex .. C.hief Minister 
of Bihar Shri Bhagwat Jha Azad took effec
tive steps to combat the mafia in the State 
and was ablce to apprehend a number of 
mafia kingpins. It will not be possible to 
increase the production capacity of electric-
ity unless the present Chief Minister is able 
to control the mafia. Han. Shri Ghafoor 
Saheb is also present here. During his ten-

ure as Chief Minist., whanone Mr ..... 
who was the CoIIacb look puniIiN ~ 
against the mafia operating in .. caaIieIds 
of the State, the mafia people got the caIac
tor transferred and bundles ci c:unanc:y 
notes for As. 10 lakh W8f8 tIuown in the 
compound of his residance. This ... astian 
given by hone Shri KaIpnaIh Rai has ... us 
with hope that the GovemmentwiltakaSlrict 
action against the mafia and sal .., ... 

power stations in Bihar so thai pmdudion d 
electricity can be increased. 

KUMARI KAMLA KUMAR. (PaIamau): 
Mr. Deputy-Speaker Sir, I thank you tor 
providing me an opportunity to speak. On the 
subject of energy the fISt thing • want m say 
is that the allocations made t" the han. 
Minister will give momentum to naliolllal 
development which had hJherto bean stag
nant. Energy plays a major lOla in the 
country's development. Energy is a neces
sity in the industrial rural as well as UIban 
sections. AgriaJbure is predominant in our 
country and this sector too needs energy. 
Power is needed to operate tubawaIs which 
are needed to save standirJ'd crops when 
monsoon rains fail. How importanI8Iagy is 
can be judged from its ild~ in 
various sedors. Energy is an imporbw1I tao-
tor in the functioning of the RaInp. ... 
now h~n. Shrimati Manorama Bahan ..... 
a mention d North Coal PIoiad- This 
scheme was envisaged in 1980 .... Ctat
dra Shekhar Prasad was Energy Ministar. AI 
that time its estimatad cost was As.. 80 
crores and today the estimahJd C05I has 
doubled of its original cosL Furtla delays 
will enhance the cost of a much higher 
amount, due to which I would be dIficuIkJ 
complete the project. In view 01 the ....,gy 
crisis in India. particularly in _ ........ 
use more of bio-gas in 0RIar II» full 011' 

anergy needs. Forthebenafialfann ...... -
ers and to increase agricultural yield. ..-rII 
resources should be develaped in 1M ..... 
sector. Grids should be locaIed III ... 

~ p&aces by which maxlmllft number ~ vi--
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lag .. could be covered. This will benefit the 
rural population. Transformers installed in 
my Stat. are m • very low power due to. 
which they burnt. So high power transform
ers should be Installed combining several 
villag •• ln one unit. I urge the hon.Ministerto 
get the North Coel Scheme completed at the 
earliest as it will accelerate the pace of 
development and increasing the production. 

Wrth these words I support the Demand 
for Grants of the Ministry of Energy. 

[Eng/ish] 

SHRI BASUDEB ACHARIA(Bankura): 
Mr. Deputy-speaker, Sir, I will confine myself 
to one of the most important and serious 
problems in the Asansol-Raniganj area, and 
that is the probJem of subsidence. The 
extensive underground mining in Asansol
Raniganj area over the past hundred years 
and more has left behind a vast network of 
abandoned underground tunnels and shafts 
in the coal seams exhausted of their mining 
potential. This disused network abandoned 
without proper and stoning and other safety 
measures is threatening a vast urban and 
industrial population overground with subsi
dence in sarval areas of Raniganj and Asan
sol thickly populated industrial areas. 

A number of Committees went into this 
problem of subsidence in Raniganj-Asansol 
area and these Committees have also made 
several recommendations. However, none 
of these recommendations has been imple
mented by the Government of India. The 
Ministry of Energy think that thalegislation to 
prohibit construction in the mining areas of 
Asansol and Raniganj is not being properly, 
seriously and strictly implemented. The 
problem is that though certain areas and 
declared as. unsafe by Director General, 
Mines Safety, they do not pinpoint those 

areas, because they have no land records. 
As such, this legislation to prohibit construc
tion in the mining areas cannot be strictly 

Implemented in those areas even though the 
areas has bean declared as unsafe by the 
Director General, Mines Safety. The con
strudion works are going on by Eel for 
accommodation for coal mine workers. This 
is a serious problem. Unless immediate 
steps are taken, they may be a major disas
ter in the area. I personally visited a number 
of places, the cracks had appeared and 
smoke was emitting from the underground. 

It has been stated that some compen
sation is being paid for this subsidence in 
that area. But that is also a small amount. 
This compensation will not solve the prob
lem of the area unless a master plan is 
prepared by the Government of India for 
proper rehabilitation of the population, par
ticularly of the area of Raniganj town, which 
is in danger. Raniganj coalfield is the oldest. 
So, a master plan must be prepared for 
Raniganj, like Jharia Coatfields to shift the 
township from that dangerous pJace to some 
other place. 

One method has been developed by 
CMPDI of sand stoning . This metbod is 
hydro-pneumatic device. That device can be 
used in Raniganj area to tackle this problem 
of subsidence. 

As I said, record was not maintained by 
the ECL. The lands are being used for min
ing work; coal is being extracted from under
ground but the royafty payable to the State 
Govemment is not being paid because rec
ords are not available. Without proper acqui
sition, lands are being used by ECl for 
mining and extracting coal and the State 
Government is not getting royalty due to it. 

In this connedion, I would like to Sf'>., 

that the Prime Minister said at Shantiniketan 
that the West Bengal Government was not 
properly managing the energy problem 
when the question of Bakreshwar plant was 
raised, by some students, and that the pMnt 
load factor in West Bengal was not so much; 
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it was below the national level. Sir, I want to 
refute what Prime Minister had said when he 
made a slanderous attack against the Left 
Front Government of West Bengal, by quot
Ing from the Report of the Economic Survey 
presented by the Finance Ministry for the 
year 1988-89. h has been stated: 

liThe Plant Load Factor of NTPC 
declined from 70.2 per cent to 64.6 
per cent mainly because of the pre
ponament of maintenance shut
down of plants. Average PLF of 
State Sector plants declined to 
49.1 per cent from last year's level 
of 51.9 per cent. Only 8 States 
Andhra Pradesh, Karnataka, Tamil 
Nadu, Punjab, Gujarat, Unar 
Pradesh and West Bengal main
tained the PLF more than 50 per 

, cent during April-December, 
1988." 

This has been stated in the Economic 
Survey. So, what the Prime Minister stated 
yesterday is nottue. It is not based on facts. 
So, I request the Minister to at least do 
something to tackle the subsidence problem 
of Raniganj and Asansole coal mining area. 
At any moment there may be a disaster in 
that area. About 5 lakh people are affected in 
that area. 

[ Translation] 

SHRI SALAHUDDIN (Godda): Mr. 
Deputy-Speaker, Sir, I rise to support the 
Demands for Grants of the Ministry of En
ergy. I shall be as brief as possible. Before 
making any comment on the working of the 
Ministry of energy we must evaluate its P!3r-
formance, otherwise any sort of praise or 
accusation would be baseless. And the best 
parametre of measuring the performance is 
to see as to what is output-man-shift 
(O.M.S.) and plant Load Factor (P.l.F.) Only 

then will the real picture emerge. Whether 
this Department has made any progr_ or 
not can be Judged by its performance In last 
2- 3 years, the O.M.S. is 1.11. This has 
registered an increase as compared to the 
previous years. There is also a reduction in 
loss which was nearry Rs. 700 crores. As to 
productivity, we can estimate a productivity 
level of 1.94 million tonnes for coal. As 
regards P.L.F., national aVerage of P.L.F. 
Shows a marked increase in the last two 
years. Han. Shri Acharya rightly said that 
P.L.F. at the State level is low but the per
formance of the National Thermal Power 
Stations has been quke satisfactory. There 
has been an increase in prodUdivity and a 
reduction in losses. The Ministry of energy 
has done a good job from every point of view. 
Unlike other Ministries, this Ministry cannot 
frame a common policy for the entire coun
try. The nature of problems being faced by 
the E.C.L. and the C.C.L. are of an alto
gether different. Each State has dnferent 
problems, somewhere it is labour problems 
and somewhere ~ is management problems. 
The headquarters of the Maithon 
Operational Area are presently situated in 
Calcutta. There is no justification of it. The 
biggest coal beH in the area is in Santhal 
Parganas. There should be a separate 
Energy Budget of the lines of the Railway 
Budget. This is because the Ministry of . 
Energy comes next to the Ministry of Rail
ways in terms of size as it has nearly 7 lakh 
direct and nearly 10 lakh indirect ~mployees. 
The Railway Ministry has nearly 17 lakh 
employees while the Energy Ministry has 
nearly 6.75 lakh employees. I suggest that 
the headquarters oftha Maithon Operational 
Area be shifted to Maithon itself and Santhal 
Parganas be m"de a separate zone as ~ is 
a separate belt. With these words, I conclude 
my speech. 

[English) 

THe MINISTER OF ENERGY (SHRf 
VAS~T SATHE): Thank you, Sir. A11M 
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outaIIt I ward to thank the Hon. Mema-r. 
whO"" kindly participated in thadebate 
on t"- grant. concerning the Energy 
Mlnllby and I am grateful to the Hon. Mern-. 
bIrI. 

-0, .. has been more or less a unanl
mouI, .. Ungthatthe Departments und.rtha 
Energy Ministry have by and large done a 
good job. Of course, one can naver a satls· 
fied and should nevar be complacent Lot 
more needs to be dona because this is one 
field, Sir, where one say that virtually sky is 
the limit. 

Whenever I think of energy, I cannot 
help going to our ethos and heritage which 
has talked in terms of a right perspective to 
the whole question of energy. The story of 
human civilisation is the story of man's use, 
discovery and knowledge of energy. Right 
from his invention, or you can say, discovery I 
of fire to the stage when we have gone to the 
use of space energy-not only electricity, 
computerised energy-human being has 
coma a long way by using ona basic factor of 
energy called human intelligence. However, 
that is also not yet fully used and if man 
decides to use his intelligence in a proper 
way, I have no doubt that the sources of 
energy are in such an abundance that we 
can put them to the services of the entire 
mankind to improve the lives of humanity as 
a whole. Sir, I remember what our sears 
have said: 

Eeshavasyamidam Sarvam yati
kanch 
Jagatyam jagatah. 
Ten tyaki811 bhujeetha 
Mangradah Kasya Svidhnamah. 

The whole universe is permeated by that one 
energy. Then there Is that advice to the 
human being: -Don't be egoistic. do not think 
you possess all this wealth created and do 
not be COltous ,. 

Same thing W8I MId ... on after many 
years by Guru Nank Dev: 

-Awnl alladhnoor. kudrat de aab 
banda, 

Ek noor te Sab upajaya. Kaun bhale 
Kaun mande· 

Am ,nergy is created and from anergy 
the whole world and every thing was cre
ated. Therefole do not be egoisic. Who Is 
high, who is low? 

SHRI ANll BASU (Arambagh): Atthat 
tima tt1are was no Vasant Satheji as the 
Energy Minister. 

SHRI VASANT SATHE: When I find 
that we still suffer from various complex .. 
and try to bring everything to such mundane 
levels of accusation, I remind the hone 
members to look at this question of energy 
from a higher perspective. That is my object. 

Of the sources of energy, first I want to 
take up the question of coal which is one of 
the major inputs for energy that we know of. 
We have large reserves of coal in this coun
try. substantially in a particular area-8ihar, 
Bengal, Orissa, Madhya Pradesh and some 
parts of Andhra Pradesh. Than we have 
lignite in Tamil Nadu and Rajasthan. W. 
have been trying to use thase resources for 
past hundred years. But Sir, it is interesting 
to know that &Yen after Independence till we 
nationaljsed coal in the year 1973-74. the 
production had reached a maximum level of 
only 70 million tonnesl Many people try to 
denigrate and pooh-pooh the achievements 
of our country. Sometimes we ourselv .. 'do 
it. But still, H we consider evan soma very 
elementary figures, the progress that we 
achieved should make any patriotic Indian 
feel proud. Just imagine the growth In pro-, 
dudion after nationalfsation. It was a de
mand of all progressive and socialist 
elements of this country that we must nation
aUse this basic sector, that is the coal.~r. 
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Now _ the achievement. After the year 
1973, till now , we hav$ added more than 100 
milian tonnes to our produdion which was 
stagnating at 70 million tonnes in 1973. It is 
no mean achievement I 

SHRI S. JAIPAL REDDY 
(Uahbubnagar): Just one minute Sir. 

[ Trans/ation] 

SHRI VASANT SATHE: You have 
raised point of order as soon as you came 
the House. 

[English] 

SHRI S. JAIPAL REDDY: There was a 
tlma when you poo-ppoched nationalisation. 
I am very happy to note that you are now 
praising it. 

SHAI VASANT SATHE: Oh my I Come 
along now. Who pooh-poohed it? When you 
say 'you', who is this 'you'? I have never 
pooh-poohed nationalisation. I will make it 
dear. Even today J maintain that the objec
tive of nationalisation can succeed only if we 
make our nationalised sectors efficient. That 
is all that I have to say. Have you any quarrel 
on that? 

PROF. MADHU DANDAVATE (Ra
japur): He is confused, Sir. You criticise only 
the Parliamentary System. 

SHRt VASANT SATHE: Is he oonfused 
aven wbh Parliamentary system? Well, I do 
not want to be side-tracked to other things. 
Let us deal with coal. 

3000 electrified villages to reach a level of 
4,15,000 electrified villages, from a level of 
just 25,000 pumpsets to cross a level of 67 
lakh pumps8ts-which is mainly raapon
sible for our Green Revolution-is no mean 
achievement. It is something that should 
make any person proud. 

But I myseH am one of those persons 
who have been constantly saying that we 
have yet to go a long way. When we compare 
our position in the world, where are we? 
When we compare, we realise how far we 
have yet to go and that is why we have to 
prepare ourselves and gear up to face the 
realities of the situation in the world. 

I have said it very often and I will begin 
by saying it that as far as power is con
cerned, electricity as energy is the basic 
input which is responsible for all growth in 
general, whether it be agricultural or indus
trial or economic. One of the parameters all 
over the world is to see how much per capita 
energy in terms of eledricity is available In a 
particular country. As far as developed 
countries of the wond are concerned, per 
capita availability of energy is 7000 KWH. In 
America it is 10,000 KWH. In Canada, 
Sweden and some other countries it is more 
than 12,000 KWH. In many other developing 
countries also it is more than 1000 KWH. But 
in India, in spite of our achievement that I 
have mentioned just now. the per capita 
availability is a mere 200 KWH. Just see how 
far we have to go if we really want to indus
trialise our country and come on par with 
other countries of the world! The entire' 
energy of this country including the human 
energy must be applied to this one task of 
growth. We cannot afford to waste our en
ergy In internecine strife. that is one point 
which I humbly submit very often. 

SHRI S. JAIPAl REDDY: Which en-
Sir, from a leval of just 1300 MW in- ergy? 

.alled capacity to reach a--1evel of 58,000 
tIN Installed capacity, from a level of just SHRI VASANT SATHE: You ware not 
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... _ ......... tndmipi"lual energy 

................. types of energy. You 
IIIIf nallIppI_ 5 n I.~ .. Reddy may ba, 
JIll ...... acqIllliltance with 80111. ........ ' .. 

SIRS. JAPAl. fEDDY: I am a rati0n_. 
SlHVASANTSA11E: Therafore,w • 

.... to ..... lhlswhole_nt, I would beg 
to .......... _far _coal is concamed. the 
.... CDI ...... today is how to inprove the 
padudivIy 01 coal. PIaaM appreciate this. 
ERn IIIar nationalislllion. this is the oon
sInIft.. Today, praductivIy is measured by 
0118 facD. ia. 0uIput-Man-shIt (OMS). 
0uIpuI-IIIwHhII has to be considered 
... .., in ilia underground mines be
CUIa a.ra is a diIIaraIa in Output-Man
Sha In lie open cast mines, It is due to 
mKla1k:al equipma1t. Evan in the under
ganI minas now, modarn mechanism is 
..... place. a. awan after nationafisation 
ana ....... facD which must be ramam-
t.ad ... ." aI of .. is that although we 
daddIMI thai .. to social objacti'J8S we wi 
nat ' .... 1Ch anybody td wheraver possible 
_"",lDaaaIe rnoreemployment. But in 
the puc III whaI happened? In Coal India, 
.. had laalhanfivalakhWOlkers at the time 
01 ..... 1111 tAiHl. Today, in CoaIlncia abne 
..... 8..1 Iakh WOIkers. In Singareni, 
........ 1112Iakhto2Iakhwork.rs. 
P,all CDlSiderthis thai in althe countries 
.... OMS is .... the underground min
ingcomasIDl11Of81han 2tonnes per day, per 
..... evan in aw. it is Ike thatl have 
.... giring tis example to many of my 
...... who ... that China is ideal for 
_,...._ Fine. than examine .. In under-
................ OMS was more than 2 
IDI •• in aw. and aftar naIionaIisation, tiR 
IDdar .. OIlS in IncIa in the Wldarground 
..... is ........ hal a tonne. . 

SHRlllAn GEETA MUKHERJEE 
(PanaIua): Mr-

SHRI VASANT SATHE: Let us _ . 
That is what I am saying. We are not quarrel
ing with each other. let us see, why. 

SHRIMATI GEETA MUKHERJEE: 
They are there in the Report. Therefore, it is 
better you come to the point. 

SHRI VASA NT SATHE: What should 
be done, Geetaji? 

Unless you decide to improve produc
tivity, the responsibility must be of the total 
word force. There is not use Management 
blaming the workers and the worKers blam
i~g the Management. 

I want to say one thing here. In the last 
three or four years, we have tried to improve 
it and we have succeeded substantially in 
improving the Industrial relations. The rela
tions with our workers have Improved sub
stantially so much so that today the mandays 
lost have come down to the lowest minimum. 
In the last two years---ff you exctude the 
political strikes that were called upon by 
some of our friends--there was hardly any 
strike due to any difference in clash or dis
pute between Management and the employ-
88S. My friend Shri Madhav Reddi and also 
probably Shrt Jaipal Reddy al80 know that In· 
Singarani, tha state of affairs was 500 strlkas 
in 300 days before 1984. There was more or 
lass an anarchic situatiOn. The production 
had stagnated to about 14 mllHon tonne •. It 
was not growing at all. But just on the gesture 
of dialogue, may be because I have a trade 
union background, when we went thera and 
caRed all the unions, all their representatives 
and sat together and decided that hereafter 
we will constitute a Joint Consultative Ma· 
chinery and thera need be no dispute be
causa of lack of dialogue-tha whole picture 
has changed. So, since than, thara ara a few 
instances hera and there of some politically 
motivated disturbances. But by and 1arg8 I 
wfli say that In Singareni, the whole picture 
has changed so much so that the production 
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has now gone up to more than 18 mllion 
tonnes. 

I agree that there was a target of about 
20 million tonnes which could not be 
achieved. As I said. there are many other 
factors also not only this. 

As far as general industrial relations are 
ooncemad, they have been good and this 
has resultEJd in achieving excellent pr0duc
tion, improvement in productivity also with 
the result that W8 have today. this year 
achieved a record production of 194 million 
tonnes. But we have to judge ourselves from 
satisfaction of the consumer. After aI. 1'1181'8 

production is not thereal tast; the real test is 
consumer satisfaction. I remember when I 
joined this Ministry. in this very House and 
everywhere. very often there used to be a 
clamour, complaints and grievances of smal 
coal users, brick-kilns. bangle ind~ and 
small scala industry. But the policy that we 
had adopted was: we called their represen
tatives, discussed with them and sat up 
depots near their own places and saw to it 
that they got adequate coal. In the last thrae
four years we hear no grievance from this 
section. Soft coke is one more important 
factor, which is very re'evantto Wast Bengal 
and also Bihar. Thera I have a suggestion to 
make. We have frozen the price of soft alIte 
for the last eight years at Rs. 175 a tonne, 
although the cost has gone up constantty 
with the result to the consumer the soft coke 
that they sell, the traders and other middle 
men, is available even for more than As. 600 
a tonne. We are selling ~ at Ra. 175 a tonne. 
who is taking away all this cake in between? 
It is the middle man. My submission would 
be that we are willing to CX)nsider a scheme. 
W. wall give steam coal. Let it be converted 
into soft ooke, at the end, in the vUlages by 
the people or where the consumers .. and 
supplied 10 the consumers dirlrSly; 111 .. 
make If f .... ; let us decontrol. as __ 10ft 

aa.CDI ......... ,_ .. Ind .... ..... 
II dane. .,..'1, .. .., .......... .. 
dla", •• , ... ,.. ........... _ 
sot aD II nu:h ell ...... prica TodIIf 
vested i .............. aloped who .. 
expIDIilll the mnsumer and also the ..,.. 
ducars; thai is .. coal __ , IhII .. ..., 
pIOdudiDn 01 .. caka is gokIg dGIIn. 1hII 
is one aspad which '.....,.1 should IdImI 
baforeJUU.. 

As tar __ ............. aJft-

camed.1 ....... to s8bmIlhalcoai 88CD 
is one saca which has achi8uad al'8lJlM(
able rasuI since nation rrtili.,. ri coal 
minas.. Han.. members .. Shri Anil a.u. 
Shri oainodar Pander and Shri Ram Pyare 
Panb. spake particUarIJ about the .... . 
activtias.1 would "10 staIa fortha ... ... 
of this House thai since naIionaIsaIian ci 
coaI ....... havaspanlin~ Indiaalone 
As .. 1.240 CIOr8S an poviclilg ..... 
amenliastoal ...,.,,811 intanna of h0us
ing. water supply. medical and aIhM' facii. 
ties.. • ware up from As. 98 CIUI8S in 1~ 
854 was only As.. 12 CIOI8S in 1915-76-
and it has na:had now1he lwei m As.. 236 
cron. anrudIyl10ln Rs.. 12mnsl Thamal 
compa1i_ have a provision 10 spend mara 
than As. 300 cnns an auch adiviIias.. 

15.DO~ 

SHRI DAUODAR PANDEY (Ham'
iJagh): you .... sdJmIIad tis figuras II 
the thrae-yaar period. But what is the p0si
tion in lhasa tina ,_.? How much has 
beencurta1edby1ha8DCIlIMtonlars. since 
thara is .... budgebw, ....... im thIf this 
should be dane? Far ........ years. you 
see the f9ns yoursaI. That is whaI you 
have submiIIad. 

SHRI VASANT SAlHE: I have g ... 
you jhe flgUf8S tram 1987-88, last year the 
coal comp.Has spaN As.. 236 croras. The 
call ~ III .... ptOVision m ..... 
......... AI. 300 aaN8.. • has naI: de-
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CAl •• d In 1988-89 •• OamodarJi. 

SHR. ANIL BASU: You are relying on 
the IigL188 given by your officers. But we are 
in the field 8ld we reaDy know what is the 
....... activity going on there. So please 
take us into confidence. 

SHRI VASANT SATHE: Okay. 

SHRIUATI GEETA MUKHERJEE 
(Panskura): The agreement was ther •. 

( Interruptions) 

SHRI VASANT SATHE: I can give you 
the figures that I have noted. 

Let me say honestly that I am not satis
fied that we have fully achieved the objective 
of complete weHare. I am myself saying so. 
But let us see in comparison where we were 
and where we are now. We are trying to 
improve on this. For example, in the field of 
housing, housing availabitity was just 
1,18,366 at the time of nationalisation. To
day 1he figure is nearly three lakhs and this 
has to be increased further and our aim is to 
achieve 70 per cent by the tum of the cen
tury. You cannot overnight-it is not pos
sble. I am saying, let us be honest-give all 
houses and everything. It is not possible. 
You cannot do it. On the one hand you lose, 
on the one hand the coal sedor is losing and 
on the other hand you cannot spend more on 
...... 1 say. You cannot run with the hare 
and lull with the hound. (Interruptions) 

MR.. DEPUTY-SPEAKER: No interrup
tions please. 

[T rans/ati:m] 

SHRI DAMODAR PANDEY: Three 
thousand houses have been oonstructed in 
three years and the aim is to construct three 
Iakh houses. May I know the time by which 
this work is likely to be complicated? 

SHRI VASANT SATHE: They will be 

constructed when there is a increase In 
pIOtit'lity. I would like to submit to you ... 

[English) 

AN HON. MEMBER: Link it with pt'Q
ductiv1ty. 

SHAI VASA NT SATHE: Yes. That is 
what I want to do. The coal sector, for that 
matter all our major pub~c sector units here
after must become seH-reliant, self-suff ... 
cient and have, seH-generating resources. 
Only then we will be able to spend more and 
more on welfare. That is the point that I want 
to make. But suffice it to say here, as far as 
water supply is concerned, the population 
covered by potable drinking water was only 
2,27,300 at the time of nationalisation. To
day we are covering nearly 20 lakhs--not 
something that you need to be really de
pressed about. 

SHRI ANll BASU: Six lakh people are 
covered. If you take five persons per family 
it comes to 30 lakh people. 

SHRI VASANT SATHE: Yes; 20 lakh 
we have covered and 10 lakhs more we have 
to cover. 

SHRI AN Il BASU: After 13 years of 
nationalisation you are not able to supply 
even potable water to the workersl 

SHRI VASANTSATHE: Potable water 
for how many people can we provide? We 
have increased from 2 lakhs to 20 lakhs. 

SHRIANJlBASU: Thatisthefigureyou 
are relying on-but on what ground? 

SHAI VASANT SATHE: What will you 
ralyon?lcan raly only on the figures that I get 
from my companies. If you have got any 
other figure you give me. 

MR. DEPUTY-SPEAKER: You give 
him your figures. Let him verify. 
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SHRI VASANT SATHE: Thera is a 
JBCCI. We always keep on discussingthe8e 
matters with our central trade union leaders, 
and there is a permanent machinery for this. 
W. keep on discussing with them. (/ntsrrup
thns) 

MR. DEPUTY-SPEAKER: No, no. No 
interruptions please. 

SHRI VASANT SATHE: So, as I was 
saying, as far as coal production is con
cerned, although we have achieved sub
stantial. yet the cost has also kept on going 
up. Today it is nearly As. 250/- per tonne. But 
the major cost again .•.. (/ntBrruptions) 

SHRI C. MADHAV REDOf (Adilabad): 
You have said Rs. 243 .. (/nterruptions) 

SHRI VASANT SATHE: With the pres
ent new increase. it will come to Rs. 249/ ... 

Sir, as far as the real cost of the end 
product is concerned, you have to add in 
between cess. Earlier it was only royalty. 
Now Bihar and West Bengal particularly 
have added so much cess to this production 
that the cost goes up substantially. just by 
adding cess, which is nearly 40 percent. And 
then you add the freight. So at the power 
station or who soaver is the oonsumer, when 
it comes, the cost becomes more than Rs. 
600/-... ( IntentJptions) 

SHRI C. MAOHAV REDDI: Only freight 
is to b. added. But cost Includes 
cess •.. ( Interruptions) 

SHRI VASANT SATHE: No. Cost at 
pithead, as far as Coal Company is con
cerned. does not include cess. Royalty, 
cess, sales tax and all that are added 
further ... ( Interruptions) 

SHRIMATI GEETA MUKHERJEE: 
There is freight equalisation ... ( Int9"Uptions) 

SHRI VASANT SATHE: Freight equali
sation, we will not do that in coal. It will 
destory ... (/nt9nvptions) Ge8tajl, ara you 
advocating freight equalisation? There is no 

freight equalisation in coal. It is only In ..... 
It was there bafore nationalilation. We did 
not do it. Otherwsie, Bihar and W .. Bengal 
would ' have suffered the 
worst. .. (Intenvptions) 

Sir, I was talking about the prodUdivity. 
I would like to submit that in the last two 
years, the OMS has improved a little. But I 
am not satisfied. and this country and the 
people here cannot be satisfied, because 
when we have to compete with the world, 
outside, then as I said, the underground 
production per manshift must atl8ast reach 
the level of two tonnes. We have all to gear 
up ourselves-management, workers and 
everyone. And I have said that I do not 
believe in retrenching a single person. In fact 
as far as minors are concerned, those who 
go underground, we must have capable and 
good people, who know the job. And we are 
introducing a scheme "Voluntary Retirement 
Benefit Scheme-. I am happy to announce 
that in the recent agreement which was 
concluded, all Central Trade Unions have 
signed the agreement and we have arrived 
at amicably a very good agreement which 
includes "Retirement Benefit Scheme- or 
what is called, ·Pension 
Schama" ... ( Interruptions) 

SHRI THAMPAN THOMAS (Mav
eliksra): Golden handshake. 

SHRI VASANT SATHE: No goktan 
handshake. No question of wanting anybody 
to go. But those who are tired, those who 
have reached the age and cannot really do 
the underground work, there we are intro
ducing a scheme, where their dependant or 
their representative who is young can come 
and work in his place and this person can go 
with good remuneration and good 
raturn .... (/nt8nvptions) 

PROF. MADHU DANDAVATE: That 
will apply to Members of Parliament also. 

SHRI V ASANT SATHE: That will come 
slowly. I believe. But kindly S88 the people. 
as hone Members have pointed out. thole 
who aranotdoing the miners' job. those who 
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are not doing hardwork In the underground 
but over the ground. what W8 call white 
collared. their number has gone on Increas
Ing. WIth the result. ultimately it affects the 
OMS and reduces ~. Can you survive in this 
highly competitive world if your production or 
productivity is the lowest and cost of produc
tion is one of the highest in the world? Can 
we do that whether it is coal, steel. power or 
any field. particularly infrastructural field? 
How can you be competitive? That is why I 
say let us at least compare ourselves with 
those progressive countriel which .... Ilml
larly placed like China. They have achieved 
97% of production from underground mines 
and their minimum output per man is 2.1 
tonnes. W. must at least try to achieve 1.5 if 
you do not want to do 2. But here we try to 
pa8I on the buck or blame. The manage
ment will blame the workers, workers will 
blame the management, Minister will blame 
the opposition. opposition will constantly, 
blame the Minister and as a result we will 
stagnate where we are at 0.54 tonne. And 
our production cost goes up constantly. This 
will not do. We must all unanimously support 
a move. Whereas on the hand, we want to do 
full justice to our workers, let workers partici
pate fully and wholly at all levels, at the same 
time. this Parliament and the people of this 
country expect from the infrastruc.1ure pro
ducers to achieve the best cost benefit ratio 
in production. For that I beg to submit that we 
must improve our productivity in under
ground mines. Now we are introducing 
mechanised system of long wall. We are 
investing heavily into this equipment. If we 
do not put it to proper use, then the capital 
investment will go up and the results will not 
be obtained. This is about underground. 

I want to submit here that. particularly 
because this relates to West Bengal, we are 
going 10 invest in the Eighth Five Year Plan 
alone nearly Rs. 990 erores in developing 
coal mines. But my greatest worry and anxi
ety is that West Bengal Government is not 
helping us to acquire the land. If you do not 
get the land, from where do you get coal? 

SHAt ANIL BOSU: You are digging out 
coal even wkhout acquiring the land. 

SHAI VASANT SAlliE: Will you 
please give one example? If you do that. I 
will try to find out and let you know. 

SHRt ANIL BASU: I will definitely send' 
you. 

SHRI VASANT SATHE: I do not know 
about that area You are losing heavify be
cause you are not starting coal mining. You 
are losing because on your coal you are not 
getting the cess and the royalty which you 
would have got. You do not realise this. On 
Sonpur Bazari, my han. friends. Shri AnD 
Basu and Geetaji are fully aware, I have 
been having a dialogue mnstantly with the 
Chief Minist~r and other Ministers of West 
Bengal to get the land. But they are not able 
to acquire the land. What can we do? 

SHRI C. MADHAV REDOI: Are you 
getting clearanc& from the Central Govem
ment because of the forest land? 

SHAI VASANT SATHE: Here there is 
no forest problem. Here all other clearances 
have been obtained. They are not agreeing 
because they want one person per land 
oustlS to be employed in the mine. 

SHRI NARAYAN CHOUBEY (Midna
pore): That was your formula also. 

SHRI VASANT SATHE: Oh, you have 
arrived. 

SHRI NARAYAN CHOUBEV: Ves. 

SHRI VASANT SATHE: Thank you 
very much. 

SHRINARAYANCHOUBEY: Thatwas 
your formula too. But now you are deviating 
from your own formula. 

SHRI VASANT SATHE: No, we are not 
deviating from our formula. let me say this. 
The complement of the mine, that Is, the 
required number of employees is the rele
vant factor. For fJ(~mple, if a particular min. 
is to be operated and it takes out one mUIIon 
tonnes, and with modem mechanisation. 
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technology and all other benefits that ~u 
have, suppose you need about 300 work
• ~ am theoretically putting a proposi
tion-for that mine, what happens in prac
ticaa is that the moment the 'and owners 
CXlmeto know that their land is to be acquired 
for coal. they divide it, sub-divide H or sell ~ 
off. If it is a'three-acre holding, it is divided 
into half acre or one acre in four persons 
because they know that per land oustee you 
will have to employee one person, since that 
was the policy. Now what happens is, sup
posing eight hundred land losers are there 
and if the insistency is that you must employ 
eight hundred people, you can imagine that 
from the word 19o', from the very beginning, 
that mine will become uneconomical. You 
can never have an economical operation of 
that mine •.. (/nterruptions) 

SHRIANILBASU: OnemiQute,Sir. The 
main problem is that. .. (lnterruptions) 

SHARI VASANT SATHE: Mr. Ani! 
Basu, listen to my whole case. I am saying 
something in your interest. 

MR. DEPUTY SPEAKER: Let him 
complete because the time we are having is 
very short. 

SHRI VASANT SATHE: Instead of 
interrupting me in between, I would plead 
w~h the hon. Members to listen to me first 
and then at the end they can ask me any 
questions and I will answer to those ques
tions. Let me make it clear that our scheme 
is that in the interest of the land oustee, we 
do not want to be unfair to them. What he 
proposes, we say IO.K.', 'fine'. To each 
parson who loses his land, whose land we 
acquire, we wilt first give compensation at 
the market rate, at the rate fixed by the 
Government under the Land Acquisition Act, 
and secondly, whatever was the income of 
that family or that person from that land, 
certified by the revenue records authorities 
of the State, we will accept that and we wi" 
give him that much plus Rs. 100 per month. 
Supposing his income from that land-one 

acre or two acres-waB 'X' amount-Ra. 
200 or Rs. 3DO-we will add Rs. 100 to that 
and all his life per month we will give to that 
person that much amount as compensation 
for the loss of his Uvelihood from that land • 
Not only this, we are willing to give money for 
home site, for house construction. In addi
tion, we are also willing to help him to train 
or to set up some other avocation or industry 
in coUaboration with the State. In short, on 
humaintarian ground, we are willing to help 
that person fully. But for heaven's sake, let 
I IS nat say that you should make coal mining 
uneconomrcal because that uttimately. in the 
longer run, will not at all help country and 
your productivity and production. This is our 
subm ission. 

Along with this, now comes the open
cast mining. Sixty per cent of our coal today 
is produced from opencast mining. We have 
invested heavily in the cap~al equipment
shovels, draglines, dumpers and all thlt. 
Thousands of crores of rupees have been 
invested in this. But unless we use them 
fully, unless capac"y utilisation of this equip
ment is full and proper, unless they are 
maintained properly, unless we insist there 
also that the output must be commensurate 
w~h the coast of all inputs and capital and 
labour cost, we cannot achieve the results 
because every equipment has a certain 
stand of production. All right, internationally 
or from the country where it has cqme, H it 
was producing 16 tonnes per day, ~ou can 
say that in India, due to hot climate a'nd other 
reasons, it may be reduced to 14 tennes or 
reduced to 12 tonnes. I can understand that. 
But if we try to produce less than 6 to 7 
tonnes from the Open Cast Mines then we 
are not doing justice. I beg to subm~ that my 
central theme today again is that in this world 
you have to be competitive if you want 0 

survive and in all infrastructure areas, we are 
lagging far behind, we are costing ourselves 
out, pricing ourselves out. There is high cost. 
or cost push, mainly because we made the 
infrastructure costly and prohibitive. The 
whole idea and dream of Pandit Jawaharlal 
Nehru which he had speh out in the Industrial 
Policy Resolution of 1956, today seems to 
become frustrated because of high cost. W. 
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thought that in the name of social objectives, 
we will achieve surplus, generate surplus 
and after use it for the weBare of the people 
as much as you like. But if you say thatwe will 
not achieve surplus at all, surplus is not at all 
necessary, in the name of socialism, then 
that is the negation of socialism. That is not 
socialism at all. Therefore, in all our major 
infrastructure areas, you will find a state of 
stagnation where we have reached a very 
high (Xlst and because coal becomes costly, 
a banic input becomes costly, that is why 
power becomes C<.._tly. H power becomes 
costly, agricultural input has to be sub
sidised. Inrut in the industry becomes costly 
and every thing is a sort of vicious circle in 
which you are landed. 

MR. DEPUTY·SPEAKER: Mr. Sathe, 
you want to finish in five minutes or you will 
take more time ..... 

SHAI VASANT SATHE: Sir, I am not 
dealing with power because my colleague at 
length dealt with power yesterday. But I want 
to say one thing and I will finish in five 
minutes. Sir, all my friends and colleagues in 
this House have raised points relating to 
certain projects in their State and I will 
answer them in writing personally because I 
want to assure them that we are sincerely 
attending to those projects. H there is time, I 
would clarify those points raised by them. 

SHRI NARAYAN CHOUBEY: What 
about the NPCC workers? You settled the 
disputes magnanimously two years back. 
Now, you are not seeing that. You are afraid 
to see that. 

SHAI VASANT SATHE: Thank you 
very much for saying that I have settled their 
problem. You will again develop improve 
your relations with the management. I be
lieve with your good offices, the problem will 
be solved. Mr. Choubey, with your good 
offices, I will try to do that. 

SHRI NARAYAN CHOU BEY: Thank 
you very much. 

power is concerned, I want to assure this 
House that we want to restore a proper 
hydel·thermar mix. Our emphasis is 10 con
centrate. as far as thermal area is con· 
cerned, on pit-head development. In regard 
to super .. thermal power stations in the South 
in Mangalore in Karnataka in Kayamkulam 
in Kerala, in Raichur in Kamataka again. 
Andhra, Tamil Nadu (Lignite), in all these 
areas various projects we are taking up. The 
idea is to have 38000 MW in the Eighth Five 
Year Plan of which about 9300 MW will be 
hydel, 700 MW will be nuclear and the rest 
will be thermal. This isourplan. We are going 
to invest substantially in the generation of 
power in this country. But, Sir, one point is, 
as far as investment is concerned, it will have 
to be appreciated that power projects are 
becoming a costlier proposition. The super 
thermal power stations by rule of thumb 
means 1000 MW costing at least Rs. 1500 
crores in today's cost. 

AN HON. MEMBER: Last year it was 
As. one crores. 

SHRI VASANT SATHE: Last year it 
was one point something, a little mora. But 
the cost has gone up. It is normal inflation, it 
will go up to As. 2000 crores in years to 
come. No State with its limited resources 
today can afford to make such heavy invest· 
ment. The entire nation's resources have to 
be put for a thermal power or a hydel power 
station wherever it may be located in any 
part of the country. This is the reality. H this 
is appreciated, then hone friends will appre
ciate that we cannot look at these projeds 
only from a State angle. Regional angle has 
to be considered, the benefit of the entire 
region of that part has to be considered by 
resource mobilisation also is to be consid
erect. 

Coming to Bakreswar, Sir, so much of 
misunderstanding has been created. May I 
tell you, I don't want to make politics of this 
issue. 

AN HON. MEMBER: Then what are you 
SHRI VASANT SATHE: Sir. as far as doing? (/nt9nuptions) 
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SHRI VASANT SATHE: I will tall you. 
With all honesty' went personally to West 
Bengal, I said there and today also I will 
make it clear that at no stage was this project 
earlier considered as a Central project. It 
was originally a State project. The State 
Government said that they will raise the 
resources. We cleared it, the Plarning 
Commission eleared it. It is only when the 
State Chief Minister himself came and told 
me that it is not possible for the State to raise 
the resources, at that time the project was of 
630 MW. It would have cost the State a lot, 
they would have been required to raise at 
least about As. 850 crores. The Chief Minis
ter said, 'Satheji, we cannot raise it even if we 
try our best. I In the entire Seventh Five Year 
Plan they have kept an allocation for all 
power generation Rs. 127 erores. Now, he 
said, 'look, this is not only for Bakreswar. 
We cannot find so much of resource. At the 
most for a whole period of five years, if we try 
our best, we can raise about As. 400 crores.' 
So, he pleaded: 'Can you get this from 
somewhere outside?' Earlier, as a comm9r~ 
cial proposition we have said, and let me 
make it very very clear, that external funding 
for State projects is not banned provided it is 
multilateral or commercial, as we call it. 

SHAI SAIFUDDIN CHOWDHARY 

handled in the Central sector. That Is why 
there is NTPC. And that is why. when Rus-
sians credit was offered..... ' 

SHRI ANll BASU: When did you de
cide? 

SHRI VASANT SATHE: This has been 
decided long back and this was conveyed to 
the State. We approached the Soviet Gov
ernment to give assistance, specifically for a 
project, which we had in mind, i.e. Bakres
war. They agreed to that. We said, we will do 
it as NTPC Project. At this stage, the Wast 
Bengal Government-I do not know what 
was their internal political pressure--said, 
"No, no. You cannot do it as a Central proj
ect; We want to do it as State project and you 
must pass on the entire bilateral credit to us .. 
I said, "I am very sorry ..... • 

SHRI ANIL BASU: It is not "entire- but 
admissible amount-75%. 

SHRI VASANT SATHE: "Entire-
means, whatever is admissible. But in bilat
eral, as a policy, we cannot do it. 

MR. DEPUTY-SPEAKER: How much 
time will you take? 

(Katwa): You take the money and give it to SHAI VASANT SATHE: 5 minutes 
the State. What is the problem there? (/nter- more. 
ruptions) 

SHAI VASANT SATHE: Please listen. 
I listened to him, I am not quarreling with him. 

Sir, kindly understand whether it is 
OCEF, whether it is World Bank or whether 
it is ADA or any such funding-in all States 
8000 MW worth of projects are there in the 
State sector funded by these agencies. We 
are not objecting. But when it comes to 
bilateral State to State credn, we have to 
have some policy in this country and we are 
having a uniform policy for the entire country 
and you will appreciate that this very policy 
we have applied to Kerata, to Kamataka, to 
Haryana, to Orissa, to all these States. Sir, 
what is the policy? We say that State to State 
credit will be utilised only for projeds to be 

MA. DEPUTY-SPEAKER: Does the 
House agree for extending the time by 5 
minutes? 

( Interruptions) 

PROF'. MADHU DANDAVATE: How 
would you complete? You have yet to come 
to power. 

SHAI ANll BASU: You have to cover 
non-conventional energy. power. It is not 
possible to romplet. in 5 minutes. 

MR. DEPUTY -SPEAKER: If he wants 
to oontinue, I have no objection. 
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SHRI NARAYAN CHOUBEV: He can
not do Justice to the subject in 5 minutes. 

[Translation] 

Shri Sathe, it will not be completed 
today. You continue on Monday. 

[English] 

PROF. MADHU DANDAVATE: As far 
as Private Members' Bills are concerned, do 
not nationalise them. Let him continue next 
time. 

Bill (Arndt. of Article 316) 

[ Translation] 

SHRIMATI SUNDERWATI NAWAL 
PRABHAKAR (Karol Bagh): Mr. Deputy
Speaker, Sir, I beg to move: 

"That this House do agree with Sixty
third Report of the Committee on Pri
vate Members Bills a,nd Resolutions 
presented to the House on the 5th 
April, 1989." 

[English] 

MR. DEPUTY-SPEAKER: The quas-
SHRI VASA NT SATHE: It is all right, tion is: 

Sir. I will continue on Monday. 
"That this House do agree with the 

MR. DEPUTY-SPEAKER: All right. Sixty-third Report ofthe Committee on 
You continue on Monday. Private Members Bills and Resolu

tions presented to the House on the 
5th April, 1989." 

15.32 hr. 
The motion was adopted 

RESIGNATION BY MEMBER 
MR. DEPUTY-SPEAKER: Now, Bills 

[English] for consideration. 

MR. DEPUTY-SPEAKER: I have to 
inform the House that the Speaker received 15.34 hr •. 
a letter today from Shri P. Penchalaiah, an 
elected Member of the House from Nellore CONSTITUTION (AMENDMENT) BILL * 
constituency of Andhra Pradesh, resigning 
his seat In the Lok Sabha. The Speaker has [English] 
accepted his resignation with effect from 
today, the 7th April, 1989. (Amendment of article 316) 

SHRI V.S. KRISHNA IYER (Bangalore 
South): I beg to move for leave to introduce 

15.33 hr.. a Bill further to amend the Constitution of 
India. 

COMMIITEE ON PRIVATE MEMBERS MR. DEPUTY-SPEAKER: The ques-
BILLS AND RESOLUTIONS tion is: 

[English) 
"That leave be granted to introduce a 
Bill furtherto amend the Constitution of 

MR.DEPUTY .. SPEAKER: Now, we will India." 
go to Private Members' Business-legisla-
tive Business. Shrimati Sundarwati Nawal 
Prabhakar. The motion was adopted 

·Published in Gazette of India extr.aordinary Part II. Section 2, dated 7.4.1989. 
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SHRI V.S. KRISHNA IYEA: I Introduce SHRI V.S. KRI$f1NA IYER: Sir, I intro. 
the Bill. duce the Bill. 

15.34 1/2 hr •• 

CONSTITUTION (AMENOMENT) BILL * 

[English] 

(A~ndmont of article 316) 

SHRI V.S. KRISHNA IYEA (Bangalore 
South): I beg to "Tlove for leave to introduce 
a S;jl further L) lm~lld the Constitution of 
india. 

MR. DEPUTy-SPEAKER: The quos
tion is: 

"That leave be granted to introduce a 
Bill furtherto amond the Constitution of 
India." 

The motion was adopted 

SHRI V.S. KRISHNA IYER: I ir~troduce 
the Bill. 

15 .. 35 hrs. 

CONSTITUTION (AMENDMENT) BllL* 

[English] 

(Amendment of Article 198) 

SHRI V.S. KRISHNA IYER (Bangalore 
South): Sir, I beg to move for leave to 
introduce a Bill further to amend the 
Constitution of India. 

MR. DEPUTY-SPEAKER: The ques
tion is: 

"That leave be granted to introduce a 
Bill further to amend the Constitution of 
India.-

The motion was adopted 

15.35 1/2 hrs. 

CONSTITUTION (AMENDMeNn BU· 

[English] 

Amendment of Articles 123 and 213 

SHRI V.S. KRISHNA IYER (Bangabre 
South): Sir, I beg to move for leave to 
introduce a Bftl further to amend the 
Const~ution of India. 

MR. DEPUTY-SPEAKER: The ques
tion is: 

"That leave be granted to introduce a 
Bill further to amend the Constitution of 
India." 

The motion was adopted 

SHRI V.S. KRISHNA IYER: Sir,1 int~ 
duee the Bill. 

15.36 hrs. 

ALL INDIA SERVICES (AMENDMENT) 
BILL· 

[English] 

(Insertion of new sections 28 to 21) 

PROF. MADHU DANDAVATE (Ra
japur): Sir, I beg to move for leave to intro
duce a Bill further to amend the All Incia 
Services Act. 1951. 

MR. DEPUTY-SPEAKER: The ques- . 
tion is: 

'7hat leave be granted to introduce a 
Bill further to amend the All India Serv
ices Act, 1951.· 

The motion was adopted 

·Published in Gazette of India extraordinary Part II, Section 2, dated 7.4.1989. 
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Central Council (Amdt) Bill Bill (Ins.rtIon of new artie. 3t) 

PROF. MADHU DANDAVATE: Sir, I 
introduce the Bill. 

15.36 112 hr •• 

INDIAN MEDICINE CENTRAL COUNC~L 
(AMENDMENT) BILL· 

[English] 

(Amendment of section 2, etc.) 

PROF. MADHU DANDAVATE (Ra
japur): Sir, I beg to move for leave to intro
duce a Bill further to amend the Indian 
Medicine Central Council Act, 1970. 

MR. DEPUTY-SPEAKER: The ques
tion is: 

"That leave be granted to Introduce a 
Bill further to amend the Indian Medi
cine Central Council Act, 1970.-

The motion was adopted 

PROF. MADHU DANDAVATE: Sir, I 
introduce the Bill. 

15.37 hrs. 

CODE OF CRIMINAL PROCEDURE 
(AMENDMENT) BILL· 

[English] 

(Omission of uctlon 107 and 101) 

PROF. MADHU DANDAVATE (Ra
japur): Sir, I beg to move for leave to intro
duce a Bill further to amend the Code of 
Criminal Procedure, 1973. 

MR. DEPUTY-SPEAKER: The ques
tion is: 

'1l1at leave be granted to introduce a 
Bill further to amend the Coda of CrImi
nal Procedure, 1973.· 

The motion was adof1ed 

PROF. MADHU DANDAVATE: Sir, I 
introduce the Bill. 

15.37 1/2 hr •• 

CRIMINAL LAW AMENDMENT (REPEAL) 
BILL' 

[Eng/ish] 

PROF. MADHU DANDAVATE: Sir, I 
beg to move for leave to introduce a Bill to 
repeal the Criminal Law Amendment Ad. 
1932. 

MR. DEPUTY-SPEAKER; The ques
tion is: 

"That leave be granted to introduce a 
Bill to repeal the Criminal Law Amend
ment Ad, 1932.-

Ths motion was adopt9d 

PROF. MADHU DANDAVATE: Sir. I 
introd uce the Bill. 

MR. DEPUTY-SPEAKER: Shrj Ha
roobhai Mehta. Absent. 

Shri Ramashray Prasad Singh. 
Absent. 

Shri S.M. Guraddi. Absent. 

15.38 hr •. 

CONSTITUTION (AMENDMENn BILL· 

(1.,88I110n of new article 31) 

[English] 

SHRI SHARAD DIGHE (Bombay North 
Central): Sir, I beg to move for leav. to 
introduce a Bill further to amend the 
Constitution of India. 

·Publlshed in Gazette of India extraordinary Part II, Section 2, dated 7.4.1989. 
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The motion was adopted 

MR DEPUTY-SPEAKER: The ques
tion is: 

-That leBve be granted to introduce a 
Billfurtharto amend the Constitution of 
India.-

SHRISHARAD DIGHE: Sir, I introduce 
the Bill. 

15.38 112 hra. 

UNORGANISED LABOUR WELFARE 
FUND BILL-CONTO. 

(English] 

MR. DEPUTY-SPEAKER: Nowwewill 
take up further consideration of the following 
motion moved by Shri Balasaheb Vikhe Patil 
on the 25th November, 1988 namely:-

aThat the Bill to provide for setting up of 
a fund for the welfare of unorganised 
labours be taken into consideration." 

Dr. Manoj Pandey to continue his 
speech. Absent. 

Shri Somnath Rath. 

SHRI SOMNATH RATH (Aska): While 
I support the spirit behind the Bill of the 
unorganised labour. I am not able to support . 
the move enunciated in the Bill to assist the 
unorganised labour to achieve the objects 
that are mentioned In the Bill. 

The unorganised labour sector consti
tutes 90010 of our labour. For the first time in 
the International Labour Organisation, our 
beloved Prime Minister Shri Rajiv Gandhi 
raised this issue before the international 
Body and he stated there also that since 
90% of the workers are involved in this 
unorganised labour, it being a global prob
lem, steps should be taken to ameliorate 
their conditions. Our Ministry has also given 
fresh thought for this unorganised labour, 

and In fact. in the Consultative Committee of 
Labour two sub-committees have been 
elected to go through the problems of unor
ganised labour in agricutture sector and 
other than agriculture sector. They have 
submitted their report to the Labour Depart
ment Thera was a debate on this issue, 
sPecially regarding the unorganised labour
ers working in the agricultural sector. Of 
course, no conclusion has yet been arrived 
at. What Is required is not that we should 
enact many other laws to protect the labour
ers. It is only a question of how best we 
implement the existing laws at the Central as 
well as at the State levels. 

Sir. in the year 1983, the Immigration 
Act had been enacted to oversee the condi
tion of workers who go to foreign countries 
and return of the immigrants. But I submit 
that it is not worth to the extent it is desired. 
Till today, the workers who go outside India 
are victimised and exploited. There are two 
areas available to the workers to go outside 
the country. One such area is when the 
foreign countries want the workers from 
India to go there to work. The other area is 
the construction companies in India spe
cially in Delhi and Bombay have got con
str~ction work abroad and they send these 
workers there. In the Ad, it has ben men
tioned that they should not extract a single 
pie from the workers whom they send 
abroad. We have also got the registered 
contruction who are send abroad. compa
nies in India and they can charge up to a sum 
of Rs. 1500/- or so. But in reality these 
construction companies which are sending 
the workers from India to work abroad in their 
contract ventures. have also undertaken 
contract work inside the country like Shim la. 
Punjab and in different parts of the country. 
What they do is peculiar. They have got their 
own sub-contradors in different States. 
They bring the workers to Delhi and from 
here these construction companies are 
sending the workers to different places 
where they have got contract work. When 
they bring the workers here, they allure the 
workers that they will send them workers 
abroad. Thousands of rupees are being 
extracted from the workers. About two days 
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back, there was a question on this issue. AI 
the Members from both the sides c0m

plained that these workers ware being ex
ploited. Rs. 10000-15000 are being 
extracted from them. The sub-contractors 
who bring these workers to Delhi etc. are 
angaged in the contract work of these main 
construdion companies inside India and 
event he minimum wages are not paid. The 
only hope given to the workers is that some 
day or the other they wit be sent abroad. 
These workers sell their land. property and 
pay the sub-contractors As. 10000-15000 to 
go abroad. Them workers work in hearth 
haphazard conditions. We do not know what 
happens to the workers. There are many 
complaints specially from Orissa The oon. 
Minister knows very well about this. I have 
also invited his attention. The workers have 
died there They have suffered there. But no 
tangible action worth the name has been 
taken. And in Delhi. there are hundreds of 
workers who are roaming in the streets. from 
whom, huge amounts have been extraded 
but they have not been sent abroad. A few 
months back, such a thing happened and the 
incident was brought to the knowledge of the 
Labour Minister in NOIDA about 700 work
ers from Orissa were brought and As. 7.000 
was collected from them. They were kept in 
the Ashram for sending them to Brazil but 
they were not sent. Later, they were beaten 
up and thrown out. As such, it is not only that 
the labour Department should enact some 
laws but they should see that the complaints 

I are attended to satisfactorily. Whenever 
someone complains, they say: -we have 
passed the law and you complain about it. • 
That should not be the approach. I we are 
sincere to solve the problem of workers. we 
should ad accordingly and we should not 
leave those helpless workers to oomplain. 
To whom will they complain? Who is going to 
hear them? In fad. there is one man Mr. 
Tandon here in the Labour Department 

I About three years back, he took up the 
cause of these workers. And the Labour 
Department suo motu caught the culprits .. AI 
least, I know, two or three labour sardars 
from Orissa were arrested and hundreds of 
passports were seized from those persons 
and casts started. Later on, at least one case 

was withdrawn. It is a very sad state of 
aftan. Again those persons who had 8X

pbited those workers are raising their tlJly 
heads. They are now very act,. aven in 
Delhi. 

Anotherfactorwhich I would Ike to draw 
the a1tention of the hon. Ministerthrough you 
is about the continental construction compa
nies who have extraded money from the 
workers and have taken\ another method to 
shield their Ulegal action. They are sending 
some workers. These sutH:ontractors, 
through UPs. get the names of those work
ers who have been exploited and they write 
letters dired to the construction companies 
saying: "please send them abroad.-'n fact, 
huge amount has been extracted from those 
workers. The workers come and approach 
UPs because they are asked to do so. The 
workers are told: -Jet him give a letter and I 
will send you abroad. It I have with me copies 
of man~ such letters of UPs and ex-UPs 
who have sent the letters direct to these 
companies. And the companies take shelter 
under these letters and they say: 'What can 
we do?- Under these circum.stances, not 
only the workers are exploited but we the 
peoples' representative also get a very bad 
name. So, I suggest the hon. Minister 
through you let there be a circular sent to all 
these continental construction companies in 
Delhi that they should not accept any 
letter ..• ( Intenvptions) 

MR. DEPUTY-SPEAKER: Time allot
ted to this BiD is already exhausted. H the 
House agrees, we can extend the time by 
two more hours. If all of you agree. I extent 
the time by two more hours. 

SOME HON. MEMBERS: Yes. Sir. 

SHRI MOMNA TH RAnt: let there be 
a ciraJlar from the labour Ministry to the 
construction companies that they should.not 
accept any private letters sent to them direct 
racommandingthe name of the work.,. who 
should be sent abroad. On the other hand. I 
would suggest that if the UPs have got t.om. 
recommendations to be made from their 
constluency, they can as weD do 10 by 
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ISh. Somnath Rath] 
writing direct to1th. Hon. Ministers or to the 
Ministry. I further demand that the investiga
tion sholfld be made as to who are the 
parsons who have exploited these workers. 
Till today they engage their relatives and 
these sub-contractors and middlemen 
extract money. This inv !stigation should be 
got done by the Hon. Minister if he is really 
interested that unorganised labour should 
be protected not by merely passing an Emi
gration Ad or other Ads and leaving them in 
the streets. 

There are many incidents. In ona case, 
the Continental Construdion Company her. 
in Delhi, huge amounts were extracted. 
When the workers' wages come to India 
through those companies to be paid to the 
relatives, 100/0 wage cut was made. The 
Labour Ministry, under the leadership of Mr. 
T andon could catch hold of that gang and 
Rs. 71akhs was seized and sent direct to the 
relatives of those workers. What happened 
to that investigation? 

The Minister said that these cases will 
be investigated into and the persons respon
sible will be taken to task. These Construc
tion companies and SUb-contractors do vio
late the Labour Ads. They are to be pro
ceeded against under the Income Tax Law 
because crores of rupees of these workers' 
wages have been cut and have been taken 
by these middlemen. This is a specific ques
tion that I am putting. H the Hon. Minister so 
desires, I will provide him aU the materials or 
lay them on the table of the House. The 
documents will raveal how thasa people flre 
working and with whom they are hand in 
gloves. I think the Hon. Minister while reply
ing will enlighten me in this respect, 

This is a matter that concerns the whole 
of India. Labours from other countries, say 
for example Korea, China etc. who are going 
to Gulf countries, ara competing with Indian 
labours, H we do not rise to the occasion and 
compete with tho •• countries. we will not get 
the foreign exchange as w, have been get
ting. From the statistics of course that has 
been supplied by the ~ur Ministry the 
number of workers going! outside has in-

creased. But we should not be satisfied With 
that. (Interruptions) 

This Is a vory important !=1'81U8 
manpower corporatio~s in d' rent Stales. 
There should be a manpower ation at 
the Centre also. All theSe wo rs should be 
channelised through the manpower corpo
rations of the States and through the Centre 
so that there will be no victimisation. As I 
have said, we should send more workers to 
outside countries. specially the Gulf coun
tries so that we will get foreign exchange and 
employment. Keeping in view this important 
factor the Labour Department should coma 
in a big way to 58e that this exploitation gets 
stopped and more workers go abroad. 

Child labour is a global phenomenon. 
The International Labour Organisation 
places the number at 52.58 million but it is 
more. According to ILO one-third of the total 
child labour is in India. Child workers of less 
th·an 15 years of age represent 11 % of the 
unorganised labour force. According to 1981 
census J & K State has the highest number 
of child labour although the figures for other 
States are also on the high side. n there is 
higher school enrolment then the problem of 
child labour will get reduced. A committee 
under the leadership of Shri Sangma. the 
then Labour Minister had bean to Faizabad. 
They found how the child labour is being 
exploited and harassed. They work in very 
unhygienic conditions. So what we require is . 
to educate them and also provide jobs to 
their parents. UntU and unless jobs and 
earnings are provided to their parents under 
NREP or RLEGP and other schemes the 
parents will be bound to send their children 
to work to earn their livelihood. So this prob
lem is tagged with socio-economic problem 
of the country. 

Now I come to women workers. In Delhi 
in the building construction activity one can 
see how they come along with their small 
children to work and get around As. 7 per 
day. These are the areas where the LabOUr 
Ministry should think of the unorpnlNd 
labour. 
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The Labour Department has laid much 
.,.. on bMdi rolling factori .. and they 
haVe given alit of the work being done there 
in the bm of group housing scheme, dis .. 
penurtee. hoIpItaIs. etc. but the beedi roil
ing ..., II only in some towns and semi 
urban .... w. must go to the rural areas. 
In the nat ..... the tendu leaves are 
plunked by AdIvasi and Harijan ladi.s and no 
protactiDn has been given to them $0 far. So 
we should not confine giving protedtion only 
In earn. towns where this beadi ro'ing work 
is going on but we must also gq to the rural 
aruL The hone Minister may consuJt with 
the SbIIa Labour Ministers to see that the 
lakhs and lakhs of work&rs who work in 

r \ 
plucking the tendu leayes get protection. 
Until and unless ~y .,. protected the 
unorg,-nlsed Iabou~ in the whole area is not 
protedted. 

are some of the instances that I 
ha¥ and I hope the hone Minister will 

them. Our aim should be to bring the 
u iaed labour to the organised sector 
so, that they may have the capacity to bar
gain. The organised sector can bargain 
~US8 they have unions whereas the child 
labour and the women labour and others 
have no bargaining capaciIy as they have no 
unions. So greater protection and utmost 
attention should be given to this sector than 
to the otganised sector. 

I do not support this Bill because It only 
anvll.- that we should have some fund 
and 101M "",,unaration is to be given f1'om 
that fund. This wilt not solve the problem. 
The baaic principia should be thought of and 
specific action should be taken. 

With theM words, I conclude. 

16.00 hra. 

[T ransllfiM8J 

SHRI RAM BAHAPUR SINGH 
(Chhapra): Sir, the pli9ht 'of unorganised 
Iaboanra knows no limit. EVan after day's 
hard WIDI'k,labourars .. not able to provide 
food to their lamias. n wil not be an exag-

geration H I say that thay don' get even the 
minimum clothes needed to covar their 
bodies. We need not go too far, we can see 
their pitiable condition here in Delhi itself. 

16.01 hr •• 

[SHRI SOMNATH RATH in the Chait1 

Afterworking hara the whole day, these 
labourers, either they are working for con
tractors or working in construction works, 
either they are cart pullers. rickshaw pullers 
or workers of the small factories, live like 
cattle in their slum dwellings. There is no 
facility of light, transport. education, medi
cines available forthem. People of Bihar and 
eastern Uttar Pradesh have to face such a 
situation because they have to come to Delhi 
to earn their livelihood and here they get a 
job in small factories on Rs. 209, 250, 300 or 
Rs. 350/ .. p.m. and some how they have their 
bq»th ends meet. Despitethis, I regret to say, 
they are looked dowp upon. It is really a 
matter of pity that those who have contrib
uted so much in the progress of the country 
by their hard work are looked with contempt. 
It is not only in Delhi, but the greenery in 
Punjab and Haryana is also due to the hard 
work put in by these labourers of Bihar and { 
eastern Uttar Pradesh. But. they are ex
ploited so much that instead of 8 hours, the 
are made to work for 14-16 hours a day. 
have been told that they are give opium . 
tea, so that underthe IntlOenee of opium th y 
work for more hours. When they return to 
thair houses, their podceta ~ empty. All he 
unorganised labour.,. ., the country are 
facing the same lot. The number of ,uch 
labourers is 80 per cent and 80 per ~nt of 
them are agricultural labourers. Out dJf the 
3.4 erores of people in Bihar. who live below 
the poverty lin., 75-80 per cent are sched
uled castes and girijans. They earn their 
livelihood as labourers. they have no organ
isation. The condition of agricultural labour-
8,. can improve only when there is a d$vel
opmant in agricultural HCtor, because their 
lif. II fultf dependent on 8gf'Icuttur •. By the 
pragrlll nt .I.IMM In Igricutture 
_" do not."..,. ...... good .... 
Iftd fertillzera lhould be provided In time or 
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[Sh. Ram Bahadur Singh) 

the fanners should be pnMded remunera
tive prtcas for theW product. but I want to say 
that the agriculural problem can not be 
solvad unless there are land raforms. It had 
been a slogan during ~ move
ment also. Our leaders then ... of the view 
that the land should be given to those who 
cultivate it. I support this view. In Bi".. there 
are 63 persons out of 1 00 who have less 
tham 2 112 acres of land holdings and 1ha 
area under the cultivation of such people is 
just the 13 per cent of the total cultivable 
land. The number of those who have mora 
than 15 acres of land is 3 per cent and they 
have 26 per cent of the total cultivable land 
with them. The situation is paradoxical 
Those who are ploughing the fields do not 
have land and those who do not plough, 
have very big farms. The land which can 
produce gold, which can oontrbute to the 
maximum in progress of the nation is in the 
possession of those who simply want their 
ownership rights on the land. They have no 
interest in cultivation. They are of the opinion 
that agriculture is not a profitable job and 
therefore, they inveSt their capital in other 
business. H such a owner is interested in 
cultivation he is found interested in intensive 
cultivation in a limited area About the rest of 
the land he is interested in share cropptng. 
There is a dass of bonded labourers among 
these agricultural labourers. With full re
sponsibility, I wouW like to submit that there 
are 32 per cent bonded labourers in Bihar 
itseH. They do not dare to go anywhere with 
out the permission of their landlord. They are 
always in fear of being deprived of the land. 
which the landlord has given to them. He is 
always afraid of that. H he goes away. he will 
be in trouble. This is the reason, he and his 
generations are always in debt. He, who 
cultivates the land and produces does not 
get even the small amount of product as the 
whole of the produce is taken away toward 
the payment of the debt. For future he has to 
take debt again from the landlord. The oon· 
dition of agriQJltural labourers can not be 
improved unless the land reforms 81e imple
mented and the surplus land is distributed. 
lhe number of the unorganisad labourers is 

80 per cant. I would like to requast the 
Government to implement the land reforms 
~ in Older to provide opportunity to the ... 
unorganised labourers to progress and to 
baoome self dependent. The Government 
can daim that they have atarted several 
schemes to make the unorganised labour
ers and labourers living In villages seH-reli
ant 

I do realise that large sum of Govern
ment money is spent on programme like 
N.R.E.P. and R.LE.G.P. but the analysis of 
the figure given by you here reveal a very 
dismal picture. The major malpractice being 
indulged in it is that the whaat supplied for 
distribution to the labourer as part of wages 
is generaDy not given to him. h is not given 
because the market rate of wheat is higher. 
People who engage the labour. take the 
wheat from the Government stores and sell 
it in the market and the labourers are paid 
only, the cash part of their wages and not 
wheat The malpractice is prevalent in vil
lages also where everyone engaging the 
labourers tries not to pay wages in grains. 
You should be vigilant to S88 that the labou ,
ers should get grains also apart from cash 
component of their wages. Before conclud
ing, I will submit to the hon. Member, who 
has presented this 8i11 that I fully agree with 
his intentions but I am sorry to say this Bill is 
not going to achieve it. Therefore. I appeal to 
you to withdraw this Bill and bring forward 
another comprehensive Bill after thoughtful 
consideration. which may encompass 
measures to solva various problems. Gov
emment on its part should also give a seri
ous thought to this issue and bring forward a 
Bill, which may rid the unorganised labour
ers in the whole country of their present 
predicament. 

SHRI AlIZ QURESHI (Satna): Hon. 
Chairman, Sir, I agree with the proposal 
mooted by Shri Patil but at the same time, I 
want to submit that his proposal is not com
prehensive. The Government should treat it 
as the base and bring forward a comprehen
sive law. Then only our objective can be 
realised. When we talk about unorganlsed 
labour. my mind goa. to the poor, helpless 
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and miserable bldJ workers of this country 
and there is no one to look after their inter
ests. When we tal< about unorganlsecl 
labour,' am reminded of workers engaged In 
lime and brick Idlns, whose owners .. 
minting rrIC)Mf • their mst and thera is no 
one to aaf.-guard their interests. At time, 
one Is conatraMd to think that u.... Is no 
law, no administration, no department In the 
country and the law of the Jungle is in 
operation and the capitalists have freedom 
to exploit the workers to unlimited axtent. 
When we tal( about unorganised labourers, 
I am ashamed to see that in certain public 
undertakings, which are the companies 
under the control of Govemment of India, 
contrad labour system still persists. n is our 
good fortune that a senior and experienced 
person like Shri Dubey is at the helm of 
affairs in the Ministry of labour. who has 
spent his entire life working for the weHare of 
the labourers. He is ably supported by Shri 
R.K. Malaviya as Deputy Minister. I am fully 
aware of his involvement and devotion to 
work. Both deserve to be congratulated and 
they want to give a new direction to their 
Ministry. But it is unfortunate that the officials 
working in their Ministry, who have to imple .. 
ment the policies in letter and spirit and go to 
the field, ara a total failure, dishonest and 
lack sincerity of purpose and devotion to 
duty. I can prove it in the House. Just now I 
referred to the problems faced by Bidiwork
ers. I represent Satna Parliamentary con
stituency and there is a large area of Rewa, 
Shahdol. Sid hi ate. around my district in M.P. 
where tendu leaves are plucked and col
lected. The former Madhya Pradesh Gov
emmant nationaJised this trade for which 
they deserve congratulations because it is 
hoped that with the nationalisation the ex
ploitation Of labourers will be checked to a 
great extent if the policy is implemented and 
enforced honestly and no politics is allowed 
to influence the state of affairs. Prior to 
nationalisation of tendu leaves trade, there 
was no one to pay attention to the pitiable 
condition of the labourers engaged in pluck .. 
ing 'lMdu leaves and the Bid; industry. 
Nobody bothered as what type of lifa they 
led, how much wages were paid to them. 
what was their status In society. what were 

their health needs, what facilities were avail .. 
able to their family and children. Unfortu
nately, the story Is no different even today. 

Just now, I spoke about the labourers 
working in Arne stone kilns and cement fac
tories. Fortunately or unfortunately, their 
number in my Constituency is very large. I 
want to ask one question that as to how the 
labourers of a cement factory, for which 
licence has been given by the Govamment 
of India and where a labour uniorf_ists, faft 
in the unorganised sedOr. The mln1mum 
wages of the labourers working in cement 
factories have been fixed by an ad of the 
Government of India, which are quite rea
sonable and they can lead a comfortable lie 
if they are paid they wages so fIXed. But it is 
a sordid state of affairs that only a few 
labourers are on the official pay roll of each 
cement factory and who are members of the 
labour union. Besides, them there is a _ 
work force in aach factory. which is supplied 
by the contractors. H the minimum wages 
fixed by you are Rs. 35/-, the labourers 
brought by the contractors get h8ld1y As. 151 
.. and the rest of the amount is pocketed t" 
the contractors and the management com
bine and thus the labourers are being ex
ploited. How shameful it is that the same 
state of affairs prevails in the stone quarries 
in my constituency, which supply stone to 
Bokaro Steel Plant, a public undertaking 
under the Ministry of Steel. I have been 
drawing the attention of the Government for 
last 4 years through questions and 
speeches but it appears that neither the 
Ministry of Steel nor the Ministry of Labour 
wants to look into the questions as to how 
two sets of labour are being engaged at 
Bokaro Steel Plant. One set of labourers are 
appointed by the management and gat the 
wages fixed by you while the other set of 
workers. who are in a large number, have 
been unluckily brought to this public under
taking of the Government of India by the 
contractors and they are paid not even half 
the wages. When I gave notice of a question 
on the subject in lok Sabha, the whole issue 
was confused in the reply and the main 
thrust of the question was side-tracked. 
While speaking on the demands I drew the 
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attention to the plight of labourers wort<ing in 
the .ton. quarrtea of Bokaro St •• 1 Plant and 
said that I feel ashamed and cut a sorry 
figure when people ask me why I am unable 
to and this injustice and atrocity. Similar 
conditions prevail among the labourers 
working in the cement factories owned by 
Tatas and Birlas. " one goes there and sees 
their living condttion, no body can say that 
they are free citizens of an independent 
country, who have been guaranteed the 
right to lead a life full of dignity. There are 
reports that many labourers lose their lives 
while working in the stone quarries and thalr 
bodl .. are buried in the quarries to subvert 
the process of law otherwise compensation 
wHi have to be paid to the dependents of the 
deceased besides prosecution against the 
management. It is a matte, of great sham. 
for all of us that it is happening in 1988. I want 
special attention to be paid to it and hon .. t 
and responsible officer. be sent there so as 
to put an end to thlalnjultlce otherwise it will 
be said that this InJUltIce and these atrocities 
were perpetrated even when a devoted 
person like Shri Dubey held the portfolio of 
Mini'lter of Labour. I, therefore. make a 
special request to you to pay serious atten
tion to it 

Han. Chairman, Sir, the issue regarding 
the sending of manpower abroad through 
recruiting agents was raised. I fully support 
the measures and steps taken by you to 
check. control and contain the bogus recruit
ing firms. But Mr. Chairman, Sir, I want to 
draw attention of the han. Minister and the 
Government through you to a significant fact 
that In the past 3-4 years from now the 
larg .. t number of labour working in Iraq, 
Kuwait, Saudi Arabia were from India. But 
during a span of 5 years, the number of 
workers of Indian origin has slided down to 
3rd and 4th position. People of Pakistan and 
Bangia Desh have replaced them. People 
from Phillpine have gone there and now 
china has taken a decision that it ~III export 
its manpower to these countries, so I want to 
ask you that when there is extreme degree of 
poverty, you cannot provide full employ-

ment, you cannot gJve full wag." why don't 
you at least permit them to go abroad to work 
in the largest possible number. If you modify 
your rules in such a way that the bureauc
racy, which twists and turns the rules to 
serve their self interest, 18 sidelined and 
genuinafy interested peopI. get a chance to 
go abroad so that poverty and unemploy
ment may be eradicated from this country 
and at the same time our country may eam 
large amount of foreign exchange. Foreign 
capital may also flow into India. I wililika the 
Minister to pay attention to it. 

About two weaks ago I had an opportu
nity to go to Bombay and I saw thousands of 
people from Bihar, Madhya Pradesh and 
Uttar PrId .. h there, who had disposed off 
their hoUl88. land and other property in their 
natlv. places so that they muld go abroad. 
In spit. of having all documents such as 
paaport. NOC and visa, they are not al
lowed to go to Iraq and Saudi Arabia b&
cause Labour Ministry has demanded return 
ticket from their employers. I fully agree with 
the Government policy but a way should be 
found out to send those people who have 
disposed off their everything and even 
horne. and hearths. I would urge that they 
should not be forced to commit suicide. If 
proper attention is not pald towards them 
they have no other way except to jump into 
the sea. The Govemment should bring 
about soma radical changes in its policy and 
appoint Its own agency to deal with the 
recruitment of labourers. The inspection 
office which is at present located in India 
should be in Jeddah, Dubai or Kuwait so thal 
it may study the plight of our labour.r. and 
take preventive measures against mjuatica, 
atrocities and dishonesty baing commltteq 
on them in foreign countries. Only then, th. 
Government can eradicate poverty from this 
country. 

I am grateful to you Sir. for allotting me 
time to speak and hope that our Government 
agencies would pay attention towards the 
contract system and would take stem meas
ures to eliminate atrocffies and injustica 
against labourers 10 that they may lead a 
happy life. If thie will not happen, they will not 
wait for a long time to get their legitimate 
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right .. The rights and protection which they 
want through peaceful means and non-vb
leope should be given to them otherwise no 
law or principia of non-violence can stop 
them to bring about a complete revolution. 

I want that the Government should not 
give tham opportunity to taka such drastic 
step and taka timely steps to provide them 
complete protection so that they could be 
saved from Tata, Birla and other capitalists 
who are lucking their blood. 

SHRI HARISH RAWAT(Almora): Mr. 
Chairman, Sir, the unorganised labour is a 
challenge for both the Labour Ministry and 
the trade unions. Only ten per cent of the 
entire labour force is engaged in the organi
sed sector. Thera are Trade Unions and the 
Government machinery to safeguard their 
interests and advocate their cause, but for 
unorganised sector in which about 19 ere res 
of workers are working allover the country, 
we have not developed any mechanism to 
take care of their welfare and ensure that the 
benefits of various laws passed by the 
Government are reaching them. 

I would not say that it has not come to 
the notice of the Labour Ministry or the 
persons working in this Ministry. They defi
nitely have paid attention towards it and 
various laws have been passed. Had these 
laws been fully implemented, the situation 
today woutd been entirely different. Though 
the CentraJ Government II • law making 
body. but It ... not t.ve any machinery or 
agency to Implement them. H the Govern
merit wants to sat up such agency it is not 
feasible .1 unorganiaed labourers are 
spread aU over the country. The Govern
ment can do monitoring work only and thus 
ad as a guide and philosopher. It is a matter 
of regret that the State Government machin
ery to which this task h .. baen assigned is 
not working property. 

Sir. I will Just conclude my speech be
cause my friend. Shri Saifuddin Chowdhary 
is sitting hera and he has to introduce his Bill 
today. My friends have given details of differ
ent sectors where unorganised labourers 

ara working. I would like to draw the attention' 
of the hone Minister towards domestic s.r· 
vants. Today, they are in large number. In 
Delhi alone, there are about 70,000 domes
tic servants. They are appointed by the 
Hoose owner after proper police verification. 
H anything happens they are caught by the 
police. But there is no one to see as to what 
they are being paid by the employer or what 
is being done by the employer for their wel
fare. The workers in the five star hotels like 
Maurya and Taj are very badly exploited by 
their employers. When th ... workers try to 
unite themselves they are thrown out of jobs. 
In small hotals the condition of WOrkers is 
even worst. They have to work through out 
the night" you go to a halwai's shop you will 
come to know how badly these workers are 
trested. Their behaviour is shocking. You 
should find out some way for such unorgani
sed work.,. in big cities. The conditions of 
WOIkars engaged In building construction 
and road construction is very bad. If they get 
injured during the work or they get their 
finge, cut there is no one to take care of 
them. No body is held responsible for that. 
The judicial procedure is so lengthy and 
costly that by the time he gets justice, he 
become totally helpless. The council set up 
by the Government does not have sufficient 
powers and is not in a position to do any
thing. Even if you appoint an able officer in 
this council, he will not be successful in his 
Works as sufficient powers have not been 
provided. The council cannot force the 
employer. What I maan to say by this is that 
the council does not have any statutory 
power to put pressure on the employ.,. The 
employers have money power against which 
all are helpless. 

Shri Patil has given a very good sugges
tion that cess should be levied on big indus
tries or on public sector industries to collect 
money which can be utilised for the welfare 
of those workers who are eitharthrown out of 
jobs or are old and infirm to take up any other 
work. 

In every district, labour eouncfJ ahoukl 
be constituted in which pubtic representative 
of Government officeI'! can be appointed 
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and they can conduct a survey. You can 'lisa 
gat this survey work done through revenue 
department. In this way. we can easily find 
out the numbers of workers engaged in 
unorganised sedor such as in bidi industry, 
carpet industry, bangle manufacturing in
dustry or in son:te other cottage industries if 
there an the figures are available with us, it 
will provide basis on which we can see as to 
who is accountable for it and who is thei" 
employers and if any excess is being perpe
trated against then. or if wages are btling 
paid in fun to them by their employers or if 
they are being subjected to some sort of 
other atrocities for which their employers 
should be taken to task. On the pattern of 
oonsumer councils, labour councils can also 
be set up which will create awareness 
among them. The need of the house is to 
create awareness among them. When some 
trade union worker work among the labour
ers and tries to make union of construction 
and brick kilns workers. it is found that they 
have migrated to some other places after six 
months, as a result of which desired political 
banefitd09s not accrue to our party. Notonly 
this. even our communist brothers have 
failed to do any positive work in this regard 
despite their loud claims of work done for the 
labourers. Other trade unions people are 
also not doing any work because net output 
appears to be nil here. That is why they are 
not doing anything for them. I, therefore 
request you to associate voluntary agencies 
with it and formulate councils at district and 
state levels. You should try to monitor the 
work voluntarily. You should keep a watch 
and you should also give powers to the 
labour e>rganisations to punish the defaul .. 
terse 

With these words, I support the Bill. 

SHRI RAMASHRAY PRASAD SINGH 
(Jahanabad): Mr. Chairman, Sir, I support 
the Bill which has been brought forward in 
this House. The greatest achievement of the 
BIB Is this that a discussion has been initi .. 
ated. Despite frequent discussion on the 
subject in the HoUH. no action is taken and 

status quo is maintained. 

The number of unorganised labour is 
very high in our country. At ~nt 80 per 
cent of the labour force is unorganised and 
out of this 80%, 60 per cent are agriculuraJ 
labourers and 20 per cent of tham ant child 
labour who work on aackers manufacturing 
and brickkilns. The organised labour gets 
their demands aCC8f1ed through struggle 
and trade union activities but the poor unor
ganised labour are exploited. The hone Min
ister knows about it as he had Chief Minister 
of Bihar for 3 years. he is fully aware of the 
plight of unorganised labour and he is now 
holding the charge of Ministry of labour. I will 
like to submit that a law was enacted with 
regard to child labour which was nothing but 
a legal bankruptcy. Are our workers benefit
ted with that law? It was provided in the law 
that the persons found to be misusing child 
labour would be punished but where is that 
law? The people of India as weD as the 
workers know that this lok Sabha is simply 
a taw making organisation but it cannot gpt 
the law implemented. It is a big joke. I said at 
that time also that unless survey is under
taken to identify the parents who hand over 
their minor children immediately after attain
ing the-age of 5 to the farmers. to the shops 
or the carpet weavers to make both ends 
meet and responsibility of their schooling 
and proper ~geping is taken by the Gov
ernment, this law can not be implemented. 
By this most of the problems of workers will 
be automatically solved and such children, 
instead of becoming child labour, can also 
become good citizens of our country. But the 
Government is not at all concerned about it. 
The Government claims that it wi. bring 
socialism in the country but the childntn are 
meted ourthis kind of treatment in the shops. 
Many female workers are employed in brick
kiln industries. The kind of treatment these 
women workers are meted to could be 
known from an Incident just reported in the 
press. Sir, women were gang raped in Jaha
nabad and they have been hospitalised. 
There is nobody to look after them. Had 
there been an union of their own, they would 
have brought the Government to nerves. 
Because they have no union, there is no .. 
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body to plea their case. This is the state of 
affairs In Jahanabad, where three such inci
dents had already occurred in which women 
workers were gang raped. Where is the law 
? Had there been a law, this situation would 
not have arisen. One is free to do as he 
pleases. I have been watching for the last 4 
years that no steps have been taken by the 
Government. Somewhere they implement 
the law and somewhere ~l! not being imple
mented. Same is the case with the farm 
labourers. The farm labourers are migrating 
in large number. They are migrating to 
PUnjab, Haryana and other places. Why are 
they migrating? Because they are being 
exploited there. They are migrating to se
cure two meals. The farm labourers do not 
want to wo.k in the fields there in the villages. 
At least you should think about it. The farm
ing in Bihar is unacoflomical. As the land 
there does not give profit, the labourers do 
not get the rea-;onable wages. What im
provement have you achieved in agriculture 
over the last so many years in Bihar? H you 
had made progress in agriculture as it w~s 
made by the Chief Ministers of Punjab and 
Haryana, lakhs of farmer labourers would 
not have migrated from Bihar and our Bihar 
would have also occupied a high position. 
But there is nothing like that in Bihar, there is 
only struggle for the chair. 

The second thing which I want to submit 
is that you have provided social and eco
nomic basis. We cannot improve the social 
and economic basis but we can continue 
discussion in this House. Therefore, I wantto 
tell you that the Bill brought forward by the 
hone Minister should be adopted by the 
Government. After adopting the Bill, you 
should make further improvement in the Bill 
by providing additional benefits for them, 
their exploitation could be stopped and the 
objective of the law made earlier on the 
subject is also achieved. You may have seen 
many people working on crashers. The 
people who work on crashers are being 
exploited. The health of the labourers who 
work on crashers are adversely affected as 
dust goes inside thair bodies through inhala
tion which causes death after some time. 
era,hers are being operated every where 

but you cannot seek information about 
labourers working on them. They take work 
from them like animal not like man. You do 
make big talks sitting in Delhi. Look at Delhi, 
even under your vary nose, Iakhs of labour .. 
ers who have migrated from the ruraf areas 
are forced to 1IW)rk on a meagre monthly 
sala'Y r&nging from Rs. 250 to 400.18 it not 
an exploitation? Can anyone have two 
meals in a meagre salary of Rs. 300? All this 
is happening before your very eyes and we 
have made it a topic of discussion here. 

I could nothing but request you that you 
should look into all these things and the BiD 
brought forward by the hon. Member should 
be adopted unanimously so as to improve 
the oondition of unorganisad labour. The 
unorganised labour may be saved from this 
exploitation. With these words, I conclude. 

·SHRI LAKSHMAN MALLICK 
(Jagatsinghpur): Mr. Chairman, Sir, I rise to 
support the Bill moved by Shri Balasaheb 
Vikhe Patil. Hon. Member Shri Patirs Bill 
seeks tq create a weHare fund for the unor
ganised workers in the country. This is an 
useful Bill. So, I welcome this piece of legis
lation. While participating in the Bill, many 
hone Members have expressed their views. 
I would also like to speak a few words on this 
Bill. 

Sir, according to an estimate about 274 
million unorganised workers are engaged in· 
different work allover the country. Some of 
them are working in Agricultural farms, some 
are in industries, some are in projeds sites 
and some are engaged in the construction 
activities. They are 90% of the total work 
force in the country. tt is regrettable that 
these unorganised workers do not get 
wages at an uniform rate. It varies from place 
to place. Suppose a worker who is working in 
Delhi gets Rs. 500/0- per day. he gets Rs. 201 
- if he will work in Cuttack or Bhubaneswar. 
Moreover the workers working in small town 
gets lesser rate of wage than the workers 
engaged in some work in a big town. 
Whether it is a big or Imall towns the workers 
are being exploited evwywhere eitherbtJ the 
contractors or by the employers. They do not 

-Translation of the speech Originally delivered in Oriy •. 
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get job throughout the year. They do not get 
wages when they have no work. On such 
days they do not get anything to feed their 
family. So. the plight of these unorganised 
workers cannot be described in words. I urge 
upon the Government to give them due 
protection. They should be given wages on 
the days when even there is no work. 

Sir. I would like to say a word about the 
Agricultural workers. There are thousands of 
wolkars who earn their liveHhood by working 
in the fields. They are not organised. The 
Agricultural wages varies from state to state. 
The Government of India should fix up uni
form wage rata for the workers whether they 
WOtk In Orissa, Bihar or any other State. 
They are being exploited by the big land
lords. They do not get work everyday_ So. 
they take loan from the money-lenders on 
high rat. of interest. They fail to repay the 
loan with the limited amount of wage they 
get. So, they suffer throughout the year. 
They should be protected from the landlords 
and the money-lenders. 

Sir. Roads are being constructed in the 
hilly area. The people working In those areas 
are Innocent. So the contractors always 
exploit them. These Girijans are not organi
sed. They should be protected from the 
exploitation of the contractors. There are 
many centrally sponsored schemes under 
implementation in the Nral areas. Some of 
thoM 1Chem •• are R.L.E.G.P, N.R.E.P .• 
and I.R.D.P, etc. The workers engaged in 
these centrally sponsored schemes are 
mainly belonging to Scheduled Caste. They 
do not get the wages fixed for them. The 
offICials or the contractors engage them in 
work, glvele.8 wages then what they write in 
the register. This irregularity must be 
stopped. Because these unorganised work
ers are poor and come from weaker section 
of the society. Our Government is imple
menting many schemes in the tribal area As 
you know. the tribals living in the far-flung 
araas are illiterate. the contractors exploit 
them. They have no courage to say a word 
against the employers. These simple and 

innocent tribal unorganlled wort.. lull .. 
on account of this. They should be given due 
protection and justice. 

The handloom workers are also unor
ganised workers. The rural artisans and the 
workers engaged in the small scale and 
cottage industries are also not organised. 
They do not get work throughout the year. 
Most of the days, they sit idle at home. They 
suffer a lot on such days. So, the Central 
Government should implement some 
schemes to provide worK to unorganised 
workers throughout the year. 

As you know Sir, there are many people 
working on the Railways Stations in unor
ganised ways. The small income groups 
from among them should be provided with 
some assistance so that they wUl be able to 
earn their daily bread. 

Sir, I have gone through the Bill of Shri 
Patil. It has been suggested by Shri Patil in 
Clause 4 of the Bill that one percent amount 
may be deducted from the salaries of the 
organised labourers whose income is not 
less than one thousand per month and the 
amount should be deposited in the unorgani
sed labour welfare fund. While the intention 
of Shri Patil is noble. it is not a practical 
suggestion. It may not be acceptable to 
everybody. So it should not be made com
pulsory. A labour may contribute in the fund 
voluntarily. In this on text. I would like to 
suggest that the Central Government as well 
as the State Govts. should contribute to the 
welfare fund in a matching basis. In the 
process, a good amount of money could be 
raised for the welfare fund. the unorganlsed 
workers can get some help from the welfare 
fund during their dire need. In this way we 
can help the unorganised workers. 

Sir. it is heartening to note that our 
Prime Minister Shri Rajiv Gandhi is seriously 
thinking for the welfare of the unorganised 
workers. He has toured every nook and 
comer of the country. He has made it very 
clear in his speeches that he made in couru 
of his tours. that the unorganised workers 
would be protected at any cost. he wanta that 
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some permanent measures should be taken 
to provide Income to the unorg."laed work
ers throughout the year. In this context, I 
would liM to give. suggestion to the G0v
ernment. In my opinion the Chief Ministers 
Conference lhould be convened In New 
Deihl. The Stat. labour Minister should also 
be Invited to that Conference. The issue 
should be discussed in detail, and some 
ways should be found out as to how the 
unorganised workers should be protected. 
Some ways should be found out to tackle the 
problems of exploitation. The State Govern
ments should take some concrete steps to 
protect the interests of the unorganised 
workers. The Government should bring a 
comprehensive Bill in the House seeking to 
protect the unorganised workers from ex
ploitation and to give them legal help wher
ever necessary. The Han. mover of this Bill 
Shri Patil has no doubt brought this piece of 
legislation with noble intention, but private 
Bill of this kind cannot give permanent pro
tection to the millions of unorganised work
ers. I appreciate the noble intention of the 
mover the Bill. At the same time I reqyest 
Shri Patil to withdraw his Bill. I would also like 
to request the Government to bring a com
prehensive Bill at an early date. 

Sir, I thank you very much for giving me 
this opportunity to speak on this Bill and 
conclude my speech. 

SHRI NARAYAN CHOUBEY (Midna
pore): Mr. Chairman, Sir, I am grateful to you 
that you have given me an opportunity to 
speak. I rise to support the Bill. I hope that the 
Government will bring forward a compre
hensive Bill and an assurance to this effect 
will be welcomed. 

The number of unorganised labour is 
increasing day by day. The number of unor
ganised labour is increasing w~h the in
crease in number of unemployed persons. 
About quarter to two lakhs factories have 
been lying closed at present, its number is 
increasing every year, population is increas
ing and factories ar. being closed, the op
portunities of employment are decreasing. 
Ther. is ban on recruitment as per the policy 

of the Government, there ;s a ban on recruit
ment in Railways, P and T and banks etc. It 
II correct that labour productivity should 
Increase otherwise our country will not be 
mt. to compete witJl others. But cores of 
people are unemployed and if the standards 
of Europe and America is applied here, it will 
lead to complete ruin and the same ;s hap .. 
pening In our country. Even the resultant 
vacancies of the retiring persons are not 
tieing filled up. The condition of unorganised 
labour is very bad. There is uniformity in 
wages in Railways. Defence, P and T and 
public sector undertakings such • coal 
India etc. all over the country. If somebody 
digs earth in Delhi, he gets Rs. 40 a day and 
if he does the some work at Benaras h. gets 
Rs. 25 and in Patna he gets As. 20 only for 
the same work while prices of co~oditie. 
are more or less same everywhere. There is 
no arrangement for it. There must be some 
arrangement for it. Our colleagues have just 
said that the people working in organised 
sedors such as Steel Cement. etc. and 
public sector such as Coal India etc. get 
uniform wages through out the country. 
Then why there is no arrangement of mini
mum wages for the labourers who break 
stones or make bricks. It should be more in 
Eastern Uttar Pradesh because the prices 
are higher there, but this should not happen 
that minimum wages should be As. 20 in 
Calcutta and Rs. 15 in Jamshedpur, there 
should be some arrangement for it. A solu
tion must be found out by calling the meeting 
of the Labour Ministers of the States. Two or 
three points were made just now that the 
condition of the unorganised labour working 
in brick kilns in the worst. Employment is not 
available throughout the year. Work lasts 
longer if there is no rain, work stops if there 
is rain. There is no body to look into their 
problems. Their work sites are situated at a 
considerable distance from the villages and 
they do not have link with the local people. 
Nor have they link with the local labourers. 
as they come from different places. Some
body comes from Ranch;, somebody comes 
from Gaya and they even do not understand 
the local language. Neither any panchayat 
nor any political party looks after them. Hone 
is to collect subscriptions for a political party 
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or for celebrating religious festivals such as 
Ramanvarn; etc. local people go to the 
owner of the brick kilns plants. Thus, these 
people are suffering the maximum. It is, 
therefore, my submission that it is essential 
to make some arrangements for the brick 
kiln labourers. 

17.00 hr •• 

[SHRI N. VENKATA RATNAM in the Chailj 

O:,gan_sod factr~ries, liI<a the Bokaro 
stek)l plant, neeJ the services of casual 
workers to Ylork en contract basis. I do not 
think that the labou;"er who are engaged to 
work 01 contrad basis may be confirmed 
immediately. But why cannot they be paid 
the minimum wages? Minimum wages aro 
not paid because of connivance. You are an 
experienced trade union leader. You know 
everything. 

[English] 

Being an experienced trada union 
leader of India, you knowthesethings Si'''r.e 
you are now at the helm of affairs kindly do 
something with regard to minimum wage in 
a fadory where labour is supplied. It should 
not be less than what an unskilled labour 
gets par month, divided by ,~~ many workinq 
days. Easily some benefits can be given tc' 
unorganised labour in those factories. 

[T fans/ation] 

Mere shouting will not do. We are also 
much worried for the unorganised labour. 
But there is a problem and the problem is of 
the increasing alcoholism. A large part of his 
income is spent on drinks. For that you can 
speak to all the parties collectively and ask 
him to spend his income on foodgrains and 
other essential commodities. He should 
spend his income at least on purchasing rice 
so that we can fight against alcoholism. 
There are a number of inst~utions and trade 
unions like INTUC BMS etc. We can tell 
them that we are prepared to help them in 

this work. They suffer a lot due to alcoholism 
and it Is reason of deterioration in their health 
also. You may enact taws but there should 
atso be the in struments to implement tham. 
The bosses in the un-organised sector also 
know that laws enacted by the Government 
can do no harm to them. The power to 
implement the laws rests with some other 
persons 

[English] 

A dispute goes for reconciliation; then 
adjudication and then to the Tribunal. You 
should think whether some more powers 
should be made available to the Labour 
Department. At present, there is no effective 
machinery for resolving the dispute. It goes 
for reconciliation then adjudication and then 
tribunal. 

~ Tn· "~lation] 

If sotnobody goes to register a case of 
dispute in respect .)f unorganised labour he 
i~iII be beaten, hq will fall prey to goondaism 
,Hid there will he bloodshed. It takes a lot of 
'ime to (9~ch ~he tribunal starting from the 
initial di~pute ~,t;)g9. The case comes to an 
end ano tl,9 money is exhausted. The 
Labourer will m igf~ta to one or the other 
places. Peoplf* loot the money and flee. 
There is nobod'/ to look into it. It is a v ... ~ry 
rmport:.mi mntter. It is not that easy. Please 
'hink nbout '1 a~j to whdt could be done in thss 
regard. If you ask me , also car.not give any 
reply. It is a very hia ploblem. Once the work 
is over nobody will be available. what could 
bedoneforthis.Just look intothe framework 
under which our country is running. You are 
aware that neem will not produce mangoes. 
It may please you or not, but rt is a fact that 
we are living in an environment of a capitalist 
Government. 

SHRI BALASAHEB VIKHE PATIL 
(Kopargaon): If a mango plant is grafted in a 
neem tree. It will produce mangoes. 

SHRI NARAYAN CHOUBEY: If you· 
graftt a mango plant in a neem tr •• , the 
mangoes ~ will bear will taste bitter.·" Is a 



437 Unorganlsl!Jd Labour CHAITRA 17,1911 (SAKA) Welfare Fund Bill 438 

baalcqu.stlDn. You should ... what can we 
do. You should be serious In this regard. On 
the behalf of my party J can tell you that we 
will extend our full co-operation in whatever 
work you undertake in this direction. My han. 
colleague, who brought forward this Bill is a 
good man and a protector of labourers Inter
ests. I shall support him. But you should 
make concrete proposals so that we may not 
hesitate and co-operate with you .coura
geously. 

SHRI MOTILAL SIf"f.1H (Sid hi): Mr. 
Chairman, Sir, I support the Bill forwarded by 
Shri Patil in respect of the labourers in the 
unorganised sector. To-day the problem in 
respect of labourers in the unorganised 
sector is prevalent all over the country but in 
Bihar, Uttar Pradesh. Orissa and Rajasthan 
the condition of labourers in the unorganised 
sector is very deplorable. The unorganised 
labourers wori( with the farmers in the agri
culture fields, in road construction works, in 
the forests and in a number of other fields. 
Unorganised labourers are seen every
where. Butso far as the question of providing 
amenities and paying daily wages to them is 
concerned, no such criteria have been laid 
down so far. The minimum wages fixed by 
the Government are not adequate. Even 
different states pay different daily wages to 
the labourers. When one labourer get Rs.1 0 
or Rs. 11 in one state, his colleage gets Rs. 
15 or As. 16 in some other state. It is an 
anomaly. It is for this reasons that you will 
come to know about the child labourers who 
are below the age of 14, because a labourer 
getting Rs. 10 to As. 11 a day cannot main
tain the livelihood of his family. Such a situ
ation forces his minor children to work on 
daily wages. These children cannot go to 
any school. Due to economic and political 
disparities in our country. the labour class 
remains engaged in collecting the means of 
its livelihood and cannot move ahead for 
improving its social and economic status. 
You were associated with the organised as 
well .a unorganised labourers and as such 
you know their difficulties. The organised 
labourers raise their voices through their 
unions and thus have their rights. But the 
labourers in the unorganised sector cannot 

enjoy and such benefit. Such labourer9 .r. 
exploited to the maximum under the contract 
system wherever these labourers are en
gaged. They are not being paid the minimum 
prescribed wages. Not to speak of paying 
wages, they are being driven off after the I 

work is completed. People who are accus
tomed to working lime kilns, brick kilns and 
road oonstruction work leave their native 
places and their states with the hope that 
they will get more wages and in this way they 
will be able to maintain the livelihood of their 
families in a better way. But the position of 
labourers in (he unorganised sector is one 
and the same everywhere whether it is in 
Madhya Pradesh, Uttar Pradesh, Bihar or 
Punjab. They are being exploited every
where. Theircondition remains the same. As 
far as the farm labourers in the country are 
concerned, the Government has fixed mini
mum wages for them. But in none of the 
States any farm labourer is paid full wages. 
The Central Government has launched a 
number of schemes like the N.R.E.P. and 
R.L.E.G.P. to provide work to labourers and 
to improve their economic conditions. But in 
reality these poor people living in the villages 
do not get any benefits from these schemes. 
Benefit of this assistance is being enjoyed by 
a handful of people who work hand in glove 
with each other. I would like to request the 
han. Minister to pay immediate attention to 
this aspect and take steps so that the labour
ers could get reasonable wages and their 
exploitation could be stopped. I know that 
some committees were constituted by the 
Ministry of Labour and the Government is 
conducting survey by these committees as 
to how to lessen the atrocities being commit
ted on the labourers and how to solve their 
problems. But you have to take some con
crete steps for this. The farm labourers 
wherever they may be come under the cate
gory of unorganised labourers. To-day the 
condition of the labourers in the country is 
very deplorable. Neither there is any provi
sion for the education of their children nor is 
there any arrangement for the health car. of 
th,lr families. To-day there is also a need to 
provide shelter to each and every labourer in 
the country. They cannot afford to construct 
their own houses. Though the Government 
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policy Is there, yet these people do not gat a 
house/a residential plot. Land is allotted to a 
number of poor people in the States for 
construding houses. Houses are being 
construded in their names, but these 
houses collapse before the rains coma. 
Thes. poor people cannot go to these 
hous.. and live there. Various schemes 
launched bytha Government aim at bringing 
the poor and the labourer above the poverty 
line. The Government should find out the 
reason .a to why the benefits of these 
schemes are not reaching the poor labour
ers. The Government should make some 
concrete programme so that the bidi labour
ers and other people could get the benefits of 
the 20 point programme and other such 
schemes of the Government which are 
meant for them. It will not be possible to do 
so without taking concrete steps in the mat
ter. Mera enactment of laws will not serve 
any purpose. There is also a law that chil
dren of aged 14 years cannot work in mines. 
But to-day you will find that children aged 14 
to 15 years are working in the mines for 
earning their livelihood. They work in help
lessness. I feel that no concrete steps have 
so far been taken to improve the lot of these 
labourers and poor people. They will not be 
benefited much by the enactment of laws. 
There is need to enforce these laws. We 
should see that the media or the machinery 
engaged in the implementation of these 
programmes work properly and also every 
arrangement is made to provide benefits of 
these schemes to these labourers and poor 
people. 

Labourers may belong to any section of 
the society be it Harijans, adivasis, minority 
groups, backward classes etc. They can be 
from any religion. But in the existing system 
though the Government claims for having 
provided all the basic facil~ies to the sched
uled castes and scheduled tribes yet their 
cond~ion in the villages has not improved a 
bit. Provisions have been made to sanction 
loans from banks for these people so that 
they can manage for self-employment and 
thus get benef~ted. But these poor people 

are not betng advanced loan8 by the banks. 
The Government will have to pay attention to 
thl. matter and ensure that the benefits of 
scheme. reach thosa sections of people for 
whom they were meant. The concerned 
Ministry will have to look to it that the work for 
the welfare of unorganisad labour In the 
country is initiated. It will hav.to axpeditethe 
whole work. 

Many of the hon. Member have ex
pressed their serious concern over the plight 
and exploitation of the labourers who are 
sent by the contractors for employment in 
foreign countries. Sometimes these con
tradors just fleece money from the job s.ek· 
ers merely on false assurances which are 
not fulfilled by them. Many such people 
come to Delhi where they generally com
plain that somebody has brought them there 
from their village and even after accepting a 
heavy amount from them they have not been 
sent abroad. This problem has not been 
solved. In fact these poor people get money 
by selling away even their property to pay tt 
to the contractors. Unless the Government 
take stringent measures in this regard, their 
condition can never improve. Enacting laws 
w~hout proper implementation and holding 
discussions won't do. They can get actual 
benefits only when the Government imple
ments law effectively. You know the condi
tions of the mine-workers. They have been 
denied those special facilities to which they 
are entitled. Medical facilities to keep them l 

fit, have not been provided to them. There 
are no schools where they can send their 
children to get eduction. drinking water is 
also not' avai lable for them and they have no 
houses to live in.These are the basic neces
sities which they are not getting. So the 
Government should take measures to fulfil 
their basic requirements. 

Mr. Chairman, Sir, Patit ji has moved a 
private Bill in the House. however through 
you I would like to urge upon the hon. Minis
ter to introduce a Government Bill in this 
regard so that it can be discussed 
extensively and thus a law can be enforced 
effectively to provide basic amenities to all 
sections of the organised and unorganised 
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labourers who have been kept deprived of all 
these things. 

[English] 

SHRI THAMPAN THOMAS (Mav
allkara): Sir, I congratulate Mr. Patil for bring
ing this Bill. In fact, this Bill makes known the 
real situation in this country with regard to 
the organised and unorganised labour. Last 
year, it was the year of the unorganised as 
declared by the ILO. And we were making 
efforts to organise the unorganised labour. 
In this, the active step was taken by the 
Central Trade Union. But, the position now 
is that about 80 per cent of the total work
force in this country is yet to be organised. 
This is pathetic condition. The han. Labour 
Minister was the President of one of the 
o.ganlsed Central Trade Unions, he knows 
the position. The Central Trade Union who 
decideds the matter here, represents money 
less than 20 per cent and 80 per cent still is 
out of the orbit of the organised trade unions. 
Between the organised labourers and unor
ganised labourers there is a big disparity. 
Therefore, even the issues relating to labour 
are not uniform. I feel that the present set up 
of our country, the heredity of the feudal 
nature of the society still continues here 
because of the absence of our determ ination 
to implement such laws. Till, we are having 
that structure. How many cadres are there? 
80 per cent of the work force is not organised 
and they emanate from the very bottom of 
the society as people who are not having 
means of life, not having sufficient income 
and not having such regulations to keep tHe 
)n and they may be meagerly paid. For the 
persons who are engaged in profession, 
who are controlling the means of production, 
those who can get one lakh rupees a day or 
a million rupees a day, for such people, it 
means nothing and they can manage things. 
Whereas 80 per cent of the work force who 
are unorganised have nothing but what they 
get. We should look this affair beyond poli
tics and see that this disparity is reduced by 
any means. The Bill touches only the periph
ery. The Bill touches the problem to the 
extent that it makes a road to think of the 
issue with which we are concerned. It 

touches only the periphery. that is to cohcI 
a welfare fund and use if for them. It wiN 
reach nowhere. 

There should be a drastic law and im
plementation' of the same by which these 
people are really safeguarded. The com
pletely exploited class by everybody in the 
society have to emancipated from the 
clutches. For that purpose effective law is 
required. This welfare fund comes only as a 
money, a scheme by which some contribu
tion is made and some fund ls kept for. The 
problem does not rest there alone. It is much 
more deeper where chang.s have to be 
made, where the real dignny of the labour 
which is guaranteed under the Constitution 
is made a right for the workers. 

Is there dignity of labour for the work
ers? What the organised labOur class could 
achieve is to some extent the dignity of 
labour. But n we look at the problems of the 
unorganised labour sector, we find that thay 
have no dignity at all. Who are the unorgani
sed labour mainly? The agricuhural workers; 
they are just unorganised. They go and work 
on a daily basis. They are w~rking with many 
employers. The domestic servants are an
other set of unorganised labour. There are I 
think a million. Recently I introduced a Bill in 
this House to safeguard the interest of the 
domestic workers. Every hoLise which can 
afford to pay may keep a maid or a male 
servant. What are their service oondition? It 
is another system of slavery. They are like 
bonded labour. Same is the case with those 
who are kept for plantation work or those 
who are used for working in the field. Con
tract workers still remain unorganised. They 
are large in number. In every nook and 
corner of the country construction work is 
going on; but they remain unorganised and 
their requirements are not met. There is no 
raw made for them. The intermediaries and 
the contractors are using these workers to a 
large extent for their own aefflsh interests; 
they take their service and finally they throw 
them out. 

The reality is that a large section of the 
population of this country is being used tw 
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people who can afford to pay and who are 
controlling them in such a manner for their 
own purpose.They exploit them and leave 
them in the street. The only thing that I find in 
this Bill is that this exploitation is highlighted. 
But how to meatthe situation. It is suggested 
that a welfare fund may be started. I say it is 
only a charity. More than charity it IS their 
due, it is their right. they are entitled for it. But 
we have failed in giving them their right. That 
is the reality. It is not enough to begin with a 
charity or with somebody's obligation. It is 
the right of the working class of this country 
who work and give their sweat and blood for 
the nation to get their share. Is this Govern
ment prepared to do that? Look at the prob
lem in that angle and introduce a Bill to see 
that these people are given their right. No
body is bothered about small mercies. 

The forums like Parliament should alert 
these workers that they are not under 
anybody's obligation. They are working for 
their right, for what they have to get. They are 
not going to keep mum on that. That is the 
main purpose of organising them. That is the 
main purpose for which your Bilt should aim 
at. The fund which is collected should be 
utilised to educate the workers about their 
rights, that their rights are not being 
honoured by the employers and being de
nied to them. Actually what is due to them, 
even according to the law which is in force in 
this (Xluntry, is being taken away by the 
employers. They take it away and also es
cape from the liability. They are unknown to 
these fads. In this sector, to educate the 
unorganised workers some method is re
quired. Some forum ;s required. 'feel wet! are 
fund is not required for the workers rather it 
is required to educate them about their right 
and organise such machinery in the 
absence of trade unions which can bring 
awareness among the workers that if any
body denies them their right then this forum 
gats and disburses it among the workers. It 
Ihould be utilised to strengthen their hands 
and not for their personal werfare. This dis
tinction has to be made. 

My submission is that employer has to 
be made responsible. Much more than any
body else a person who gets directly the 
benefit from the worker should be made 
responsible to pay for that. The feeling 
among the employers is that they are the 
privileged class and somebody has to go 
and work for them. h is not that. We have to 
make the workers aware about their rights so 
that there is a cess on the employer and that 
cess should be utilised through volunteer 
bodies. If this is done then this Bill will be of 
some use. 

Sir, there are two classic examples of 
Kerala. I have my own personal experience. 
I had the opportunity to associate myself w~h 
the working class while I was a student. I 
organised the ministerial staff of the college. 
When I was below 20 years I was selected as 
the President of the trade union which was 
engaged in loading and unloading work on 
the railway platform. It was in the year 1958. 
Then there were no rules. One fine morning 
one worker di9d while he was engaged in 
loading operation of a log. Then these 
people organised themselves and started 
bargaining. There were no persons coming 
forward to own the responsibility and pay the 
compensation. Then the workers, on the one 
side the dead body and on the other side the 
log, struck the work and started bargaining. 
The Railways said we are not the employers. 
Middleman also tried to escape. Finally one 
worker was made responsible who agreed 
to carry out the work for paying the oompen
sation. The workers were not satisfied. They 
continued their struggle. FinaJly the owner of 
the rose-wood log who wanted to transport it 
to the foreign country came. The trade union 
people decided to impose adequate com
pensation on the person and finally he had to 
pay it. From then onwards the workers them
selves decided about their wages and part of 
that goes towards the welfare fund, bonus, 
gratuity, etc. They started collecting 10 paisa 
from every rupee towards this fund. After 
sometime this amount became takhs of 
rupees. Workers were proud they had a 
good weWare fund and they were able to 
utilise it. Still I continue to be their leader for 
the last about thirty years. I am proud of 
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them. This type of experiment is there in the 
trade union movement where people them
selvea organise, make laws and implement 
them for their benefit. Then, Karala Govern
ment has started the weJfare fund for toddy 
workers. They collect it from every worker. 
From every rupee, there is a share towards 
the weHare fund. It is quite a good amount. 
Now the senior lAS officers are aspiring for 
the post of Officer-in-charge in the Welfare 
Fund Committee where there is lot of money. 
Crores of rupees are being collected from 
various parts of the country. It has been 
formulated like that. They even advance 
fund to other activities of the Government 
because there is a share from every rupee. 
Similar is toddy workers welfare fund. They 
are unorganised workers. They are people 
who climb on the coconut tree, take the 
toddy and come down. They work like that. 
They have a wettare fund which is collected 
from the wages. Huge amounts have been 
collected towards the toddy workers welfare 
fund. The Kerala Government is also taking 
loan from that fund for their developmental 
activity. If experiments are made in this field, 
wonders can be done. But there should be a 
regulation. There should be a firm determi
nation to see that rules and regulations are 
being made so that two aspects will be 
covered, i.e., to create a welfare fund and to 
create awareness among the workers about 
their rights. Some other State Governments 
have started doing something in this regard. 
Some State Legislatures have passed laws 
and regulations. For example. Maharashtra 
has experimented the Marathwadi Ad. 
People who work in the port, doing loading 
and unloading operations in the FCI are 
benefited by it. It works wonders in Mahar
ashtra but unfortunately, this system is not 
found in Bihar, UP or anywhere in Central 
India. This system is not known. People go 
and work like slaves. They feel that the 
employer is their God and Saviour. They do 
not bargain. They accept whatever is given 
to them as wages. This system can only be 
changed by drastic laws and that is our prime 
duty. Our duty is to see that the people who 
?o the work are benefited. There are feelings 
In the society that somebody is big if he is an 

advocate or doctor. Dignity of labour is yetto 
be brought in this line by suitable measures. 

I would like to point out some of my 
experiences when I was in America and 
Canada. The maximum rata is paid to the 
scavengers. As per the minimum wages 
decided by the Government, the scavenger 
or the street cleaner gets 10 dollars whereas 
a doctor gats only 6 dollars and an engineer 
gets 5 dollars. The manual workers do the 
real work compared to others and they are 
benefited there. The worker has got the 
feeling that equality is there and everybody 
is equal. He travels in a car and he greets a 
dodor. He joins him for his prayer. Some sort 
of equality is maintained in their society. 
Even in China, there is a system. They divide 
their work. I had been to a village called 
'Woozy'. People there form one unit and do 
one part of the work as 'communes'. They 
live like that. I have another experience in 
Israel. There are, what is called there as, 
'Kiboots' and Moshave·. In both, real equal
hy is there. There is a trade union movement 
called 'Histradut'. 60 per cent of the popula
tion are members of one trade union. The 
person who drives the bus, the person who 
works in the field. are members of the trade 
union. person who teaches is also a mem· 
ber of the trade union. Sixty per cent of the 
population are members of one trade union 
caned Histradhut. The dignity of labour is 
very much accepted there. One never feels 
inferior in doing a menial job. But in our 
society, still we are living in the feudalistic 
age; we have that outlook. We continue with 
that and the labour is being exploited. We 
have to demolish that. And in order to 
achieve that objective, the Bill brought for-
ward by Shri Vikhe Patil is helpful. To that 
extent, I welcome it. I, however, appealtothe 
Government and the han. Minister, who had 
the fortune to work with the working class to 
bring forward a comprehensive Bill which 
includes all the relevant measures and 
which brings about a change in the viewpoint 
of our people and we are able to bring an 
egalitarian society. 



447 UnOlflan/sed Labour APRil 7, 1989 Welfare Fund Bill 448 

[ Translation) 

SHRI MANKURAM SODI(Bastar): Mr. 
Chairman, Sir, I rise to support the Unorgani
sed labour Welfare Fund Bill which has 
been moved by Shri Vikhe Patil. Firstly, I 
would like to say about the forest labour. I 
would like to draw your attention to the fact 
that being unorganised, they are exploned. 
They work throughout the year right from the 
stage of plantation to the harvesting stage. 
Every work is done by them. But they are 
totally deprived of those facilities for which 
provision has been made in the labour Act. 
Insp~9 of the hard labour in the forests from 
morning till night, medical facilities have not 
been provided to them and thus they are 
Qxploited. Moreover, no compensation is 
provided to them on humanitarian grounds. 
Sometimes they get injured or even die while 
cutting and sorting the different sizes of 
wooden logs or carrying them from the 
woods to the depot for auction. Even in such 
cases of emergency adequate medical fa
cilities should be providod to them which are 
not being given to them. In the prevailing 
system no such facilities are being provided 
to them. In the rural parts of Bastar district 
there are agricultural labourers who work in 
forests. They have to work in the forests to 
earn thair livGlihood during that part of the 
year when there is no agricultural work. 
Instead of going to other far flung cities for 
work, like the labourers of Bihar, Uttar 
Pradesh, Chhatisgarh and other adjoining 
areas, the labourers of Bastar district do not 
prefer to go anywhere else. As soon as they 
are relieved of their agricultural work they 
EIre employed for felling trees or carrying 
wood from forest to the Depot. For these 
people provision should be made to provide 
proper medical facilities at the time of crisis. 
In this manner their interests should be safe 
guarded because they are completely iIIner
ate. Fixed wages are paid to them on con
tract basis. Inspite of the fact that there is a 
set procedure, they are kept deprived of 
more wages for more work only due to their 
illiteracy. They have no knowledge of the 
total exact measurement of the wood they 
have cut in one full day. In this way the 
labourers are exploited. The depot for aue-

tion in Bastar district is called the production 
Centre of the Forest Department and the 
employees of the deptt. are eager to get 
posted there because there they get bright 
opportunities to earn money_ A forest guard 
can manage to earn money sufficient to 
purchase a motor-cycle within a span of six 
months and a ranger can manage to earn 
money for a car and further extension of five 
years enables them to earn money for a 
building. In this way the labourers are being 
exploited only because they are unedu
cated. We can safeguard their interests and 
protect forests only if the department of 
labour enacts some law in this regard. The 
forests are being destroyed by the officials 
employed in forest services as they are 
corrupt and employ the workers to fell trees 
in forests to serve their own ends. While the 
labourers are entrapped in legal actions. 
Even if the labourers try to reveal the fact, 
they are warned to lose their means of 
earning. The labourers are in such a pitiable 
condition only because they do not have 
trust in any organisation which can fight for 
their cause. An effective organisation or an 
enforcement of a law can encourage them to 
work for the protection of forests. The savi
ours of forests have become the destroyers 
of forests and they are exploiting labour for 
this purpose. If the labourers show their 
unwillingness to work for them they are dis
missed form their work the next day. This 
sort of problem they are facing. 

They are reludant to state the facts also 
because they are scared of the difficulties 
they shall have to face in the courts etc. And 
as these things do not have any use, they 
have no faith in them. In view of all this, an 
effective law should be enforced to check the 
further destruction of forests. Our country is 
facing grave environmental problem today. 
In these circumstances, an effective law 
would not only protect labour but also help to 
preserve the forest wealth. Planting of trees 
is essential for the protection of environment 
and these labourers may be used for this 
purpose. Neither trade unions nor an organ .. 
isation have come forward to work to protect 
the interests of forest labourers. There are 
various organisations to look after the inter-
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esta of different sections of labourers. It is 
the primary cause of their exploitation. 
Employ ... of Forest department on one 
hand use the labour for illegal activities and 
exploit them on the other. An effective en
forcement of law can protect forests as well 
as the corrupt practices. Moreover, deterio
ration in the environment can also be 
checked with an effective law thereby we 
can also get the forest labourers their due 
wages. With a piece of legislation we can 
provide medical facilities to tham. Tha 
labourers who work from morning till night 
must be given proper facilities for medical 
treatment, schools and drinking water. 
There the·number of schools at present is 
very few. Hospitals are equally essential so 
that they might get themselves treated when 
they require it. As they work in dirty and 
marshy places they oftan catch malaria. 
When thousands of labourers work in such 
conditions, the Government should provide 
adequate medical facilities for them in order 
to make optimum utilization of their capaci
ties. The felling of trges in the forest should 
be checked. The labourers who are en
gaged for that work are not given their 
wages. So it is essential to go in for an 
effective legislation for the forest labour as it 
is in the case of other labourers so that they 
are not exploited and we can utilize the 
services of labour to protect forests. 

With these words I conclude. 

[English] 

MR. CHAIRMAN: Now, even the ex
tended time is over. Is it the consensus of the 
House to extend the time by one more hour? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEy): Yes please. Time 
should be extended by an hour to enable the 
Government also to reply to the various 
views expressed by the hon. members. 

SEVERAL HON. MEMBERS: Time 
may be e)dar,ded by an hour. 

MR. CHAIRMAN: h Is the consensus of 
the House that time for this debate is ex-

tended by one more hour. Mr. Mahavir 
Prasad Yadav please. 

SHRI MAHABIR PRASAD 
YADAV(Madhepura): At the outset, I thank 
Mr. Patil for bringing this very fine Bill. This 
Bill relates to the creation of a fund for the 
welfare of unorganfsed labourers. This is a 
very good Bill. It indicates good gestures, 
'kindness, compassion of Mr. Patil. But I will 
speak with reservation on this Bill. How far 
this Bill is pragmatic, practical, in the context 
of the reality of the Indian situation? Every 
time, whenever any Bill is brought, Govern
ment is criticised by our hon. Members on 
the opposite. It is very fine-criticism should 
come. But criticism should be constructive. 
helpful and without prejudice. Government 
is doing something. For example, Govern
ment had done something for the unorgani
sed labourers, i.e. with a view to improving 
the social and economic conditions of the 
unorganised labourers including woman 
and child labour. The following measures 
have been taken. The 37th Session of the 
Labour Ministers Conference held in No
vember, 1988 deliberated upon, among 
other matters, matters relating to the agricul
tural workers and labour laws vital to the 
unorganised sectors. I quote: 

II (2) with a view to regulating the 
working conditions, safety and 
health of the workers in the build
ing and construction industry, a 
Bill has been introduced in the 
Rajya Sabha on 5.12.88. 

(3) Grant in aid amounting to Rs. 
1.35lakhs has baen given to four 
voluntary organisations for ac
tion oriented projeds for women 
workers. 

(4) Financial assistance amounting 
to Rs. 9.39 lakhs had been pro-' 
vided to six voluntary organisa
tions in taking up projects and 
programmes for the welfare of 
working children and funds 
amounting to As, 37.28 lakhs 
have been released for Eight 
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National Child Labour Policy 
projeds." 

These are the measures which the 
Government have proposed or have taken. 
But now a question arises. anything that the 
Government is doing is being objected to 
and disturbances are created. I know, our 
Labour Minister is coming from Bihar. On 
what ground the Rohtas Industries failed? 
Some persons in the trade unions-I should 
not name the Party to which they belong
have changed Mahatma Gandhi's slogan 
from "Raghupati Raghava Rajaram Sab ko 
Sanmat De Bhagwan" to II Raghupati 
Raghava Raja ram Poora Paisa adha 
kaam".lf such sort of attitude is there, any 
measure whatsoever is taken by the Gov
ernment is bound to fail. I very much appre
ciate Mr. Patil's gesture. But he must con
sider the Indian situation India has got 80 
crores of people and has a territory expand
ing to 121/2 lakh sq. miles. No country on 
earth having such a limited area of land and 
so big a population and surrounded by diffi
culties--external and internal-as India is 
marching on or moving on. This point is not 
seen by our hon. Members on the opposite. 
wherever you see, whether it is coal field or 
any such thing, trade unions are there. They 
are exploiting them. 

My han. friend, Shri Narayan Choubey, 
was telling that unequal payments are being 
made to the labourers and they are being 
exploited Are all the Opposition members 
ready to see that strikes and hartals should 
be banned or stopped all over the country? 
The cannot. They will quote from the 
Constitution and say that hartals and strikes 
are the birth rights of the labourers. But they 
also know that even strikes and hartals in 
certain essential services are banned by the 
Government. 

The welfare of the unorganised labour 
or organised labour will improve. I will read 
from the performance budget of the Labour 
Department. On page 1, it reads as under: 

.. The number of job-seekers registered 
whh Employment Exchanges not all of 
whom are necessarily unemployed, 
decreased marginally from 30.2 million 
at the end of December 1987 to 30.1 
million by the end of December 1988-

It means what a great tragedy this country is 
having where lakhs and lakhs of educated 
youths are loitering from pillar to post for a 
job even at a salary of Rs. 300 per month. 
You go anywhere in Delhi and you will find 
Degrees-holders, M.A., M. Sc. are search
ing for jobs even for a meagre salary. From 
this you can understand what a great trag
edy India is having at present because of this 
labour problem. Our labour problem is not a 
problem for a particular State; it is a national 
problem; ad all members of this August 
House. irrespective of party affiliation, 
should see to the reality of the situation. 
They talk of Russia, America, Germany and 
Japan. But the Indian situation is somewhat 
different. The fertility of a woman here is on 
an average six children; whereas in Ger
many or England, it is one woman one child. 
So, the Indian situation is quite different from 
other countries. Therefore, the conditions in 
India should not be compared with the con
drtions in other countries. India is a single 
country on earth which has got so many 
problems; and India's labour problem is 
most acute. 

The Opposition parties do not want to 
solve the labour problems of national prob
lems in a peaceful way. They want to create 
chaos and confusion; they do not want the 
freedom of speech to remain. I should not 
name any country. Is more freedom avail
able in other countries than in India? In other 
countries, they cannot speak so freely as we 
can. Our forefathers had given us this 
Constitution where the freedom of speech 
was guaranteed. Therefore, I hold a view 
that all the parties, whether they are on this 
side of the House or that side of the House, 
should think in a constructive way; criticism 
should come but in a constructive way. 

MR. CHAIRMAN: You please stop 
here. Vou can continue next time. 
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CONSTITUTION (AMENDMENT\ BILL· 

(In .. rtlo" of news artlcl. 29 A, etc.) 

[ Translation] 

SHRI RAMASHRAY PRASAD SINGH 
(Jahanabad): I beg to move for leave to 
introduce a Bill further to amend the 
constitution of India. 

[English] 

MR. CHAIRMAN: The question is: 

II That leave be granted to introduce a 
Bill further to amend the Constitution of In
dia-. 

The motion was adopt9d 

[ Translation] 

SHRI RAMASHRAY PRASAD SINGH: 
I introduce the Bill. 

18.01 hr. 

The Lok Sabha then adjourned till Elev8n 
of the Clock on Monday, April 1 0, 1989/ 

Chaitra 20, 1911 (Salea) 
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